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LOK SABHA DEBATES 

LOKSABHA 

Fri." Me, 28, 1_' Jy.I .... 8, 1820 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[ MR. SPEAKER in the Chair 1 

OBITUARY REFERENCES 

[English] 

MR. SPEAKER: Hon. Members, I have to inform the 
House with deep sense of sorrow, of the pa:;sing away of 
Sarvashri Ratansinh Ra/da and Purushottam Kakodkar. 

Shri Ratansinh Rajda was a Member of Sixth and 
Seventh Lok Sabhas representing Mumbai South 
Parliamentary constituency of Maharashtra during 
1977-84. 

An advocate by profession, Shri Rajda was a well 
known political and social worker. He was associated with 
a number of organisations in various capacities. He also 
participated in the freedom iltruggle. 

An able parliamentarian, Shri Raida was a member of 
Public Accounts Committee in Sixth Lok Sabha and 
Committee on Subordinate Legislation in Seventh Lok 
Sabha. 

Widely travelled, Shri Rajda was India's representative 
to International Parliamentary Conference for Population 
and Development in Tunisia during 1978 and attended the 
World Youth Festival at Edinburgh in 1969. 

Shri Ratansinh Rajda died on 10th April, 1998 in 
Mumbai South, Maharashtra at the age of 71. 

Shri Purushottam Kakodkarwas a Member of Fifth Lok 
Sabha representing Panaji Parliamentary constituency of 
erstwhile Goa, Daman & Diu during 1971-77. 

Shri Kakodkar was also a Member of Rajya Sabha 
during 1985-91. 

A veteran freedom fighter, Shri Kakodkar actively 
participated in the 'Quit India Movement' and suffered 
Imprisonment. He was closely connected with the Goa 
Liberation Movement and had participated in the Civil 
Disobedience Movement launched by Ram Manohar Lohia 
in Goa in 1946. Shri Kakodkar was deported by the 
Portugue.e Government and kept in detention for several 
year •. 

An able parliamentarian Shri Kakodkar was a member 
of Committee on Petitions, Rajya Sabha during 1986-87. 

Shri Purushottam Kakodkar passed away on 2nd May, 
1998 at Delhi at the age of 85. 

We deeply mourn the loss of these friends and I am 
sure the House will join me in conveying our condolences 
to the bereaved families. 

The House may now stand in silence for a short while 
as a mark of respect to the deceased. 

11.03 hr •. 

The Members then stood in silence for a short while. 

11.04 hr •. 

ORAL ANSWERS TO QUESTIONS 

NABARD 

+ 
'41. SHRI MADHAV RAO PATlL: 

SHRI RATILAL KALIDAS VARMA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have reviewed the 
performance of NABARD during the last three years in 
various States and particularly in Gujarat; 

(b) if so, the details thereof, State-wise; 

(c) the details of lapses, if any, observed in 
implementation of State projects; and 

(d) the details of projects cleared with locations during 
the last three years and the number of projects awaiting 
clearance/approval by NABARD, State-wise and particularly 
in Guiarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (d) A 
statement is laid on the Table of the House. 

Statement 

.(8) to (d) While the activities of National Bank for 
Agricultural and Rural Development (NABARD) are 
monitored by Government on an on-going basis, an in-
depth review of its operations is conducted by its Board of 
Directors which comprises, amongst others, of senior 
representatives from the Finance, Agriculture and Rural 
Development Ministries and the Reserve Bank of India 
(RBI). The activities of NABARD are also reviewed by the 
Central Board of Directors of RBI every year. An annual 
review of NABARD's activities is also tabled on ParHament 
alongwith the annual report of the institution. 
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As regards assessment of the performance of 
NABARD, in the case of its credit-related functions, 
achievement under investment credit and production credit 
are analysed in relation to quantified targets, while the 
assessment of performance in relation to Institutional 
development and promotional functions is made in 
qualitative terma. The State/Union Territory-wise targets 
and achievements, forthe last three years, under inveatment 
credit operations of NABARD are given at An"exure-I. The 
State/Union Territory-wise details of short-terms credit 
provided by NABARD to State Co-operative Banks (SCBs) 
and Aegional Aural Banks (AABs) during the last three 
years are shown at Annexure-II. The details of number of 
projects sanctioned and loans disbursed to different State 
Govemments under Aural1nfr&structure Development Fund 
(RIDF) - I & II are given at Annexure-III. As far as AIDF-III 
is concemed, NABAAD has sanctioned loans to State 
Governments to an exten~ of As. 2584 crores for rural 
infrastructure projects against a corpus of As. 2500 crores. 
The State-wise details of number of projects, amount 
sanctioned and amount utilised is given at Annexure-IV. 

NABAAD has a well structured monitoring 
arrangement covering, inter-alia, district oriented 
monitoring, technical monitoring, scheme-oriented 
monitoring, mid-term review of implementation of schemes 
and ex-post evaluation of schemes. It has taken a number 
of steps to further strengthen its monitoring arrangements. 
These include, inter-alie. appointment of technical 
consultants for projects. setting up special project 
monitoring cells at Aegional Offices (ROs) as well as field 
level monitoring. State level deficiencies and 
implementation difficulties are also reviewed at the State 
Level Bankers' Committee meetings where State 

Governments, comme~1 barne., RBI and NABARD are 
represented. Further, NABARD alao holds structured 
discussions with the line departments of the State 
Governments, wherevereonsldered neceaeary, to "'lOlve 
outstanding issues. 

As Indicated by NABARD for the year 1998-99 the flow 
of refinance from NABARD under Investment credit to 
participating banks .. projected at lavel of As. 4200 crores 
as against achievement of As. 3922 erores fOf-the year 
1997-98. NABARD has alao tentatively propoeed a total 
allocation of Rs. 6350 crores to co-operative banks and 
Aegional Aural Banks for their short term operations for 
various purposes as against an achievement of Rs. 6039 
crores during the year 1997-98. 

As reported by NABAAD, 1414 projects located in 18 
districts in Gujarat have been sanctioned loan usistance 
amounting to approximately Rs. 431.71 crore. under 
RIDF-I, II & III. As regards Invastmant Credit, an amount of 
Rs. 231.10 crores was provided to Gujarat, during the year 
1997-98, against a target of As. 216.35 crores. Further, 
NABARD has tentatively allocated a target of As. 238.35 
crores for the State under Investmnet Credit during the 
current year. As 01 now, 88 reported by NABARD. three 
market yard schemes are pending sanction for want of 
additional information from the financing banks. Further, 
for supporting short-term agricultural operations in the 
State through co-operatives, an a"aeration 01 As. 245 
~rores is propsed to be made for the current year as against 
the refinance assistance of Rs. 223 erores provided lut 
year. Allocation for RR!:ss hal been stepped up to As. 40 
crores from Rs. 37 crores last year. 

Annexure· , 

State/Union Territory-wise Targets & Achievements of NABARD under Investment Credit for 
the years 1995-96, 1996-97 & 1997-98 

"; 
S. State/Union Territory 1 995-i§ 1992-97 H!iZ-I!& 
No. Target Achievement Target Achievement Targtlt' Achievement 
1 2 3 4 5 6 7 8 

1. A & Nicobar Islands 85 85 100 114- 210 156 

2. Andhra Pradesh 33621 33n1 35395 35401 36185 40074 

3. Arunachal Pradesh 382 301 838 876 294 509 

4. Assam 4376 4446 6440 6553 7994 8133 

5. Bihar 8281 8281 13987 14079 14736 15967 

6. Chandigarh 16 12 4 4 24 0 

7. Dadra & Nagar Haveli 56 56 20 17 24 17 
8. Goa 403 4.!>9 761 762 1040 688 

9. Gujarat 10001 18'a01 19842 19642 21635 23110 . 
10. Haryana 17090 ·17114 20584 20583 24484 25683 

11 Himachal Pradesh 2443 2477 3504 3575 4453 5050 
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2 3 4 

12. Jammu & KMhmir 990 

24421 

12700 

9 

15724 

34500 

420 

1000 

24289 

12695 

8 

15724 

34501 

428 

13. Kamataka 

14. Kerala 

15. Lakshadweep 

16. Madhya Pradesh 

17. Maharuhtra 

18. Manipur 

19. Meghalaya 

20. Mizoram 

21. Nagaland 

22. National Capital 
Territory of Delhi 

23. Orissa 

24. Pondicherry 

25. Punjab 

26. Rajasthan 

27. Sikkim 

28. Tamil Nadu 

29. Tripura 

30. Uttar Pradesh 

31. West Bengal 

Total 

300 

100 

150 

400 

8400 

309 

18900 

16799 

95 

26597 

998 

47504 

11600 

297670 

304 

124 

152 

339 

8510 

320 

18898 

16783 

95 

26607 

909 

47499 

11601 

306423 

Annexure - II 

State-wise details of short-term credit provided by NABARD 
to State Co-operative Banks and Regional Rural Banks 

during the year 1995-96, 1996·97 & 1997·98. 

S. State 
No. 

1 2 

(As. in lakhs) 

Amount of ST refinance provided 
1995·96 1996·97 1997-98 
345 

1. Andhra Prad.,h 97019 119691 125166 

2. AI,am 290 205 199 

3. Bihar 8271 12660 10563 

4. Gujarat 22070 26008 31322 

5. Haryana 52474 54768 60401 

5 

936 

27772 

19263 

20 

15122 

36000 

284 

295 

256 

154 

661 

11590 

142 

22427 

23666 

100 

30250 

1414 

48316 

12800 

6 

943 

27764 

18377 

o 
15122 

36003 

742 

684 

289 

204 

669 

11611 

150 

22456 

23587 

89 

29802 

1446 

48352 

12415 

'7 

1644 

28526 

20806 

24 

15541 

35362 

424 

709 

300 

242 

13068 

154 

25041 

29613 

98 

30484 

1515 

50950 

14420 

8 

2036 

29085 

20439 

15 

15896 

33260 

258 

788 

222 

203 

12825 

185 

28692 

27471 

134 

31357 

1625 

54237 

14100 

352893 352311 380000 392195 

2 3 

6. Himachal Pradesh 161 

7. Jammu & Kashmir 152 

8. Karnataka 37892 

4 

248 

65 

50414 

9. Kerala 24764 23604 

10. Madhya Pradesh 51989 58818 
11. Maharashtra 40829 9024 

609 

360 

120 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Pondicherry 

17. Punjab 

621 

502 

190 

20546 23856 

380 380 

25651 31162 

5 

270 

194 

60468 

22406 

67782 

3435 

614 

198 

120 

29105 

36132 

6 
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2 3 4 5 2 3 4 5 

18. Rajasthan 25259 29320 30960 21. Uttar PradNh 63656 10018 83075 

19. TamB Nadu 60441 52130 43451 22. WeetBengal 14634 16831 17800 

20. T~ura 406 130 436 Total 548096 570221 603897 

AnnuIn-1N 

De,.. of Projects unctioned and Ioan5 disbursed to ShIt. Govemmenr. by NABARD under RIDF·' and /I (for completion aI 
rural infrutructure p~) .. on 31 AlM:h 1998 

S.No. Name of Statal No of Projects BII2f·1 BIr2E·1I 
Union s!!!!:Sioned Amount Amount Amount Amount 
Territory RIOF·I RIOF·II sanctioned dilburHd nnctioned diIburHd 

1. Andhra Pradesh 68 415 20520 17296 33418 7316 

2. Assam 44 6329 

3. Goa 685 685 

4. Gujarat 44 144 14148 12256 12883 391 

5. Haryana 3 5 1828 1312 6106 372 

6. Himachal Pradesh n 66 1423 1418 4850 168 

7. Jammu & Kashmir 12 622 604 806 57 

8. Kamataka 94 249 14393 11415 17300 380 

9. Kerala 136 184 9972 7091 8843 280 

10. Madhya Pradesh 163 70 19963 14n3 20760 570 

11. Maharashtra 105 108 17374 14787 29166 139 

12. M~ur 63 175 131 

13. Maghalaya 19 339 279 

14. Mizoram 21 238 202 

15. Nagaland 18 138 138 

16. Orissa 2557 46 15268 13165 12515 57 

17. Punjab 5 5 6050 6060 8250 330 
18. Rajasthan 38 252 11965 8316 14887 70 
19. Tamil Nadu 1589 271. 9 

20. Uttar Pradesh 34 1611 29295 25211 48186 11 

21. T~ura 36 182 32 
22. WutBengaI 23 3469 11337 7528 18961 

ToI8I 3617 8248 174855 142880 281747 81 
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AIInMIn-N 
Detai" of Projeeg .anctloned and loen. dlsbu,,1d to 
State OowmmentB by NABARD during 1997-98 under 

RIDF-III •• on 31.3.1998. 

(Rs. In lakhs) 

S. Name of State No. of RICF·III 
No. ~rojects sane. dlsbur .. d 

1. Andhra Pradesh 304 27510 1005 

2. ANam 11 1607 

3. Bihar 424 915 

4. Gujarat 1126 1606v 3199 

5. Haryana 45 6287 1n5 

6. Himachal Pradesh 29 5011 1159 

7. Jammu & Kashmir 164 3595 418 

8. Kamataka 496 17238 75 

9. Kerala 314 9363 197 

10. Madhya Pradesh 281 24870 2485 

11 Maharashtra 722 25431 572 

12. Meghalaya 21 824 

, 3. Orissa 53 16291 2650 

14. Punjab 53 8885 2060 

15. Rajasthan 266 16333 2216 

16. Tam" Nadu 615 20202 186 

17. Uttar Pradesh 9279 40169 

18. West Bengal 151 1n85 1161 

Total 14454 258376 19158 

·SHRI MAOHAV RAO PATIL : Mr. Speaker, Sir, I 
would like to refer to Annexure II, III & IV and mention that 
though NABARO has sanctioned huge amounts for the 
State of Maharashtra, not even t 0% of the amount is. 
disbursed. Even In respect of other States also more funds 
have been sanctioned than their targets. If you look at 
Annexure IV, you win find that for Maharashtra Rs. 254 
crore 31 lakh have been sanctioned for the new projects 
but the disbursement Is only Rs. 5 crore 72lakh. If you look 
at Annexure II , Item 11, under ROlF 231 crore 651akh have 
been sanctioned but disbursement Is only Rs. 1 crore 39 
lakh. Annexure II points out that In 1995-96 As. 408 crore, 
98-97 Rs. 90 crore and 97-98 Rs. 34 crore only are 
proposed to be allocated for the State of Maharashtra. I 
have a f .. Ung that NABARD Is acting with prejudice 
agalnat the State of Maharashtra. Hon. Minister should 
• rlWlllalion of .. ipMClh orIgIMIIy deIIve..c:tln Maratll. 

clarify the position in this regard aAd give neee .. ary 
ihltrl-lctiona to the officials of NABARO. It muat ask them as 
to Why I... amounts than the target 01 allocation are 
.anetjoned for Maharuhtra and when thie injustice wiU be 
removed. 

SHRI KAOAMBUR M.R. JANARTHANAN : Mr. 
Speaker, Sir, fir. of aH, I want to state to the Hon. Minister 
that thare ia no.tep-motherly treatment b.ing giving by the 
NABARO ..... (lnl."Uptions) 

SH~I AJIT JOGI : He is an Hon. Member and not the 
Hon. Minister. He may become a Minlst.r ..... (Int.rruptlons) 

SHRI KAOAMBUR M.R. JANARTHANAN : V.s, I 
stand corrected. I want to inform him first of all that 
NABARO is only for refinancing; and it is the banker's bank. 
Th. disbur .. ment is don. by the commercial banks or the 
other banks which are in Maharashtra. Therefore, I want to 
make him clear that it is not the attituded of the NABARO 
to give step· motherly treatment. 

There are some States which are defaulting and so, 
the disbur.ement figure is coming down. Here also, it is not 
the fauit of the NABARO but it is the fault of your State. So, 
the NABARO is not responsible for this default. There is no 
qu.stion of giving any step·motherly treatment by the 
NABARO. 

SHRI MAOHAV RAO PATIL : Is it in the cas. of 
Maharashtra only? 

SHRI KAOAMBUR M.R. JANARTHANAN : No, it is 
about Maharashtra and Orissa. 

MR. SPEAKER: Vou can put your supplementary. 

SHRI MAOHAV RAO PATIL : Thank you, Sir. I do not 
have any supplementary to ask. 

[Translation] 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, the 
spending the funds which are being given by the Central 
Govemment to states for agriculture and rural development 
is also reviewed. But there are many states which have 
diverted these funds to some other works. Madhya Pradesh 
is one such State. I would like to know, through you, 
whether the Central Government is aware of such a thing? 
If so, that step have been taken by the Government in this 
regard? 

{English] 

SHRI KADAMBUR M.R. JANARTHANAN : The RIDF 
(Rurallnfrasturcture Development Fund) is given by the 
NABARD to the concerned States. The NABARD is giving 
this amount to finance the States. The NABARD is giving 
this entire amount to the States. So, it is the concern of the 
Stat. to see that it is spent on the correct head. 

About the monitoring of the NABARD, we have to wah 
and see . 
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{Tra".I.tIon/ 

SHRI LAKSHMAN SINGH : Mr. Speaker, Sir, the 
Government h .. stilted in the reply that indepth review of 
NABARO's operations is conducted by Ita Board of onc:tor 
which cOJ11)riue senior repr .. entatlv.. from Finance 
Department, AGricUlture end Rural Owelapment Miniltries. 
It is clear that .Indepth review Is conducted only by higher 
officials. You .. weH .. we know .. to how they conduct 
review. I would like to know from the Hon'ble Minister thet 
since the funds sanctioned by NABARD ara spent moetIy 
in rural are .. whether he is considering to Include elected 
rapresantatlv .. also on the Board of Dirractors of NABARD? 

{En~h/ 

Are you planning to include elected repr .. entatlves in 
your Board of Directors of NABARD? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, it is &suggestion for action ..... (lnte"uptiGN) 

SHRI LAKSHMAN SINGH: I did not hear, Sir. 

SHRI KADAMBUR M. R. JANARTHANAN : It is a good 
suggestion. 

SHRI KONIJETI ROSAIAH : In order to give NABARO 
funds, sch.mae are taken up. I do not know about the rest 
of the States. but in the State of Andhra Pradesh they are 
restricting the schemes to the proposals given by the 
mamba,. of the ruing party . Is there any guideline from the 
Govemment of India to the Stat .. toS" that 0I)Iy schamu 
on merit are taken up? 

SHRI KADAMBUR M.R. JANARTHANAN: I would like 
to tea the Hon. Member that only schemes on merit are 
taken up under NABARD. 

SHRI KONIJETI ROsAIAH : Let him kindly repeat the 
answer. 

[T ,."..tion1 

sHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, I 
would like to tell the Honble Minister through you that 
mo.tly It has been .. en that funds allocated to the State. 
for agriculture and rural development scheme through 
NABAAD are misuaed by the State Govemments. The 
State officials ignore the Member. of Parliament in such 
matters. For instance the funds for the Employment 
Assurance Scheme of NABAAD are Gent bytha Government 
of India but the officials and the local public rapr ... ntatlv .. 
interfere In that as a r .. ult of which we, the M.Ps. are given 
no importance. WHI the Honble Minister give an assurance 
to formulate any schema for constituting a direc1 Convnitt .. 
of M.Ps. so that we are able to participate In the 
iJ11)lemantatton of such scham .. ? 

... .. (Inte~ptlon.) 

MR. SPEAKER: The Hon. Mlnleter is there. Why are 
you Itanding up? 

SHRI KADAMBUR M.R. JANARTHANAN : "the Hon. 
Mambar brings a particular report to the Mlnlatry, certainly 
It wII be taken notic. of. 

[Tra"..tIon1 

SHRI SHAILENDRA KUMAR : I want to say that In 
such achemee direct participation of M.Ps. should be 
enaured and they should be consulted belore ita 
iJ11)lamentation. But it is found that we are Ignored by 
office,. and local public repr.aentatlv... They groaaly 
misuse that funda and no importance is given to us. 

SHAI YASHWANT SINHA: Mr. Speaker, Sir, la .. ure 
the House that .. will ensure participation of M. P.. in 
.chemes which are i"..,tamanted at the iocallevel. 

{English1 

SHRI K. YERRANNAIOU : I would like to know from 
the Hon. Minister as to which arathe Stat .. that have b .. n 
getting more money right from the inception of NABARD 
_ which are the Stat .. that have bean repaying the 
money perfectly . 

DR. T. SUBBARAMI REDDY: I would like to uk a 
clarificatory question from the Hon. Miniat.r. 

MR. SPEAKER: You cannot esk queation. Uke this. 
PIa ... taken your aeat. There is a procedure to be folowad. 

SHAI K. YERRANNAIDU : I would like to know which 
State is using more funds and is performing weI1 out of 
the .. funds and which State is repaying It perfectly wea. 

SHRI KADAMBUA M.R. JANARTHANAN : The Hon. 
Membar must know that NABARD is only a r.rlnanclng 
institution. AI far .. refinancing II concerned, of cour .. , 
Andhra Pradesh is doing .. I. 

MR. SPEAKER: If you have any information, you can 
give It. 

SHRI KAOAMBUR M.R. JANARTHANAN: Fundi under 
RIDF are not yat clue for repayment. I wiN collect the 
information and give It to the Hon. Member. 

[Tra"..tion1 

SHRI THAWAA CHAND GEHLOT ; Mr. Spaaker, Sir, 
In AnneXure-IV, the number of projac:ta aanctioned by 
NABARD during 1997·98 Ie g",en. I would like to know u 
to how many projects were aubmitted by Madhya Pradesh 
Government for approval and tUI date how many projecta 
were approved? In Gujarat 1228, in Karnataka 486, in 
Maharuhtra 722 and in Uttar Pradeeh 9218 projacta were 
approved where .. In Mldlya Prad .. h only 281 projects 
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wer.approved. According to my Information many proJects 
propo .. d by Madhya Pradah are pending. May I knowth. 
tlm.1y by·whlch the .. projecta will be approved? 

(Engl""') 

MR. SPEAKER: Mr. Minleter, would you like to aay 
anything? 

SHRI KADAMBUR U.R. JANARTHANAN : Sir, the 
number of p.nding ach.m .. is for the Stat.a to look aft.r. 

Furth.r, if you a .. the caa. of Madhya Prad.sh, the 
numb.r of RIDF proj.cts sanctioned und.r RIDF-I was 163 
and und.r RIDF..fI, it waa 70. It ia for the Stat. Gov.rnm.nt 
to fulfil the ach.m ... 

SHRI KAMALNATH: Sir, th.statement which was laid 
by the Hon. Minist.r in the Hous. shows two things: on. 
that ov.r thel .. t thr •• years, in inv.stm.nt cr.dit, whil. all 
oth.r Stat .. have had an incr.m.ntal amount varying 
b.twe.n 20 p.r c.nt and almost 100 p.r c.nt, Madhya 
Pradesh has r.main.d static - on the oth.r hand, this 
stat.ment shows a v.ry strang. situation - and that the 
amount of loans disbursed is I .. s than the p.r c.nt of the 
sanctioned amount. Is th.r. som.thing wrong? Between 
what h .. b .. n sanctioned and what has be.n disbursed, 
th.r. is a differ.nc. of 90 p.r c.nt. Why is this diff.r.nce 
there? This means, either the figure of sanctioned amount 
is not corr.ct or the figure of disbursal is not correct or the 
whole stat.m.nt Its.1I Is not corr.ct ...... (lnt.rruptions) 

SHRI KADAMBUR M.R. JANARTHANAN : Th. figures 
are correct. W. di8burs. the mon.y, again I r.peat, w. 
give the mon.y to the Stat.s. It is the Stat.s that do the 
disburs.m.nt. Sanctions under RIDF-III were acco~d.d 
only last y.ar and the disbursements have started picking 
up. If the disburs.ment has slowed down according to you, 
you are a v.t.ran politician from Madhya Pradash and you 
maya.. how your Stat. is sp.nding the mon.y 
..... (Int.rruptlons) 

SHRI KAMAL NATH: This is an incorr.ct answ.r. Th. 
statiatica giv.n in Ann.xur.-IVarefor .very State including 
Tamil Nadu . ..... (Int.rruptions) 

SHRI VARKALA RADHAKRISHNAN : In disbursing 
loans, is th.re any guid.line issued by the Gov.mm.nt, 
any principl. adopt.d? Th. Hon. Minist.r may please r.fer 
to Ann.xur.-IV. Tak. the cas. of K.rala, where only 
Rs. 1971akh have b .. n disburs.d wh.reas the sanction.d 
amount is n.arty Rs. 10,000 lakh ...... (lnt.rruptions) 

MR. SPEAKER: Pie ... put your aupplem.ntary. 

SHRI VARKALA RADHAKRISHNAN : This Stat.lefar 
away and you ar. not disbursing the mon.y. 

Th.re is a1ao anoth.r issu •. Inth. matt.r of disbursing 
short-t.rm loans alao, this discrimination is pat.nt. So, I 
would Ilk. tct.know from the Hon. Mlnlet.r whether there 
h .. b •• n any discrimination and If so on what grounds, la 

the,. any principle adopt.d by the NABARD In dlabursing 
io8na? You sanction v.ry huge amount butthe dlebul'Hment 
Is v.ry negllglbl.. Thi8 Is something which 4:annot b. 
tol.rated. Mr, Mlnist.r, pi .... anewer. 

SHRIKADAMBUR M.R. JANARTHANAN; ThepUIpOH 
of a11ot~ of funds is for rural dev.lopment. Under the 
guidelin .. given, funds are dleburs.d to the St.8t8s only for 
rural dev.lopment. .... . (Int.rruptions) 

MR. SPEAKER: PI.as. take your seat. 

SHRI VARKALA RADHAKRISHNAN : H. is not 
answering the qu.stion ...... (Int.rruptions) 

SHRI KADAMBUR M.R. JANARTHANAN : I am 
answering your qu.stion ...... (lnt.rruptions) It is giv.n to 
the Stat.s for the dev.lopment of the rural ar.as. That Is 
the direction giv.n by the NABARD. It is for the Stat. 
Gov.rnments to look out. 

[Translation} 

SHRI THAWAR CHAND GEHLOT : Mr. Speak.r, Sir, 
piaas. allow Hall-an-hour discussion on this question. 

(English] 

SHRI KADAMBUR M.R. JANARTHANAN : You, as a 
M.mber of Parliam.nt can monitor whether the mon.y is 
spent properly or not ..... (lnt.rrupr/ons) 

SHRI AJIT JOGI : Mr. Sp.aker, Sir, pleas. aNow Hall-
an-hour discussion on this qu .. tion ..... (lnt."uptions) 

MR. SPEAKER: Aft.r so many suppl.mentaries on 
this question you are sugg.sting for Half-an-hour 
discussion. 

.. ... (Interruptions) 

SHRI KADAMBUR M.R. JANARTHANAN : As a 
M.mber of Parliament you can visit your constitut.ncy and 
s.e for yourself wh.ther the funds allott.d for rural 
d.v.lopment are sp.nt properly or not. You can monitor 
this ..... (Int.rruptlons) 

SHRI VARKALA RADHAKRISHNAN: Sir, the question 
is r.garding the funds sanction.d ..... (Int.rruptions) 

MR. SPEAKER : Shri Radhakrishnan, pleas. take 
your seat. 

..... (Int.rruptions) 

SHRI VARKALA RADHAKRISHNAN : Sir,let the Hon. 
Minlst.r answer my question. My qu.stion is r.garding the 
disburs.ment of funds ..... (Interruptions) 

MR. SPEAKER: This is not proper. Shrl Radhakrishnan, 
pie ... take your a.at. 

.. ... (Int.rruptions) 



15 MAY 29, 1988 16 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, we are 
not dilcrimi,ating against .ny St.te. lJRder RIDF, NABARD 
eanctions funda mainly accordini to the rural papulation of 
the St.t ...... llnt.rruptioM). Aa • Member of Parliament 
you can monitor in your conatituency whether the fund is 
properly spent by your St ... or not ..... (Interruptions) 

P ...... Right tor BMmIItI Rice to.n 
AmertC8fl Company 

+ 
*42. SHRI MOTllAL VORA : 

DR.T.SUBBARAMIREDDY: 

Will the Minister of INDUSTRY be pleased to .tate: 

(a) wheth.r an Am.ricaA company 'Ricetech' hu 
ItIegaIIy got the pat.nt of Basmati ric. in its name; 

(b) if so, the r.action of the Gov.rnment th.r.to; 

(c) the steps tak.n by the Gov.rnm.nt so far to raise 
this issue before World Trade Organis.tion and oth.r 
International forums in order to get the abov. m.ntioned 
patent canc.led; and 

(d) the measures taken by the Government to prevent 
other countries from taking out Patents on Indian Products? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) A Stat.m.nt is laid on the Tabl. of the 
Hous •. 

(a) to (c) A pat.nt under title "Burnati lin.s and 
grains" was grant.d to Rice Tec, Inc. Alvin Texas on 
02.09.1997 by the Commissioner of Patents and 
Trademarks, Unit.d State. of Am.rica. An Inter-ministerial 
Committee has been set up under the Deptt. of Industrial 
Development, Ministry of Industry to prepare a challeng. 
of the Patent accorded of MIs. Rice Tee., Inc. Basic 
material and scientific data to contest the award of Patent 
granted by the Commissioner of Patents and T rad.marks, 
United State. of America is also being compiled. The 
revocation of the pat.nt would have to be carried out under 
the United Stat .. Pat.nts and Tradernarks law. Therefore, 
raising the rnatt.r for canc.nation of pat.nt before the 
World Trade Organisation and before other international 
fora does not arise. 

(d) Patents are granted by respective Gov.mments 
under th.ir Patents laws. Whenever Information Is reeeived 
about patenta being tak.n on c.rtain products which are of 
commercial int.rest to India and which in our V18w do no! 
satisfy the crit.ria of patentability, step. are t.ken to 
...... wheth.r the grant of plltent can be chellenged. 
When sufficient mat.rial is gath.red, step. are takan for 
fling a petition for re-examination and ultimate revocation 
of patent In that country. 

{T~"tion} 

SHRI MOTILAL VORA: Mr. Speaker, Sir, I would Ilk. 
to know from the Hon. Minister wheth.r the Commiuion.r 
of Patents .nd Trademarks of Unlt.d Stat.e of AmerIca 
had sought any Information from the Government of India 
before granting Patent of -Rice Tee. Incorporated', Alvin, 
Texas" on 2.9.971 

(EngIMh) 

Let the Hon. Minister answer this part of my quaetion. 

THE MINISTER OF INDUSTRY (SHAI SI~DER 
BAKHT): No. 

(TraMlation) 

SHRI MOTtLAL VORA : Mr. Spellker, Sir, If no 
information was eought from the Gov.rntNnt of IndIa,is 
the hon. Minister .ware of the fact that In the name of 
bumati rice the company has started .. lRng coars. rice 
produc.d under the pat.nt Bumatl lines and Grelna In 
USA. 

SHRI SIKANDER BAKHT : We did get thlsinformlilion 
but it was received on 11.2.87 MId we constituted a 
Committee on 12.2.87to inquire Into the matter to find out 
u to how we can persuade USA for re-examining the 
maner. 

SHRt MOTtLAL VORA : Sir, in reply to the (b) part of 
my question it has been mentioned that an Inter-Minilterlal 
Committee was constituted for It. I would like to know as to 
when thislnter-Mlniaterlal Commilt .. was constituted and 
what action has been taken by thie Committ .. sofer? 

SHRI SIKANDER BAKHT : I heve stated thet w. got 
this information on 11.2.96, prjor to that we had no 
information because such matters er.k. eeer.1n U. S.A.. 
till an announcement Is made in this regard. After the 
announc.ment was made we constituted the CommItt .. 
on 12.2.98 Itself andconvenad meetings andthia proc ... 
it still going on. I hape that finallv we wi! be Ible to 
pereuade USA. for re-examin8tion of this matter. But 80 far 
no final decision could be taken as It ... a complcat.d 
matter. 

{English} 

DR. T. SUBBARAMI REDDY; Mr. Speaker, SIr,. ia a 
very important thing for ths country. 4.SIUh tonn .. '" rice 
is being .xported every yeer thereby earning a foreign 
exchange to the tune of As. 1 ,200 crore. It is v.ry strange 
and surprising that the reply is eo Vigue. It etat .. : -When 
.ufficient material is gatherad, steps ar. tak.n .... ." 

The situation is that bumatl rice which .. being 
produced In our country is accepted all over the world. It Is 
a very famous ric. particularly in America. Thev htlv. very 
tactfully pet8nted the nama 'NsmetI'. Ther. .. wert 
poaaibllty of growing ric. In T .... and In other parte '" 
U.S.A. and eall it In the name of baernatl. 
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OUe to thl., our country is loeing foreign exchange 
and our .xport. are failing down. It is an Irreparable 
damage tor our country and our eyetem. It hu come to the 
notice of the Government In F.bruary 1997. 

MR. SPEAKER: Dr. Subbarami Reddy, p ..... put. 
your .upplementary. 

DR. T. SUBBARAMI REDDY: Before putting the 
quNtion, I.hould give the background. 

MR. SPEAKER: You are not suppoaed to make a 
lengthy statament. You can uk only a supplementary. 

DR. T. SUBBARAMI REDDY: My quution is this. The 
Government h.. tormed a Committee of eminent 
personalities drawn the Departments of Industry, Commerce 
and Bio-technology, Ministries of External Affairs and 
Agriculture, and alaotrorn the Indian Counciltor Agricultural 
Research, etc. That Committee was formed long time 
back. I would like to know why no action was taken till 
today. The Minister is only saying that the report is 
coming. There is no secrecy involved here. It is a very 
straight case. 

MR. SPEAKER : The main question is regarding 
Basmati rice. PIe .. e put your supplementary regarding 
that quNtion. 

DR. T. SUBBARAMI REDDY: The Minister has said 
that it was a secret and that it was not easy to get 
information trom the US, etc. But I am saying that it is not 
so. It is a very simple thing. A patent for Basmati rice was 
given to Rice Tec. Inc. of America. The duty of the 
Government of India Is to get the patent cancelled. 

MR. SPEAKER: Please you should know something 
about the procedure also. 

DR. T. SUBBARAMI REDDY: Before concluding, I will 
give this reply! 

MR. SPEAKER: You cannot give a reply. You may put 
a supplementary. 

DR. T. 5UBBARAMI REDDY: My question is this. 
When is the Government going to succeed in their efforts 
to get the patent cancelled through that Committee and 
through this Government? It should be a commitment and 
it should not be a vague one. The hon. Minialer must clearly 
say when is he going to do it, ! want to know the answer. 

SHR! SIKANDER BAKHT: I do not intend to go Into the 
details of the things uyou bavuaid, I will tell you only one 
thing. It is only the exports to America which are going to 
be affected, if at all. 

DR. T, SU88ARAMI REDDY: It Is ten per cent. 

rrrwns/.tion] 

SHRI SIKANDER BAKHT Let me reply to this 

question, There is no problem on local level, neither in 
production nor in export of basrnati rice. We may face 
problem In export of rice to America as local patentee. can 
chaHenge us there. But such chane.. are also quite 
remote. There are two or three reasons behind It. The tlrat 
is that this new variety of rice Is being produced In .... 
quantity, This patent is also obtained under the name of 
Burnati Unea and Grains and not under the name of 
burnati rice. There .. a little dlferent but details are quite 
complicated. This new variety hu be.n developed from 
Pa~anl burnatl rice andcroea-b,eed hu been developed 
there. Apart from that, the question of aroma, length of rice 
and starch content also arises, The experiment in this 
regard has not been completed as yet and, hence, there 
has not been fulscale production of rice. That is why OUr 
export has not been affected, 

{English] 

DR. T. SUBBARAMI REDDY: I wanted to know when 
were they going to do it. 

SHRI MURLI DEORA : In that case, why do you not 
challenge them in the US courts? 

SHRI SIKANDER BAKHT ; We are doing it, The 
Committee has not yet corne back, They are considering it. 
They are looking into how they can go and challenge them, 

(Translation] 

SHRI G.M. BANATWALLA: Sir, the reply given by the 
hon. Minister reveals the carelessness of the Government 
in this matter. The reply is that our exports will not be 
affected. The enquiry has not been completed, we are 
looking into the matter. We are collecting information and 
so on. My question is that in this matter ..... (I"tsrruptions) 

Sir, is it not a faclthat our officers were not alert, A non-
governmental organisation had to file a writ petition in the 
Supreme Court to enlighten the Government in this 
matter ..... (Interruptions) so that some action could be 
taken in this regard ..... (Interruptions) 

{English] 

MR. SPEAKER: Please ask your supplementary, 

{Translation] 

SHAI G.M. BANATWALLA : Sir, I have asked my 
supplementary in Urdu language and it is possible that you 
may not have understood that. Therefore, I ask it again in 
English,.". (Interruptions) 

Sir, I have already asked my supplementary, My 
question is : Is It not a fact that the officers were not alert 
and - even today with respect to this very important 
question· has the Government taken note of this fact, and 
would the Government assure the House by what tim. the 
Government will be ready ... " (Interruption6) 
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rr,.".·tionj 

SHRI RAJVEER SINGH: Hon'bIe Me~' tI .. eaid 

SHRIMA TI SUMtTRA A,fAHAJAN ; MI. S~ •• " SIr. 
the qu.f/on on pat.nt of b..",.,i ,ic. ,,~ .".." 'oday. 
E lief atao ttNt qllUfion of "..m ,,~ .",." .nd _mile, 
q:stion be 'ra.ed tomorrow 8bout ".,..0 80. From ,,,. 
point ot "jew at HCurity at 'hu. IndJall products I would 
lilce to know from the Hon'bla MIn"'.r wMttNtr we .,.e 
thinking to make patent I.w part d geogr8phicW Indlatlon 
so that our Indian products remain aacure? 

hi8 point h .. gone 011., h. he.d ..... . (Int.~tio"') 

{Engli.trJ 

SHRI G.M. BANATWALLA : Sir, eight months h."e 
p ... ed and would the GOIIernment now giIIe an assur8nce 
to th is Houee by what time they would be able to ~roach 
the authorities for re-examination of thie patent? 

{Translation} 

SHRI SIKANDER BAKHT : Sir, the iesue is under our 
consideration and action i. also being taken 
..... (Interruptions) 

(English] 

MR. SPEAKER: I will get it clarified. 

.. (Interruptions) 

SHAI AJIT JOGI : Sir, who is the Minister? 50 many of 
them are replying ..... (lntMrUptioflll) 

(Translation) 

5HRI CHAMAN LAL GUPTA: To say that tM point 
has gone oller his head is not good. 

{English} 

MR. SPEAKER: If there is anything unparliamentary. 
1 witlexpunge it. Now, please take your .eats. 

..... {Int.rruptions) 

MR. SPEAKER: We wiU examine it. Pi .... take your 
seats now. Mr. Minister, have you replied lothe question? 

.... (Interruptions) 

SHRI AJIT JOG I : Sir. we should know u 10 who ielhe 
concemed Minister? .... (Interruptions) 

(Translation) 

SHRI SIKANDER BAKHT . He thought that we were 
neither conaidefing nor paying any attention towards this 
iuue but I told him that we are aIao considering this iuue. 
I do not agree with Hon. Member's view· Tha~ our offiice,. 
were not alert. The officers are "ery actille As I ha"e said 
that we raceilled information on 11 th February. 1997. we 
started our work from 12th February 1997. Al present lam 
nOl in a position to gille any specific assurance about the 
time by which it win be possible because it is not yet 
decided how we win go about this problem.. . (InterruptiOM) 

SHRI S/KANDER BAKHT : Other things cannot b. 
linked with bumati rice. Th. point of hon'ble Mermer is 
very correct that by Heing the ~hlcall"1>Oftance It 
waa aald In conn.ction with turmeric and n.em 
.... (Interruptions) I am trying to gille reply. you ple .. e 

listen to It ..... (interruptioflll' Let met te' you what points 
can be included in this 

{English} 

Patent invention ,.tat .. to novel rice lin ... planta and 
graina of the.e linN . 

(Translation} 

Ther. are va,.oua v"'" of rice. 

{Eng/i6h] 

and to a method for breeding th ... linee. The inv.ntion 
also retat .. to nov.1 mean. 'or determining the ~ 
and starch properties. Thil II ipdlcally r.a.ted to rica 
Specificialy one aspect d invention reIatee to novel rice 
lin .. whoae planta are. seml·dwarf statura .• ubelantl8lly 
photoperiod inaenaltive .nd high yielding and produce rice 
gains haVIng characteristica aimller to or auperior to thoae 
good quality balM" rice 

(Translation} 

BUlCa11y vaMoul other thinga which the Hon'bIa 
Member has mentioned in connection with rice are totally 
different. 

{English} 

SHRI S. JAIPAL REDDY; Mr Speaker. Sir. thllil. 
matt.r relating '0 the d.rlnltion of patent •. "you take up 
GATT·II under which the WTO h .. been Nt up, the 
geographically Ip*:Mied producta h.". been given ce".in 
protection. DId the Minlltry try 10 raIM a chpute at the 
WTO ltaelt? Why did not the Miniltry take up the maner in 
the US Courts? 

SHRI SIKANDER BAKHT : I am .orry. Sir. it h .. 
nothing to do with the WTO. The queatlon will h.v. to be 
taken up in the Courts 01 US becaua. It II .ntir.1y of a 
different nature. It II not a trade-related dltlpute. It is • 
patent·related dlapute. It will have to be tak.n up to the US 
Courtl for aelution 
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SHAI S. JAIPAl REDDV : Petents are covered by 
TRIPS ..... (ftI"fnlPtloml) The reply given by the Mlntater 
doe. not ... m to be correct. 

{Tra"..,ion} 

PROF. PREM SINGH CHANDUMAJRA : It ia a v.ry 
~Clf'tant matter releted to World Trade Organiaation. 
There .hould b. Hd an hour dJacua.ion on it. It ia a matt.r 
of grav. concern II for.ign countries will start pat.nting the 
Indianpr~. 

SHRI BENI PRASAD VERMA: Thi. mat1.r r.lat.s to 
farmers. It affects the afflcl.ncy of our country. 

MR. SPEAKER: PI .... cooperat •. '!If. have cov.r.d 
only two quHtlons In 40 mlnut ... 

SHRI S. JAIPAL REDD'1 . Sir, I am saying that the 
reply given by the Minist.r is incorr.ct ..... (lnt."uptions) 

MR. SPEAKER: I have called the next.question. 

V.'ue 01 Rupee 
+ 

°43. SHRI HARI KEWAL PRASAD: 
SHRI MA[)HAV RAO SCINDIA : 

WHI the Miniater of FINANCE be pleased to stat. : 

(a) the percptage of fan in the valu. of rupee against 
Americal Dollar during the I .. t thr .. y.ars with y.ar-wis. 
br.ak·up; 

(b) the r ... on. behind this sudd.n d.valuation of 
rupee; 

(c) wh.ther the Gov.rnm.nt have taken short t.rm 
and long t.rm meuures to salvage the Indian rupee; 

(d) II so, the d.taHs th.reof; and 

(.) the .xt.nt to which th ... stape hav. h.lp.d in 
stabilising and .tr.ngth.ning the rup •• against the Dollar? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) to (.) A Stat.ment is laid on the Tabl. of the 
Hous •. 

sr.,.",.nt 
(a) Th.year-wile break·up of the nominal depreciation 

of the .xchang. rat. of the rupee against the US dollar 
during the lut three y.are Is as under: 

Financial P.rlod Average Depreciation of the rupee 
Vear/ Exchang. Rate over previous period 
P.riod (Rs. US $) (in p.r cent) 

1994·95 31.399 

1995·96 33.447 6.12 

1996·97 35.500 5.78 

1997·98 37.165 4.48 

(b) Th. exchange rate of the rupee In India Is market 
determined. The mOllement in the nominalexchMge rat. 
of the rupee v.·.·". the US dollar over the yea,. reflect 
the deveklprnent in the foreign elllCllange martc.t condItion8 
in India, which In tum are influenc.d by the underlylng 
tr.nds in the inflow and outflow of for.ign .xchange arising 
from India'. International t,..neactlone on the currant and 
capital accounts of balance of pay",.nta .. wei .. by the 
short-4erm apeculatlve facto,.. Movements of the rupee 
against the dollar allo reflect to sorne ext.ntthe mov.ment 
of the dollar against other currencies In the int.rnational 
marketa. 

(c) to (.) Th. exchange rat. dev.lopm.nt are cIOll.'y 
monitor.d both by the Gov.rnm.nt and the Reserv. Bank 
of India (RBI). The RBI, asandwhenneceaaary, interven .. 
in the for.ign .xchange marketa and deplOV. suitabl. 
monetary rne .. ures to effective" counter epeculetlve 
p ..... ur.. on the rupee and to eMur. order" foreign 
.xchang. market conditiona. The long t.rm meuurea 
undertak.n by the authoriti.. inc Iud. foat.ring 
macroeconomic stability, pureuit of rapid growth of output 
and productivity, r.gular monitoring of the developments in 
thebalanc. of paym.nts and inatitutiofl of approprlat. 
policy measur .. ao as to k .. p the 1ev.1 of the C41rrent 
account deficit within sustainabl. lev." and to manage 
capital flows consist.nt with the country'. requirement of 
ext.rnal financing and build·up of foreign .xchange 
r.serv.s. The.. measures have helped to maintain 
reasonable stability in the ext.rrral value of the rupee 
during p.riods of speculatlv. pre.sur .. and to maintain 
th.lev.lof exchange rat. consist.nt with the pres.rvatlon 
and improv.m.nt of India's ext.rnal comp.titlv.n .... 

[Translation) 

SHRI HARIKEWAL PRASAD: Sir, the Hon'bla Minist.r 
hims." has admitted In the statement laid on the Table of 
the Houa. that devaluation of the rupee took place from 
lim. to time. H. hlms.1f has stat.d that specUlation leads 
to the ups and downs in the valu. of the rupe •. I would Ilk. 
to know from the Hon'ble Minlst.r that if th ••• ups and 
downe are due to the speculative pr.ssure on the rup •• , 
what st.ps are being taken to counter it? 

SHRI VASHWANT SINHA: Mr. Sp.ak.r, Sir, when In 
August, 1994 rup •• was made convertible under current 
account, Its transaction started in the Indian mark.t Ilk. 
any oth.r commodity. P.opl. with foreign .xchange lik. 
Dollar etc. get togeth.rin the mark.t and the value of rup .. 
is determined on the basis of d.mand and supply. Th. 
value of ev.ry foreign exchange including Dollar is 
determin.d In thia manner. Th. main consideration is that 
besides the economic situation of the country sometimes 
sp.culators also ent.r the made.t and Indulge in the 
trading of rup ... W. have glv.n this answer. So far a. 
checking of this tr.nd is conc.med, I would lik. to say that 
R ... rv. Bank of India II continu.oualy monitoring the 
rup •• market. Res.rv. Bank Int.rv.n.s in the market from 
time to time If n.eded because it i. the policy of the 
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Govemment that there should not be .r\ ur:.....,. volatility 

in the rupee market and an orderty condition 18 maintained. 

Necessary att.ntion is al .. y. paid In this r.gard. 

Accordingly, the value of the rupee goes up and down in 
the market. 

SHAI HARIKEWAL PRASAD: Sir, .n.r the nuclear 

tMta by India, America, Jlplln and other countriu of the 

world hav. ~d economic .anc::tiona against India due 
to wtrict\ value dI rupee as cOf1"4)8f8d to doIar, has gone 

down aubstantialy. Now, a new duation has ariaen att.r 

the test conducted by Pakistan. In these perspective. what 

measures are being taken to control the depriciation of the 
rupee. 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, the 

nuclear testing is a very recent incident but if we go back 
to the period from 1991 to 1996, there was 40 per cent 

depreciation in the value of rupee. No nuclear bomb was 

tested at that time. During the regime of the earlier 

Government there was 11 per cent devaluation of rupee. 

and at that time also no nuclear test was conducted. As I 

said, when something happens. it mayor may nol have an 
immediate effect but It hu some psychological impact 

which leads to increased buying and .. ling activity. Now 

whatever happened recently like the imposition of the 

sanctions by America and othet' countries has created a 

'eeling which may nol have an immediate .ffect. But due 
to thea. sentiments there was a change in rupee value, I 

can produce today figures of this change. This teat was 
conduct.d on 11th May. On 12th May when marKet opened, 

the value of the rupee was same as was an 8th May. Even 

on 13th May it remained same on 141th May there was a 

s~ght fall in its value which continued unabated. This is 

known as sentiment in the market. 

{Eng/;'hj 

Sent~nt,Mr.Speaker,Sir,aIaoplaysavery~ 

role. Senlment is s.ntiment, it is not relat.d often to the 
reality an the ground. 

SHRI MU.RLI CEORA : The hon. Minister just replied 
that after testing the nuclear device, there was nol much 

devaluation in the Indian rupee compared to the dollar. But 

what we read from the reporta which had appeared in the 

last weeks, It seems that there is a steep fall in the value 
of 811 Indian rupee compared to a dollar. It may b. due to 

the .. ntimental reason.. What steps the Government is 

p~lng to take, " such pout,le economic .. nctions 
come from Japan, America and Germany? 

SHRI YASHWANT SINHA: "you look at thevalue of 
a rupee an the 19th of March when this Government took 

over the office and until yuterday, the fall In the va.. of 
a rupee has been to the extent of ".23 per cent on •. 

SHRI MURLI OEORA : Otherwiee in the last one full 

year, !~re wu a fall to the extent of ... .48 per cent. So, 
Mr. Minister you have mentioned In your own reply that In 

the entire ~r of 1897-;8, It wu 4 . .48 per cent. Now, you 
are taHmg.out the Iul two weelca,SHRI YASHWANT 

SINHA: Th. han. Member rep,...,.. Mumbal and he 18 

more aware than moat other people about what happens In 
the currency market. He mult b. a .. re of this fact often 

pr ... urea buld 1IP ..... (lnt.nvptlo".' 

SHRI MURLI OeORA : That 18 why I am asking wMt 
stepa the Gov.mment wanhI to tab. 

SHRI YASHWANT SINHA: Preuur .. build up from 

time to time and th.r. have b .. n a number of instanc .. in 

the put where .uch pr ... ure. had buill up and the valu. 

01 a rupee compared to a dollar h .. gone down subltantlally. 

Often It h_ gone down by eight or nine per cent. So, It was 
in that context that I wu .. ying thai within th .. e last few 

daye, it was around four per c.nt. 

Now, I explain to you the policy of the Govemment. 

The policy of the Government is to maintain orderly 

conditions in the currency market. The policy of the 

Government is to ensure that no undue volatility takes 

place. If the hon. Member has looked at the mark.t 

behaviour, he will notice that olen when th. mark.t has 

opened in the morning, there h .. been something Ilke a 

run. h has had a wide margin, but subeequently as the day 

p .... d, it corrected itself and the peak value which had 

b .. n touched in the cour .. of the day, came down. That 

meana the market ;. correcting ... 1 lind the market • not 

supporting the apec:ulatora. This ;. a very veiy good thing. 

Even today, Sir, before I came tothls Hous., I checked 

up the poaltlon and lam very Mppy to report to the Houa. 
that at about 104S hours, the markets were v.ry It .... 

Now, that. what I am intefNted In. The market must 

b.hav.ln 811 orderly fashion. We wit not control the valu. 

of the rupee becalll. as I have aaid, It 18 being bought and 

sold. But the orderly conditions in the market must prevaY. 

That ill the concern of the Govemment and the RBI Is 
keeping a ck»e ..rch on this allUIItion. 

R. Y. Gupta Commltt .. on Agrtcuh ...... CNdIt 

+ 
-«. SHRI V.V. RAGHAVAN : 

SHRI SURENORAN CHENGARA : 

Will the Min"er of FINANCE be pIe .. ad to stat.: 

(a) whether R. V. Gupta Pinel on egriculural crecIleet 
~ by RBI has recommended far reaching change. In 
Imp~gthe flow of credit 8IId aimplilcation of procedure 
for agnculural credit In the country; 

(b) If so, the detalla of the major recommendettons 

made in the report and the Gov.mment's reaction thereto; 

{c) the pr.sent Itatu; of the report and likely 

Implcations of the recommendattons on farm economv; 
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(d) the reaction of farming community/experts to the 
major recommendations made by the Commltt .. ; and 

(e) the time by which the Government is likely to 
finalise ita view and take appropriate decision on the 
report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (e) A 
statement Is laid on the Table of the House. 

"",,,,.nf 

(a)to(e, R .. erve Bank of India (RBI) setup a one man 
Commlnee of Shrl R.V. Gupta (former Deputy Govemor, 
ABI) in December, 1997 with the following terms of 
reference: 

(1) To study the working of the credit delivery system 
for agriculture through field level interaction with 
farmers, agriculturists, borrowers of commercial 
banks and bank staff and analyse the constraints 
in the flow of such credit to the farm sector. 

(2) To make suggestions for simplification and 
improvements in systems and procedures 
including reduction in paper work for delivery of 
farm credit. 

(3) To make proposals on other initiatives that may 
be taken by commerical banks to facilitate credit 
delivery to the farm sector. 

The Commlttee submitted its report to RBI on April 21 , 
1998. RBI has reported that the Committee's 
recommendations cover the following areas: 

(i) Recommendations on operational aspects relating 
to agriculture credit. These recommendations 
cover, inter alia, rationalisation of internal returns 
of the banks, Jelegation of powers to branch 
managers, Introduction of composite cash credit 
limits to farmers, introduction of new loan product 
with saving component, cash disbursement of 
loans, dispensation of "No Dues certificate" and 
dllcretlon to banks on matters relating to margin/ 
security requirements for agricultrualloans above 
RS.10,000. 

(II) Recommendations on aspects like abolishing of 
stamp duty for agriculture loans, matters relating 
to mortgage of land subsidy-linked credit, bank 
finance to tenant farmers and assistance in 
recovery of loans. 

(Iii) Recommendations of simplification of application 
forma, agreements and other covenants/ 
documents for agricultural loans and 
rationaillation of internal returns of bank for 
monltorln,9 agricultural and other advances, 

Major recommendations .0 far accepted by RBI 
include, inter alia, simplification of procedure regarding 
loan applications, agreements/document. etc., 
rationalisation of internal returns of banks, delegation of 
powers to branch managers, introduction of composite 
cash credit limits to agricultural farmers, introduction of 
new loan products with saving component, cash 
disbursement of loans, dispensation of NoDue Certificates, 
discretion to banks on matters relating to margin/security 
requirements for agricultural loans above As. 10,000 etc. 
All scheduled commercial banks have been advised by 
RBI to implement the above recommendations of the 
Committee. Further, RBI has requested Indian Banks 
Association (IBA) to work out simplified application forms 
and documents for agricultural loans and rationalisation of 
internal returns by branches for adoption by all banks. 
Certain recommendations such as abolition of atamp duty 
for agricultural loans, assistance from State Govemments 
for recovery of bank dues, matters relating to mart gage of 
land, dispensation of cOlf1)ulsory rural posting of bank 
officials, matters relating to subsidy linked credit etc. have 
been referred by RBI to the Government for consideration. 

The Committee has also made certain 
recommendations for reforming the rural credit delivery 
process. These include: 

(a) Freedom to commercial banks to fix rates of 
interest for loans of ail amounts. 

(b) Target for agricultural lending to be based on flow 
of credit through preparation of Special Agricultural 
Credit Plans (SACPs). 

(c) A substantial modification of Service Area 
Approach. 

(d) A thorough review of existing system of subsidy 
linked loan programmes. 

SHRI V.V. RAGHAVAN: Mr. Speaker, Sir, the Gupta 
Commlnee Report is against the vital interests of small and 
marginal peasants. 

For instance, the freedom to commerical banks to fix 
rates of interest for all loans, for all amount Is to punish the 
poor people and favour the big business houses. The 
banks consider the poor peasantry as unwanted people on 
earth. This attitude of the banks has driven the peasantry 
to the merciless moneylenders and ultimately to mass 
suicide. 

At the same time, under the very nose of the RBI and 
the leading banks, Harshad Mehtas and fake Institutions 
loot our banks at the cost of our exchequer and even some 
of the corporate houses owe huge amounts to banks. No 
steps have been taken In this regard and no prosecution 
has taken plaCe so far In such cases. But a poor peasant 
who owes" meagre sum of Rs. 100 is prosecuted and 
harused. This attitude of the bankB has to be changed. 



27 MAY 29, 1998 toQuutIoM 28 

By not depending upon then retired RBI Officers' 
reporta, wllth. Government eamIne MrMh the hardahlpa 
cauMd to the p .... ntry by the Credit Policy of all the 
bank8? 

SHRI KADAMBUR M.A. JANARTHANAN : Sir, I want 
to assure tn. hon. Mamberthat the Gupta CommItt .. , the 
one-man ConvnIt .. , which ... appointed by the RBI hu 
gone to the flald, gone to the bMk8 and h .. IntlN'llCtad 
with alMll fa,.".,. eIao before preparing the raport. 
Therefcn, kaaplng In vfawth.lnt.raat of the amall farmers 
that Cornmlft .. wu formad. I would like to assur. the hon. 
Mambar that the Govemment wants to .afeguard the 
int.rasts of amall and .".,glnal farmers. 

"the hon. Mambar may kindly se. the anawer, which 
we have given, he wHI come to know thaI the main 
recommendation of the Committ .. is to give more pow.rs 
to the Branch Managars and .asy accassibllity of the small 
farmers to the Branch Managers so that they may get 
loans. The inter'" rates have alao b .. n consider.d by the 
Committ... " you s .. the r.port the regulat.d rates of 
interest operste as a barri.r in .anctioning of small loans . 
Sothe main purpos. of the Committ •• is mainly to incr.as. 
the income str.am of the farmers. 

I would lik. to draw th. attention of the Hous. that the 
main purpose of this Committ •• was more on the assets 
which a person is having and not on the old system of Land 
D.v.lopment Bank which gave loans on the value based 
..... Th. income stnaamof th.farmers must be increas.d 
on this only. 

This has been circulat.d to the M.mb.rs. If the hon. 
M.mbar is inter.st.d to know more he can come to m. and 
I can show him the reports and op.rations and 
r.comm.ndations of the Committee. Actually, the 
Committ •• ·• recommendations are in the int.rest of small 
and marginal farm.rs. So, _ should not undermine or 
question the appointment of the Gupta Committe •. This 
efforta of the one-man Committ .. should be praised by the 
country. Some of the recommendations are already in the 
proceas of implem.ntation. 

SHRI V.V. RAGHAVAN : Sir. I am sorry to say that I 
have not gOl th. praper r.ply. I have gone through th. 
report which had appear.d in the papers. I have alao gone 
through the comments of .min.nt p.ople who know thinga. 
My cont.ntion is that the v.ry purpose of the Governm.nt 
is def"at.d by the main recomm.ndations of the r.port. 

MR. SPEAKER: Please put your supplementary. 

SHRI V.V. RAGHAVAN :Sir. my first quution has not 
b.en replied ao far. I am putting my question. 

My question is, without depending on the reporta of the 
Gupta Committ.e or NaruimhaD Committ •• , would the 
Gov.rnment independ.ntly .xamln. the iaau.a faced by 
our peasantry? It is a very dangerous poeition now. 

SHRI YASHWANT SINHA: Sir, GUP'a Commltt .. , 
one-man Commltt •• , was appointed by the RaHrv. Bank 
of India. It was not appointed by the Government. It was a 
CommItt .. appointed by the, R ... rv. Bank of India WIth a 

, e. of terma of referenc., the baaic purpoae of which was 
to faeliitate the flow of credit to the farmers. 

Now, Gupta Committee h .. glv.n Ite raport to tha 
RMerve Bank of India. The R.erve Bank of India h .. 
examined the recommendations. There are aome which 
need to be examined by the Govemment. There are aome 
which need to be examined In conaultatlon with aoma other 
agencies. That examination Ie going on. I would Hka to 
... ure the Houe. that abaolutely, in unmistakable terma 
there is nothing; no decision will be taken by this GO¥amment 
which wi. b. anti-farmer. W. are proofa""., and we ..,811 
continue to take the beat dacIaions I",thelr Int.r .... 

SHRI SURENDRAN CHENGARA : Mr. Speaker, Sir, 
the email farm.rs alway. find It difficult to gat loans from 
banks and the cooperative aocletles are eaaily 
approachable for th.m. WUI the Government consider the 
proposal to ca.burse the agricultural Ioana to farmer. 
through the primary cooperative eoc:i8tIaI under NABARD? 
EuHy the bank authorltie. take action against the email 
farmers in regard to recovary of thair duaa. The big 
farmers, I mean the rich farmera, find aorne way out to 
•• cap. from such recovery proce.dinga. Will the 
Government tu. soma maaaur. to help the emaiflUmlll? 

SHRI KADAMBUR M.R. JANARTHANAN : SW, the 
Question pertains to Gupta Committe. recommendations 
in r.gard to making changes and incre .. lng the flow of 
cr.dit to the farmers. I would lik. to m.ntion that out of 43 
recommendations, .. haa alr.ady been said by the Cabinet 
Minist.r. 26 recomm.ndations were on the mCNe and 
some recommendations are under examination. 

I would Uke 10 inform to the han. Member that Gupta 
Committe. is a Commltt.e appointed by the Reaerve 
Bank of India. fully in the interest of the amall farmers, to 
have redlcal chang •• ao that they can e .. 11y approach 
the banks and they can have ... y method of getting 
loans. Therefore. it Ie completely a n.w approach. The 
Committe.'. recomm.ndatlona have a new approach. 
Some of the r.comm.ndations have been accepted by 
the Government and some recommendatlona are under 
consideration. Th.refore. I usure the han. Mamber that 
the sma" farmer .. inte"st will be protected and 
safeguarded. Th. main purpose of this Commltt .. wiN 
hold good 10 the farmera. 

SHRIT. R. BAALU: Sir, where Ie the tima for me to put 
a quution? .... (Inte"uptions) I have got only hal a minute. 
Pleu. allow me to put my quution. 

Gupta Commltt .. h .. recomm.nded aubeldy linked 
loan. What Ie m.ant by 'au&eldy linked I08n'? If there Ie 
any subsidy-linked loan. how are you going to arrive at? 
How are the farme,.. going to benefit from thle? 
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MR. SpeAKER: It .a atralght queation. Pie ... glv. 
a atralght anawer. 

.. ... (lntenuptloM) 

SHRI T. R. BMlU : Sir, It ... ",. that the Min .. r has 
not dona hll homawork. What can I do? .... (Interruptions) 
Sir, tha Cabinat Mlnlater .hould anawar on his 
bahd ..... (lntanuptIOM). There II only hel a mlnutatett. I 
should gat the anlWar from the Mlnist.r. Sir, the time Is 
up ...... (IntwruptIons) 

MR. SPEAKER: Mr. Mlnistar, you can s.nd the r.ply 
to him latar. 

SHRI KADAMBUR M. R. JANARTHANA~: I wllI •• nd 
th. reply to the han. Mamb.r. 

(Translation) 

SHRI RAJESH PILOT: Mr. Sp.ak.r, Sir. I would lik. 
to draw tha attantlon of the hon·bl. Minist.r to the fact 
that the membars of the Hou •• have just dilcu ••• d 
about tha problema and hara •• m.nt cau •• d to the 
p.ople due to thalndHferent attltud. of tha banke. Th.se 
probl.ma can b. removad if bank loan limit is fixed for 
farmers. Suppoae. I have SO Bigha of land worth SO 
lakh. of rup •••• my bank loan limit can b. fix.d at Rs. 1 
lakh. Then I can take the loan worth Rs. 1 lakh from the 
Bank at any time. If thi. can be don •• all the problems of 
tha farmers will be .olved. Whether the hon'ble Minister 
is thinking In thll direction. 

t2.00h ... 

SHRI YASHWANT SINHA; Mr. Sp.ak.r. Sir. in r.ply 
to the qu.stion .. k.d by the hon'bla M.mber. I would 
rlqu.st him to walt for two-thr.. day. more for the 
pras.ntation of the ganaral Budget. If the question r.mains 
rll.vant .ven attar thaI. I wHI giva the reply. 

WRITTEN ANSWERS TO QUESTIONS 

IEng/;'h) 

New Exlm Policy 

"45. SHRI INDRAJIT GUPTA: Wililhe Minisler of 
COMMERCE b. pl .... d to state: 

(a) wheth.rthe majority 0/ 340 h.rna.hHt.dtoOGL list 
ar. b.lng produced by Ihe Small Scale Industries (SSI) and 
as such the n.w Exlm Policy would hit hard the SSI sector; 
and 

(b) if '0, tha step. takan by the Gov.mment 10 
saf.guard Ih. intarut. 0/ SSI sector? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEDGE) : (a) and (b) Out 0/ 340 Iterna 
shHt.d 10 OGL. only 57 It.me ara having .mallecal. angle 

.lther due to their r ••• rvation for manufacture In the email 
acal •• actororhaving.trongSSlprocluctlonbaM. Further, 
SO out of thue 57 items were alr •• dy importable .nat 
tranaferable SIL (Speciallrnpol1 Licence). Th. actual Import 
0/ thue 50 It.",. during 1997-98 (upto to November, 1997) 
WBI approx. AI. 28 cror.s. Th. Customs duty on Importa 
provide •• afeguard to the SSI Sector. 

L .... to Diamond Indualry 

"46. SHRI DADA BABURAO PARANJPE : WUI the 
Minlst.r of FINANCE be pleas.d to state: 

(a) whether diamond industry and diamond exporter. 
a~. facing hardship in getting credit from banks; and 

(b) if so. the steps taken by the Gov.mm.ntto provide 
loans to the diamond industry and diamond .xporters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Reserve Bank of India (RBI) has informed that It hu no 
informalion regarding any hardship faced by diamond 
industry and diamond exporters In obtaining credit from 
banks. The Gem and Jewellery Export Promotion Council 
has also reported thaI al presentthe diamond industry and 
diamond exporters are not facing any hardship in getting 
credit from banks. According to RSI. banks have been 
given full operational freedom 10 sanction credit facilities to 
borrowers based on their commercial judgement. Banks 
have also been advised 10 ensure thaI exporters' credit 
requiremenls are met in full and promptly and that no 
export order suffers for wanl of funds and cases. if any. of 
rejection of export credit proposals are brought to the 
nolice olthe Chief Executive of the bank concerned. Banks 
have been advised by RBI to ensure that necesaary 
machinery is in place in Iheir HeadlZonal offices to redress 
exporters' grievances regarding delay in granting credit 
limits/denial of credit limits. 

elONd Cotton and Textllea Milia 

"47. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI A. VENKATESH NAIK : 

Will the Minisler 01 TEXTILES be pleased to state: 

(a) the number of Colton and Textile Milia lying closed 
at present state-wise; 

(b) the number of mills closed during 1996-97 and 
1997-98. till date; 

(c) the main reasons for their closure; 

(d) the number of workers rendered jobla .. due to the 
closure particularly in Maharashtra; and 
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(e) the steps being taken/proposed to be taken by the 
Government for their rehabilitation and resumption of 
production In these milia? 

THE MINISTER OF TEXTILES (SHAI KASHI AAM 
AANA) : (a) to (c) According to available Information, u on 
31.3.98, no cotton/man-made fibre textile mUi was closed 
under the Industrial Disputes Act In the country. However, 
170 mills were lying temporarily closed primarily on 
account of financial difficulties, strlkeallabour problems 
and lockout. etc. while 50 mills were oloeed under 
liquidation. The number of workers affected due to closure 
IS 2,60,343. The number of mills lying closed, state-wl.e, 
i. given below: 

Name of State/U.T. Closed Mills 

Andhra Pradesh 17 

Assam 4 

Bihar 2 

Gujarat 86 

Haryana 8 

Karnataka 8 

Kerala 

Madhya Prade.h 9 

Maharaahtra 23 

Orissa 

Punjab 2 

Rajuthan 9 

Tamil Nadu 40 

Uttar Pradesh 16 

West Bengal 11 

Delhi 3 

Manlpur 

Total 220 

39 cotton/man-made fibre textile mills were reported 
to be closed during 1996-97 and 22 cotton/man-madeflbre 
textile mills were reported to be closed during 1997-98. 

• (d) The number of workers rendered jobless due to 
closure of mills In Maharaahtra is 28,764. 

(e) G'overnment has set up the Board for Industrial and 
Financial Aeconstruction (BIFA) to inquire into the working 
of sick industrial companies and to prepare and sanction, 
as appropriate, scheme. for revival of such mille. 

NIIr.lmham Commltt_ Report 

*48. SHRI VILAS MUTIEMWAR : 
SHAI K.D. SULTANPURI: 

Will the Minister of FINANCE be pleased to state: 

(a) the main recommendations of the Naruimham 
Committee Report on the reforms in the Banking Sector; 

(b) whether any indepth study of implication of the 
recommendations has been made by the Government. 

(c) if so, the details thereof; and 

(d) the time by which the final decision by the 
Government on the recommendations of the Naraaimham 
Committee Report is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE-) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (d) The 
Committee on Banking Sector Reforms chaired by Shir M. 
Narasimham has recently submitted Its Report to 
Government. Copies of the Report have been pieced in the 
Parliament Library. The Committee's recom(!lendations 
cover institutional, supervisory, legislative and banking 
policy aspects. The recommendations relate to capital 
adequacy. asset quality, non-performing assets, directed 
credit, prudsntial norms, disclosure requirements, systems 
and methods in banks, structural issues, rural & small 
industrial credit, rsgulatlon & supervision, legal and 
legislative framework. These recommendation. would 
constitute a valuable input Into ths on-going exercise by 
Government and the Reserve Bank of India (ABI) for 
reform of the Banking Sector. Given the wide variety of 
Issues on which the Committee has n1ade recommendations 
and the ongoing nature of decision making In Government 
and RBI, It may not be feasible to set a specific time frame 
for decialons on the.e issu ... 

Prlv .. l.tlon of Ineurance Sector 

*49. SHRI NARESH PUGLIA: 
SHRIPANKAJCHOUDHRY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government propose to Involve private 
sector in the Insurance Sector; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether there has been great ruentment amongst 
the officers of the insurance companies on this I.sue; 

(d) whether such a step take_n by the Government Is 
likely to affect adversely the insurance companies and also 
the economy of the country; and 
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(a) if so, tha reaction of the Government thereto and 
further steps the Government propose to take to bring 
about reforms in the insurance sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (e) 
Under the existing insurance laws, the Life Insurance 
Corporation of India (LlC) and General Insurance 
Corporation of India (GIC) and its four subsidiaries have 
the exclusive privilege of carrying on life and general 
insurance business respectively in the country. While 
considering reforms in this sector, this policy will also be 
reviewed. The interest of the economy, in general, and 
insurance companies and their employees, in particular, 
will be kept in view while taking any final decision in the 
matter. 

Disparity In Credit Deposit Ratio 

"50. SHRI JANG BAHADUR SINGH PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is great disparity in the credit-
deposit ratio in the Indian Banks; 

(b) if so, the details therebf; and 

(c) the steps the government propose totake to tackle 
the disparity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
The bank-wise details of Credit Deposit Ratio (CDR) of 
public sector banks as on 27th March 1998 are given in the 
Statement enclosed. The main reasons for variation of 
CDR among the banks include the differences in regional/ 
geographical spread of bank branches and attendant 
variation in credit absorption capacity as also the variation 
in Banks Capital as a percentage of Non-Performing Assets 
(NPAs) which have an Impact on the Banks capacity of 
expand credit. 

(c) State Level Bankers' Committee, (SLBC) which 
comprises representatives of banking operating in a 
particular state and representatives of Government 
Departments, reviews in regular meetings all aspects of 
bank credit, including the Credit Deposit Ratio, in the State. 

Statement 

Credit deposit ratio of Public Sector Banks as on the last 
Friday of March, 1998 

~~--~----------------------------S.No. Name of Bank Credit Deposit Ratio (0/0) 
2 , 3 

~ State Bank of India 57.2 

2 3 

2. State Bank of D & J 59.0 

3. Stata Bank of Hydarabad 62.5 

4. State Bank of Indora 61.9 

5. State Bank of Mysore 64.2 

6. State Bank of Patiala 62.0 

7. State Bank of Saurashtra 63.2 

8. State Bank of Travancore 60.4 

9. Allahabad Bank 46.9 

10. Andhra Bank 43.5 

11. Bank of Baroda 56.6 

12. Bank of India 56.1 

13. Bank of Maharashtra 46.3 

14. Canara Bank 50.9 

15. Central Bank of India 45.8 

16. Corporation Bank 45.3 

17. Dena Bank 58.2 

18. Indian Bank 51.6 

19. Indian Overseas Bank 42.2 

20. Oriental Bank of Commerce 48.5 

21. Punjab National Bank 47.7 

22 Punjab & Sind Bank 46.6 

23. Syndicate Bank 43.7 

24. Union Bank of India 46.9 

25. United Bank of India 36.7 

26. UCO Bank 43.9 

27. Vijaya Bank 43.2 

Outstanding Amount of Coal India Ltd. 

"51. SHRI MOHAN RAW ALE : Will tha Ministar of 
COAL be pleased to state: 

(a) whether a large amount of Coal India Limited is 
outstanding against various State Electricity Boarell and 
Power Companies on account of supply of coal to them by 
the subsidiaries of Coal India Limited; 

(b) if 10, the detailt of amount outstanding against 
each State Electricity Board and Power Company, u on 
date, subsidiary-wise; 
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(c) the reuons for which such a huge amount is 
outstanding against State Electricity Boards and Power 
Compani .. ; and 

(d) the effort. made to recover the outstanding amount 
and achievements made 80 far In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DIUP RAY) : (a) Yes, Sir. 

(b) A statement showing SEB-wise and Subsidiary-
wille total outstanding dues to Coal India Ltd. (Cll) as on 
31.3.98 is enclo.ed. 

(c) Coal India Limited (Cll) meets the co.l needs of 
various conaumers Including therein power, steel, cement 
and varius other sectors. Keeping in view the importance 
of coal for the economy 01 the country the supplies 01 coal 
were being made to bulk consumers like power houses, 
steel plants etc. without insisting on advance payment. 
This hu resulted in non-payment of coal sale dues over 
the years. Non-payment of dues by power sector has also 
occurred on account of dispute over quality of coal supplies 
ate .. 

(d) Following steps have been taken by the 
Government/Coal India Limited to recover the outstanding 
dues from the State Electricity Boards. 

(1) Coal India Limited (Cll) have been advised to 
supply coallo power utilities only against advance 
payment or letter 01 credit. Cash and Carry Scheme 

II baing 1!I1)lemanted wlh greater rigour since 
1.1.97. 

(2) Coal India and Its subsidiary coal companlas 
have been pera"ently folowlng up with the 
con.umera In dive,.. sector. for .ettlement of 
du •. 

(3) Recovery of due. by way of adjustment againat 
energy bUIs is also being done in respect 01 
certain power utiliti ... Stat. Govemments have 
been requested to persuade/enable SEBsto claar 
the outstanding dues at the earliest. 

(4) Umpires have been appointed for resolving the 
disputed dues between the coal eompanial and 
SEes. 

(5) Government hu recently decided to deduct 
outstanding dues as on 31.12.96 01 Public Sector 
Undertakings under the Ministry 01 Powerl 
RallwayslCoaVAtomic Energy through Central 
Appropriation with the stipulation that the 
appropriation be restricted annually to a maximum 
of 15% of the Central Plan Alsistanca for the 
concerned State irr .. pective of the nUnGer 01 
years that It may take for the outstanding du. to 
be cleared. 

During the year 1997-98, a sum of about Rs. 226.5 
erores was recovered from the Central Plan Alslstanee 01 
the respective State Governments and paid to Coal India 
Limited. 

sr.temenr 

SEB's wise and Subsidiary wise total dues (both disputed and un-disputed) .. on 31.3.1898 

(Ra. In Cror .. ) 

Name of ECl CCl BCCl NCl MCl SECl WCL NEC Total 
SEB'S 

2 3 4 5 6 7 8 " 10 

BSEB 57.41 248.69 3.54 309.64 

UPSEB 6.01 75.76 89.66 277.41 448.84 

PSEB 6.91 101.96 111.59 220.46 

TNEB 74.05 14.96 90.00 0.23 (-)0.03 178,21 

HSEB 0.20 69.08 4.40 2.56 0.06 78.30 

. RSEB 0.00 8.32 2.27 29.04 39.83 

MSEB 95.85 229.72 412.87 738.24 

MPEB 132.46 121.81 254.07 
GEB 1.12 15.75 8.72 365.07 5.70 387.38 
WBSEB 84.45 2.73 87.18 
WBPDC 88.93 31.12 45.07 185.12 
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APES 

ASES 

KPCL 

DPL 

DVC 

DESU 

STPS 

NT PC 

CESE 

AEC 

SSES 

2 

0.86 

42.51 

58.35 

22.71 

20.97 

10.62 

3 

44.25 

33.18 

253.22 

39.75 

4 5 

2.71 

34.49 

11.28 2.29 

214.89 

2.56 98.50 

2.24 

6 

4.44 

(-)0.04 

(-)2.60 

(-)0.48 

7 

(-)0.12 

29.19 

21.65 

0.52 

8 
(-)0.08 

70.75 

3.60 

0.12 

9 10 

4.24 

0.58 1.44 

70.71 

45.22 

137.09 

46.75 

490.82 

191.97 

12.86 

21.n 

0.04 

Grand Total 475.83 855.37 535.61 398.90 250.12 798.82 614.35 0.58 3929.58 

(-) Figur.s indicat. adjustm.nts to b. made in respect of these EBslpower companies. 

Boosting of Export Ministry of Commerce is implem.ntlng sch.mes such as 

*52. SHRI PRITHVIRAJ D. CHAVAN : Will the 
Minisler of COMMERCE be pleased 10 stale: 

(a) whelherthe Government have formulated a policy 
10 boost the economy, particularly sagging exports; 

(b) if so, the details thereof; 

(c) whether Infrastructure financing, a critical output 
for boosting investment and reviving the exports has nol 
been given due attention in the policy announc.d recently; 
and 

(d) if so, the r.asons thereof? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) and (b) Policy revi.w is a 
continuous proc.ss and the Gov.rnm.nt have initiated a 
numb.r of poHcy Initiatives to booatth •• xport s.ctor which 
is Important sector of the economy. The .xternal trade 
Sector of India has be.n furth.r lIb.ralised after the changes 
Introduced rec.ntly In the new Exim Policy. The existing 
.xport incentive schem.s have be.n str.ngth.ned; 
proc.dur.s have b •• n further simplified and automaticity 
Introduc.d; sector-sp.cific issues are being address.d to 
d.al with sectorallnad.quacies to achi.v. a high.r growth 
.specially in agro & alli.d products, j.well.ry, garments 
and .I.ctronic sectors. Thethreshold limh und.rthe Export 
Promotion Capital Goods sch.m. has b.en r.duc.d to 
Rs. 1 cror. at the r.qu.st of the small scale s.ctor for 
c.rtain sector. and to Rs. 10 lakhs for software s.ctor. 
Int.r.st rat. on .xport cr.dit has b •• n r.duced to improve 
comp.titiv.ness. 

(c) and (d) Recognising that infrastructure at important 
locations is crucial and r.quir.s urg.nt attention, the 

the Export Promotion Industrial Park and Critical 
Infrastructure Balance Scheme for providing critical 
infrastructure at designated pressure points. Gov!. of India 
have been continuously addressing various issu •• 
concerning infrastrucutral development including financ. 
issues. 

Decline In Induatrlal Growth 

*53. SHRI R. SAMBASIVA RAO : 
SHRI SUSHIL KUMAR SHINDE : 

Will the Minister of INDUSTRY be pl .... d to state: 

(a) whether the rate of industrial growth and production 
has declined during January to April, 1998 as compared to 
the corresponding period dufing pr.vious year; 

(b) if so, the details thereof alongwith the reasons for 
decline and major sectors affected; and 

(c) the steps taken by the Government to improve the 
growth rate and productions? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Yes, Sir. 

The overall industrial growth rate in the months of 
January, February and March 1998 was 3.1"., 3.4% and 
2.1 % respectively as compared to 4.5%,2.8% and -0.7% 
respectively for these months in the previous y.ar. The 
rates of growth in February and March though low, were 
high.r than last year. The growth rate for April, 98 is Iik.1y 
to be c:omplled by June, 1998. 

The deceleration In industrial growth fa perceived to 
be the cumulative effect of many macro factore, which 
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include, subdued export growth, slow down in investment 
and sluggishne.s in d.mand. The sectors which were 
adversely affected are commercial vehlel .. , capital goods, 
sugar, st •• I, auto ancUlary, newsprint, sewing machines, 
• lectrical fans and leath.r and fur products. 

(c) The mid-y.ar r.views w.r. conduct.d to id.ntlfy 
are .. of conc.rn. As a consequ.nce, certain initiatives 
have been tak.n. Bank rat. has b •• n brought down by 1 
per cent and action has been initiat.d to incr.ase investment 
in Infrastructure sectors particularly, power, mining etc. 
This is expected to provide increased demand for the 
industrial sector. Dialogue will be continued with Industry 
Associations to id.ntify measures to stimulate growth. 

{Translation] 

Royalty rllla. or Coal 

·54. SHRI RAMANAND SINGH: 
SHRI G. GANGA REDDY: 

WHI the Minister of COAL be pleased to state: 

(a) the eatablished conventions to stipulate the rat.s 
of coal royalty; 

(b) wh.th.r the Government have rec.iv.d any 
repr.sentations regarding discrimination in distribution of 
coal royalty; 

(c) ilso, the d.tails ther.of; 

(d) wh.th.r the study group constitut.d to r.vi.w the 
royalty rates of coal had submitted it. report to the 
Gov.rnment in Sept.mber, 1997; 

(.) if so, the details of r.commendations 01 the study 
group; 

(f) whathar according to recommendation. of the 
atu~ group the new rate. were to b. notified by Octob.r, 
1997; 

(g) if so, the r.ason. for delay in notifying the 
recommended rate. within the stipulat.d time; and 

(h) the time by which n.w rat .. are .lIk.1y to b. 
notifiad? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) Slnc.1968tha royalty rate. 
on coal have b •• n stlpulat.d on tonnage bull. 

(b) and (c) In addition to royalty on coal, sev.ral Stat. 
Gov.rnm.nts had in the put impos.d c ..... on coal. Th. 
Act. Impa.lng .uch c ..... had b .. n struck down by the 
Supr.me Court and the High Courta axc.pt in the cu. of 
WNt Bengal the e .. s Acts of the State are pending the 
dac:iaion of the Supreme Court. AI tha c ..... In W •• t 
B.ngalarelevl.d at a rat. much hlgh.r than the royalty on 

coal, the rat •• of coal royalty Introduc.d In August, 1991 
are continuing in the State of Welt Bengal. A repr .. entation 
from the Gov.rnment of West Bengal r.questing for the 
extension of coal royalty at the current rates has been 
r.ceiv.d . 

(d) to (f) The Ministry of C6al had constitut.d a Study 
Group on28.1.97tointeract with th. coal producing Stat •• 
and the consuming bodies and to submit a report on the 
matt.r for anlstlng the Gov.rnment In consid.ring a 
r.vision in the rat.s of royalty. It Is b.yond the purvi.w of 
the Group to suggest any sp.clfic date for the introduction 
of n.w royalty rat.s. Th. r.commendation. of the Group 
are und.r consid.ratlon of the Government. 

(g) and (h) Th. Min .. and Min.rala (R.gulation & 
Development) Act, 1957 do •• not contemplat. the 
automatic revision of royaltie. on minerals atter any 
sp.clfied period. How.v.r, it provides that no upward 
revision of rate of royalty with respect to any mineral can 
be done more than once during any p.riod of three y.ars. 
In fact in the decade 1981·91 the C.ntral Government did 
not revise the royalty rate. on coal at all. 

{English] 

Dlabendlng of FIPB 

·55. SHRI K.C. KONDAIAH : WHI the Minister of 
INDUSTRY be pleas.d to state: 

(a) wh.th.r the Gov.rnment ate considering 
disbanding of Foreign Invastm.nt Promotion Board (FIPB) 
and pref.rring c ... ·by-cas. approach In giving approval 
to foreign direct investment propOlals; and 

(b) if '0, the detaita th.r.oI and If not, the 1I&pa 
propos.d to b. taken to en.ure gr.at.r inflow 01 for.ign 
dlr.ct inv .. tment in Industri .. ? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) No, Sir. No .uch propo.al II und.r 
con.ideration . 

(b) D.tailed guideMn .. forth. oonald.,." of ForalgA 
Direct Inveatm.nt (FDI) proposaia byth. FIPB are a1raady 
in plac.. Th. guide lin.. .ndeavour to provide a time· 
bound, tran'par.nt, non·dl.crimlnatory a .. d non· 
diKr.tlonary FDI regime to attract great.r InfIowa of for.lgn 
capital. 

Th. policy towarda FDI iI a dynamic on., which iI 
aim.d at progr ... Iv.1y Ib.rallling the FDI r.gim. with a 
view to .ncouraglng for.lgn Inv.atm.nta. 

Amount Collected through VOIS 

·56. SHRITATHAGATASATPATHY: Wilith. Mlnlater 
of FINANCE b. pl ... ad to Itata: 

(a) th.total amount collect ad through the Voluntary 
Dlacla.ur. of Incorn. Sch.m. (YO IS) during 1QQ7.Qa; 
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(b) the State-wiselarea-wise details thereof; 

(c) whether the Government had a proposalto disburse 
that amount among different States; and 

(d) If so, the details thereof and the steps taken In that 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) The total 
amount collected through the Voluntary Disclosure of 
Income (VDIS) during 1997-98 is aboU1 Rs. 9503 Crores. 

(b) The details have been maimained Chief-
Commissioner charge-wise and the statistics are mentioned 
in the Statement-I enclosed. 

(c) Yes, the Government has Melded to disburse that 
amount among different States. 

(d) During 1997-98, Rs. 7594 crores have already 
been paid to the State Governments in March, 1998. The 
distribution of individual States' share has been made on 
the basis of the percentage prescribed by the 10th Finance 
Commission in respect of States' share in Income Tax. A 
statement showing State-wise share in the proceeds of 
VDIS. 1997 paid to States is mentioned in Statement-II 
enclosed. 

St.tenHH1t-1 

Chart showing v'O.I.S. 1997 outcome 

S.No. C.C.LT. Tolal Tax Paid 
Charges (Iax+lnteresl) 

(Rs. in croru) 

1. Ahmedabad 921.87 

2. Bangalore 581.67 

3. Bhopal 302.36 

4. Calcutta 714.70 

5. Chandigarh 609.74 

6. Chennai 783.44 

7. Cochln 139.29 

8. Delhi 1218.26 

9. Hyderabad 375.36 

10. Jalpur 269.98 

11. Kanpur 346.09 

12. Lucknow 219.00 

13. Mumbal 1978.48 

14. Patna 256.14 

16. Pune 867.45 

Total ;583.83 

~-II 

St.te-wlse distribution of sh.res In VDIS during 1997-98 

States Shares 
(Rs. In crores) 

Andhra Pradesh 642.83 

Arunachal Pradesh 12.91 

Assam 211.42 

Bihar 976.66 

Goa 13.67 

Gujaral 307.25 

Haryan. 94.01 

Himachal Pradesh 53.46 

Jammu & Kashmir 83.31 

Karnataka 405.44 

Kerala 294.27 

Madhya Pradesh 629.54 

Maharashlra 465.21 

Manipur 21.41 

Meghalaya 21.49 

Mlzoram 11.32 

Nagaland 13.75 

Orissa 341.35 

Punjab 110.95 

Rajasthan 421.54 

Slkklm 9.57 

Tamil Nadu 504.01 

Tripura 28.71 

Uttar Pradesh 1352.67 

Weal Bengal 567.35 

Total 7694.00 

Regional Rural Bant. 

·57.SHRIMATIJAYANTI PATNAIK: Will the Minister 
of FINANCE be pleased to atate: 

(a) whether the Government. 'have reviewed the 
performance of Regional Rural Banks; 

(b) If so, the detaRs thereof, Bank·wlse ond State·wlse; 
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(c) whether some d such banks are facing acute 
financial crisis; 

(d) if so, since when and the raasons therefor; and 

(e) the 8t..,. taken to make the Regional Rural Banks 
effective and economically viable so that the objectives of 
setting up these banks are achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
The activities d Regional Rural Banks (RRBs) are monitored 
by National Bank for Agriculture & Rural Development 
(NABARD) and the Sponsor Banks on an on-going basis. 
As per the monitoring and review mechanism (MRM) 
prescribed by NABARD, the Board of Directors of the 
RRBs comprising, inter-alia, of representatives 01 Reserve 
Bank of India (RBI) and NABARD have to review the 
performance of the RRBs on a quarterly basis. The Sponsor 
Banks and NABARD's regional offices also review the 
performance of RRBs on a haH yearly basis. The Annual 
Review of RRBs Is conducted by NABARD and sent to 
GovernmenVRBI. The Annual Reports of all the 196 RRBs 
are also tabled in Parliament. 

(c)to (e) A majority of RRBs are making losses. During 
the year 1996-97, while only 44 RRBs made profits 
aggregating As. 69.68 crores, 152 RRBs incurred losses to 

• the tune of Rs. 879.36 crores. As on 31.03.1997, total 
accumulated losses of all the RRBs put together amounted 
to As. 3048 crores. 

The RRBs are incurring losses, inter-alia, due to 
narrow spread, high transaction costs, low productivity, 
poor recoveri6s, restriction on choice of clientele and area 
of operation, low business volumes relative to branch net-
work and high establishment costs. A number of steps 
have been taken to bring an improvement in the 
performance of the RRBs and make them viable. Thase 
include, inter-alia, the following: 

(i) The share capital of all RRBs has been rasied to 
Rs. 1 crore each. 

(ii) As a part of efforts to revamp RRBs on a 'Stand 
Alone' basis, 151 RRBs havebeen provided 
additional equity support for cleansing up of 
balance sheets during the last four year. (1994-
98). A SUm of Rs. 773.57 crore has been provided 
for this purpose by the Central Government. 

(iii) Bank specific Development Action Plana (DAPs) 
have been prepared and RRBs have entered into 
Memoranda of Under-Standings (MoUs) with their 
sponsor banks. 

(iv) Income recognition and assat classification norma 

have bean Introduced with effect from 1 995·96 
while provisioning norms hava been Introduced 
from the year 1996-97. 

(v) RRBs have bean permittad to relocata thair lou-
making branches to bettar busin ... Iocational 
centr .. , or convert then into satellite offic ... 
Further, RRB. with Service Area Obligation hava 
a .. obHn permitted to open new branch .. outalda 
their Service Area subject to certain conditions. 

(vi) RRBs have been provided ace ... to profitable 
avanues for investment d their non-SLR funds on 
par with Commercial Banks. . 

(vii) Earliar, the RRBs were parmltted to financa non-
target Group beneficiaries to the extent of 60% of 
their fresh lendings. With affect from 1.t AprU, 
1997, the RRBs ara required to ensura that their 
advances to priority sectorconatituta 40% of their 
outstanding advances as in the case of 
Commercial Banks. 

(viii) RRBs have been permitted to, inter-_ia, issue 
bank guarante .. on behalf of their customers and 
purchase/discount Demand Drafts and cheques. 

(ix) Organisational Development Initiative (001) 
programme has been developed and introduced. 

(x) Interest Rate Structure of RRBs has been 
completely deregulated with effect from 28th 
August, 1996. 

(xi) The Sponsor Banks have been entrusted with 
greater role to exercise full managerial and 
operational control over their 8ponsored ARBs. 

[Translation} 

Ta. R .. llaatlon Procedure 

'58. SHRI ANAND RATNA MAURYA: 
SHRI RAMPAL SINGH: 

Will the Minister of FINANCE be pleueel to state: 

(a) whether the Govemment propose to Introduce any 
scheme to bring about improvament in the tax collection 
procedure; 

(b) if so, the details thereof; 

(c) the amount involved in tax-related dllput .. ; and 

. (d) .the detail, of efforts made by the Govemment for 
realisation d the disputed amount? 

THE MINISTER OF ST.ATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
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(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Th. Govemment undertakes continuous .xercis.s for 
improvement of tax collection and to plug potential 
loophol.s. A number of key legislative/administrative 
measures have be.n initiat.d in this regard. These include 
measu .... for reduction of tax arr.are and major tax reforms, 
reatlonalisatlon of tax structures, enhancement of 
enforc.ment and anti-evasion measures and modemisation 
including computerisation of tax records. 

(c) Th. amounts invoiv.d in tax r.lat.d disputes 
pending in various courts are as under : 

(i) Direct Tax.s Rs. 28379.67 crore. (Prov) (as on 
31.03.98) 

(ii) Indirect Taxes Rs. 2742.21 crores (as on 31.03.97) 

(d) Appropriate administrative and legal measures are 
taken on regular basis to realise the amounts involved in 
tax-related disputes. 

{English} 

Export of Spices 

·59. SHRI T. GOVINDAN: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government have taken any steps to 
boost the export of Spices which is declining; and 

(b) if so. the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) and (b) Export of spices 
have registered a marked growth in value terms during the 
last 3 years. The value of spices exported during the last 
three years are as und.r: 

Year 

1995-96 

1996-97 

1997-98 

Source: Spices Board 

Value (Rs. Crores) 

804.43 

123072 

1352.15 

Apart from the general policy reforms, some of the 
steps taken to enhance exports of spices include abolition 
of cess on .xport of pepper (except green pepper in brine). 
cardamom. saffron and spice oHs and oleoresins to make 
them price competitive in the overseas markets; 
implementation of brand promotion schemes Uke "Logo 
Promotion". grant of ·Splc. House Certificate" as a 
recognition of processer/exporter of qualltyproducts; setting 
up of laboratorl.s for testing of products to ensure quality; 
technology transf.r: process up gradation and product 
development. 

M ..... Projecte 

·SO. SHRI S. S. OWAISI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) the number of m.dia projects cl.ared by Foreign 
Investment Promotion Board during the last one year; 

(b) wheth.r Foreign Investment Promotion Board has 
cleared six media projecta rec.ntly; 

(c) if so, the details thereof; 

(d) whether it was decided that no new projects would 
be cleared tUI the Broadcasting Bill was enact.d; 

(e) if so, the reasons for clearing these projects; 

(f) whether Ministry of I & B has made strong objection 
against clearing these projects; and 

(g) if so. the status of these projects and the steps 
taken on the points raised by the I & B Ministry? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT): (a) Sir, 14projectsfor production of entertainment 
programmes. setting up of music studios, electronic on-
line services. production and dubbing of audio visuals, 
publishing of magazines and books, advertising and 
publicity services have been recommended by Foreign 
Investment Promotion Board (FIPB) during the period from 
1.4.97 to 31.3.98. 

(b) and (c) During the period April-May, 1998 the FIPS 
has recommended one proposal for outdoor advertising 
and providing consultancy and related services in the fi.,d 
of advertising and its allied field based on the 
recommendation of the Ministry of Information & 
Broadcasting. Based on the recommendations of FIPB, 
Government have approved the aforesaid proposal rec.ived 
from MIs. Vertigo India High Access Services Pvt. Ltd. 
Mumbai for setting up a joint venture company with 50% 
foreign equity amounting to Rs. 10.00 lakhs. The foreign 
collaborator is MIs. Vertigo Asia Ltd., Hongkong. The 
approval is subject tothe condition that the company would 
not bring out any periodical or publication in connection 
with their consultancy and related services in the field of 
outdoor advertising. 

(d) No fresh applications for foreign direct investment 
involving Broadcasting activity are being entertained by 
FIPB, pending finalisation and announcement of the New 
Broadcasting Policy. 

(e) to (g) The 14 projects were recommended by FIPB 
after consultation with the Administrative Ministries as the 
proposals did not involve any core issue central to the 
issue of broadcasting policy. 
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Credit Relle' to Cotton Grower. 

413. SHRI R. SAMBASIVA RAO: 
DR.T.SUBBARAMIREDDY: 

Will the Minlater of FINANCE be pleased to state : 

(a) whether the Reserve Bank of India has worked out 
any Scheme by which banks can provide credit relief to 
cotton growers in Andhra Pradesh where the crop was 
destroyed by widespread pest infection: 

(b) if so, whether the Reserve Bank of India team had 
discussions with the officials aI the State Government in 
Hyderabad on the poulble measures to provide relief to 
beleagured farmers; 

(c) if so. the details thereal; and 

(d) to what extent the RBI has been helpful to the 
tarmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M. R. JANARTHANAN) : (a) to (d) Yes, 
Sir. At the instance of Government of India, a high power 
delegation comprising Shri Jagdish Kapoor, Deputy 
Governor, Renrve Bank of India (RBI) and Managing 
Director, National Bank tor Agriculture and Rural 
Development (NABARD) alongwith Chairman & Managing 
Director of Andhra Bank (Convenor of SLBC) - State Level 
Bankers Committee) held discussions with the State 
Government and banks regarding the problems taced by 
farmers affected by pest and drought in Andhra Pradesh 
Taking into consideration extreme dietre .. caused to the 
farmers b¥ pests, drought etc. which hes severely Impaired 
the repaying capacity of the affected farmers, a relief 
package wu extended to the borrowing farmer. in Andhra 
Pradesh by the RB I .. a special c .... The relief measures 
envieaged include : 

(i) no recovery aI either principal or inter. trom the 
affected farmers for a period of two years; 

(Ii) conversionlreechedulement of loan for a period aI 
7 year. excluding i"itial meratorlum period of two 
yea,. i.e. total period of 9 ye.,.s; and 

(HI) sanction of tresh crop loan. to the affected 
farme,.. 

RBI hu further reported that .. per the data available 
with SLBC convenor bank, aM commercial banks have 
granted loane IIggregatlng As. 432 cror .. (tr .. h crop loans 
and conver.lonIrelChedulement of old loan.) covering 
5 lakh farme,. in the State. 

~Benk 

414. SHRI JANG BAHAOUR SINGH PATEL: 
DR. BIZAY SONKAR SHASTRI: 

Will the Minlater of FINANCE be p ..... d to reterto the 
an.wer given to Unetarred Question No. 64 dated 
November 21, 1997 and state: 

(a) whether the R .. erve Bank ot India h .. since 
examined the matter to ucertain II any violation of RBI 
regulations h .. been committed by any of the private 
sector banks referred to by the Honourable Members of 
Parliament; and 

(b) if so, the action taken for such violations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE I 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) and (b) In 
continuation of the information furnished in reply to Lok 
Sabha USQ. No. 674 aneMredon 21-11-1997, RBI have 
reported that it wu abeerved by them from the in.pection 
report, 1997 that one of the Vy-va Bank'. branches had 
sanctioned a loan of As. 12 crores to the Vysya Bank 
Employees We Hare Trust on 24.11.1995 and it wu 
disbursed to it. employ ... to enable them to m_ 
investment in rights issue at the bank. Th. rat. of inter .. t 
charged on the said advance w .. at the rate of 6% which 
was in violation of the extant instructions at RBI. Such 
loanl are cl .. sllied .. non-priority perlonal loans and 
interest rate on such loan. should not be leu than the 
prime lending rate at the bank. The matter h .. been taken 
up by RBI with the bank for doing the needful. RBI being the 
regulatory and supervi.ory authority for private .actor 
banks is seized of this matter. RBI have further reported 
that they have recovered penally on account of def.uil in 
maintenance at SLR and CRR. 

lneurllnce cowr to cuh Crops 

415. DR. T. SUBBARAMI REDDY: Will the Minister of 
FINANCE be ple .. ed to state: 

(a) whether tb. Government at Andhra Prad .. h h .. 
urged the Union Government to Include commercial crop. 
under the Crop In.urance Scheme; and 

(b) if '0, the detaHa thereof and the action taken by the 
Government thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
P~SONNEl, PUBLIC GRIEVANCES AND PENSIONS 
ANO MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVE/I{UE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
The information is being collected and will be laid on the 
Table of the Hou.e. 
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Suicide by Clerk of PHS 

416; ClR. BIZA Y SONKAR SHASTRI: Will the Minister 
of FINANCE be ple .. ed to state: 

(a) wh.ther a bank clerk in the Punjab National Bank 
committed suicide alongwith his wife in March, 1998 who 
was suspended after 'fraudulent deal'; 

(b) If so, the 'fraudulent deal' committed by the clerk 
and the details of other bank employees involved in the 
deal; 

(c) whether the Central Bureau of Il"vestigation has 
registered casea against bank offic.rs for embezzlement 
and connivance with cheats; and 

(d) ii so, the number of such cases registered by the 
CBI and the present status of the cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R JANARTHANAN) : (a) to (d) 
Punjab National Bank (PN&j have reported that Shri Anil 
Kumar Gupta. a Clerk who was working at Shakur Basti 
branch. committed suicid. along with his wife on 12.3.1998. 
PNB have further reported that Shri Gupta was suspended 
on 9.3.1998 for allegedly indulging in fraudulent transactions 
through accounts opened in the name of his wife at Rani 
Bagh branch of the banI.;. On the basis of irwestigations, 
one Senior Manager. one Manager, two Officers, two 
Clerks and one Special Aaaistant besides Shri A.K. Gupta, 
were placed under suspension. 

PNB have registered a case with Delhi Police. The 
bank have allo reported that Central Bureau of Investigation 
have not registered any case so far in the matter. 

417. SHRI T. GOVINDAN : Win the Minister of 
INDUSTRY be ple .. ed to state: 

(a) wheth.r the Government have considered the 
various d.mandl of Khadi & Village Industri.s Commiaaion 
including r.storation of rebate to improve the decline in 
.al. which dir.ctly improve the liv.llhood of mUlions of 
worke,. e.peci.11y the wom.nfolk in the villag.s; 

(b) If .0, the ~t.lI. th.reof .Iongwlth the action taken 
in this regard; and 

(c) If not, the r ••• on. thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) .nd (b) Yes, Sir. Con.ideratlon and dllposal 
of various demands r.l.ed by Kh.di & Village Indu.tri •• 
Commi •• ion from lim. to tim. i. a continuing proc •••. As 

regards rebate, it may be stated that the normal rebate 0 
10% for whole year and special rebate 0 10"0 for a period 
of 90 days during the festival season on Khadi and Khadi 
related items were being provided during 1996-97. 

In order to further extend support to Khadi in the 50th 
Anniversary of India's Independence, Government had 
announced a special rebate of 150/0 in lieu of and inclusive 
of normal rebate on sale o! Cotton, Woollen and Silk Khadi 
and Polyvastra during the period 15.8.97to 14.8.1998. An 
extra rebate of 1 0% for 90 days in addition to special rebate 
o! 15"0 (already allowed) was also announced on the 
occasion of Gandhi Jayanti to be available during the 
period 2.10.1997 to 14.8.1998. Rebate on sale of Khadi 
and Polyvastra to Government and Government aided 
institutions etc. was also allowed as hithertofore. 

In order to settle the outstahding rebate arrears as on 
31.3.1997 to the tune of Rs. 125 crores and additional 
burden of rebate on account 01 50th Anniversary of India's 
Independence, Government provided an additional grant 
of Rs. 136 .55 crores in addition to the normal budget 
provision of Rs. 84 crores during 1997-98 to clear the 
rebate claims. 

(c) Does not arise. 

Tenth Finance Commlaalon 

418. SHRI GiRIDHAR GAMANG: Will the Minister of 
FINANCE be pleased to state: 

(a) the main objectives and contents of Tenth Finance 
Commission relating to Panchayats and Municipalities on 
the basis 01 73rd and 74th Conatituiional Amendments 
suggested, year-wise and State-wise; 

(b) the guidelines formulated and funds released so 
far to the States for such schemes, State-wise; and 

(c) thefarmate and measures adopted for monitoring 
the works undertaken so far by the States and the Union 
Government? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) On the basis of the 73rd and 74th Constitutional 
Amendmnets, the Tenth Finance Commission has 
recommend.d grants to Panchayati Raj Institutions and 
Urban Local Bodies in order to augm.nt the Consolldat.d 
Fund of Stat.s to supplement the resourc.s of the 
Panchayati Raj Institutions/Urban Local Bodies in the 
Stat ••. Statewise grants recommended by the T.nth 
Financ. Commission during 1996-2000 are given in 
enclosed Statement-I. 

(b) Guid.lines have been formulat.d for prop.r 
utili •• tion of Local Body grants. Details of grant. r.I •••• d 
to State Governments during 1996-97 and 1997·98 ara 
givan in tha .nclo •• d Statament-II. 
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(c) During 1996-97 grants were r.l.ased without Local Bodl ••. AI.o a con.olldat.d atat.m.nt .howlng 
any pr.-condlti~ns. Grants from 1997-98 are being local body-wi.. d.tail. of r.,.... of fund. and 
rele .. ed ba •• d on fulfillment by the State Gov.rnments matching contribution, It any, from the Stat. 
of requir.m.nts, indicat.d in the revised guidelines. Gov.rnm.nt .hould b. furnl.h.d by the Stat. 
Accordingly, State Governments have to forward Government. alongwlth a certlficat. that the grant. 
c.rtlficate that grants released by the Centre more have be.n r., .... d only to elect.d local bodie. 
than six months ago have be.n fully released to the wherev.r .'.ctions ar. mandatory. 

sw.m.m-t 

Grants TeCorntneIIded by Tenth Finance Commission during 7996-2000 for P~yat; R.J 'MtllutioM (PR,.) 
and Urban Loca' Bodies (UL&) 

(Rupeu in 1akhI) 

S1aIe PRI (73rd Amendment) ULB (74th Amendment) 
1996-97 1997-98 1998-99 1999-2000 • 1996-97 1997-98 1888-99 198e-2000 

Andhra Pradesh 8775 8775 8775 8775 1848 1848 1848 1849 

Arunachal Pradesh 113 113 113 112 3 3 3 3 

Assam 3334 3334 3334 3334 355 355 355 355 

Bihar 12680 12680 12679 12680 1877 1877 1878 1877 

Goa 148 148 148 147 

Gujarat 4800 4800 4800 4801 1687 ,. 1888 1687 

Haryana 2066 2066 2066 2066 415 415 414 414 

Himachal Pradesh 805 805 804 804 51 51 51 52 

Jammu & Kashmir 940 940 940 939 302 302 302 303 

Karnataka 5544 5544 5544 5545 1754 1755 1755 1755 

KeraJa 4470 4470 4470 4471 836 636 838 63: 
Madhya Pradesh 8717 8717 8717 8718 1544 1544 1543 1543 

Maharashtra 8675 8675 8675 8676 3324 3324 3323 3324 

~ 233 233 233 232 56 56 56 55 
Meghalaya 216 216 217 216 37 37 37 36 
Mizoram 74 74 73 73 9 9 10 10 
NagaJand 116 116 116 117 14 14 14 14 
OrUa 5025 5025 5025 5024 478 478 478 477 
Punjab 2584 2584 2584 2583 766 786 765 7. 
Ra;aathan 5305 5305 5306 5306 1080 1080 1078 1078 
SiIdcim 48 48 47 47 14 14 15 15 
Tamil Nadu 7183 7183 7184 7184 2888 2888 2888 2181 
T",ura 348 348 349 349 28 28 25 26 
un., Pradesh 18188 18988 18888 18988 3028 3028 3030 3030 
W ... Benp/ .. 8336 8336 8337 3008 3008 1008 3008 

Tocal 108523 109523 109623 109524 25000 25000 25000 25000 
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",.,.",.",-11 8uperv1alon Syatem for Non-Banldng 

Gr.nts r., •••• d to sr.t •• during 1996-97.nd 1997-98 Flrwncl .. CornpInIee 

for P.nch.y.tI R.J In.r/tution. (PRI.) .nd Urb.n Local 419. SHRI ANNASHAEB M. K. PATIL : Will the 
BodiN (UL&) Mlnist.r of FINANCE be ple .. ed to state: 

(Rupees In lakha) 
(a) whether the Reserve Bank of India taken a Sa. 1886-97 Igg7-98 

PRI ULB PRI ULB 
Comprehensive action plan to strengthen Ita aupervision 
aystem on Non-Banking Flnanelal Compani .. through 

Andhra PradNh 8775 1848 6581.25 1448.00 
strenghthening market intelligence for inshnt exchange of 
information; 

ANnach. Pradeah 113 3 28.25 0.75 (b) if so, the detaHs of the new strategy adopted by the 

Allam 3334 355 833.50 88.75 RBI to monitor the operations of Non- Banking Financial 
Companies; and 

Bihar 12680 1677 
(c) the reaction on Non-Banking Financial Companies 

Goa 148 37.00 to the proposed move of RBI? 

Gujarat 4800 1887 1200.00 421.50 THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

Haryana 2066 415 516.50 415.00 AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 

Himachal Pradesh 805 51 805.00 51.00 (SHRI KADAMBUR M.R. JANARTHANAN) : <a) Reserve 
Bank at India (RBI) have reported that they have already 

Jammu & Kuhmlr 940 302 235.00 75.50 drawn up a Comprehensive System for supervising the 

Kamataka 5544 1754 1386.00 438.75 
Non-Banking Financial Companies (NBFCs) through on-
site inspection as well as through various tools of off-site 

Kerala 4470 636 4470.00 159.00 
surveillance which include receiving supervisory inputs 
through market inteHigenee as well. 

Madhya Pradeatl 8717 1544 2179.25 386.00 (b) As per the present RBI supervisory system now in 

Maharuhtra 8675 3324 8675.00 831.00 force, all the NBFCs which are registered wlthth.m and/or 
those with asset size of Rs. 50 crore and above will be 

Manipur 233 56 58.25 14.00 inspected every year. The NBFCs with asset size of Rs. 5 
crore and above but less than Rs. 50 crore will be subjected 

Me~y. 216 37 54.00 9.25 to on-site inspection process once in every two years. All 
the other NBFCs will be largely supervised through off-site 

Mizoram 74 9 18.50 2.25 reporting system. However, they could also be taken up for 
full-fledged on-site inspection or portfolio examinations 

Nagailnd 116 14 29.00 3.50 when triggered by instances at complaints, aberrations 
noticed through off-site reports/market intelligence, sharp 

On ... 5025 478 2512.50 239.00 downgradations of credit rating etc. 

Punjab 2584 765 546.00 191.25 (c) According to RBI, the NBFCs which are regulated 

Rajulhan 5305 1080 3a78.oo 810.00 
and supervised through this system have been able to 
provide information and facilitate the surveillance process 

Sikkim 48 14 12.00 3.50 without any difficulties. 

Tamil Nadu 7183 2888 7183.00 2888.00 Funda for ModemlNtlon of Induetry 

Tripura 348 26 348.00 26.00 420. SHRI CHHITUBHAI GAMIT : WHI the Minister of 
FINANCE be pleased to state: 

Uttar Pradesh 18_ 3029 14241.00 2271.75 

752.00 
(a) whether some Incidences came to the notice of 

Weat Bengal 8336 3008 2084.00 Government that a large amount of funds provided to the 
corporate sector for modernisation has gone un utilised 

Total log523 25000 58111.00 11525.75 and that the outdated technology was the main cause for 
the high cost of production; 
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(b) if so, the Govemmenfs asseasrnent eout the tot.' 
amount of funds provided for modernisation .nd how much 
of It was diverted or remained un utilised during the last two 
years; and 

(c) the steps takan or being taken to ensure that the 
fundi set apart for modernisation .r. fully utilised for the 
purpose in order to contain the coat of production .nd to 
prevent the induatry going sick? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SANHA) : (e) to (c) The ~ is being collected and 
will be laid on the Table of the House. 

Income Tax Deduction by Fcnlgn DlplolMtlC 
1I1 .. lon 

421. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of FINANCE be pleased to state: 

(a) whether a number of foreign diplomatic missions 
which are deducting income-tax from the salaries of their 
Indian employees and depositing with the income-tax 
authorities; 

(b) it so. whether Government have compiled a list of 
Indian employees in foreign mission for aasessingthem for 
recovery of income-tax; and 

(c) if not. the measure. taken by the Government to 
ensure that such employees are assessed by income-tax 
authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) No Sir 
According to the iDcome-tax recordl, th.re is no proof that 
the foreign diplomatic missions are deducting income-t •• 
from the salaries of their Indian employees. However. 
these employe .. have been paying nec .. sary taxes on 
the salaries received by them from their employees. 

(b) No list gIVing the exact number of Indian 
employees having taxable income has been compiled by 
the Income-tax Deptt. 

(e) It is proposed to request the Ministry of External 
Affairs to address a note to the foreign missions advising 
them to deduct taxes on the salaries paid to Indian 
employees. 

o.faultrnent of ¥yay. Bank 

422. DR. BIZAY SONKAR SHASTRI : W~I the Minister 
of FINANCE b. ple .. ed to state: 

(a) the total number of branches of the Vysya Bank 
Ltd. in Delhi.nd the number of accounts that have become 
"default" in making repayment of loans .v.lled of by the 
customers in the last five years, branch·wise: 

., 

(b) whether the branch .. of the bank are not taking 
proper documents at the time of r.'eas'ng the loan to the 
cuatomers; 

(c) If so, whether .ny reaponsbtHty has bean tlx.d for 
the d.fault in p.yment and If so, the details thar.of; 

(d) the action taken against the officials responalbla 
for It; and 

(e) the steps t.k.n to recover the def.ult amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL., PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (e) 
Vysya Bank Limited Is • priv.te sector b..,k and 
Government is neither required to, nor keeps Its.1f Informed, 
of the operational det.iIs of priv.t. sactor banks. However, 
when complaints or allegations regarding functioning of 
the private sector b.nks come to Government's notie., 
they are forwarded tothe RBlfor such action as is considered 
appropriate having r.gard to the fact that the RBI is the 
regulator of the banking industry if India. In addition 
whenever irregul.riti .. of shortcomings ar. noticed by the 
RBI in the course of the inspection of private sector banks. ' 
the banks .re advised to take nee .. sary remedial action. 
In cues involving f.i1ure of regul.tory compliance. RBI 
tRk .. such action .s is deem.d appropriate h.ving reg.d 
to the circumstances of the case. Matt.rs such as non-
compliance of internal instructions issued by suet', banks 
are to be addressed by tha m.n.gem.nts of such banks at 
appropriate levels. 

Coff .. Production 

423. SHRI RANJIB BISWAL • Will the Minister of 
COMMERCE be pleued to stat •• 

(a) the quantum of coll.e produced by Coff .. Board 
annually: 

(b) wheth.r the Coff .. Board proposes to exp.nd Its 
sal .. servicH: and 

(c) "so. the new are.s where Coffee Boards propoee. 
to set up its branches during 1998-99. State-wise? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGOE) : (.) Th. tot.I production of 
coffee in India during 1997-98 was 2,28,000 tonn ... Th. 
Coffee Bo.rd Is not directly involv.d in the production of 
coft.e. Howev.r, the Board produc.s about 1 SO tonn .. of 
coffee per .nnum in Its r •••• rch .nd .xt.nllon 
d.monstration farms. 

(b) No, Sir. 

(c) Does not .rlae. 
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Tenth FINlftCe Comml .. lon 

424. SHRI GIRIDHAR GAMANG : WHI the Minister of 
FINANCE be pleased to state: 

(a) whether the Tenth Finance Commission has 
recommended the funda under Firat Proviso of Article 
275(1) of the Constitution: 

(b) If 10, the main objectives of the recommendetions 
relating to Fifth Scheduled Are .. : and 

(c) If nol, the reuonl for not taken Into considerBlion 
by the Flnanw Commiaaion relBllngtothe Fifth Scheduled 
Areas for strengthening the administration and development 
01 these areas as per the constitutional provisions? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) Tenth Finance Commission has not 
recommended the funda under First Proviso 0/ Article 
275( 1) of the Conatitution because the terms of reference 
of Finance Commission do not Include grantl·in·aid under 
First Proviso of Article 275(1) of the Constitution. 

Tr.de with Erstwhile Soviet Union 

425. SHRI K. P. NAIDU : Will the Minister of 
COMMERCE be pleased to state' 

(a) the annual trade between India and the erstwhile 
Soviet Union before its disintegration: 

(b) the value of trade between India and countries 01 
erstwhile Soviet Union during 1996-97; 

(c) whether there has been decline in the trade: 

(d) il so, the main items in which the decline in trade 
has occurred; and 

(e) the steps taken to increase trade between India 
and these countri .. ? 

THE MINISTER OF COMMERCE (SH~ 
RAMAKRISHNA HEGDE): (a) Thevalue oftrade between 
India and erstwhile Soviet Union during 1990-91 was 
Rs. 7803 crores. 

(b) The value of trade between India and CIS and 
Baltic countries during 1996-97 was Rs. 5829 crores. 

(c) and (d) Yes Sir, there wasa decline in trade with the 
countries of erstwhile Soviet Union during 1996-97. The 
main items in which the decline in trade has occurred 
include tea, coffee, cashew, cosmetics and toiletries, 
chemicaia. pulp and waste paper, conon raw and waste, 
fertilizers manufactured, iron and steel, etc. 

(e) The Govemment h.s initiated several measures 
for boosting Indo.CIS trade. These me.sures include 

regular review of trade between India and the countries 
of this region through meetings of Joint Commiasions, 
Working Groups and Joint busln ... councils, encouraging 
consignment sales and opening of warehous .. , broad-
basing the basket of tradeable goods, extending lin .. of 
credit, opening of Branches of Indian banks, participation 
in trade fairs and exhibitions and exchange of delegations. 

ReviVal of FIOIIt GI ... IndU8try 

426. DR. RAM CHANDRA DOME: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether Government are aware that the domestic 
float glass industry with an investment of over Rs. 1000 
crores of public funds by financial institution, have been 
incurring heavy losses for the last three years; and 

(b) if so, the details of the measures proposed to be 
taken by the Govemment for reviving this industry and 
recovering public funds? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKTH): (a) and (b) The float glass manufacturing units in 
the country have reported losses in the last three years. 

The float glass industry is a de· licensed industry. The 
investment decisions are taken by the entrepreneurs based 
on commercial considerations and the prices olthe products 
are determined by the market forces. Necessary measures 
are taken by the Government as and when required to 
facilitate accelerated growth of the industry. Government 
has taken steps to improve availability 01 credit, reduce 
interest rates and to improve the overall investment climate 
in the country. 

LoaM to Minority 

427. SHRI G.M. BANATWALLA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether banks submit their returns regularly to the 
Reserve Bank of India indicating loans/advances provided 
to specified minorities; 

(b) the names of banks who have defaulted in this 
matter and ttie action taken if any thereon; 

(c) the arrangements made for the scrutiny of these 
returns and the follow· up work; 

(d) the annual target fixed and the amount of loansl 
advances provided to each of the speCified minorities 
during the last three years; and 

(e) the action in case of banks with shortfalls and 
deficiencies in channelising the flow of credit to minorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, Pl4BLlC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
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FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) and (b) 
Reaerve Bank of India (RBI) have reported that the data on 
credit flow to minority communiti.. are required to be 
submitted to RBI by Banka of half-yearly baaia as aUhe end 
of March and September. The RBI have further reported 
that whi .. the public HCtor banIaI generally submit the data 
regularly. some private aector banks and foreign banks 
have defaulted in aubmialon of the data. The nam .. of 
these banks as reported by RBI are Dhanalakshmi Bank. 
F.deral Bank. Kllmatalat Bank. Lord Krishna Bank. Na ... ital 
Bank. Punjab Co-operative Bank. Vyaya Bank. Indua Ind 
Bank. Global Trust Bank. UTI Bank. lOBI Bank. and 
Development Credit Bank. RB I h .. reported that the matter 
is taken up with theae banks for submiNion of the data in 
time through issue of reminder to them. 

(c)to (e) RBI have reportad that the data received from 
the banks are compiled. analysed and are made use olin 
uaeNing credit flow to minority communltlea. WhHe there 
is no .eperate target fixed for grant of loans to minority 
communlt .... banks are expected to give In a fair and 
adequate meuur. financ. to the.. communities. 
Information .. fumished by RBI on the priority aector 
advanc .. to minorities in the country u at the end of March 
for the years 1994, 1995 and 1996 Is given In the enclosed 
Statement. 

The advances to the minority communiti .. by public 
.ector banks is ahowing an upward trenda and credit flow 
to minority communltlee is reviewed at the meetings of 
Diatrict Coordination Committee (DCC). State Level 
Banke,. Corrvnlt1ee (SLeC) etc. 

Priority sector adv8l'lCes granted by public sector bM/o to minortiN in the country 

Community As at end 01 March 94 
No. 01 Amount 
AlCs Outstanding 

Christians 10.96 953.16 

Muslime 35.94 2827.85 

Budhillts 1.48 90.07 

SIkhs 10.69 2451.30 

Zoroastrians 0.04 29.23 

Total 59.11 6351.61 

(No. of IICCOUrltI in Iakha) 
(Amount 0UIatancIng Ra. in CI'OnIs) 

(Translation] 

·1nclu.trl8l Growth Centna In Uttar Prlldeeh 

428. SHRIMATI KAMAL RANI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the locations in Uttar Pradesh where Industrial 
Growth Centres have been set up; 

(b) whether the Union Govemment are contemplating 
to eat up some more Industrial Growth Centre. in Uttar 
Pradesh and whether any request has been received from 
the State Government in this regard; 

(c) if eo, the deta. thereof; and 

(d) the progr .. s made so far in this regard and by when 
theM Induatrial Growth Cent, .. are Nkely to be set? 

As at end of March 1995 As at end of March 1986 
No. of Amount No. of Amount 

A/Ca Outatanding AICa Outatanding 

12.32 11OS.n 12.94 1299.70 

36.89 3129.45 39.05 3628.91 

1.45 9891 1.43 109.57 

10.51 25n.68 10.97 2848.26 

0.03 34.98 0.04 29.79 

61.20 6946.79 64.43 7916.23 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) Under the Growth Centre Scheme, 1988, the 
State of Uttar Prad .. h has been aRotted 8 growth cent,.. 
of whICh 7 centre. have already been approved by the 
Government of India at (i) BachauJi·Suzurg (Jhanal), (II) 
Banthara (Shahjanpur). (HI) Chaudharpur (Mcndabad). 
(Iv) Dibiapur (Auralya), (v) Khurja (SU .... hehar). (vi) 
Mungra· Sather. (Jaunpur), (vii) Sahjanwa (Gorakhpur) 
The remaining growth centr .. was propoaed to be located 
81 Shlvr$ur. Padarr1»ur. District Peuri-Garhwal. Hawver, 
the State Government Is considering change allocation aI 
the growth centre. 

(b) No. Sir. 

(c) Doe. not ariM. 

(d) The Uttar Praduh State Induatrial o.v.lopment 
Cor~1on is thelmpleme"ttilg Agency. The growth centre 
at SahJanwa (Gorakhpur) has been released the full central 
auistanee of Aa. 10 crores. The other growth centr .. are 
at varloua atat .. of implementation. 
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FIMnclal Service 8cherne 

429. SHRI ASHOK PRADHAN : WII the Mlnlater of 
INDUSTRY be ple.ed to atate : • 

(a) whether the Financial Service Scheme rnaan1 for 
SrnaU Scale Induatriea Ie functioning in Uttar Pradeeh; 

(b) if 10, the detaile thereof and the criteria adopted to 
provide financial auietance to the entrepreneura of the 
State during the Iut three yeara; and 

(c) the datal. of financial auiltancallervic .. provided 
to the entrepreneurlln each State including Uttar Pradesh 
during each of the lalt three yeara? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) Smallinduatriel Developrnant Bank of India 
provide. Financial Servicel Schemes for lmall acale 
Induetriea an over the country including Uttar Pradelh. 

(b) The alliltance is made available through 
appropriate achem .. of direct auietance and Indirect 
.. siltance (Refinance of loans to small acale indualri .. by 
prime lending In.titution. viz. BankalState Financial 
Corporation. and State I ndustries Development 
Corporation.) for the foAowing purpoae: 

(i) letting up of new projectl; 

(ii) upanlion, diverliflcation, moderniaation. 
technology upgradation, quality improvement. 
rehabHitation of existing unitl; 

(iii) strengthening of marketing capabilities of SSI 
unit •. 

The criteria for providing a .. ietance to entrepreneurs 
II to ensure that no worthwhile propOial iI denied credit by 
rt for want of funda. Firat generation technocrat., women 
entrepreneura and thoae in tiny lectorS are encouraged to 
'It up their unltl with lower promoter'. contribuiton. Io_r 
debt equity ratio, etc. 

(c) The totallanctionl and dleburlement. by SIDBI to 
unrt. in the Stat. of Uttar Pradesh and in the country during 
Ihllut thr~ y.ar. are given below. 

(RI. Crore) 

VI., Uttar Pradeah AM India 
Sanctlonl Oiabura· Sanctions Disburs· 

ements ements 

1995·96 450.93 434.14 6065.56 4800.83 

1996·97 445.41 319.75 6485.32 4584.69 

1997·98 483.98' 332.43' 7484.16' 5240.70' 

'0 ... PIOYiIional. 

Prlcu of Rubber 

430. SHRI N.N. KRISHNAOAS : 
SHRI SURESH KURUP : 

WUI the Minister of COMMERCE be pleased to state: 

(a) whether the Stat. Trading Corporation had procured 
the Natural Rubber from the domestic market to prevent 
the fall In the price; 

(b) if 10, the quantity procured so far ar.d the amount 
lpent, thereon; 

(c) whether STC il planning to diapose of the Rubber 
procured; 

(d) is .0, whether the rubber procured is going to be 
released to the domestic market; and 

(e) if 10, the details thereof and the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) and (b) Yes, Sir. During 
1997·98, the State Trading Corporation (STC) has procured 
9596 MT •. of Natural Rubb« from the domestic market on 
Govt. account by deploying an amount of RI. 30.51 cror ... 
In the current year, the Government has authorised STC to 
buy 20,000 tonnes of natural rubber to arr'" the declining 
trend in price. 

(c) Yes, Sir. 

(d) No, Sir. 

(I) Does not arise. 

Prlcelof Rubber 

431. SHRI P.C. THOMAS : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether any steps have been taken to fix the floor 
price of natural Rubber; 

(b) if so, the details thereof; and 

(c) the guideline. for arriving althe cost of production? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) No, Sir. Govemment has 
taken action to fixthe Bench Mark Price for Natural Rubber 
(NR). 

(b) the Cost Accounts Branch of Ministry of Finance 
hu conducted a study into the cost of production of NR for 
revising the Benchmark price of Natural Rubber. 

(c) To arrive at revised Benchmark price, the cost 
Account. Branch have been taken into account escalation 
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in the direct costs such as maintenance and upkeep, 
tapping and collection, processing, transport etc. and 
other costs like amortisation of development cost, 
adjustment on account of scrap, plMtationtax, management 
expenses, return on capital employed including interest 
and bonus etc. 

C ..... lon of Upper Houae In Aaum 

432. DR. JAYANTA RONGPI ; Will the Minister of 
PARLIAMENT ARY AFF AI RS be pleased to state; 

(a) whether there is any proposal to bring a Bill to 
create an Upper House in Assam: 

(b) if so, S1eps the Government propose to take in 
respect o· the Bill, and 

(c) if not. the reasons for not bringing the said 
legislation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF ST ATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) . (a) to Ic) The 
matter is under consideration of the Govemtnent. 

Price Support to Rubber 

433. SHRI A.C JOS' Will the MiniS1erof COMMERCE 
be pleased to state 

(a) whether the Union Government are aware that 
there is a regular fall in the price of rubber since 1996 
particularly in Kerala. 

(b) if so. the reasons therefor: 

(c) the measures taken by the Union Government 
regarding rubber cultivation remuneratIVe to arrest further 
fall in the prices of rubber; 

(d) whether the Govemment have any plan to declare 
a support price of rubber and arrange bufter stock. and 

(e) it so. the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
RAMAK~ISHNA HEGOE); (a) and (b) Ves. Sir. Due to the 
fall in consumption of Natural Rubber by the user industries, 
there has been a faH in prices of natural rubber. since 1996. 

(c) In order to a"utthe declining rubber price. and to 
provide a remunerative price to the rubber plante,., 
Government had.inltituted a market Intervention operation 
through STC for procurement of 10000 UT of NR on 
Government Account. The Government h.. recently 
decided to procure an additional 20000 MT of NR on GoYl. 
Account. 

(d) No, Sir. 

(e) Doe. not arise. 

Loan from Int.rNltlonai FlNlnclal Orgllr'llutlona 

434. SHRI KRISHN LAl. SHARMA: Win the Minister of 
FINANCE be pleased to Itate : 

(a) the total loans obtained by the Government from 
International Financial Organisation. between Hlg, to 
1997, year·wise. alongwith the purpOie thereof; 

(b) the yearly .ervice charges paid on these loan.: and 

(c) the accumulated loan amount at the end of 1e977 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SI NHA) : (a) ~ per the encioHd Statement. In general. the 
loans received from the International Financial 
Organisations are related to deveklprnent projecta in HCtora 
like Agriculture and Rural Development. Coal. Power. Oil. 
Industry and Finance. RaHway •. Roads. Port •. Irrigation .• 
Social and Urban Development. 

ib) The yearly service chargea (interest) paid on th .. e 
loans are as under: 

(Ra. Cror.) • 1990·91 1.07 
1991·92 2~.20 

1992·93 167.73 
1993·94 2go.ag 
1994·gs ~12.~3 

1995·96 see.08 
1996·g7 718.76 
1997·g8 764.88 

(e) The total accumulated loan amount (debt 
OUlltanding) u on 31· 1 2·97 in reapact of International 
Financial Organisation. is R •. 1,03,022.78 crore. S,.,.".", 

St.tement showing year· wise rota/loans obtained 'rom the International FlnancJal O~niatlon. 

(Flguru In mlian) 
Institution Currency T oIal Loans obtained 

1990·91 1991-92 1992·93 1998·94 1ee4-9s 1995·86 1gea.97 1997·i8 
1. IDA SOR 606.329 911.290 907700 5040400 800.700 843.800 728.500 674.VOO 2. IBRO US$ 830.180 809.000 503.000 300.000 350.000 '253.500 481.100 11 •. 000 3. IFAD SOR 0.000 14.500 0.000 21.250 18.950 22.950 0.000 0.000 4. ADB US$ 322.690 500.000 942.700 0.000 245.000 250.000 336.000 0,000 5. OPEC US $ 6.500 19000 0000 0.000 0.000 0.000 0.000 10.000 

J EU._ "k 
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Loan. for small scale Industries 

435 SHRI AJOY MUKHOPADHYAY: Wilithe Minister 
of FINANCE be pleased to state' 

(a) the number of applications for loan received from 
Small Scale Industries by the public sector banks in the 
country during the last three years. 

(b) the number of applications cleared and the amount 
sanctioned dUring the last three years, Slate-wise: and 

(c) the number of applications are lYing pending and 
the time by which these are likely to be cleared State-wise? 

THE MINISTER OF ~TATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING REVENUE AND INSURANCE) 
ISHRI KADAMBUR M R JANARTHANAN) (a) to (c) 
Information IS being collected and Will be laid on the Table 
of ttle House to the extent available. 

{Translation] 

Loans by Coal Companies 

436 SHRIMATI SURYAKANTA PATll Will the 
Minister of COAL be pleased to state 

(al whether some coal companies have taken loans 
from financial institutions. 

(bllf so. the name of the Instrtutlons from which the 
loans have been received. 

lei whether the Coal India limited has not fully utilised 
the arnount of loans received. 

(d) if so. whether the Government have formulated any 
scheme for proper/fully utilization of such amount In future, 

(e) If so the details thereof. 

(f) whether the Coal India Llmrted had advertised 
,certain schemes for utilization of loan amount. and 

(g) If so, the details thereof? 
I 
f THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) (a) and (b) In 1997-98. Coal 
India limited (Cll) had taken a loan from Industrial Credit 

nd Investment Corporation of India limited (ICICI). In the 
ame year Central Coalfields limited (CCl), Bharat Coking 
oal llmrted and Eastern Coalfields Limited. the subsLdlary 
ompanles of Cil had also taken loans from ICICI In 
997-98, CCL had also taken loan from United Bank of 
dla (UBI) 

(c) All the loans taken from ICICI and UBI as Indicated 

in the answer to parts (a) and (b) of the question haYe been 
fully utilised. 

(d) to (g) Do not arise in view of the answer to part (c) 
of the question. 

Misuse of Schemes 

437 SHRI NARENDRA BUDANIA : 
SHRI SURESH CrlANDEl . 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government are aware of the fact that 
the Value Based Advance licence and Quantity Based 
Advance Licence S;hemes are being misused at large 
scale. 

(b) if so. thetotallosstothe Government dueto misuse 
of these Schemes. and 

(c) the preventive measures taken by the Government 
to remove these lapses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Yes. Sir. Cases of misuse of Value BasedAdvance licences 
(VBAl) and Quantity Based Advance licences (QBAl) 
nave been noticed. These cases relate, Inter-alia. to 
wrongful avallment of Modvat under VBAI. import of goods 
not covered by the relevant Customs Notil.ications. 
mlsdeclaratlon of value of export and import goods, export 
of Inferior or Junk materials and diversion of imported 
goods for domestic market In contravention of the conditions 
at the Scheme. Adjudication proceedings have safar been 
completed In 1152 such cases, resulting in confirmation of 
Rs 39.25 crores of Customs duty and impOSition of penalty 
of Rs. 14.25 croes Apart from this. 1192 Show-Cause-
Notices are pending adJudication. 

(e) Various measures have been taken by the 
Government to plug the loopholes and to prevent misuse 
of these Schemes. These measures, inter-alia, include 
requiring the exporters to discharge their export ooligation 
both in terms of value and quantity of export product under 
VBAL; modification of the sensitive list by placing some 
items in the said list. and those which constitute upto 2 per 
cent by weight and quantity of the export product: imposition 
of Additional Customs Duty on inputs imported under 
VBAl and QBAl Schemes. explicitly providing for 
computation of C.1. F. value of inputs with referencetotheir 
International prices. The procedure for verification of the 
availment of Modvat In respect of inputs usqd for 
manu~~ture of export product has also been streamlint.ld. 
VBAl Scheme has been abolished w.ef. 31 st March. 1997 
and no new VBAl licences have since been issued. 
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Tfllctor Industry 

438. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the demand of tractors is declining in the 
rural area and the stocks have been piling up in the tractor 
prcducing companies as a result thereof; 

(b) if so, the reasons therefor; and 

(c) the number of tractors manufactured and sold 
separately during each of the last three years? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (c) No, Sir. During tILe year 1997·98. the 
market for tractors has grown by 13.3'0 over the year 
1996-97. The off-take of (ractors was more or less equalto 
the production as may be seen trom the following figures 
during the last three years. 

(Numbers in lakhs) 

1995-96 1996-97 1997-98 

Production 
Sales 

1.91 
191 

2.21 
2.20 

2.55 
2.50 

Privatiution or PSU. 

439. SHRI CHANDRESH PATEL' Will the MinISter ot 
INDUSTRY be pleased to slate' 

(a) whether the Government have privatlsed some 
Public Sector Undertakings 

(b) if so, the details thereof: 

(c) whether the Government intends to privatise some 
more Public Sector Undertakings in the near tuture: 

(d) if so, the details thereof: and 

(e) the reasons theretor? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) . (a) to (e) Since 1991-92, Government have 
undertaken only partial disinvestment of its equity holdings 
In a tew selected public sector enterprises. The delaile of the 
disinvestment made so tar is given in the enclosed Statement. 
Disinvestment of PSU shares is a part of restructuring of 
publIC sector units which is a continuous process 

S. 
No. 

PSUs-wlse DiSinvestment and the pruent 
Govt. Holding as on 31.3.98 

Name of the PSE Total Disinvested Percentage 
Percentage Govt. Holding 

2 3 4 
Andrews Yule 9.60 62.84» 

1 2 

2. Bharal Earthmovers Ltd. 

3. Bharat Electronic Ltd. 

4, Bharat Heavy Electrical. Ltd. 

5. Bharat Petroleum Corp. Ltd. 

6. Bongaigaon Refineries Ltd. 

7. CMC Ltd. 

8. Cochin Refineries Ltd. 

9. Container Corp. Ltd. 

10. Dredging of India Corp. Ltd. 

11. Engineers India Ltd. 

12. F.rt. & Chem (Trlvlncore) Ltd. 

13. Gas Authority of I ndia Ltd. 

14. HMT Ltd. 

15. Hindustan Cables Ltd. 

16. Hindustan Copper Ltd. 

17 Hindustan Organic Chemical Ltd. 

18. Hindustan Petroleum Ltd. 

19. Hind ustan Photofilms Mfg. Co. Ltd. 

20 Hindustan Zinc Ltd. 

21. Indian Oil Corp. Ltd. 

22. Indian Petrochemical Corp. Ltd. 

23. IRCON International Ltd. 

24. Indian Telephone Industries Ltd. 

25. Indian TOUrism & Dev. Corp. Ltd. 

26. Kudremukh Iron & Ore Comp Ltd. 

27. Madras Refineries Ltd. 

28 Mahanagar Telephone Nigam Ltd. 

29 Minerals & Metal Trading Corp. Ltd. 

30. National Aluminium Corp Ltd. 

31. National Fertilizers Ltd. 

32. National Mineral Dev. Corp Ltd. 

33. NeyveU Lignite Corp. Ltd. 

34. Oil & Natural Gas Corp. Ltd. 

35. Rashtriya Chemicals & Fert, Ltd. 

36. Shipping Corp. of India Ltd. 

37. State Trading Corp. 

38 5tHI Authority of India Ltd. 

39. Videsh Slnthar Nigam Ltd. 

3 
39.19" 
24.14 
32.28 
33.80 
25.54 
16.69 
6.12 

4 
60.81 
75.86 
67.72 
68.20 
74.46 
83.31 
55.04 » 

23.07 76.93 
1.44 98.56 
5.98 94.02 
1.70 97.38» 
3.40 96.60 
8.44 91.56 
1.04 98.96 
1.24 98.76 

41.39' 58.61 
48.94' 51.06 

9.87 
24.08 
8.74 

40.05" 
0.27 

22.98 
10.03 
100 

16.92 
43.80" 

0.67 
12.85 
2,35 
1.62 
6.01 
3.86 
7.50 

19.88 
8,97 

14.18" 
33.04" 

90.13 
75.92 
91.14 » 
59.95 
99.73 
76.67 » 
89.97 
99.00 
53.80 » 
SUO 
99.33 
87.15 
97.65 
96.36 » 
93.99 
96.14 
92.50 
80,12 
91.03 
85.82 
66.96 

• Induellng DlIuUon 01 GOY!. Shareholdlng by Public I .. .,.IGOR I.'" 
» The IIIl1nce Equity It held by II1Ift GoV!. I Oller CoIlibore.". 
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T....,hone F_11t1M to ExecutlYea 

440. SHRI BENI PRASAD VERMA: WUI the Mlnllter 
01 FINANCE be ple .. ed to atate : 

(a) whether the Fifth Pay Commiuion let up to go Into 
the pay Itructure of Central Government employ"1 had 
recommended the telephone faclNtle1 to all the executlvel 
i.e. aU offlcerl In the pay Icale of RI. 8000-13600 and 
above; 

(b) if 10, whether the' Government have taken any 
decision on the above recommendation of the pay 
Commiuion; 

(c) if so. the details thereof; and 

(d) if not, the time by which a decilion Is likely to be 
taken in thia regard? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) Vel, Sir. 

(b) to (d) The recommendation of the 5th Pay 
Commission In the matter has been examined and it has 
been decided not to extend this facility to all the officers in 
the pay scale 01 RI. 8000-13500 and above in view of th e 
need to obaerve economy in Govemment expenditure. 

Indian Economy 

441. PROF. P. J. KURIEN: 
SHRI PRITHVIRAJ D. CHAVAN : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the momentum gained by Indian Economy 
during 1991-96 has lost and India has registered a 
recessionary trend; 

(b) if so, whether the Government have drawn any 
action plan, particularly in areas like food production, 
social & physical Infrastructure ,water resources etc. to 
rejuvenate the ailing economy; and 

(c) if so, the main features thereof? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) The growth rate of GOP from 1991-92 to 
1996-97 waa as follows: 

Vear Growth rate of GOP 

1991-92 0.8 
1992-93 5.3 

1993-94 6.2 
1994-95 7.8 
1995-96 7.2 
1996-97 7.5 

There has been a aharp fall in the growth of GOP in 
1997-98. As per the advance eatimates of eso ,GOP 
growth In 1997-98 la likely to be five per cent. 

(b) and (c) The National Agenda for Governance 
clearty atat. Governments resolve to continue, reappraise 
and revltaHse reforma process and give to the entire 
national development efforts a humane face for total 
eradication of poverty and "Berozgari hatao· as the ultimate 
goal. This would be achieved with accelerated development 
of infrastructure, particularly energy and power production 
and more investment in agriculture. 

Licence to Sugar Milli 

442. SHRI RAMPAL SINGH: 
SHRI PANKAJ CHOUDHRV : 
SHRI AMAR PAL SINGH: 

Will the Minister of INDUSTRV be plE'ased to state: 

(a) the total number of licences issued to sugar mills 
during 1997-98, State·wise; and 

(b) the criteria fixed for issuing licences to sugar mills? 

THE MINISTER OF INDUSTRV (SHRI SIKANOER 
BAKHT) : (a) and (b) A total number of 54 Letters of Intent 
(46 for setting up of New Units and 8 for effecting Substantial 
Expansion) were issued for setting up of Sugar mills in 
various States under the provisions of Industries 
(Development & Regulation) Act, 1951. A Statement 
showing State-wise break up of Letters of Intent (LOI) 
issued for the manufacture of sugar during the year 1997-
98 is given in enclosed statement-I. The Central Government 
issue letters of intentlindustriallicences for sugar factories 
as per the licensing policy Guidelines issued by this 
Ministry vide Press Note No.1 (1997 Series). A copy of the 
Press Note is given in enclosed statement-II. 

St.tement-, 

Statement showing letters of intent (LOIs) issued for the 
manufacture of sugar during the year 1997-98 

S. Name of the State New Substantial TJtal 
No. Unit Expansion ,. Andhra Pradesh 01 0 01 

2. Bihar 04 01 05 

3. Gujarat 02 02 04 

4. Himachal Pradesh 02 0 02 

5. Jammu & Kashmir 01 0 01 

6. Karnataka 11 0 11 

7. Madhya Pradesh . 09 0 09 

8. Punjab 0 01 01 
9. Tamil Nadu 04 02 06 

10. Uttar Pradesh 12 02 14 

Total 46 08 54 
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S.""''''-II 
GOVERNMENT OF INDIA 
MINISTRY OF INDUSTRY 

DEPARTMENT OF INDUSTRIAL POLlCV AND 
PROMOTION 

PRESS NOTE NO.1 
(1997 Series) 

SUbJect: Guidelines for considering applications for 
industrial licences for sugar factories 

The Government of India have r.viewed the Guidelines 
for licensing of new and expansion of exsisting sugar 
factories issued vide this Ministry's Press Not. No. 16 
(1991) dated8.".91. The existing guideHnes need revision 
in order to take into account the changes in the business 
scenario following economic liberalisation. the need for 
introducing simplified and transparent procedures and the 
technological changes that have taken place in the suga~ 
industry over the years. In suppression of the aforesaid 
Press Note, Government have now formulated the following 
revised guidelines . 

(i) New Sugar factories will continue to be licensed 
for a minimum economic capacity of 2500 tonnes 
cane crushed per day (TCD). There will not be any 
maximum limit on such capacity . 

(ii) Preference in licensing would be given to the 
proposals involving larger capacity. modern 
technology and development of integrated 
complex producing value added products and co-
generation of power. 

(iii) For the consideration of application, a revenue 
district will b. taken aa the unit. In cue more than 
one application is recieved for any unit of operation. 
other things being equal, priority will be given to 
the applications received .arlier. 

(iv) Licences for new sugar factories will be issued 
subject tothe condition that the distance between 
the proposed new sugar factory and an existing I 
already licensed sugar factory should be nol less 
than 15 kilometres. 

(v) The basic criterion for grar:t of licences for new 
sugar units would be cane availability or the 
potential for the developm.nt of sugarcane or 
both. 

(vi) Other things being equal, prefer.nce in licensing 
will be given to the proposals for the Growers' 
Cooperative Societies. However, industriallic.nc. 
issuedlosuch a cooperative cannot betrMlf."ed 
to any other entity. 

(vii) AU applications for grant of .lIpanalon of the 
exieting factories will be cleared automatically. 

(viil)Applicatlone for the grant of lndu .... iIIIHcence. for 
the establishment of new .ugar factorl .. II w.1I 
... lIPBNlonol .xIItIngUft ..... ouldbe.ubmitt.d 
to the Secr.tarlat for Indu8trlal Aulatance (SIA) 
In the Department of Industrial Policy & Promotion, 
Minlatry of IndU8try , New D.lhlln Form IL, along 
with the pre.crlbed fee of As. 25001-, The 
applications recleved for grant of llcenc .. would 
b. r.f.rred by SIA to the Department of Food and 
the concerned State GovernmentslUTs tor their 
comments . If no comments are rec~v.d from 
.lth.r Department of Food or the conc.med Stat. 
Gov.rnmentafUTs within on. month after th.ir 
comments are .sked for, it shall be d •• med that 
they have no comments to off.r . The Lic.nslng 
Committee wouldthreafterconaide,th. appication 
for indu.trial licenc. and make appropriate 
recommendation., 

B. Th. proc.dur. and guidelin .. , a. given abov. are 
brought to the notice of the entrepr.neurs for their 
information and guidance. 

(ASHOK KUMAR) 

Joinl Secretary to the Government of India 

F. No.10(20)/96·LP New D.,hi, the January 1997. 

Forwarded 10 the Press InlormatlOn ,Bureau for giving wide 
publicity to the contenls of the above Pr ... Note. 

PreIS Information Officer, 
Prell Information Bur.au, 
NEW DELHI. 

(Trane.tionJ 

Crop Inaurllnce Scheme 

443. SHRI ASHOK ARGAL: 
SHRI SHIVRAJ SINGH CHAUHAN: 

WHI the Minist.r of FINANCE b. pleued to atate . 

(a) whether th.r. is a proviaion in the Crop Insursnce 
Scheme to open CO"1'uIIorIy the but lCCount8 "' .. the 
farmata who have taken Ioen or not ; 

(b) whether the national •• d banka have r.' .. ed to 
open such accounta ; 

(c) if 10, the r •• on. lherefor and the ateplllkift by 
the Gov.rnment In this regard; 

(d) wh.th.r the Gram Panchayata have been edar*d 
aa a unit In Crop Insurance Scheme ; 

(e) if so, wheth.r the Gram Panchv.t-wil. data of lUI 
five v •• r. is available; and 



73 8 JYAISTHA, 1920 (SAKA) toQu~tions 74 

(f) if not, the baaia on which the benefit of the scheme 
is likely to be given to the farmers? 

THE MINISTER OF STKTE IN THE MINISTRY OF 
PERSONNEL, 'UBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF S1 ATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M. R. JANARTHANAN) : (a) to (fJ The 
informadon is being collected and will be laid on the 'r able 
of the House. 

{Engtish) 

NABARD Loana 

444. SHRI MULLAPALL Y ~AMACHANDRAN : Will 
the Minister of FINANCE be pleased to state: 

(a) whether Ioana by National8anklor Agriculture and 
Rural Development (NA8ARD) to KeraJahad been stopped 
during 1997-98; 

(b) il so. the reasons therefor. 

(c) whether projects financed by NA8ARD have 
suflered a lot as a result thereol : and 

(d) if so. the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAM8UR M.R. JANARTHANAN) (a) to (d) 
National Bank for Agriculture and Rural Development 
(NABARD ) had reported that it had not stopped refinance 
to Kerala State during 1997-98. However during the year 
1996-97, refinance was stopped for a brief period from 1 st 
March 1997 to 27th March 1997, to Kerala State Co-
operative Bank (KSCB) and Kerala State Cooperative 
Agriculture and Rural Development Bank (KSCARDB). In 
terms of one of the convenants 01 Memorandum of 
Understanding (MoU) entered into by NABARD with State 
Government /State Co-operative Bank, the State 
Government is required to have prior consultation with 
NABAMD for r.placing the Chief Executives of both KSCB 
& KSCARDB. RelellfeDl refinance under all lines of credit 
was auapended, both to KSCB and KSCARDB, as the 
State Govemment did not adhere to this stipulation. 
However subsequent to the discussions held with the State 
Government officials and on an assurance given by them 
that they would abide by the vanous convenants of MoU 
entered into with NABARD, r.finance facilities were restored 
with effect from 28th March 1997. 

Group Inaurance Scheme 

445, SHRIMATI SHEELAGAUTAM: Will the Minister 
01 FINANC!; be pleased to state: 

(a) the details of the Group Insurance Scheme for the 
beneficieries of the Integrated Rural Development 
Programme; and 

(b) the amount paid as compensation under the 
scheme during each of the last three years, Statewise and 
the number of persons benetited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) The Life 
Insurance Corporation (LlC) of India have informed that 
the objective of the scheme is to provide insurance cover 
to the family of a person receiving Subsidy/Financial 
Assistance/Loan under the Integrated Rural Development 
Programme (IRDP). The scheme is implemented from 
1.4.1988. A Separate fund has been set up by the 
Government 01 India for funding the scheme. The scheme 
is administered through District Rural Development Agency 
(DRDA) under lila Parishad. All persons aged between 18 
to 60 years recieving Subsidy/Financial AssistancelLoan 
under I RDP after 1.4.1988 are covered under the scheme. 
The amount payable prior to 1.1.1994 in case of natural 
death was Rs. 3,000 and in case of accidental death was 
Rs. 6,000 and from 1.1.1994 it has been increased to 
Rs. 5,000 and Rs. 10,000 respectively. No premium is 
charged from the beneficiary. The full premium is paid out 
of the fund set up by the Government of India with L1C as 
above. The Insurance cover terminates at the end of the 
five years or the beneficiary's completing 60 years of age 
whichever is earlier. 

(b) The amount paid as compensation (including 
accidental death claims) and the no. of persons benetited 
therefrom during the last three years is as given below: 

Year No. of persons Amount paid as 
benefited compensation 

1995-96 11,251 Rs. 5.12 Cr. 

1996-97 9,231 Rs. 5.27 Cr. 

*1997-98 8,314 Rs. 4.09 Cr. 
Figures are provisional as final data is under compilation. 

The State wise information is given in the enclosed 
Statements-I to III. 



75 Written Ans ... rs MAY 29,1998 to QUNtions 76 

~t.",.ntl 

Sfate-wise particulars 01 buic insurance cover paid under IRDP during the ye.r 1997-98 

S.No State/UTa No. 01 persona benefited Amount of compen .. tion paid (excluding 
amount of accidental death claim) (As. In 000) 

Prior to From r_a1 Prior to From Total 
1.1.1994 1.1.1994 1.1.1994 1.1.1994 

1. Haryana 2 36 38 6 180 186 

2 Himachal Pradesh 0 2 2 0 lQ 10 

3. Jammu & Kashmir 4 5 3 GO 23 

4. Aajas1han 14 450 464 42 2250 2292 

5. Punjab 0 58 58 0 290 290 

6. Chandigarh 40 41 3 200 203 

7 Deihl 0 5 5 0 25 25 

8. Madhya Pradesh 68 2771 2839 204 13855 14059 

9. Uttar Pradesh 23 1004 1027 69 5020 5089 
10 Assam 111 112 3 555 558 

11 Bihar 13 71 84 39 3555 394 

12 OrISsa 19 328 347 57 1640 1697 
13 West Bengal 58 384 442 174 1920 2094 
~4 Arunachal Pradesh 0 0 77 0 35 35 
15 Mampur 0 0 0 0 0 0 
16 Meghalaya 0 0 0 0 0 0 
17 MlZoram 0 0 0 0 0 0 

18 Nagaland 0 0 0 0 0 0 
19 Slkklm 0 0 0 0 0 0 
20 Tripura 0 15 15 0 75 75 
21 Andaman & NlCobar 0 0 0 0 0 0 
22 Kerala 9 537 546 27 2685 2712 
23 Tamilnadu 17 242 259 51 1210 1261 
24 Andhra Pradesh 6 139 145 18 695 713 
25 Karnataka 7 384 391 21 1920 1941 
26. Goa 0 2 2 0 10 10 
27 GUj8rat 7 441 448 21 2205 2226 
28. Maharashtra 71 966 1037 213 4830 5043 

Total 317 7997 8314 951 39985 40936 -
Total Amount of Claim Paid (Including amount of accidental death claim) As 409 Crore 

NOTES ThebUlclnlurancecoverpaldln fIIlpeCtolcl8Jmawaa RI3.000 perperson lorcl8Jml pnorto 1.' 1~ and R, 50001. perperlOO 
lor claims lrom 1 1 .1994 . 

2 LlC Inlomled lhatlhe amount 01 acc.ldental death claims IS no1 available atata,wl" 
3. • indicates that the figures for 1997·98 are provISional as final data 1& under compilatIOn 
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....... pMlcuI8Jw of buIc iMur81lCe cover".1d un_ IRDP during the yMr 1f1111.47 

S.NG. SIIIIeIUT. No. crt persona ben.rlted Amount crt ~naatlon paid (eJCICluding 
amount crt IICCldentai death claim) (RI. In 000) 

Prior to From Total Prato From Total 
1.1.1884 1.1.1884 1.1.HI84 1.1.1994 

1. HIIryana " 89 73 12 345 357 

2. HIIMcNI Pradeah 1 8 7 3 30 33 

3. Jammu • Kuhmlr 5 11 16 15 55 70 

4. Rajuthan 34 426 480 102 2130 2232 

5. Puni-b 10 71 81 30 355 385 

6. Chandlguft 7 28 35 21 140 181 

7. Delhi 0 15 15 0 75 75 

8. MadhyaPradaeh 125 2583 2708 375 12915 13290 

51. un.Pradeah 80 1414 1494 240 7070 7310 

10. Aaam 5 111 116 15 555 570 

11. Bihar 35 131 166 105 655 760 

12. OriIH 34 352 386 102 1760 1882 

13. W. Bengal 109 515 624 327 2575 2902 

14. Arun.:hal Pradah 7 8 15 21 40 61 

15. M.ur 0 0 5 5 

16. MlghaJaya 0 0 0 0 0 0 

17. Miloram 0 0 0 0 0 0 

18. Naga/and 0 0 0 0 0 0 

19. Sikkim 0 0 0 0 0 0 

20. Tripura 4 14 18 12 70 82 

21. Andaman • Nicobar 0 0 0 0 0 0 

22. Kerala 38 535 573 114 2615 2789 

23. Tamilnadu 35 219 254 105 1095 1200 

24. Andhra Pradeeh 17 319 336 51 1595 1646 

25. Kamal. 36 361 397 108 1805 1913 

26. Goa 0 5 5 0 25 25 

27. Gujarat 13 490 503 39 2450 2489 

28. Maha,..htra 106 842 948 318 4210 4528 

Total 705 8526 9231 2115 42830 44745 

Total Amount crt Claim Paid (including amount crt IICCldental death claim) RI. 5.27 Cror •. 

NOTES: 1. ThebuicinlulwlOecoverl*dln,..ctofcl8lmawuRa3,oooperperaonforolMnaprlorID1.1.1I1MWldRa.6,000f-perperaon 
for cIaIm8 flam 1.1.111M. 

2. UC Informed lhallha MlOUI'I of ICCkIenIaI death cI';ma ia not avelilible ..... -wI ... 
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State-wise particulars 0/ basic insurance caver paid un.:.»r IRDP during the year 1995-96 

S.No. StatelUTs No. at pet'l0NI benefited Amount of compeMatlon paid (exctuding 
amount of accidental death claim) (As. In 000) 

Prior to From Total Prior to From Total 

1.1.1994 1.1.1994 1.1.1994 1.1.1994 

1. Hafyana 15 46 61 45 230 275 

2. Himachal Pradesh 3 7 10 9 35 44 

3. Jammu & Kashmir 7 13 20 21 65 86 

4. Rajasthan 87 390 477 261 1950 2211 

5. Punjab 90 17 107 270 as 355 

6. Chandigarh 9 30 39 27 150 177 

7. Delhi 0 11 11 0 55 55 

8. Madhya Pradesh 464 1821 2285 1392 9105 10497 

9. Uttar Pradesh 184 1775 1-959 552 8975 9527 

10. Assam 9 55 64 27 275 302 

11. Bihar 107 21-2 319 321 1060 1381 

12 Orissa 83 329 412 249 1645 1894 

13. West Bengal 133 369 502 399 1845 2244 

14. AlunachalPradesh 5 15 20 15 75 go 

15. Manipur 0 0 0 0 0 0 

16. Meghalaya 0 0 0 0 0 0 

17. Mizoram 0 0 0 0 0 0 

18. Nagaland 2 3 5 8 

19. Sikkim 0 0 0 0 0 0 

20. Tripura 88 8 96 264 40 304 

21. Andaman & Nicobar 0 0 0 0 0 0 

22. Kerala 59 552 611 177 2760 2937 

23. Tamilnadu 92 202 294 276 1010 1286 

24. Andhra Pradesh 68 390 458 204 1850 21~ 

25. Kamataka 107 333 440 321 1665 1886 

26. Goa 0 3 0 3 

27. Gujarat &18 908 1526 1854 4540 6394 

28. Maharaabtra 355 1182 1537 1065 5910 6875 

Total 2585 8666 11251 7755 43330 .,015 
Total Amount c:A claim paid (including amount of accidental death claim) As. 3.12 Crore. 

NOTES: 1. Thebuic: inIurance coverpaidinrnpec:tofclUnaw .. Ra3.000 perpellOn brc:l8ima pIortG 1 1 1IN Mel Re 5 OOQi-per..,.on 
brdMneflom 1.1.1114. . . . , 

2. LtC ftoImed twttle arn<UlI oI-=identlii dNIh cItima i. not _1IiIIIbIe ..... -wiIe. 
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Progr.mme for RlCI'.1 end Trlbltt Ar •• 

446. SHRI RAMESHWAR PATIDAR; WUI the Minister 
of INDUSTRV be pleased to state: 

(a) the programme started by the Gov.rnment in rural 
and tribal areas under the New Industrial Policy; 

(b) the states where the said programmes are being 
implemented: 

(c) whether the people in rural and tribal areas are 
getting benefit of these programmes as declared by the 
Government; and 

(d) if so. the number of people benefited, State-wise? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT ) : (a) to (d) The Industrial Policy for Small and 
Tiny Village Industries announced by Government on 6th 
August. 1991 emphasises strengthening Khadi and V~lage 
Industries as well as Small and Tiny enterprises to enable 
them to discharge their responsibilities more effectively. In 
pursuance of that policy. a new scheme of Integrated 
Infrastructural Development (110) centres was formulated. 
The scheme aims to create and develop Infrastructural 
facilities like developed sites power, water. 
telecommunication. pollution control facilities etc. in rural 
and backward areas including Tribal areas. So far. 40 
centers have been sanctioned and are at various stages of 
implementation. The state-wise locations of these 110 
centres are gIVen in the encloaed Statement-I. 

In the Khadi and Village Industries (KVI) Sector. three 
major important schemes were taken uP. namely. Rural 
Employment General Programme (REGP). Margin Money 
Scheme and ConsortIum Bank Credit. 

The Khadi and Village Industries Commision (KVIC) 
has identified 71 districts (Statltment·lI) for implementing 
DIStrict Special Employment Programme. It also identified 
125 R. P. 0 Backward Blocks for generation of employment 
for 1000 persons in each of these blocks by developing 
Khadi and Village Industries (KVls) (Statement III). Margin 
Money Scheme of the KVIC is being implemented 
throughout the country and the Consortium Bank Credit is 
also available for all the KVI projects. 

Thes. programmes are being implemented in rural 
areas including Tribal Areas and people living therein are 
getting the benefit of these programmes .The number of 
people benefited State-wise is as per Statement IV. 

StfIt.ment-/ 

Sr.r.-wis. brNk-up of 110 C.ntres 

S.No. State Name of Location of the project 
(Date of Sanction) 

2 3 

1 . Andhra Pradesh VIII. Nandial, DlStt. Mandai 
Kurnool (24.06.1994) 

2 3 

2. Andhra Pradesh ViiI. Gajularamaram 
Distt. Rangareddy 
A.P. (30.03.1998) 

3. Assam ViII. Dalgon Distt. Darrang 
(06.05.1997) 

4. Gujarat ViII. Miyani. Distt. Junagarh 
(25.03.1994) 

5. Gujarat ViiI. Radhanpur, 
Distt. Banaskantha, 
Gujarat (30.03.1998) 

6. Haryana ViII. Khirpur. Distt. Sire8 
(25.03.1994) 

7. Haryana Bhiwani Distt., Bhiwani 
(06.05.1997) 

8. Haryana Narwana Distt., Jind 
(06.05.1997) 

9. Himachal Pradesh ViiI. Bhamla Tehsil 
Distt. Mandi (11.12.1995) 

10. HirRachal Pradesh Viii Gwalathai, Distt. BHaspur 
(06.05.1997) 

11. J & K ViiI. Batal Ballain, 
Distt., Udhampur (24.06.1994) 

12. Karnataka Viii. Kanbargi, Distt. Belgaum 
(25.03.1994) 

13. Karnataka ViII. Aliyabad, Distt. Bijapur 
(20.06.1996) 

14. Karnataka ViII. Malur Distt. Kolar 
(06.05.1997) 

15. Kerala ViII. Kazhakwttam 
Distt. Trivendrum (24.06.1994) 

16. K.raJa Viii. Irankoli and Kathlrur 
Distt. Kannur (06.05.1997) 

17. Maharashtra ViII. Ghatodi Pund Taluk 
Distt. Veo&amal (24.09.1984) 

18. Madhya Pradesh ViII. Nadantola, Distt. Satna 
(11.12.1995) 

19. Madhya Pradesh Viii. Bando!, Distt. Seoni 
(06.05.1997) 

20. Manipur 

21. Orissa 

VIII. Moreh, Distt. Chandel 
(06.05.1997) 

ViII., Mukanda Prasad 
Distt. Khurda 
(20.06.1996) 
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2 3 ..,.",.",.." 

22.0riIa PRtamahal1n Rayagada 
DIWIc,. ,.",IIed for D.,rlct .-:W PfOIIf8""". 

Olatt. Or.a (30.03. 18a) I. ANDHRA PRADESH 

23. Or ... Paradeep in Kajunga Teh. 1. Kumool 
of Jagatalngh Pur Dian. • 2. AcIIabad 
(30.03.1888) 

3. M .. boob Nagar 
24. Pun. VIII. Dhanchala of Jhana 

Block randa, Dian. H08hiarpur 4. PrakMam 
(23.11.1994) 5. Karlrnnagar 

25. Raluthan VUI. Sangaria, Diatt. Jodhpur 6. E_ Godavari 
(25.03.1994) 

7. Srikakulam 
26. R_han VII. Gpge;ap rehail and Dian. II. ARUNACHAL PRADESH Nagaur (18.03.1987) 

27. Ra;uthan Niwai in Tonk Dian. 8. Clwlglang 

(30.03.1898) III. ASSAM 

28. Tarnilnedu ViII. Urangampath 9. Martgaom 
Dian. Madurai (23. 11 .1994) 

10. Laknhimpur 
29 rarnilnadu V~I. Kittampalyam 

IV. BIHAR Dian. Coimbatore (20.06.1996) 

30. Tamilnadu ViiI. Thirumudivakka 11. Saharaa 

Chengai MGR. Dian. 12. Godda 
(18.03.1897) 

13. Madhubanl 
31. ramllnadu V •. Klnunw~,BkckCh~ 

Gaya MGR. Diatt. (18.03.1997) 14. 

32. U.P. Kaana reh. Distt. Silcandrabad V. GUJARAT 

Bulandaht-nar (24.03.1885) 15. Banukantha 
33. U.P. ViiI. Unnao, Dian. Unnao 16. Panchmahal 

(20.06.96) 
17. Kutch 

34. U.P. ViII. Katewan, Distt. Mathura 
(20.06.1896) VI. HIMACHAL PRADESH 

35. U.P. Uttar Pradeah State Incl. Dev. 1 •. Chamba 
Area Dian. Bah (18.03.1997) 18. KuUu & Mandi 

36: U.P. Naini in Alahabad Dian. VII. HARYANA 
(30.03.1998) 

37. U.P. 
20. Rewarl-Ambala 

VHI. Dashera Khurja 
Dian. Buland.ehar VIII. JAMMU & KASHMIR 
(30.03.1998) 21 Anant Nag 

38. U.P. Viii. BabrBla, Dian. Badaun 22. Jammu (30.3.1998) 

39. UT c:A Daman Rlngwade ViiI. Daman UT of 
IX. KARNATAKA 

and Diu Daman & Diu 23. Kolar 
(24.03.1885) 

24. Raichur 
40. UT of Dadra and ViiI. Velegaum ur of Caeh 

N~Haveli and Nagar Haveli 25. Oharwad 
(24.03.1995) 28. Ch'radurg 
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X. KERALA XVIII PUNJAB 
27. A/leppy 49. Hoahiarpur 
28. Rethanamthltta XIX RAJASTHAN 
29. Thrieaur 50. Dau.a 
30. Kozlkoda-Wyanad 51. Tonk 
XI. MADHYA PRADESH 52. Udaipur 
31. Sarguja 

53. Jaipur 
32. Bhlnd 

XX TRIPURA 
33. Guna 

54 T ripu ra (West ) 
34. Raipur 

XXI TAMILNADU 
35. Jhabua-Dhar 

55. Ramanathapuram 
36. Betual 

56. Tirunelveli 
XII. MAHARASHTRA 

57. Dharmapuri 
37. Chandrapur 

58. North Areot 
38. Vavatma! 

59. South Areat 
39. Raigarh-Ratnagiri 

XXII UTTAR PRADESH 
40. Beed 

41. Nanded 
60. Mau-Balia 

XIII. MANIPUR 
61. Almora & Pithoragarh 

42 Imphal 
62. Chamofi & Ut1arkashi 

XIV. MEGHALAYA 
63. Mathura 

43. East Garo Hill. 
64. Shahjahanpur 

Wast Garo Hilla 65. Jhansi 
South Garo Hills 66. Jaunpur 

XV MIZORAM XXIII WEST BENGAL 
44. Lunglai & Rizwal 67. Birbhum 
XVI NAGALAND 68. North 24 Parganas 
45. Dimapur & Kohlma South 24 Parganas 

XVII ORISSA 69. Maida 

46. Kalahandi 70. Nadia 

47. Phulbani-Koraput XXIV SIKKIM l 

48. Dhenkanal-Kendrapada 71. Sikkim 

sr""ment /11 
St.tewise'ist 01 Blocks identified for implementing 125 Block Development Programme 

s,,* State Districts Blocks 

2 3 4 

1. Andhra Pradesh 1. Chlttor 1. Madanapalli 
2. Prakasam 2. Kanigiri 
3. Mahboob Nager 3. Achampet 
4. Anantpur 4. Madakasira 
5. Ranga Reddy 5. Ibrahim Patnam 
6. Warangal 6. Mahaboobabad 
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2 3 4 

7. Cuddapah 7. Pullvandala 
8. Srikakulam 8. Kulburgga 

Vishakhapldnam (R. 0) 9. West Goda_ri g. Polavaram 
10. VlShakhapatnam 10.Paderu 

2. Aaaam 1. Kamrup 1. Rangla 
2. Dlbrugarh 2. KokClPlllt*' 
3. Darrang 3. Udaigari 
4. Goalpara 4. Matia 
S. Lakhimpur S.8ihpuria 

3~ Arunachal Pradesh 1 . Lower Subansari 1. Kimindoimukh 

4. Bihar (Patna) 1. Dumaka 1. Jama 
2. Rohlas 2. Chanari 
3. Sahabganj 3. Borio 
4. Jamul 4. Lakh8mipur 
5. Sibhar 5. Sibhar 
6. Paschim Champaran 6. Gaunha 

Ranchi (R.O) 7. Ranchi 7.8ero 
8. West Singhbhum 8. Chaib ... 
9. PaJamau 9. Chandwa 
10. Gumla 10. Raidih 
11 Lohardaga 11. Senha 

5. Gujarat 1. Valsad 1 . Dharampur 
2. Sural 2. Palaana 
3. Rajkot 3. Jaadan 
4. Sabarkantha 4. Megra, 
5. Bhavnagar 5.Savarkundala 
6. Surendera Nagar 6. Desada 

6. Haryana 1. Hissar ,. Hissar II 
2 Mahindragarh 2 Nanga' Chaudhary 
3. Ambala 3 Narayangarh 

7. Himachal Pradesh ,. Shlmla 1 Rampur (NRPDS) 
2 Kangra 2 Paragpur 

8. Jammu & Kashmir 1. Udhampur 1 Reul 
9. Kamataka 1. Gullarga ,. Aland 

2. Belgaum 2 Alhani 
3. Mysore 3. V.landur 
4. Chitradurga 4. HoIaIk.r. 
5. Bidar 5. Baaavakalyana 
6. Raichur 6. Kuatagi 

1(>. Kerala 1. Trivendrum 1 . PerukadawaJa 
2. Mallapuram 2. VeRanad 
3. Triasur 3.wandoor 
4. pazturyanur 

11. Maharuhtra 1. SoIapur 1. Mangalwedha 
2.Beed 2. Kej 
3. Nuik 3. Malegaon 
4. Puna 4. Junnar 
5. 8handrara S.SaIekaaa Wardha(R.O) 6. Nagpur 6. Ramt.k 
7. Vavatmal 7. KaJamb 
8. Amravathi 8. Chlkhaldhara 
9. Wardha g. SeIoo 
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2 3 4 

12. Madhya Pradesh 1. Raipur 1. Manipur 
2. Hoahangabad 2. Harda 
3. Morena 3. Vljaypur 
4. Devas 4. Bagli 
5. Bilaspur 5. Paii 
6. Balaghat 6. Kata 
7. Ratlam 7. Baihar 
8. Chindwara 8. Ratlam 
9.Sidhi 9. Chaurai 
10. Raigarh 10. Kusmi 
11. Bastar 1 1 . Gharghada 
12. Khargaon 12. Jagadhaipur 
13. Durg 13. Pansemal 
14. Guna 14. Baido 

15. Chachoda 

13 Mizoram 1. Mizoram 1. Mizoram 

14 Nagaland 1. Kohima 1 . Medziphema 

15. Ra/asthan 
Bikaner (R.O) ,. Badmer 1. Balathara 

2. Bikaner 2. Kolayat 
Jaipur (5.0) 3. Churu 3. Bikaner 

4. Dungarpur 4. Taranagar 
5. Jaiaalmer 5. Simalwara 
6. Sikar 6. Sam 
7. Banswara 7. Neem Ka Thana 

8. Bhatol 

16 Tamil Nadu 
Madurai (RO) 1 . Kamarajar 1. Narukudi 

2. Chidambamar 2. Vilathikulam 
3 P.M Thevi'r 3. Singampunari 
4. Dharmapuri 4. Bargar 

Madras(SO) 5. North Areot 5. Jawadu Hills 
(Ambed\(ar) 

17. Uttar Pradesh 
Haldwani(RO) 1. Nainital 1. Gadarpur 

2. Almora 2. Takual 
3. Pilhorgarh 3. Pati 
4. Jhansi 4. Mauranipur 

Lucknow (SO) 5. Hamirpur 5. Chaukhati 
6. LaIitpw' 6. Birdha 
7. Kheri 7.Bijoa 
8.Balla 8. Batha 

Dehradun(R.O) 9.Chamoli 9. Ukhimat 

Varanui (R.O) l(). Mirzapur 10. ChaMbey 

Meerut(R.O) 11 . Ghaziabad 11. Razapur 

18. Punjab 1. Sangrur 1.Letv.gaga (NRPDS) 

19. Or ... 1 . Sambatpor 1. Paikamal 
2. Balasora 2. NiJagiri 
3. Mayur Bhanj 3. Badaaahi 
4. Koraput 4. Laxmipur 
5. Keonjhar 5. Ghatgam 
6. Boudh 6. Kantamal 
7. Sundargarh 7.Sabdega 
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8. Gujapati 8. Gum. 
9. Bolangir 9. Patnagarh 

20. T~ra 1. West Tripura 1. Mohanpur 

21. West Bengal 1. Bankura 1. Rant.ndh 
2. Midnapur 2.Jhargmn 
3. Purulia 3. ~unathpur-1 
4. Murshidabad 4. Sag.rdighl 
5. BureMan 5. Auegram-1 
6. Maida 6. Hebi)pur 
7. Uttar Dinapur 7. Karandighi 
8. 24 Pargana(a) 8. Canning 
9. Jq,aiguri 9. Allpurdwar 

22. Meghalaya 1 . West Garo Hilla 1. SeI Selia 

23. LakahdwHp 1. LakahdwHp 1. LakahdwHp. 

24. Goa 1 . North District 1 . North Oiatrict 

25. Manipur 1 . Churachan~ur 1. Thanglong 
2 Ukhrul 2. Kamjong 

26. Andaman & Nicobar 1 . Andaman & Nicobar 1 . Andaman & Nicabar 

• .,.",.",-/v 2 

Number of people benefited state-wise 15. Meghalya 0.13 

0.11 

0.16 

2.05 

1.85 

4.08 

0.04 

S. States & UTa 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Alaam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kuhmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradeeh 

13. Maharuhtra 

14. Manipur 

Employment 
(in lakh persona) 

3 

3.59 

1.13 

3.50 

0.05 

1.07 

095 

0.93 

0.85 

1.98 

2.12 

1.25 

4.78 

0.43 

16. MiZoram 

17. Nagaland 

18. Orisaa 

19. Punjab 

20. Raju1han 

21. SiIdOm 

22. T8m. Nadu 

23. T,.,ura 

24. unar Pradeah 

25. West Bengal 

Total 

Union 1.,,"01'''' 
1. Andaman & Nlcobar 

2. Chandigarh 

3. Dadra & Nagar Havell 

4. D8man & Diu 

5. Delhi 

11.38 

0.26 

11.81 

3.81 

57.18 

0.03 

0.21 

82 
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2 3 2 3 

6. Lak8hdwHp Union Territor'" 

7. Pondicherry 0.04 1. Andaman & Nicobar I.landa . 
Total 0.28 2. Chandlgarh 

Grand Total 58.17 3. oadra & Nagar Haveli 
Sum",.ry of Perfor",.nce of Khadi 1996·97 4. Daman & Diu 

5. State. & UT. Employment 5. Delhi 0.02 
No. (in lakh per.ona) 

1 2 3 6. LakahdwHP .... 7. Pondicherry 0.01 

Andhra PradNh 0.05 Tot ..... " 0.03 

2. Arunachal PradNh Total·1 + Total·II 14.79 
• L ... lhan 500. 

3. Assam 0.20 

4. Bihar 2.29 Summary of Performance of V/l/sge Industries 1996·97 

S. States & UT, Employment 
5. Goa No. (in lakhs per.on.) 
6. GUlarat 0.54 1 2 3 

7 Haryana 0.52 St8t. 

8. '1imachai Pradesh 0.16 1. Andhra Pradesh 3.24 
9. Jammu & Ka.hmir 0.25 2. Arunachal Pradesh 

10. Karnataka 0.43 3. Assam 0.93 

11 Kerala 0.14 4. Bihar 1.21 

12. Madhya Pradesh 0.27 5. Goa 0.05 

13. MaharNhtr. 0.18 6. Gujarat 0.53 

14. Manipur 7. Haryana 0.43 

15. Meghalya 8. Himachal Pradesh o.n 
16. Mizoram 9. Jammu & Kashmir 0.60 

17. Nagaland 10. Karnataka 1.55 

18. Oris.a 0.02 11. Kerala 1.96 

19. Punjab 0.93 12. Madhya Pradesh 0.96 

20. Rajasthan 1.26 13. Mahara.htra 4.50 

21. Sikkim 14. Manipur 0.43 

22. Tamil Nadu 0.87 15. Meghalaya 0.13 

23. Tripura 16. Mizoram 0.11 . 
24. Uttar Prad .. h 5.09 17. Nagaland 0.16 

25. WNt Bangal 0.06 18. Or •• a 2.03 

Total-I 14.76 19. Punjab 0.92 
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2 

20. Rajasthan 

21. Sikkim 

22. TamH Nadu 

23. Tripura 

24. Uttar Prsdesh 

25. West Bengal 

Total-I 

Union Territor ... 

1 . Andaman & Nicobar 
Islands 

2. Chandigarh 

3. Dadra & Nagar Haveli 

4. Daman & Diu 

5. Delhi 

6. Lakshadweep 

7. Pondicherry 

Total-II 
Total-I + Total-II 

• L.Nlhan 500. 

3 

2.80 

0.04 

10.51 

0.26 

5.92 

2.95 

43.19 

0.03 

0.19 

0.43 

0.25 
43.38 

BOlird Level Vacanc:l .. In PSUs 

447. SHRI VILAS MUTTEM~AR • Will the Miniater of 
INDUSTRY be pleased to state. 

(a) the status as on 31.3.98 regarding position of 
vacancies at Board level in various Centera! Govemmentl 
Public Sector Undertakings under Ministries; 

(b) vltlether these vacancies are lying vacant beyond 
the normal limit as per the guidelines ; 

(c) whether the Government have undertaken indepth 
review of the performance of the Ba.rd for Hlection of 
Board level post. in Central Public Sector Undertakings; 

(d) if so, the details thereof; 

(e) whe1~r the Board is being re-conatltuted; and 

(f) if '0, the detai~thereof ? 

THe- MINISTER OF INDUSTRY ( SHRI SIKANDER 
BAIfHT) : (a) As on 31.3.98,31 posts of Chief Executives 
and 71 post. of Functional Director. were vacant In varloua 
Central Public Sector Undertakings. 

(b) The Policy of the Government Ia to tilt up the po8t. 
well in time. There is no apec:If'-d limit for gaping a poet 
vacant. 

(c) Need has not been felt . 

(d) Does not ariMo 

(e) No, Sir. 

(f) 0088 not ariM. 

o.bt GOP AIItIo 

448. SHRI AJAY CHAKRABORTY: WIlthe MIn"'r of 
FINANCE be pleased to st.e The debt-GOP ratio and 
debt-service ratio separaaely during each financial year of 
Eighth Five Year Plan Period? 

THE MINISTER QF FINANCE (SHRI YASHWANT 
SINHA) : The external debt to GOP ratio, and external debt-
service (calculated by using cash payment method) to 
current receipt ratio during Eighth Five Year P'-n Period 
(1992-97) are as under: 

Year Ext debt to Debt-Service 
GOP-ratio ratio 
% % 

1992-93 39.8 27.S 

1993-94 35.8 25.4 

1994-95 32.3 25.6 

1995-96 28.2 2".8 

1996-97 25.9 22.8 

Sunderbll ... W" ...,.. ... Tourt .. Ptee. 

449. SHRI SAMIK LAHIRI Will the MIn.e, of 
TOURI&M be pleased to state: 

(s) whether the Union Government propoeeto declar. 
Sunderbana (West Bengal) as an Intemallonal Touriat 
Spot and to provide the required infrutruC1urai facility for 
the same; 

(b) It sa, the detaita thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATe IN THE MINISTRY Of 
TOURISM (SHRI OMAK APANG) : (a) to (c) Sunderbsnl 
is already a tourist .pot being vl.ltad by Int.m.tlonsl 
Tourist •. The Department of Tourlem, Government of 
India ha •• anctloned project. for Sunderbana in Welt 
Bengal namely purchase of Cruise V ...... , a Tourilt 
Lodge, a Launch and Tents at Piyali, and a T ourlat Lodg. 
at Fr ... rgang 
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{Translation} 

Tutllea Export Target of Uttar Pr.a.h 

450: 'HRI JAGAT VIR SINGH ORONA: Will the 
Minist.r of TEXTILES b. pl .... d to stat. : 

(a) wh.ther a target of .xport 0/ T.xtilea worth As. 
2100 cror •• for the Uttar Prad.ah t.xtU •• Industry hu 
b •• n s.t by the 2000 A.D and the Uttar Prad .. h Export 
Corporation has formulat.d an action plan for thia purpose 
but the lack of infrastructural faciliti .. are becoming too 
obstacl.s in achieving the .aid target; and 

(b) if 80 , the measur .. proposed to be t .. k.n by the 
State and Union Government for achieving the Targ.t? 

THE MINISTER OF TEXTilES ( SHRI KASHIRAM 
RANA) . (a) and (b) Th. Union Govemment do .. not fix 
export targeta stat.-wis •. However, in ord.r to boost the 
exports 0/ t.xtiles, Gov.rnment have be.n taking a number 
of steps, which includ.s .ncouraging .xporters to 
participat. in buy.r-seU.r me.ts; fairs and .xhibitions 
enabling import of capital goods at conc.ssionals duly for 
export production; ap.cial arrang.ments for duty free 
Import of raw mat.rials for .xport production; ensuring 
Increas.d availability of .xport cr.dlt etc. 

{Eng/ish] 

s.ttlng up of Induatrle. In Kaahmlr 

451. PROF. SAIFUDDIN SOZ : WiIIlh. Minist.r of 
INDUSTRY b. pleas.d to state: 

(a) wh.th.rth.r. is any proposal und.r consid.ration 
of Ih. Gov.rnm.nt to s.1 up Eco-fr.indly EI.ctronic 
Industries in Kashmir Valley; 

(b) if so, the d.talls th.r.of; and 

(c) the numb.r and type of Industries which are lik.ly 
10 be s.t up there in the for .... abl. future ? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT ) : (a) No, Sir. 

(b) and (c) Doea not aria •. 

[Translation] 

452. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of COAL be plen.d to stat. : 

(a) wh.th.r any crlt.rla to conduct an .nquiry into the 
matt.r of .hort fall In coal r ... rv. 0/ C.ntral CosNlelda 
limited and Bharat Coking Coaillmlt.d hu bHI'I fixed In 
the Coal India Board'a m •• tlng h.1d In 1991; 

(b) if so , the d.tails th.r.of; 

(c) wh.th.r any posltiv •• fforts have b •• n made to 
.. tlmat. the annual production of Coal during th.laat thr •• 
y.ars and during the curr.nt y.ar, till April, 1998; and 

(d) if 80, the numb.r of officials against whom action 
has b •• n tak.n for ov.r r.porting about coal production 7 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAl (SHRI DILIP RAY): (a) and (b) Inth.118th me.ting 
of the Board of Dir.ctors of Coal India Limit.d held on 
22.8.91, the Board approved adoption of the "Cod. for 
Uniform Syst.m 0/ Maint.nanc., Control and V.rification 
of Coal Stock of aU minas of Cll" which consists of 
guid.lin.s for r.porting of corr.ct production from 
underground and opencast mines s.parately, reconcilation 
of the daily maintenance of the proper records/r.gisters of 
production, stocks etc. and fixing of r.sponsibility of 
maint.nanc.o/ such recorda. 

(c) Annual coal production is finalised after physical 
verification of coal stock by Cil inventory teams. This 
exrecis. is tak.n up ev.ry year immediat.1y aft.rth. clos. 
of the pr.ceding financial year. 

(d) Th. number of cases of coal stock ahortages and 
over-r.porting of production in which disciplinary and 
administrative action has be.n tak.n on consideration uf 
the reports of the two Governm.nt committees s.t up to 
inv.stigat. into the coal stock shortag.s in BCCl and CCl 
is giv.n below : 

Action tak.n BCCl 
Cases 

Removal from servlc. 5 

D.motion 18 

Reduction to lower grade 11 

Minor p.nalti.s and 
administrative action 30 

Total 64 

Agenda of WTO 

CCl 
Cas.s 

2 

6 

8 

453. SHRI RUPCHAND PAL: Will the Minist.r of 
COMMERCE b. pleas.d to stat. : 

(al wh.th.r the Government propose to r.consider 
and r.defin. Ita stand on the agendaset by the W, T. 0 ; and 

(b) if so, the details ther.of ? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) and (b) India has .xpr.ssed 
Its views on WTO'. worl programme through the Commerce 
Mlnist.r's sp •• ch In the Second Mini5tarial Conf.r.nc. of 
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WTO at Geneva from 18-20 May 1998. India urged 
rejection of protectionism and unilateral actions and 
emphasised futt and effective Implementation of the 
provisions of the WTO agreements, particularly those 
relating to improving market access of products from 
developing countries. India has also demanded that WTO 
provisions providing special and differential treatment to 
developing countries should be effectively Implemented 
so that the full benefits of these provisions accrue to 
developing countries. India's concerns have been endorsed 
by the WTO membership as reflected in the Ministerial 
Declaration issued at the end of the Conference. 

Tenth Finance Comml .. lon 

454. DR. VALLABHBHAI KATHIRIA: WAlthe Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government is contemplating to 
legislate on the proposal to create Single Divisible Pool for 
Central Taxes with 29'ro share of States in view of the 
Tenth Finance Commission's recommendations; 

(b) if so, the details thereof; 

(c) whether the State Governments have been 
consulted in this regard; 

(d) if so, the reaction of the State Governments thereto; 
and 

(e) the Government's decision thereon? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) Yes Sir. 

(b) to (e) On the basis of consensus reached in the 
Third Meeting of the Inter State Council held on July 17. 
1997, the Government has accepted with slight 
modifications the recommendations of the Tenth Finance 
Commission to create a single divisible ~ool for almost all 
Central Taxes with 29'0/0 share devolving on the States. 

The required Constitution Amendment Bill is likely to 
be introduced in the current Budget S .. sion 

Area auggMted by World Tourl.m Organisation 

455. SHRI BIJOY KRISHNA HANDIQUE : Will the 
Minister of TOURISM be pleased to state: 

(a) whethert~e World Tourism Organisation, a Madrid' 
based United Nation agency propose to launch a full scale 
tourism development programme for India thil year; 

~~) if 10, whether the Government in response to a 
specifIC propoaal made by this organisation hu identified 
six major areas for regional planning; and 

(c) if so, the areas identified for this purpose and 
details of the proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG ) : (a) to (c) The World 
Tourism Organis.tlon has drawn e Programme Support 
Document for launching a study project for the planning of 
integrated and controlled development of tourism in Goa 
and Sindhudurg region, Rajasthan desert traingle ; Bekal 
beach area in Kerala, Mamallapuram beach area with 
linkages to Chennai and Pondicherry, Puri beach are. in 
Orissa and North Eastern States. The document was 
referred to the UNDP for financial support, by the Deptt. of 
Tourism through the Deptt 01 Economic Affairs. The 
proposal was however not approved by the United Nations 
Development Fund (UNDP ) for financial support. 

COlli Supply agreement with P,lY8te Sector 
Power Producer. 

456. SHRI KAMAL NATH . Will the Minister of COAL 
be pleased to state' 

(a) whether Coal India Limited or its subsidiaries have 
entered into any coal supply agreement wfth private sector 
power producers: 

(b) if so. the salient features thereof; 

(e) whether any counter guarantees have been 
obtained at the time of signing of such agreement: and 

(d) if so . the details thereof ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) and (b) No coal IUPPIy 
agreement has been entered into so far by C,* India or 
its subsidianes with Private Sector Producers. However 
discussions are being held wlh .everal IPPs towards 
concluding such agreements 

(c) and (d) Does nOl anse 

AntI-Dumping Bill 

457. SHRI DILEEP SANGHANI . Will the Minlater of 
COMMERCE be pleased to state' 

(a) whether the Newsprint induatry in the country Is 
passing through an unprecedented criais due to delay in 
framing the Anti-dumping Bill; and 

(b) " so. the facts and details thereof ? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEDGE) : (a) and (b) No, Sir. The 
Custom Tariff Act, 1875 alrlady prOYidaI for the matters 
relating to inveatigationa and Impoailion of Anti-dumping 
duties. Invlstigations in the c .. e 0/ import. 0/ newsprint 
from USA, Canada and Ru •• Ia have been conduCted 
under the said Act. and the rulel mede th.,.undar. The 
finallindinga have alr.ady baan announced by .., 0/ a 
Gazette Notification dated 18.3.88. 
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8ranchee of NABAAD 

458. SHRI ASHOK NAMDEORAO MOHOL : 
SHRI MAOHAVRAO PATIL : 

WHI the Mint.ter of FINANCE be pleased to state 

(a) the .tate·wlee number of branche. of National 
Bank for Agriculture & Rural. Development (NABARD) 
which were propOled to be. opened In the country, 
particularly In Maha,..htra during 1996-97 & 1997-98; 

(b) the number of branches opened out of theae 
aiongwlth their location, State-wi.e; 

(c) whether the Government propoae to oi'en .ome 
more branches of NABARD during 1998-99; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M. R. JANARATHANAN) : (a) to (d) 
National Bank for Agriculture & Rural Development 
(NABARO) huraportedthat, in addditiontoits Head Office 
at Murmai, It hu 26 Regional Office. (RO.)ISub-Office. 
located in the State/Union Territories. NABARO does not 
have branch offices other than the ROS/SOs. However, 
wrth the specific objective of providing expert guidance to 
flnancingbanka in the are .. of crediaplanning and scheme 
formulation at the grauroOl level as also for improving 
co-ordination among various organisations involved in 
Implementation 01 programme for agriculture and rural 
development, NABARO took on innovative step in the year 
1989 by opening one-man District Offices under the 
charge of ~istrict Development Managers (OOMs). It has 
been pointed out by NABARO that the institution of OOM is 
not an offiee and does not have any supporting staff. 
NABARO h .. further reported that 234 OOMs have so far 
been posted in the district •. 

The detaR. of dt.trict offices opened in the country 
upto 1995-96 together with addMional during the year 
1996·97 and 1997·98 are .. follows: 

No. of ODM Office. 

Opened upto 1995-96 

Opened during 1996.97 

Opened during 1997-98 

Total 

All India Maharashtra 

216 19 

18 2 

234 2, 

NABARD h .. furth.r decided to open 25 n.w OOM 
Offic .. in varioue State. during the y.ar 1998·99. The 
State ·wlee details of NABARD Offic .. (lncludingthe offices 

of DDMa), .. on 23.05.1998, are indicated in the Statement 
encloaed. 

sr..ment 

S. Name of Statal Location of No. of district, 
No. Union T errMary RIll!' offices covered by DIJMa 

1. Andhra Praduh HVderabad 17 

2. Alsam GUwahati 11 

3. Bihar Patna 14 

4. Gujarat Ahmedabad 9 

5. Goa Panall 2 

6. Haryana Chandigarh 13 

7. Himachal Praduh Simla 6 

8. Jammu & Kashmir Jammu 2 

9. Karnataka Bangalore 15 

10. Kerala Thiruvana· 
nthapuram 13 

11 . Madhya Pradesh Bhopal 19 

12. Maharashtra Pune 19 

13. Maghalaya Shillong 2 

14. Orissa Bhubaneshwar 11 

15. Punjab Chandigarh 7 

16. Rajasthan Jaipur 17 

17. Tamil Nadu Chennai 16 

18. Tripura Agartala 

19. Uttar Pradesh Lucknow 31 

20. West Bengal Calcutta a 
21. Pondicherry Pondicherry 

Total 234 

Inferior quality of Coal 

459. SHRI RAM TAHAL CHOUDHARY : Will the 
Minister of COAL be pleased to state : 

(a) whether the Government is serious towards the 
complaints of consumers regarding .upply of inferior quality 
and less quantMy of coal; 

(b) if so, whether any action has been taken by the 
Government against those persons, who are found guilty 
in ,upply of Inferior quality and I ... quantity of coal; 

(c) If so, the details thereof; and 
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(d) If not, the re .. on. th ..... or? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (d) Y •• , Sir. Th. Coal 
Companie. do receive complaint. from consum.r. 
particularly powr house. on size as well .. on quality. In 
order to bring down the quality complaints, steps Iik. 
installation of feeder breaker., .egregation of stones at the 
time of loading of coal, better .upervislon and .ncouraging 
the con.um .... to post their repres.ntativ.s at the loading 
point for quality loading are tak.n by the coal compani.s. 
Electronic weighbridges have also b •• n s.t up at loading 
points to minimis. complaints on weight. 

As per information fumished by Coal India Limit.d(CIL), 
in the past few y.ars 18 officers were subjected to 
disciplinary proceedings on account of quality and quantity 
complaints in the coal despatches/supply and also 
Administrativ. action by way of imm.diat. sup.nsion was 
inflict.d on .ight officers including Chief Gen.ral Manager 
(CGMs) and Gen.ral Managers (GMs). 

I .. ue of One Thouund Rupee Note. 

460. SHRI CHANDU LAL AJMEERA Will the 
Minist.r of FINANCE b. pleas.d to stat.: 

(a) wh.ther the Gov.rnment propos. to issue one 
thousand rup.e notes again; 

(b) if so, the details thereof and the reasons ther.for; 
and 

(c) t .... time by which final decision is likely to be taken 
in this r.gard? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) Th. proposal for issue of on. thousand 
rupee not.s is still under consid.ration of the Governm.nt 
and a final decision has not yet b •• n tak.n. 

{Translation] 

Promotion of Tourlam In Himachal Prad .. h 

461. SHRI SURESH CHANDEL: Will the Minister of 
TOURISM b. pl.as.d to .tat.: 

(a) whether there are several beautiful hiH stations in 
which the domestic and foreign tourists .how gr.at interest; 

(b) if .0, whether the Government have made .ome 
.pec;.J effort. to develop and conserve ttI .. e hill station. 
so that foreign touriats may be attracted towa~ Himachal 
Pradesh; 

(c) whether the Himachal Pradesh Government has 
.ubmitted some tourism projects to the Union Government 
for approval; and 

(d) if .0, the detan. thereof and pre.ent position. 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) Ye., Sir. 

(b) Himachal Prade.h provides excellent opportunities 
for adventure .port. tourl.m including trekking, 
mountaineering, river ratting, camping and .kying. The 
Department of Tourism,Government of India, has been 
periodically providing funds tothe Govarnment ci Himachal 
Pradesh for the purcha.e of trekking equipment, water 
.port. and .ki 'quipment, t.nts .tc. Whil. promoting 
tourism in the Himalayas, .ffo~s are mad. to create an 
awar.ne .. ci the importance of preservation ci the fragBe 
.nvironment. 

(c) and (d) Tourism projects are prioriti •• d ev.ry year 
in consultation with stat. Gov.rnments and th.r.atter the 
State and Union Territory Gov.rnments forward the detailed 
proposals for central financia/assistance. In 1997·98 five 
projects war •• anctionedfor Himachal Prad •• h amounting 
to R •. 119.00 lakhs. 

Import of Gold 

462. SHRI MANIBHAI RAMJIBHAI CHAUDHARI: 
SHRI JANARADAN PRASAD MISRA: 

Will the Minister of FINANCE b. pI.as.d to stat.: 

(a) wheth.rthe Government have allowed aome banks 
to import gold and to .ell it in the domestic market; 

(b) if so, the details thereof; and 

(c) the quantum of gold imported by the banks so far 
after the aaid decision and its impact on the domestic 
mark.t? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Y.a Sir. With effect from 21 st October 1997the Government 
have allowed authorised by the Re.erve Bank of India to 
import gold for aale in the domestic market on payment of 
duty. R •. 220 per 10 grrns. The Said banks are: 

1. Allahabad Bank 2. Bank of India 3. Canara Bank 
4. Indian Ov.rae .. Bank S. ABN·Anvo Bank 6. Bank of 
Nova Scotia 7. Standard Charter.d Bank 8. State Bank of 
India 9. Corporation Bank 10. Ori.ntal Bank of Commerce 
and 11 . Bank of Baroda. 

(c) TIII31.3. 98 the banks have imported 182095,8 kga 
of gold for aale in the domestic market. Thl. ha. r .. uned 
in considerable fall in the..price of gold in domestic market 
and narrowed the diHerence between dome.tic and 
international price of gold. 
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[Engl'-h] 

W..., 8PQrta In GOII for lou"et. 

463. SHRI RAVI SITARAM NAIK: Will tM Mlnlet.r of 
TOURISM b. pleased to stat.: 

(a) wMther the Government propoee to .tart water 
sport. in Goa for touriata; 

(b) if .0, the detaU. thereof; and 

(c) if not. the rea80ns ther.for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRt OMAKAPANG): (a) to (c) y ... Sir. The 
Department 01 Touriam has set up a Na~ionatll18titute of 
warer aports al Ceranzalem in Panjim • Goa, which 
provides training in .water sports activities. The Institute 
has already conducted over 100cours .. for 1600 train .... 
Further. private Op.rators in beach r •• orts provide a 
~urnt.r of water sports activlies for tourists. 

SeIzure of Smuggled Good. 

464. SHRI AMAR ROYPRADHAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of smuggled goods andtoreign currency 
seized by custo..,. officials during each of the last three 
years. State-wise; 

(b) the number of arrests made In each of the smuggled 
goods and foreign currency cas .. ; 

(c) whether .ome Customs! Airlines OffICials were also 
found involved in smuggling cases during the above period; 

(d) if so. the details thereof; 

(e) the action taken against the smugglers and 
Customs/Airlines officials found guilty; and 

(f) the step. the Government propose to take to check 
the entry 01 .mugggled goods and foreign currency in 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.A. JANARTHAl4AN): (a) to (f) The 
information is being collected from the field formation and 
will be laid on the Table of the House. 

[T ,..nslation ) 

Tourtet Plac .. at Mumblll 

465. SHRI RAMDAS ATHAWALE: Will the Minister of 
TOURISM be pleued to .tate: 

(a) the number 01 tourist places in Mumbai at present; 

(b) whether a large number of tourist centre. are 
running in loss; 

(c) If .0, the re .. on. therefore; and 

(d) the detail. of the loss incurred by each tourist 
centre during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) The main touriat 
places in Mumbai City are Gateway of India, Rajabai 
Tower. Girgoan Chowpatty. Hanging Gardens, Mani 
Bhavan, Taraporewala Acquarium, Prince of Wales 
Museum. Juhu B*ch, Film City, Sanjay Gandhdi National 
Park, Essel World. 

(b) Most of the tourist eatablishments are In the 
private sector. In Mumbai City State GoYl. have not 
developed any tourist centre. 

(c) and (d) DoeS"no1 arise. 

[English] 

Export of Groundnut 

466. SHRI C.P.M. GIRIYAPPA : Will the Miniater of 
COMMERCE be pleased to atate: 

(a) whether export of groundnut has increased steedlly 
during the last three years; 

(b) if 110, whether the export has advancely affected 
the indigenous groundnut oil producers; 

(c) if a~, the details thereof; and 

(d) the steps taken by the Government to save the 
interest of indigenous groundnut oil producers? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEDGE) : (a) Yes Sir. 

(b) to (d) The total quantity and value of HPS groundnut 
exported during the last 3 years is as under: 

1995-96 

1996-97 

1997-98 
(April-Feb,1998) 

Oty. in MTs Value in As. crores 

118908 230.69 

143446 313.35 

205185 510.00 
(Source: DGc!IS) 

The exports of HPS groundnut constitutel .. s than 3% 
of the domestic production. Exports of such meagre 
quantities is unlikely to have any adverse impact on 
domestic industry. 
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SctIemee to Promote Touriem In Hilly Areu 

467. SHRI BACH I SINGH RAWAT "BACHDA" : Will 
the Minister of TOURISM be p .... ed to state: 

(a) whether any schemes halle been forumulated 
during the last thr .. years by the Union Govemment for 
encouraging tourism in different areu of the country and 
whether there iI any epaclal scheme for encouraging 
tourism in hilly are .. ; 

(b) If 10, the number of tourist centres set up in Uttar 
Pradesh a10ngwith hilly districts of the state during eech of 
thelaatthr .. years andthe number of touriata visited there; 

(c) whether any scheme hu been formulated by the 
Union Govemment for the near future for providing facility 
to the tourists during the summer vacation in hilly areas; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) Tourism in 
hilly areas is being encouraged by providing a higher tax 
incentive of SO"- in the cue of hotels set up in hilly areas 
and which start operating between 1.4.1997 and31.3.2002 
The Department of Tourism provided assistanoe for the 
following projects in the hills of U.P. during the last three 
years: 

(1) 

(2) 

(3) 

(4) 

(5) 

Raception Centre at Riahikesh 

Aero Sports Jolly 

River Rafting equipment 

Ski equipment for Auli 

Water aports equipment,Nanakaagar 

(6) Kumaon Festival 

(7) Garhwal Festival 

The number of touriata who visited the hila of Uttar 
Pradesh during thelaat three years are .. timated to be .. 
follows : 

Vear 

1995 

1996 

1997 

Domestic Foreign 

1,39,83,000 41,000 

1,56,44.356 45,220 

1,62,70,130 47,028 

Total 

1,40,24,000 

1.56,89,576 

1,63,17,158 

(c) and (d) Tourist facilities at hHIy place. are normally 
utilised in the aummer timaa. Department of Tourism hu 
provided Central Financial Assistance fortounst complex .. , 
tourist reception cent rea , cafetariu, way-side ameniliea 
etc. in hilly regions. 

p.,IMnt of RoYilIty for C.I 

468. SHRI LARANG SAl: WUlthe Minister of COAL be 
pleued to atate: 

(a) the estimated quantity of coal extracted par day 
from varioul mines in Bihar particularly in Sarguja district; 

(b) the royally paid to the State on per day buil; 

(c) whether the Government have noticed any 
irregularities in making payment of royally to the State; 

(d) if so, the details thereof; and 

(e) the action taken by the Government to check such 
irregularities? 

THE MINISTER OF STATE OF THE MINISTRV OF 
COAL (SHRI DlliP RAY) : (a) Cll intimated that Sarguja 
District is in the State of Madhya Pradesh and not in Bihar. 
However, the estimated quantity of coal extracted per day 
in the mines of Bihar and in the mines of Sarguja District 
in Madhya Pradesh during the year 1997·98 were •• 
under: 

In Bihar Mines 
In the mines of 5arguja District 

(In '000 tonnes) 

24536 
30.35 

(b) According to Cll, royally ie paid to the State 
Government on despatches 01 coal on monthly baaie and 
not on daily buil. Datails of royalty paid to the different 
States by lusblidiaries of Cll during the Iaa1 three years 
are aa under: 

(Ra. in crores) 

State 1985-1i16 1986-97 1997-98 

Weal Bengal 7.82 10.87 12.64 

Bihar 658.33 682.77 665.24 

Or ... 180.79 185.33 237.42 

Maharuhtra 217.90 200.29 204.79 

M.P. 666.77 684.14 663.63 

Uttar Pradesh 113.SO 121.41 102.35 

AI.am 21.59 9.92 6.13 

Total 1866.70 1884.73 1892.20 

(c) to (e) No Information about any "rwgularltl .. In 
making royalty payment .. by the coal companiel to the coal 
producing stat .. hu coma tothe notice of Minlltry of Coal. 
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(Engl/eh] 

Foreign .............. through Export 

489. DR.RAMKRISHNA KUSMARIA: Will the Min~.r 
of COMMERCE be pl .... d to .. at.: 

(a) the value of export and Import made during the last 
two y •• r.; .and 

(b) the oommodlti .. which •• med the hlghea for.ign 
exchange? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Accordingtothe prov.ional 
data of the OOCI lS, th. valu. of .xp'lrts and imports 
mad. during lut two y.ars in Dollar t.rms and in Rupe. 
t.rms are .. under: 

(in US S Million) 

Y.ar Exporta lfJ1)orts 

1996-97 33106 38548 

1997-98 33980 40779 

(in Rs. Crora) 

Y.ar Exports Imports 

1996-97 117525 136844 

1997-98 126286 151554 

(b) I.e per the available data from OGCI&S, during 
April-Feb., '97-98 the commodities which .am.dth. highest 
for.ign .xchang. are t.xtil.s, g.ms and j.w.II.ry, 
ch.micals l alli.d products, .ngin •• ring and agriculture 
& allied products, which account.d for 76.8% of the total 
for.ign .xchang •• am.d through .xport trad •. 

La.n by IDBI and S81 to ITPC 

470. PROF. AJIT KUMAR MEHTA: Will the Minist.r of 
FINANCE b. pleu.d to stat. : 

(a) wh.th.r lOBI and SBI has r.c.ntly r.I .... d 
compl.t. loan of Re. 100 cror. to the proj.ct company 
launch.d by NTPC, Spectrum technologi.s and Jaya 
Food Industries to und.rtak. pow.r project at Kakinada in 
Andhra Pradesh; 

(b) whether the Gov.rnment have approvedth. for.ign 
borrOwings by the company on the wrltt.n commitm.nt of 
NTPC and Spectrum T.chnologi •• (NRI); 

(c) wh.th.r lOBI and SBI r.I .... d the loan without 
fui/illing a" the loan condition and with only 45% of the 
.quity putting public fund at risk; 

(d) wh.ther NTPC and Sp.ctrum Technologl .. (USA 
b".d NRI) the original promot.rs ar •• xcluded from 
subscribing foreign equity by Jaya Food Industri .. : 

(.) if so, the r ... ons therefor and whether this 
advanc.m.nt of waiving r.quislte conditions by IDBI and 
SBI facilitating breach of promoters agr .. ment by Jaya 
Food Industries Is 11k.1y to j.opardlz. future inv .. tment in 
power sector; and 

(f) if 10, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (f) 
Information is being collect.d and will b. laid on the Tabl. 
of the HOUle to th.extent availabl. and p.rmi .. ibl. under 
the rules. 

{Translation] 

Income Ta. problema 01 Cooperative Sugar Milia 

471. SHRI S.B. THORAT : Will the Minist.r of 
FINANCE be pleased to state: 

(a) whether the Cooperative sugar mills in Maharaahtra 
have represent.d to the Union Government about th.lr 
Income Tax problem through National Fed.ration of 
Cooperative Sugar Factories (NFCSF); 

(b) if so, the details th.r.of; 

(c) the reaction of the Government thereto; and 

(d) the present status regarding action taken on the 
specific issues to provide financial relief to the sugar 
industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Representations have been r.c.iv.d from c.rtain 
Coop.rativ. Sugar Factories in Maharashtra r.garding the 
tax-tr.atment to be giv.n to theexc.ss cane-price paid by 
them to their member producers over and above the 
standard price fixed forthis purpose. The assessing offic.rs 
disallowed the claim for deduction of such .xcess amount 
under the provisions of the Income tax Act and this action 
has been upheld by the first app.llate authority. Th. 
matt.r is now pending b.fore the second appellate authority, 
i. •. Pune Bench of Income tax App.llat. Tribunal. 

(c) and (d) Th. matter is now sub-judice and the 
Rev.nue is bound by the dacisions of the statutory appellate 
authorities as and when those are availabl •. Furth.r, the 
Department h .. made a request for the sp •• dy disposal of 
app.als. 
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v ........ TlwlntM'nlllonlll ToWl8t CentN 

472. SHRI SITA RAM YAOAV: 
SHRI RAGHUVANSH PRASAD SINGH: 

Will the Minister of TOURISM be pleased to .tate: 

(a) wheUl ... the Government had planned for creating! 
encouraging the tou .. circuit in Bihar; 

(b) H 10. the details of tourist circul covering all the 
Buddhist. place. of the state; 

(c) whether the sacred Asthikalasha 01 Lord Buddha 
kept in the muMUftl of Patna has been fOtlnd in Vaishali 
whictlil conaidered to Ite an Int.matioAaI Tounst C.ntre 
aaithubeenthefirstUchhYi republicofthe-'d andthe 
work place as well as birthplace of Lord Buddha; 

(d) if so. whether there is any proposal of the 
Government for covering Vaishali and Si&arnalbi being the 
birt'hplac'e of Sitaji; 

(e) if.o. the dlltals fbeIeof; eod 

{q 'llot, 1M f8U0D8 therefor? 

THE MtNJSlER OF STATE IN THE MJNISTRY OF 
TOURISM (SttRI OMAK APANG) : (a) to (f) O.velopment 
of tourism is a .contiRaing proceaa and is primarily 
WKiertatcen by1tre State GOYemmentfUT Administratio"s 
However, ttle Ministry of T ouriam. aovemment of India 
provides aslistance for development of lourism 
inkutructur. baed on specific project proposals received 
from the Itat. Gov.rnm.ntIUT Administrations and Ihe 
availability of funds. 

Th. places covered in the Buddhist circuit in Bihar 
include Patna. Bodhgaya. Nalanda. Rajgir and Vaishafi 
Some of the project. sanctioned by the Ministry of Tourism 
in the Budcllist circuit in Bihar during 81h plan and 1997-
98 are Tourilt Reception Centre at Bodhgaya.Yatrika al 
Gaye. VaishaMMohotsav. Rajgir Feltival.Tourilt Complex 
at Vailhati. dev.lopm.nt of Temple premi .... Rajgir. 

Th. Gov.rnment h .. enter.d into a loan agr •• m.nt 
with the Ov.r .... Economic Co-op.ration Fund (OECF) 
of Japan in December. 1988 for the development of 
Intratructuraltacifitiee alongth. identified Buddhilt Trav.1 
Circuit in Bihar. The Over .... Economic Co-operation 
Fund financial aasistanci is to the tun. of As. 249.14 
cror .. for the development of tourism Infrastructure i" 
Buddhist circuits of Bihar covering Bodhgaya. Nalanda. 
Rajgir and VaishaM. 

CoM Indill Umlled 

473. SHRI AJIT JOGI : WIt the MInIet., 01 COAL b. 
ple .. eeI to Itat.: 

(a) the nu""'" 01 e,.,,~ ... were wortcIng In Coat 
India Limited "-fore Itl natlonallntlon ; 

(b) the nu""'" oI.,.,,~ ... ..,e WOItdng In It atter 
on. decade of nationalisation and the total "umber at 
pr .. ent; 

(c) the per ton price of dHf.,.,.t c.egortee 01 Coal 
before the nation_at Ion of coat "*'- and the preeem 
price ther.of; 

(d) the nulriJer of time. the prices of coal has ~ 
incr ... ed after "ationalisation; and 

(.) ttl •• xtent of incre ... 1n coal production capay 
and efficiency alter nationaliletlan? 

THE MINISTER OF STATE OF 1l4E MINISTRY "OF 
COAL (SHRI Of LIP RAY) : (a) and {It.) The nu,mer of 
ernplov ... working in Caall"dia LAd., .. OA 1.5.1973, i.e. 
on tha date of nationaliation of non-coldng coal min ... 
after on.~ I .•. 1 .... 1883 and .. on 1 .4.1998 .. re .. 
follows: 

As on 1.5.1973 
5.21.167 

As on 1.4.1983 
6.46.318 

AI on 1.4.1998 
6,11,689 

(c) The pric .. of dlferent gnldM 01 eoai b8fore 
nationaliaatfon ar. gtweft below : 

Non-cokiJlg Coal (u on 30.1.1973): 

Grade 

II 

iliA 

IIIB 

St.am 

34.26 

31.59 

30.04 

28.89 

Coking Coal (u on 19.10.1971) ; 

Special Steel Grade 

St •• 1 Grad. I 

St ... Grdade II 

Wuhery Gra. I 

Wuhery Grllde itA 

Wuhery GrlldeltB 

Slack 

33.23 

30.54 

29.06 

27.89 

46.00 

42.D8 

31.87 

38.41 

37.315 

38.23 

(Ra. pertonne) 
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W .. h.ry Grade iliA 36.73 

Wuhery Grade IIIB 35.23 

Wuhery GI'1Id.IVA 3423 

W .. h.ry Grade IVB 33.23 

Wuhery Gracie V A 31.73 

Wash.ry Grad. V B 30.23 

Th. pr ... nt pric.a of varioua grad .. of coal I. giv.n 
in the encloa.d Statement. 

Cd) The buic price of non-coking coal has b •• n 
r.vised 16 time. after natlonalisatlon, while that of Coking 
COlli 17 tim ... 

Ce) Aftar Natlonall.ation of Coal min .. , coal production 
haa Incr.ned from 78.118 mllion tonnes in 1974-75 to 
260.88 million tonn .. (provtalonal) In 1997-98 ahowing an 
incr.... of 330 perc.nt. Output per manshltt has allo 
increand by 333 percent . 

........ '" 
Current Gradewis. Rom. Prices of Coal ar. as under: 

Grade. of ECl. CCl & 
Coal 

Coking COlli 

SI •• IGrad., 

St •• 1 Grade II 
Waah.ry Grad. I 

Waah.ry Grade II 
Wash.ry Grade III 

Waah.ry Grade IV 

Semi·Coklng I 

Semi-Coking II 

Non Coking 
Coal 

A 

B 

C 

0 

E 
F 

G 

ECl 
(Rajmahal) 

559 

475 

380 

SECl 

1024 I 

848 

627 

584 

1024 

848 

ECl 
(SP min .. , 
Mugma& 
Salanpur) 

907 

815 

670 

524 

416 

332 

237 

(In Rs. p.r tonne) 

WCl BCCl 

1541 

1287 

1024 1115 

848 924 

765 683 

628 635 

1024 1075 

848 890 

MCl BCClWCL 
CCl 
SECL 
NCl 

828 864 936 

743 776 880 

611 638 819 

504 524 754 

400 416 627 

318 332 523 

227 237 394 

o.tha da. tD Col ..... of Co.' M' ... 

474. SHRI K. YERRANNAIDU : WKI the Minlater of 
COAL be pl .... d to .tat.: 

Ca) the nuntler of p.raen. died in coal mine8 collap8e 
In Dhanbad during 1996-97 and 1997-98 till date; 

Cb) the r.asons for the conapae; 

(c) the .t.pa taken by the Govern""ent to stop 
recurrence of such incid.nts in future; and 

Cd) the amount of compensation providedtothe affected 
famili.s? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY} : (a) and (b) The numb.r of 
p.t80na who di.d in the coat min.s collaps., which was 
predominantly due to roof and aide faU, in IInd.r ground 
min.. of Coal India limited in the district of Dhanbad 
during 1996-97 and 1997-98 are as below: 

CorJ1)any 1996-97 1997-98 1998-99 (up to 
25th May'98) 

BCCl 10 11 2 

ECl 0 0 

Total 10 12 2 

(c) Th. steps taken by coal colI'Ipaniea to stop 
recurr.nc. of such incidents in future ere as b.1ow : 

(i) Implementing support plana drawn up on the 
basis of rock mass rating. 

(ii) Replac.ment of timber support by steeleupport, 
roof bolting and stitching methods of support. 

(iii) Training and retraining of workmen and 8upervilory 
staff as wall a8 Officials. 

(iv) Standardisation of quicks.tting c.ment Cap8UleS 
us.d for roof boiling/stitching being manufacturacl 
in the min.s in accordanc. with the formula 
develop.d by Central Mining R.search Institute. 

(d) The amount of Comp.nsation provided to the 
affected famHies of victims of roof/sid. falls in 1996-97 and 
1997-98 is giv.n b.,ow: 

Co~a"y 1996-97 1997-98 1998-99 
up to May'98 

BCCl 1,472,760 1,505,867 Under 
proe .. s 

ECl 0 149.670 

Total 1,472,760 1655,537 
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Touriam In U.T. C ........ h 

475. SHRI SATYA PAL JAIN: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment are considering any 
proposal lor encouragement of tourism In Union Territory 
of Chandigarh; 

(b) if .0. the details thereof and if not. the reasons 
therefor; 

(c) whether the Government are aware that world 
lamou. Rock Garden 01 Chandigarh t'.as the potential of 
attracting touriats of the world; and 

(d) if so. the steps being taken to encourage tourism 
in Chandlgarh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) to (d) Development 
01 tourism is a continuing process and is primarily 
undertaken by the .tate GovernmentIUT Administration. 
However. Department of Tourism. Govemment of India 
prcMdes uais1ance for the development of tourism 
inlrastructure based on specific project proposals received 
Iromthes1ate Govts.IUT AdministratiOf'l endthe availability 
of lunds. 

During thelaat three years. the Department of T ouriam 
has sanctioned financial assistance for the Carnival 
Festival. Printing of publicity material. the Rose Festival, 
Boat. lor Sukhna Lake and the Garden Festival in 
Chandigarh. 

{Translation] 

P8CIaIge for e.a.,. UP and 81_ 

476. SHRI MOHAN SINGH : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have received demands 
lor a Special Economic Package lor development of areas 
of Eastem Uttar Pradesh and Northem Bihar (besides 
Jharkhand); and 

(b) if so. the amount demanded lor this economic 
package and initiativ .. being taken by the Govemment lor 
thesarne? 

THE MINISTER OF FINANCE {SHRI Y ASHWANT 
SINHA) : (a) and (b) No requea1 lor Special economic 
package lor Eastem UP has b .. n received in the recent 
past. 

However. a repre.entation seeking special 
compenaatory package for North Bihar after creation of 
VananchaVJharkhand for an amount of Re. 50.000 crores 
as down right uat.tance and Re. 1000 crores per year lor 
ten y ...... has been received. 

When State. are ""urcated •• hare 01 Central 
Assistance and NonpIan granta amonQ81 the succ ... or 
States ara being determined by the Planning Commlalon 
and the Finance Commission respectively. Appropriate 
methodology Is "'0 evolved for apportionment of e*ing 
au .. s and IlabMiH to enaure just and equitable dletrtlution 
at the tirr.e d bifurcation. 

4n. SHRI KANTILAL BHURIA : WII the Minister 01 
INDUSTRY be pleased to st ... : 

(a) whether Tehall Meghnagar. a trbalarea of diltrlct 
Jhabua in Madhya Pradesh has been declared an Industrial 
area; 

(b) it so. the number of induWiM to which licence. 
have been ieaued lor eatabliahing their uaU lrom the y .... 
1990 to March 11U11; 

(c) the number of industries which have been 
tranaterred to other plac .. ; and 

(d) the reason lor trllMfer of such Industries? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : la) A Growth Centra was set up at Meghnagar In 
Jhabua District in Madhya Pradesh under the scheme of 
Central asaiatance for development 01 infrastructure 
faditi .. in "No Industry Districts" and II wu completed in 
October .1995. Jha6ua Diatrlct has been categort.ed l1li an 
industrially backward ci8trict in terma d MinlMry d Finance 
Notification No. S.O.714(E) dated 7th October. 1997. 

(b) to Id) In thelberaliHd economic ecenario. It is lor 
the entrepreneu,. 10 decide about the location of their 
induetri ... Informalion on ",dust rial Inveatmenta are not 
maintained T ehal-wlN. HoMver. during the period 1 ao 
to March. 1 998 one Industrial LIcence and two Lette,. of 
Intenl have been i.sued and lourteen Indu.trlal 
Entrepreneurs Memcnnda have been liled for Jhabua 
District in Madhya Pradesh. 

Printlalllton of CoeIIII .... 

478. SHRI AMAR PAl SINGH: Will the Minister of 
COAl be pleased to state: 

(a) whether the Govemment propoee to hand over the 
work of coal mining to Private Sector to check 
miel'Nonagamenl and corruption prwailing In 'cc* eector; 

(b) If '0. the detaHe thated; 

(c) the time by which the coal HCtor Ia .. tv to be 
handed over to Private SectOr; and 

(d) If not. the re .. ona therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) No Sir. 

(b) to (d) 00 not ariaeln vtew of reply to part (a) of this 
question. 

(Engl~hJ 

HRA to the Employ .. GIl Cent,.1 Government 
Unct.rtllidn. 

479. SHRI NRIPEN GOSWAMI : WHI the Mlniater of 
INDUSTRY be ple.ed to state: 

(a) whether tha Central Government Undertakings 
have implemented tha recommendations .Jf the Fifth Pay 
Commiuion; 

(b) It so, tha details thereof; 

(c) whethll1' the enhanced House Rent Allowance 
payable to the employees of the Central Government 
Undertakin\Js has been implemented by all the 
undertakin~; 

(d) if so, the detaiia thereof; and 

(e) if not, the (easons therefor? 

THE MINtSTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) • (a) to (e) There are 69 PSUs which follow (4ntral 
Government ~y scales and are covered by the pay 
Commi88ion's recomm.ndations and Government 
decisions ther.on. Government orders have been issued 
for implementation of the n.wpay scal .. and other benefits 
In the cu. of th .. e employees. Actual implementation of 
the ord.,. a,. monitored by the adminiatratlve Ministries 
concemed and the respective PSU manag.ments. 

Delk:enalng of Co,. Sector. 

480. SHRI K.S. RAO : Wilithe Miniater of INDUSTRY 
be pl .... d to .tat.: 

(a) whethar thare is any proposal for delicensing of 
refinery, coal and mining .ectors; 

(b) if '0, the detaiia thereof; 

(c) the advantage that are likely to accrue by delicensing 
of the.e .ectors; and 

(d) the tima by which a final decision is likely to be 
taken In the man.r? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Revl.wof dalleensing of industrias 
is a contlnuou. proce .. and raflnary, coal, lignite sectors 
ara among tha Induatrias baing consldarecl. 

(c) and (d) No final decision regarding dalleensing of 
thase .ectors ha. yat baan taken by tha Government nor 
any tlma frame ha. baan formulatad for the purpose. 

Functioning of Gow,nment Hotela 

481. SHRI V.M. SUDHEERAN ; WII the Minister of 
TOURISM be pleased to state: 

{a) whether Government have taken or proposed to 
take any steps to improve the condition of the Goyemment 
owned hotels; 

(b) If so, whether these hotels are running in profit; 

(e) the details regarding the financial position of th .. e 
hotels; 

(d) whether Govarnment have made any study on the 
staff panern of these hotels; and 

(e) whether Government have taken any steps to 
avoid wasteful expenditure in these hotels? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (.) Steps are taken for 
the improvemenVupgradation of ITDC's Hotels on a 
continual basis. A provision of Rs. 28 crores has been 
made in the Annual plan of ITDC for the year 1998·99 for 
the renovationlupgradation of its various hotels. 

(b) and (c) A statement showing the turn over and the 
net profitlloss for ttle year 1997·98 (provisional figures) in 
respect of 26 ITOC Hotels is attached. 

(d) The requir.ment and deployment of staff In hoteia 
is reviewed and decided on the basis of operational needa. 

(e) In order to control wastefulaxpenditure, the matter 
has been reviewed and it has been impresled upon the 
heads of aH the units that they should (i) ensure that there 
are no leakages speciaNy in the Food & Beverages 
Departments (ii) monitor the performance of health clUbs 
(iii) treat each restaurant in all the hotels as a separate 
profit centre. 

Stat."",nt 

Statement showing financial performance of IDTC 
Hotels during 1997·98 

S.No. Name of the uAit 1997·98 Prov. 
Turn over Nee Prolltl 

L08S 
(As. in lakM) 

2 3 " 1. Agra ABhok, Agra 147.30 ·74.22 

2. Airport ABhok, Calcutta 1258.61 53.86 

3. Ashok, Bangalore 1610.31 209.36 

4. Ashok, New Delhi 5246.02 1124.32 

5. Ayn, New Delhi 752.00 ·23.80 
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2 3 

6. Aurganllbad Ashok 89.n 

7. Bodhgaya Aahok 81.78 

8. H .... nAshok 132.00 

9. Jaipur Aahok 183.64 

10. Jammu Ashol< 74.32 

11. Janpath Hot.I, N. Delhi 1069.33 

12. KalingaAshok,~, 185.48 

13. Kanlshka Hot.l, N. Delhi 2117.14 

14. Khajuraho Aahok 38.31 

15. Kovalam Aahok 
Beach Resort 1025.40 

16. Lalihamahal Palace Hotel 512.55 

17. Lorni Vilas Palace Hotel 365.58 

18. Lodhi Hot.l, N.w Delhi 751.41 

19. Madurai Aahok 130.82 

20. Manali Aahok 31.34 

21. Patal~utra Ashok. Patna 197.55 

22. Qutab Hotel, N. Delhi 930.48 

23. Ranjit Hot.l, N. Delhi 240.60 

24. Samrat Hotel. N. Delhi 1434.58 

25. T.mple Bay Ashok 
Beach Ruon 167.45 

26. Varanui Aahok 169.n 

18923.54 

4 

·56.07 

8.30 

6.00 

·64.91 

-27.49 

86.08 

-23.51 

472.04 

-44.44 

122.26 

179.56 

121.51 

109.68 

-11.46 

-30.17 

11.19 

397.33 

-12121 

151.38 

14.63 

-87.05 

2503.17 

Income to Exemption to Polltlc.l Part ... 

482. SHRI RAMKRlSHNA BABA PATIL : Will the 
Minilt.r of FINANCE be pleaaad to l1ate: 

(a) whether .ome political parties are Dot eligbl. for 
!xemption of income tax; 

(b) if so, the details th.r.of and reason. th.refor; 

(c) the number of political parti .. which have not paid 
Incom. tax regularly; and 

(d) the action propOl8d to be taken by the Government 
againlt such parti .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC <;3RIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M. R. JANARTHANAN) : (a) Y .. Sir. 

(b) Und.r .ection 13A of the Income-Tax Act, 1961, 
Income from Houae property and Oth.r Source. or Income 
by way of voluntary conrlbutlons, accruing to the political 
parties, is exempt from Income-tax, .ubject to fulfilment of 
conditions epacifled ther.ln. Howev.r, thOM political 
parties which ara not regl8tared with the Election 
Commiaalon of India under paragraph 3 of the Election 
Symbols (R .. ervation & AHotment Order 1968), or which 
are not de.med to be registered under the proviso to .ub-
paragraph 2 of the afor.said paragraph or which do not 
fulfil conditions laid -down uts 13A of thelncom .. Tax Act, 
1961 are not eligible for such exemption. 

(c)and (d) Information is being co.ected and will be 
laid on the Table of the HOI..e in due course of time. 

{T",,..llItionJ 

Stepe to U..-th UndlaciOMd Money 

483. SHRI RAGHUVANSH PRASAD SINGH: Will the 
Minister of FINANCE be pleesed to state: 

(a) the Itepa b.ing taken to un .. rth the undiacioHd 
money; 

(b) the extent to which IOUrCM hu been achieved In 
this r.gard and the amount of undiecloHd money .elzed 
during the year 1 gg6-97 and 1 gg7 -98 10 far; and 

(c) whether the Gov.rnment have ...... ed the 
quantum t1 .uch money and the manner in which It is 
utilil.d? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARATHANAN) : (a) The 
Government have b .. n tatdng nec .... ry leglelatlve, 
fiscal and admin.ratlYe meuure., from time to time to 
unearth the undisclos.d money. Rat .. of taxation heve 
b .. n progr .... /y rationa_d. Bulde., the Income Tax 
Act,I961 contain. a number of provialon. aimed at 
unearthing the undiacloeed money. Th ... Include. Inf., 
Mia, prOVision regarding compulsory maintenance and 
audit of accounts in appropriate c .... uI. 404AAand 44AB, 
r .. trictions on c .. h transaction. ut. 40 A(3), 26QSS and 
269T, premptive purcha .. of propertle. under Chapter 
XXC and provielon. regarding peneltl .. and proeecutlon. 
for punishing ta. defaulter.. The Act alao contain. 
provi.ion. regarding .ummone, .urveya and ... nm. 
.tc. to detect tax ."uion. A new procedure for making 
...... m.nt.1n c .... of •• arell hal been Introduced wlh 
the levy of tax on undlaclOled Income at 80%. Thue 
provl.lons are re.orted to In approprlat. c ..... 
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(b) It would be dlfficuh to .stimat. the .xt.nt of 
.ucc .... olely b.cau •• of th ... st.p •. Th. t~al quantum 
of undilcloeed mon.y •• iz.d during the y.ars 1996-97 
and 1997-98 Is as b.low : 

V.ar 

1996-97 

1997-98 

Total S.izur. 
(Ra. in lakh.) 

40563.42 

30684.69 

(c) Th. study made by the National Inethut. of Public 
Finance and policy in 1983-84 .stlmat.d undieclos.d 
money between Ra.31584 cr. to R •. 36786 cr. Th.reafter, 
no study has be.n made by the Gov.mment. 

expMelon of Currency Note Printing "..... 

484. SHRI THAWAR CHAND GEHlOT : WUI the 
Minist.r of FINANCE b. pl.as.d to stat. : 

(a) wh.th.r any sch.m. fOf .xpansion of curr.ncy 
note printing pr ..... , and mints in the country, particularly 
at Devas and Na.ik, Is under consideration of the 
Government; 

(b) If so, the name. of printing presses and mints likely 
to be expanded; 

(c) since when their expansion schemes are under 
consideration; and 

(d) the time by which expansion work is likely to be 
undertaken? 

THE MINISTER OF FINANCE (SHRt VAS~N(f 
SINHA) : (a) and (b) Bank Note P, ... , 0ewaI; CurrellCY 
Noee Pr ... , NuNk; India Gov.mment Mint. at Wumbat; 
Calcutta and.Hyct. abed we pruenIIy under model nilalian 
for incr .. ling th.1r c.paclly. 

(c) and (d) Whlettle Mint.' modemilationpreject was 
started ill 1989-90, the modemilation fIf Pr ..... began in 
1996-97. Bait! the modemlsation programmes woukf be 
completed by the end of this year. 

PURl 

485. SHRI JAGDAMBAI PRASAD VAOAV: WUI the 
Minist.r of FINANCE be p ..... d to stat.: 

(a) the number of complaints receiv.d from Bihar 
r.grding non-paym.nt of loan by the nationalised banks 
sanction.d under the Prime Mlnist.r Rojgar Vojana and 
oth.r scheraes; 

(b) wheth.r any Instructions have b •• n issu.d to 
provide loans to the un.mploy.d p.rsona on the basis of 
such complaint.; and 

(c) if so, the detaHa thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) to (c) 
R.serv. Bank of India (RBI) have report.d that 10 
complaints were rec.iv.d from Bihar during the past two 
y.ars regarding non-release of loan/difficuhie!O in obtaining 
loans from public sector banks under the Prim. Minist.r's 
Roiger Vojana(PMRV). No complaints were rec.ived in 
respect of oth.r c.ntrally sponsored sch.mes during the 
same period. RBI have furth.r reported that the complaints 
rec.ived from were forwarded by them to th.ir Regional 
Office at Patna for inv.stigation /enquiry at the concerned 
bank/branch and for tatgng necessary action in the light of 
extant PMRV guidelines. 

Development of Handloom Industry 

486. SHRI JAVSINHJI CHAUHAN: 
SHRI HARIN PATHAK: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether there is any proposal under consideration 
of the Governm.nt for development of handloom industry 
in the country; 

(b) if so, the details thereof, State-wis.; 

(c) if ~, the reasons therefor.; 

(d) the steps taken Of propose to be tak.n for 
dwelopment at handloom industry in Gujarat; 

(e )whether Gov.rnmentpropose to provide assistance 
for the development of said industry; and 

(f) if so, the details thereat? 

THE MINISTER OF TEXTILES (SHRI KASHfRAM 
RANA) : (a) to (f) The Gcwemment of India has been 
implementing various schemes for the development of 
handloom .. ctor in the Country. Major Schemes include 
Projects Package Sch.me, Workished-Cum Housing 
Scheme, W.Har. Package Scheme, Organisation of 
Hand/oom Exhibitions and Export Dev.lopment Scheme 
etc. Stat.ment of funds r.leased in the year 1997-98 to 
diff.r!!nt states is .nclosed. Th. Gov.rnment of India has 
rel.ased Rs.1 04.71 lakhs to the Stat. Government of 
Gujarat under various hand loom dev.lopm.nt schemes 
during 1997-98. Depending onthe viable proposals received 
from various State Governm.nts, funds are released und.r 
various hand loom d.velopment sch.mes to the Stat. 
Governm.nts. 



123 Wrtten Answers MAY 29.1998 
114 

Statement 

Funds re •• ed to different states during 1997-98 for 
Development of Handloom Sector 

S.No. t.-Name 01 the State Funds Released 
1 2 3 

Andhra Pradesh 1544.27 

2. Arunachal Pradesh 107.27 

3. Assam 128775 

4. Bihar 82.83 

5. Delhi 123.24 

6. Gujarat 104.71 

7. Haryana 41.73 

8. Himachal Pradesh 120.99 

9. Jammu & Kashmir 374.92 

10. Karnataka 100282 

11. Kerala 85832 

12 Madhya Pradesh 626.11 

13. Maharashtra 263.41 

14. Manipur 

15. Meghalaya 

16. Mizoram 20.00 

17. Nagaland 1242.44 

18. Orissa 537.45 

19. Pondicheny 176 
20. Punjab 35.22 

21. Rajasthan 2t 7.01 

22. TamilNadu 2942.79 

!3. Tripur. 63..42 

24. Uttar Pradesh 746.75 

25. We«8engal 680.87 

26. Sikkim 18.80 

{English} 

Economic C"II~ In Flnenc:l.uJndu.t"aI lnatltutlona 

487. SHRI HARIN PATHAK. Will the Miniat., of 
FINANCE be pleUed to Itate: 

(a) whether a large number of financial and induatrial 
institutions in the country have come under the grip of 

economic crlaia due to the inlolvlncy of Baring Bank in 
United Kingdom; 

(b) if 10. the names of inltitutiona of the country 
affected by the insolvency 01 the said Bank alongwlththe 
estimated losses lufferedby each althe abova institution.; 

(c) whether the Government have takenlpropoee to 
take any precautionary mealureato neutralieethe effects 
of such eventualities in the world on the economic structure 
of the country; and 

(d) if so. the datails thareof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (d) 
Information is being collec:ed and will be laid on the Table 
of the House to the extent avaHable and perml •• ible under 
the rules. 

Export Promotion 

488. SHRI MAHESH KUMAR KANODIA : W~I the 
Minister of COMMERCE be pleased to state 

(a) whether the Government have identified fifteen 
products for undertaking special export promotion; 

(bl if so, the names of those products, and 

(c) the stepa taken by the Government to incre .. e 
export of th ... products? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) . (a) and (b) Government h .. 
been tIIking regular me .. ure. to promote" ellPort •. 
HOIIIIWWar. there .. a lome thruet ar ... such .. engineering 
gooda. agriculture & .... d. chemical & allied product.. 
~a. gema and jltwellery. alec:tron6ca. aporta goodI. 
toys. lallthar. project allPorta, etc ..... the Government 
is trying to impart an added moment"'" 

(e) A number of meuur. are being undertllken to 
promote the exporta 01 the.a productl which InClude 
Itrengthening of exiatlng export incentive acha""" In 
general and wolving special schernee 'or thruat .ectors. 
The new Exlm Policy h .. Included apeclal rnMIur. to 
support th .. e thrust lectors 

rr,."./ationJ 

Inveat .... nI by NAil 

4811. SHRI MOHAMMAD ALI ASHRAF FATMI: 
SHRI RAM T AHAl CHAUDHARY: 

Willtha Miniatar of INDUSTRY be ple .. ed to atale : 

(a) tha amount of Invaetmant rMde bytha Non-Realdent 
Indians ... on date, In terma of both foreign and Indian 
currencY.lector-wiH; 
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(b) .m.th.r the non., •• ldent Indian. do not have eny 
int.r'" in mMing Inveatment in 100;.; 

(c) If .0, the re .. on. therefor; and 

(d) the ateps tak.n by the Govemment to make up the 
gap betwe.n the actual investment made and the 
invMtrnent target set in reapect of NRII? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (c) Sineethe introduction of New Industrial 
Policy in July, 1991, till December ,1997 the Govemment 
have approved NRI Investment in foreign currency 
equivalent to about Rs.6710.62 cror ... The propoeala 
cover sectors like hotel and tourism related industry, real 
estate, mining, power, textll .. , financialservic .. , hoepita" 
and advanced diagnostic centr .. etc. 

(d) Government constantly reviews the policy Telating 
to NRI investments to make it competitive and provide 
adequate incentives and facilities to NRls. With this end in 
view. the Government has taken a number of steps to boost 
NRllnvestment. In certain selected sectors. 1 0% NRI equity 
is permissible with fuN repatriation benefits. No specific 
target for investment by NRls has been set. 

[English] 

Export Oriented Unite In J • K 

490. SHRI CHAMAN LAL GUPT A . Will the Minister ot 
COMMERCE be pleased to state: 

(a) whether the Government have received any 
proposal for se"ing up of large scale. medium scale and 
hundred percent export-oriented units in Jammu and 
Kashmir; 

(b) if so. the details thereof; and 

(c) the time by which these units are likely to be set up? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) to (c) Two proposals for 
hundred percent export oriented units have been approved 
in Jammu and Kashmir in the food processing sector of 
which one units is under implementation. 

[Translation} 

Funds for IrrlpUon Project. by NABARD 

491. SHRI FAGGAN SINGH KULESTE : Will the 
Minister of FINANCE be pleased to state: 

(a) whether anyfunds have been provided by NABARD 
for irrigation Pntlecta in Madhya PradeSh during 1996-97 
&1997-98; 

(b) if so, the detaill thereof and whether the Matiari 
project of Mandala district is also included under this 
NABARD scheme; 

(c, '80, the amount mllde av.lIabI. to AlfllIati project.; 
and 

(d) the details of the other project. on which this 
amount WM propoeed to be spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

• AND MINISTER Of STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 

• (SHRI KADAMBUR M. R. JANARTHANAN) : (a) to (d) 
National Bank for Agriculture and Rural Development 
(NABARD) has reported that it has sanctioned loans for 
minor irrigation projects in Madhya Pradesh during the last 
three year. as under: 

(As in Cror .. ) 

Amount 
Year No. of projects Sanction Disbursement 

1995-96 143 61.00 46.98 

1996-97 64 107.73 24.49 

1997-98 98 127.25 

Further, NABARD has reported that an amount of 
Rs.21.32 erores has also been senctioned for the Matiyari 
project and an amount of Rs. 5.33 crores stands disbursed 
against the sanctioned amount as on 31.03.1998. 

[English] 

Global Llberallutlon 

492. SHRI SUBRATAMUKHERJEE : Will the Minister 
of FINANCE be pleased to state: 

(a) the namesand addresses of the foreign companies 
which have entered the Indian market after global 
liberalisation; 

(b) the effect of the globalliberallsation on the Indian 
economy and Indian companies; 

(c) the benefit of globailiberalisation to the people of 
this country; 

(d) whether the globalliberalisation has thrown out of 
service to the large number of workers/employees; 

(e) if so, the action taken/being taken by the 
Government to rehabilitate those people; and 

(f) the policy 01 the Government on globalliberallsation? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) to (f) The information is being collected and 
will be laid on the Table of the House. 
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Gra. oam..tlc Production Growth THE MINISTER OF FINANCE (SHRI YASHWANT 

493. SHRI BASUDEB ACHARIA : WUI the Minister of 
SINHA) : (a) The average grose domeatlc production 
rate bafore and after economic reforms during 1980-8' 

FINANCE be pleued to atate: to 1990-91 and 1991-92 to 1997-98. buad on annual 
(a) the average Groea Domestic production growth growth ratee for the years. Is 5.8% and 5.7% 

rate before and after Economic Reforms during 1980-8 I to respectively . 
1990-91 & '99'-92 to 1997-98; and (b) The year-wise eectoral.har .. of Groee Domestic 

(b) the eeetoralehare. of Gross Domeetlc production Production during the period 1980-81 to 1997-9811 given 
duringthe abova mentioned period; year-wise? in the enclosed Statement. 

Stat."..", 

Sectoral Share of Gross Domutic Production f"J 

AgricuIluRl. Mining and Manufac· Electricity ,gas ConltJUCtion Trade.ho .... Traneport FInancIng. Community. 
IoRIstry and quanying lUring andwaler and IIorageand inlUl'llllCll.reaI IOCIIaI and 

Y8ilf fishing supply RlStauranl comm. uta. and perIOOII 
buianeu .. rvicea .. rvicea 

2 3 .. 5 6 7 8 9 10 

1981).81 38.1 1.5 17.7 17 5.0 12.0 4.7 8.8 10.5 

1981~ 38.0 1.6 18.0 17 5.0 12. I ".6 8.7 10.2 

1982-83 36.4 18 18.6 18 4.6 12.4 4.7 9.0 10.7 

1983~ 37.3 1.7 18.9 18 4.5 12.0 ".6 8.9 10.2 

1984-85 35.9 1.7 19.4 1.9 45 12. I ".9 9:1 10.5 

1985-86 34.6 1.7 19.4 2.0 4.6 12.5 5. I 9.4 10.7 

1986-87 32.6 1.8 19.9 2.1 4.6 12.8 5.2 9.7 11.2 

1987-88 31.4 1.8 20.4 2.2 4.6 12.8 5." 9.9 11.5 

1988-89 33.0 1.9 201 2.2 ".4 12." 5.2 9.8 11.0 

19aQ.Q() 31.4 1.9 21.0 2.2 ....- 12.5 5.3 10.1 11.2 

1990-91 30.9 2.0 21.1 2.3 4.6 12.5 5.3 10.2 11.1 

1991 -92 30.0 2.0 20.2 2.5 ".7 12.5 5.5 11.2 11.4 

1992-93 30.2 2.0 20.0 2.5 ".6 12.7 5.5 11.1 11,4 

1993-94 29.5 19 20.4 2.5 ".4 12.9 5.5 11.8 11.1 

1994-95 28.8 1.8 21.2 2.6 ".3 13.4 5.5 11.7 10.7 

1995-96 26.0 1,9 22.5 2.6 4." 14.5 5.5 12.0 10.1 

1996-97 26.1 1.7 22.5 2.5 ".3 14.8 5.8 12.1 10.4 

1997-98 24." 1.8 22..7 2.5 4.3 20 ... • 12.8 11.3 
O-Ouclk Mtimat .. A-Advance estimates 
• Includes transport. storage and communication also. 
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Growth In Export 

494. SHAI SUDHIA GIRl : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether there has been a dismal growth in the 
export during 1997-98 despite the fact that the vloume of 
world exports grew by 9.5 percent during 1997; 

(b) whether the Government are apprehending 
uncertainty over the impact of Asian financial crisis as 
31.5 percent of India's exports and 24.1 percent of import 
depend on Asian region: and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE (sHRI 
RAMAKRISHNA HEGDE) : (a) As per the DGCI&s's 
provisional ligures exports grew by 2.64% in dollar terms 
and 7.45% in rupee terms during 1997 -98. The world trade 
grew only by 3". in value terms during 1997, though in 
volume terms the growth rate was 9.5%. 

(b) and (c) The South East Asian financial crisis has 
partially affected and is likely to affect India's 
competitiveness in those items which are of common 
export interest for South East Asia and India. These 
include agro proQuets. textiles. iron & steel. gems and 
Jewellery. plastic products. automotive parts. chemical. 
machinery and transport equipment. 

Infl.tlon Rate 

495. sHRI K.H. MUNIYAPPA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether there is steep increase in the inflation rate 
In the recent times particularly during the month of 
May.1998; 

(b) if so. the reasons therefor; 

(c) whether the Government have taken/propose to 
contemplate any concrete measures to check this increase; 
and 

(d) if '0. the detail, thereof? 

THE MINISTER OF FINANCE ( sHRI YASHWANT 
SINHA) : <a) and (b) The annual inflation rate has increased 
by one percentage point from 5% to 6% in the month of 
May. due mainly to an unusuaUy large ,easonal ri.e in the 
price of vegetables. especially potato and onion. fruit. tea 
and to some extent edible oils. The prolonged wet .pell in 
November-December 1997 cau.ed decline in the output of 
vegetable. and fruits. Output of sugar. ollseeds, pulses 
and coarse cereals was, lower in Kharif 1997 compared to 
preceding kharlf season. Hence there i. some inflationary 
undercurrent in the prices of primary articles. 

(c) and (d) The government keeps a constant watch on 
the price situation specially with regard to essential 
commodities such as rice, wheat, sugar, edible oila and 
pulses. Public Distribution systemITargeted Public 
Distribution System is the principal price stabilising system 
ope'ated by the central and state goverments.The 
government ensures the availability through movement of 
stocks so as to check sudden supply ahortfalls. It also 
builds up public stocks and imports whenever stocks fall or 
are likely to fall below the minimum buffer stock norms. 
Private trade is free to import pulses, edible oils, cugar and 
also broken rice to supplement domestic availability. 

Setting up of Hotellnatltute at Shlllong . 
496. SHRI P.R. KYNDIAH : Will the Minister of 

TOURISM be pleased to state: 

(a) whether any proposal has been received by the 
Union Government from the Government of Meghalaya for 
setting up of an Institute for Hotel Management at shillong; 

(b) if so, the salient features of the project; 

(c) whether the Union Government have initiated any 
action for the implementation of the project; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) Yes Sir. 

(b) The proposed Institute will impart training in a three 
year diploma course in hotel management and catering 
technology . 

(c) and (d) The Ministry of Tourism hasaJready initiated 
action by preparing a feasibility report and consulting 
related Departments. 

Restructuring of r.sUs 

497. DR. Y.S. RAJASEKARA REDDY: Will the Minister 
of INDUSTRY be pleased to state the measures the 
Government propose to adopt in Public Sector Undertakings 
for restructuring, disinvestment and reduce losses? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : National Agenda for Governance adopted by the 
Government has emphasised restructuring, rehabilitation 
and disinvestment in the PsUs. The specific measures for 
restructuring would vary from unit to unit and would be 
undertaken by the administrative Ministries concerned 
after considering all possible options. As far as 
disinvestment in PsUs is concerned this is done taking 
into 'consideration the recommendations of the 
Disinvestment Commission and subject to market. 
conditions. 
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Foundry Induatry 

488. SHRI RAJVEER SINCiH : Will the Minister of 
INDUSTRY be pleased to .tate: 

(a) whether the Inaan Follndry Industry i5 gripped with 
prob"m lite abeoIMetechnology, lack of skilled manpower, 
~r shortage and non-availability of r.w materi ... ; 

(b) If so, the f.cts ther.of; .nd 

(c) the remadi.1steps t.kenby th.Gov.mmant inthia 
regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (.) to (c) No, Sir.,Foundry Industry in India h.v. 
geared up technologically lind are using both state of art as 
well .. conventional technology. Further. there i5 no 
shortage of .killed manpower or of r.w materials for the 
foundry induatriu 11 the country. Nation.llevel institutions 
lik.: Th. Nationallnatltute of Foundry & Forge T achnology 
(NIFFT). Ranchi, Proee .. & Product Developm.nt Centre 
for Foundry and Forging T.chnology; Agra & SIT ARC 
Pump Institut •. Coimbatore ar •• ngaged In the dev.lopment 
of skilled manpower. ~ regards power shortage of 
Foundri.s. GeM. ha. not received .ny CO~laints in this 
regard. In order to i~rove the availability of power. C.ntrel 
Gov! is activ.1y .ngag.d In formulating a pow.r policy 

Oac:llne In FDI 

499 SHRI P. SANKARAN : 
SHRI JANARDAN PRASAD MISRA· 
SHRI MANIBHAI RAWI BHAI CHAUDHARI. 

Will the Minister of INDUSTRY b. pl .... d to st.t.· 

(a) wh.th.r For.ign Dir.ct Inv.strpent has declin.d 
and has not been used upto the optimum .xtent during the 
last f.w y.ars; 

(b) if so. the details th.r.of alongwith the quantum of 
For.ign Direct Inv.stm.nt made during th.last thre. y •• rs 
and .xpect.d during 1998-99; . 

(c) whether the Gov.mment propose to t.ke any 
... pa to boo.! foreign investment in the country and its 
proper utilisation; 

(d) if so. the details thereof; and 

(.) if not, ~h. r ... ona ther.for? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) The total amount of Foreign Direct 
Investment approved for th.l ... 3 years i.e. 1995. 1996. 
1997 and 1998 (upto March) ia as foHows: 

Y.ar Propos ... 
Approved 

2 

Total FDI Amount 
(InCrores) 

3 

1998 

1987 

2 

1559 

1665 

3 

1898 298 

38146.81 

54691.35 

8187.61 
(upto 31st March) 

The detaita of such propos a .. viz. name and country 
of Foreign Collaborator, percentage of equity. iterna of 
manufacture/activity are publi8hed on a monthly b ... in 
SIA Newsletter which is widely circulat.d, including the 
Parliament Library. 

(c) to (e) Gov.mment has already .xpanded the list 
of high priority industries by inclusion of more industrias 
.tigibl. for automatic approval upto 50%. 51% and 74% 
for.ign equity. 

To make for.ign direct inv .. tm.nt policy more 
tranaparent. guidelines for consideration of for.lgn 
direct investment propoeals by FIPB h.v. b .. n 
notifi.d. 

It IS the .nd.avour of the Gov.mment to constantly 
review the for.ign Investm.nt polICy so .. to 
make it incr ... ingly cOItIptItitive and invutor 
t,.endly. 

FERAVI ..... lon 

500 SHRI JANG BAHADUR SINGH PATEL Will the 
Minl.ter of FINANCE be p ..... d to 81at. 

(a) whether the Enforcement DII'ec1orate (ED) hu 
.tudi.d th. matler relating to violation of FERA by the 
Urban Affa"s and Employment Minister. 

(b) " so, wh.th.r the ED haa completed III study; 

(e) it '0. the outcome ther.of; and 

(d) the reaction of th. Gov.rnment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (d) 
Con.qu.nt to app.arance of certain r.port. in the pr .... 
the Enforcement Directorate h .. takenup for Initial 
verification. the lasus r.lating to th. alleged violations of 
th. provisioM of the Foreign Exchange R .... lldlon Act.t973 
by thl Urban Affair. and e"..,loyment Minlater. 

[T ""..,ion} 

...... boob DhIIhI "-I_"'g1I11H. 

SOt. SHRI BASWARAJ PATll SEDAM : Will the 
Minister of TEXTilES be p .... ed to at.t.: 

(11\ .ince when the Mahboob Dhahl Kaleburgi MIIII, 
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Gulbarga (Karnataka) la closed and the number of 
employee. of different categorl .. affected as a r .. ult 
thereof; 

(b) whether the Govemment Ie providing the pay and 
other facilitiea to the employe .. ; and 

(c) the scheme.of the Government to revive the .aid 
mHI u this i. the only mill located in the back.rd area 
of Hyderabad and Karnataka region and the time by which 
the aaid mill is likely to be atarted again after removing all 
the obatacl .. ? 

THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) • (a) and(b) The MSK MUla, Gulbarga hunot been 
closed. There ia pr .. ently only ce .. ation of activities in the 
mill. The worker. and employ"s numbering 907 in this mill 
are being paid idle wages. 

(c) On tl)e basis of a unit-wi.e viability study made by 
NTC, Government is considering a revised turn around 
strategy for the viable mille of NTC, keeping in view the 
BIFA norm 01 the net worth of theee mills turning positive, 
within the period pre.cribed by BIFR. The interest of the 
workers wiU be kept in view In the revival plan. 

[English] 

Development of Hafldlcr8ft. 

502. SHRI K.P, NAIDU : Will the Minister 01 TEXTILES 
be pleased to state. 

(a) whether the Government have reviewed recently 
the ongoing programmes and .chemes formulated for 
promotion and development of handicrafts in the .elected 
areas of the country; 

(b) if '0, the details thereof, SWte-we; 

(c) the funda allocated and provided tor upgradation of 
skills of traditionalartllana and craftsmen during 1997-98, 
state-wi .. ; 

(d) the detana of the new schemes taken up/proposed 
to be formulated for upgradationof aldna of artisans and 
craftsmen through inltltutlonal support; and 

(e) the other Itepl taken for promotion of traditional 
handicraft. of the country? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) and (b) Ve., Sir. Howeverthereview is for the 
entire country. The programme. and .chemes reviewed 
Include: training; survey & studies; marketing developm~nt 
programme; setting of craft development centr .. ; opening 
of new emporia and renovatlonlexpanslon of existing 
emporia; work.hed-cum-houslng; group insurance; 
common facility centre; health package and member 
education programme. 

(c) State-wlnfunda are not allocated In the handicrafts 

.ector.. The funds provided for upgradation of akills of 
artlean. Including traditional artlslana during 1997-98, 
atate-wl .. is as per statement attached. 

(d) The detaHs of new schem .. taken up/propoaed for 
upgrading the sklH of artisans through Instltutionalaupport 
Include: training for trainers; supply of modern toola and 
equipment; and member education programme. 

(e) The other steps taken for promotion of traditional 
handicrafts of the country by the Government include 
survey and atudies; design development; setting up of 
crafts development centres; opening of new emporia and 
renovationl expansion of existing emporia; setting up of 
common facility centres. 

sate",.nt 

S. Name of the StatefUT Amount provided 
No. (Rs. in lakha) 
1 2 3 

1. Andhra Pradesh 8.34 

2. Assam 27.71 

3. Arunachal Pradesh 5.06 

4. Bihar 12.48 

5. Guiarat 7.70 

6. Goa 2.26 

7. Haryana 3.61 

8. Himachal Pradesh 1.20 

9. Jammu & Kashmir 3.13 

10. Kamataka 23.68 

11. Madhya Pradesh 17.73 

12. Maharashtra 13.21 

h Manipur 11.71 

14. Meghalaya 0.30 

15. Mizoram 

16. Nagaland 8.18 

17. Orlesa 15.15 

18. Punjab 3.30 

19. Kerala 12.18 

20. Rajuthan 1.03 

21. Sikkim 9.68 

22. Tamil Nadu 12.69 

23. Tripura 12.76 
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24. 

25. 

26. 

27; 

28. 

29. 
30. 

31. 

32. 

2 

Uttar Pradeah 

West Bengal 

Andaman 
and Nicobar Islanda 

Chandlgarh 

Dadar Nagar Hav.n 

D.lhl 

Daman & Diu 

Pondicherry 

Lakshadweep 

Dumping of FIOlit CI ... 

3 

78.81 

17.18 

2.27 

5.21 

o.n 

503. DR. RAM CHANDRA DOME: WHlthe Minister of 
COMMERCE bs pleu.d to stats: 

(a) whether the government Ire awars of the large 
scale dumping of flot glus into Indian market by the 
Indonesian Companiel at prices which are far below their 
cost of production; and 

(b) if so. the details of the preventive measures taken! 
proposed to be tak.n by the Government to protect the 
domestic industry? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) and (b) Under the 
Anti-dumping laws; anti-dumping duties can be impos.d 
only if there it avidence 01 dumping, injury and the cuual 
link betwe.n the two. The Designat.d Authority. therefor., 
take. a vi.w on initiation of a cue and required 
investigatlona att.r recavlng the nee.nary information 
from the affected industry. A petition h .. b.en rec.iv.d by 
the Deaignat.dAuthority only on 27.5.98 alleging dumping 
01 flot glau from Indonuta. 

C .. hew Boerd In Kera'a 

504. SHRI G.M. BANATWALLA: Will the Minister 01 
COMMERCE be ple .. ed to Itate: 

(a) whether the Government have rec.ived any 
repre.ent.tlon from the Govemment of K.rlla for •• tting 
up of Cuhew Board In the Stat.; and 

(b) If '0, the detail. th.r.of? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (I) and (b) V •• , Sir. 
Repr ••• nt.tion r.c.iv.d from Govt. 01 K.r.l. stated that 
fortheaclentlflc promotion of a crop hlvlngvaat commercial 
pot.ntial, .ettlng up of a Bo.rd would b. n.c.nary. It it 
stated that thit would h.1p in providing full .mployment to 

workers .ngag.d In cashew industry, Introduc. bett.r 
manag.m.nt, Improv.d RID and ext.n.lon of cultivation 
of waat.landa to r.sult In an incr •••• In production laadlng 
to fuU .mploym.nt of approximately 1.3 lakh workers. 

Rubber PrieM 

505. SHRI P.C. THOMAS: Will the Minlater of 
COMMERCE b. pl ... ad to atat.: 

(a) wheth.rth. Gov.mment have r.leaaedany quantIy 
of Nltural Rubber procur.d from farm.r. to the open 
market or to Industrialist. to .vold cruh of pric. of n.tural 
Rubb.r; 

(b) wheth.r the Stat. Trading Corporation h .. taken 
st.ps in this r.gard; 

(c) if .0, the delalle thereof; 

(d) whether IUch re ..... ha. furth.r det.rIorat.d the 
price of Natural Rubb8f'; 

(e) whetherth. Government propos. to take action to 
rais.th. price of Natural Rubber to h.1p the flrmers; and 

(f) if 10. the d.taU. ther.of? 

THE MINISTER OF COM~RCE (SHRI 
RAMAKRISHNA HEGDE) : (I) to (c) No, Sir. STC hu 
initiated step. to export Indlor •• 11 the procur.d rubb.r to 
Adv.nc. Licenc. Holder. only. 

(d) Doe. nOl Irle •. 

(e) and (f) Government hav. recently luthorlaed STC 
to procure 20000 MT of Natural Rubber on Gov.rnment 
Account in Iddltion to the 9586 tana alr .. dy procur.d by 
STC to Irreat th. decline In the price of Natural Rubber 

'ncluatrla' Growth Cant,...'n AMam 

506. OR. JAVANTA RONGPI : WMl the MIn"'.r of 
INDUSTRV be pleued to .tat.: 

(a) the Imount r.' .... d 10 fl' by thl Union 
Government to the Gov.rnment 01 Aanm fOl' dev.topment 
01 th .. e Industrlll growth centr.1 In the Stat.; 

(b) the lmount utllil.d 10 fir by thl Stat. Government 
In th .. ethr .. cent, .. , clntre-wile; and 

(c) thetlrgll flx.d Ind Ichilvem.nta made 10 far In 
reapact of th •• e growth centr .. , c.ntr .... ? 

THE MIN'STER OF JNOUSTRV (SHR' SIKANDER 
BAKHT) : (I) to (e) Of thethr •• growth centr .. anotted to 
the State 01 AIaam, two I. •. Charlduar(dlatrlct Sonltpur)lnd 
Milia (dia1rlct GoIpara) have Ilr .. dy be.n approved. 
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The New Indu8trlal PoIlcyforthe North Easter:, Region 
provide. for c.ntral ... '-fance ofRa, 16 cror .. towards 
.ach growth c.ntr., Th. progr ... mad. In respect of the 
.pprov.d growth c.ntr.. upto 31 st M.rch, 1998 is as 
under: 

Name ofth. C.ntr.' State Total 
Growth c.ntr. A.I ..... A.I .... .xp.ndltur. 

(Ra. In lalch.) 

Charl-Duar so ,00 05.00 17.00 

Mati. 60.00 NIL 15.00 

Import Duty on Rubber 

507 SHAI A.C. JOS: Will the Mlnlst.rof COMMEACE 
be pl •••• d to stat.: 

(a) wh.th.r the Union Goyernment proposed to raise 
the import duty on rubb.r; 

(b) If 10, the details th.r.of; .nd 

(c) the other measures taken by the Union 
Gov.rnm.nt to control the import of rubber? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) .nd (b) The Question 
s •• ka information p.rt.ining to the Union Budget which Is 
likely to b. pr ... nt.d In the ParUament on 1.6.98. 

(c) Import of Rubber Is alre.dy und.r N.g.tlv. List of 
Exim Policy and I. p.rmltt.d only .g.inst Advance 
LlcencelSpeclallmport LIc.nce. 

Foreign DlfWCt Inv.atment 

508. SHRI AJOY MUKHOPADHYAY: Will the Minister 
of FINANCE b. p ..... d to Itat. the d.talls of the Foreign 
Direct Inveatm.ntl COY., the annual inv.stments in the 
Indian economy during .ech of the last six yea,,? 

THE MINISTER OF- FINANCE (SHRI YASHWANT 
SINHA): Th.detalla of Foreign DIr.ct Invlltments rec.ived 
during last six y .. " ar •• s followa: 

Year Foreign Direct Inve.tment received 
(in US S Million) 

1991-112 136 

1992-93 313 

1993-94 586 

1994-96 1314 

1995-96 1929 

1996-97 2587 

Violation err FERA, 1173 

509. SHRIMATI SURYAKANTA PATIL : Will the 
Minister of FINANCE be p ..... d to state: 

(a) wh.ther there has been a constant increase in the 
CasN of viol.tion of FERA, 1973 during the last some 
year.; 

(b) if so, the details thereof; 

(c) whether the Government he, announced some 
concessions in FERA, 1973, recently; 

(d) if so, the detai" th.r.of; and 

(e) the amount involved in such cases of violation, the 
numb.r of person. found guilty and the action taken by the 
Governm.nt ag.inst th.m? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
No, Sir. However the numb.r of cas.s tak.n up for 
investigation by the Enforcem.nt Directorate during the 
last three years are as und.r : 

Year 

1995 

1996 

1997 

(c) No, Sir. 

Number of cases 

5633 

5486 

55n 

(d) .nd (.) Do not aris •. 

{Translation] 

Grlltulty Llmltlltlon 

510. SHRI SUSHIL CHANDRA VARMA: Will the 
Mlnlst.r of INDUSTRY be pie lied to st.te: 

(a) wh.ther the gratuity amount of the Gov.rnmant 
omployaes has been ral.ed from Rs. 1 I.khs to Rs.2.50 
lakh. w.e.f. 1 st Aprll,1995 lind wheter It Is alao a fact that 
priort01st April, 1995 the gratuity limit forthe public .ector 
employ ... was .ame.s had bean fixed forthe Governm.nt 
employees; 

(b) If so, the reNons for not m.intalnlng .quallty In 
r.g.rd to gratuity lim~; .nd 

(cl thesteps belngtak.n byth. Governm.ntto ensure 
that the employees of the public .ector undertaking likely 
to g.t enh.nced gratuity from April, 1995 like that of the 
Government employe •• ? 
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THE MINISTER OF INDUSTRV (SHRI SIKANDEA 
BAKHT) : (a) V.s, Sir. 

(b) and (c) Gratuity limit h88 b •• n rals.d to As. 2.50 
lakhs for Gov.rnment employees and the public sector 
employees. The date of effect of the .nhanced gratuity for 
Gov.rnment servants is from 1-4-95 and for the public 
sector employees it is from 24-9- 97, the date on which the 
ordinanc. was issu.d to eff.ct the chang. in the gratuity 
limit for the organisations covered under Payment of 
Gratuity Act. PSUs are covered under this Act. 

(English] 

Acqua Farml 

511. SHAI MULLAPAU Y RAMACHANDRAN Will 
the Minister of COMMEACE be pleased to state 

(a) whether Marine Product Export Development 
Authority has made any study on Acqua Farms In the 
country; 

(b) if eo, the findings thereof alongwith the ar.a covered 
by such acqua- cultural farms; and 

(c) the number of multinational companies which are 
involved in acqura- culture in the country? 

THE MINISTER OF COMMEACE (SHAI 
RAMAKRISHNA HEGDE) : (a) Yes, Sir. 

(b) The findings of the studies conducted directly by 
the Marine Product Export Development Authority or through 
other agencies, are as follow: 

1. Findings of the study of viral disease in shnmp farms 

Alter the November ,1994 outbr.ak 01 a Viral dISease 
in shrimp farms. the MPEDA conducted a study of the 
shrimp farms infected with the viral disease In selected 
aquaculture farms in Andhra Pradesh State. Baaed on 
thiS, the MPEDA advised the shrimp farmers to observe a 
crop holiday for one complete season and advis.d them 
on the steps to be taken to destroy the virua in the loil of 
the aquaculture farms. 

2. Findings of macro/evel survey for estimating the 
are. covered by shrimp aquaculture within the 
Coastal Regulation Zone (CRZ) 

The Aegional Centres 01 the MPEDA conducted a brief 
macrolevel survey covering all the maritime statu in the 
year 1997. As per the findings of the above survey a total 
area 01 1,35,500 hectares IS under aquaculture out of 
whK7~ an area of 87,000 hectares is covered by non 
traditional aquaculture. Approximately an area 01 4,000 
hectares of aquaculture farms facing .eafront and 16,000 
hectare. of crHk baaed aquaculture 'arma faHs within the 
Coastal Regulltion Zone. 

3. Findings of the study on potential impacts of 
shrimp culture activity on environment by National 
Environmental Engineering Ruearch Institute 
(NEERI) , Nagpur sponsored by the Marine 
Products Export Development Authority (MPEDA) 

Und.r this study sampl.s w.re drawn from the farms 
located in Tuticorin, Sirkali and kUlai in Tamil Nadu; in 
N.lllor., Kakinada and Visakhapatnam in Andhra Prad.sh 
and in Palghar in Mahareshtra. As per the Itndings 01 thil 
study no heavy m.tal conc.ntration has b.en found in the 
aquacultur.farm effluents and the shrimp farming hal not 
b.en found to be causing any salinisatlonal problems. The 
study has also point.d out that the .fflu.nts of the shrimp 
farming ectivity cauI.less.r pollution or harm as compared 
to the domNtic or industrial .fflu.nts and the shrimp 
farming has caused no threat to the n.arby drinking wat.r 
wells. 

4 Findings of the study on shrimp V"., disease 
management by Mangelore Fishenu ro/lege 
sponsored by Marine Product Export 
Development Authority (MPEDA) 

This study was conduct.d in 15 shrimp farms in 
Kundapur a"d 20 shrimp farms in Kumta 01 Karnataka 
State. As per the int.nm finding. 01 the study. white spot 
dlS ... e outbr.aks are more common In areas wh.r. farms 
are located in larg. numberl and d 60.,.. or more of the 
population of shrmps In a pond IS found with clear while 
spot, it 18 a sur. sign of imp.nding high to tolal mortality of 
shrimps and such a pond .hould be got harv.sted 
Immedl8tely. It h88 bMn prov.d beyond doubt thatther. 15 

a v.rtlCal transmission 01 vtrua from mother shrimp to th.ir 
se.dllngs and therefore .th. s.edllngs of shrimp have to be 
scr •• ned for VIrUI dIS .... b.for •• tocklng In the 
aquacultur. farms 

(c) Two mulhnational companle. ar. involved In 
aquacultur. in India. 

{Transl.tion] 

Promotion of T owt.m In Madhya P,eclMh 

512 SHRI MOTILAl VORA WHI the Minist.r of 
TOURISM be ple .. ed 10 stale: 

(a) wheth.r the Government of Madhya Pradesh ha. 
s.nt any propOlaJa to the Union Govemment to tmprove 
the tooMt place. 01 h;.torlcal and r.ligious importanc.; 

(b) if '0, the action taken thereon; and 

(c) wheth.r the Union Government have recognisld 
the anci.nt BharamdlY Te"..,1e lituated In Rajnandgaon 
as • tourist place? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) Thl 
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Government of MadhV. Pradesh .. nt 9 project propoe.'s 
to the UniOit Govemment for fin.ncial ... ~.nce during 
1997-98 to Improve the tourilt place. of hletorical and 
religlou.lmport.nce. The.e projecta h.ve been approved 
and •• um of R •. 119.30 laldl. hu been .anctloned. 

(c) The State Govta .• re primarily re.pon.,ble for 
a ..... ,ng the tourlam potential of • place. On the buia of 
the State Government. propoeals, the Department of 
Tourism con.,der. prOViding financial a •• letance for the 
development of certain place. according to the schemetic 
guidelin ... 

Development or P.rahuram Oham, Deorla, U.P 

513. SHRI HARI KEWAl PRASAD: 
SHRIMATI KAMAL RANI: 

Will the Minister of TOURISM be pleued to state: 

(a) whether the tourist places including major pilgrim 
places, p.rticularly Parahuram Dham in Deoria and Buddhist 
pilgrim place. developed/renovated with the Central 
assist.nce in unar Pradesh; 

(b) if .0. the details thereof and the progress made 
during thelut thr .. years, tin date, and the amount spent 
thereon. place-wilte and year-wise; 

(c) the detaHa 01 above tourist places/pilgrim places 
propo.ed to be developed with Central assistance during 
1998-99 alongwlth financial assistance proposed to be 
provided to the St.t. In this regard; and 

(d) the steps taken by the Government for speedy 
development/renovation of tourist places and pilgrim 
places in the St.te? ' 

THE MINISTER OF STATE IN THE MINISTAY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) The 
Department of Tourism, Government of Indi. has been 
providing financial aaaiatance to the State Government of 
Utt.r Pradesh for the development of tourist places in the 
St.te. The amount •• nctioned and released during the last 
three year. were u given below: 

Y •• r 

1995-96 

1996-97 

1997-98 

S.nction 

31.10 

237.78 

221.10 

Aelease (As. in lakhs) 

25.55 

91.55 

76.13 

The Import.nt plac .. for which the projects were 
s.nctloned. Include. Sunaull, Kapllavastu, M.thura, 
H.rldwar .nd Vrlndavan. No project was sanctioned for 
P.r.hur.m Oham In Deorle. 

In .ddltlon Infr.structure dev.lopment in the Buddhist 
Centr .. 01 Sarnath, Kuahlnagar.Plprlwaha and Sravasti 
was taken up with the loan ••• Iat.nce of As.l 05.96 croras 
from the Ove,.e .. Economic Co-Operatlon Fund of Japan. 

(c) Fin.ncial aasistance ia provided each year on the 
basia of projects prioritised in con.ultatlon with the State 
Government and specific proposals received, and the 
progress of implementation of earlier sanctioned projects. 
Projects for 1998-99 have not yet been identified. 

(d) Development of tourist places is a continuing 
proce .. and is primarily undertaken by the State 
Government/UT Administrations. The Union Government 
has also launched a scheme for providing financial 
auistance for the development of pilgrim centres. 

{English] 

Priority Sector Lending 

514. SHAI V.V. AAGHAVAN: 
SHAIINDAAJIT GUPTA: 
SHAI AJAY CHAKAABORTY: 
SHAIMATI GEETA MUKHEAJEE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the bank inspection reports 01 various 
commercial banks prepared by the Aeserve Bank of India 
do not make any mention of the concernedbanlcs exposure 
to the priority sector lendings; 

(b) if so, the reasons therefor; 

(c) whether It has been made non-obligatory on the 
p.rt of the commercial banks including foraign banks to 
sticktothe guidelines issued by the RBI on priority lendings; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) Re .. rve 
Bank of India (RBI) have reported that their Annual 
Financial Inspection Reports on commercial banks contain 
a paragraph on policy compliance, where in the banks 
lending to priority sectors Vis-a-vis the mandated norms 
etc. are commented upon by the RBI Inspecting Officers. 

(b) Does not arise. 

(c) and (d) RBI have further reported that in terms of 
guidelines issued to commercial banks including foreign 
banks operating in India, it is obligatory for them to lend to 
the priority sector as per the details furnished below: 

Indian commercial Banks 
(Both public and private sector) 

Total priOrity sector advances: 40% of net bank credit 

Total agricultural advances: 18% of net bank credit 

Advances to weaker sections: 10% of net bank credit 



143 Written Answers MAY 29,1998 to Quutlon5 144 

Foreign banks operating In India 

Total priority sector advances: 32% of net bank credit 

Advances to SSI : 10% of net bank credit 

Export credit: 12% of net bank credit 

Anti dumping Duty on Import 

515. SHRI INDRAJIT GUPTA: Will the Minister 01 
COMMERCE be pleased to state: 

(a) whether the steel manufacturers in the country 
including Steel Authority of India have complained that the 
import of cheeper hot rolled coils from South Korea. South 
Africa and Turkey haye cut into their market shares jocally 
and in the export market and have demanded an artl-
dumping duty on import from these countries, and 

(b) if so, the reaction of the Government thereto') 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Yes, Sir. A petition was 
received by the Designated Authority lor Imposition 01 anti-
dumping duties on import 01 HR Coils from South Korea. 
South Alrica and Turkey. 

(b) Since the petition was not properly documented, 
the petitioners were .. ked to furnish full details The case 
was aubaequently closed as no reeponae waa receiyed 
Irom the petitioner industry. 

Mln ... al baed Induatrlu 

516 SHRI DADA BABURAO PARANJPE : Will the 
Minister of INDUSTRY be pleued to atate: 

(a) whether the Government are aware of a pilot 
project acheme formulated to establieh Mineral Baa.d 
Industrial unit. in the rural are .. of Madhya Pradeatl: and 

(b) lIao, the progr ... made inthi8 r.gard.ofarandthe 
reaction 01 the Union GoYernmenttheret07 

THE MINISTER OF INDUSTRY ( SHPtI SIKANDER 
BAKHT) : (a) No luch ech.me 1'1 .. be.n brought to the 
notice of Miniatry of Industry by the Gov.mment of Madhya 
Pradesh. 

(b) Does not arise. 

Setting up of Spinning Milia 

517 SHRI SADASHIVRAO DAOOBA MANDLIK: 
SHRI A. VENKA TESH NAIK: 
SHRI ASHOK NAMDEO RAO MOHOL: 
SHRI MADHAV RAO PATIL: 

Wiilthe Minister of TEXTILES b. ple .. ed to atate: 

(a) whether during the end 01 Eighth Pian the 
Government have to set up about 40 epinning mills in 
different Statu; 

(b) if so, the detaUs thereof, State·wlse; 

(c) whether all the propOied apinnlng mUla haye be.n 
set up in all the States. 

(d) II ao, the detaila thereof, State·wiae and if not, 
whether the Government propo .. to aet up auch mHIa in 
ttle remaining State. during Ninth Plan; 

(e) if ao, the detaillth.reof; and 

(f) the existing pattern for providlngfinancial ual8tance 
to co-operative aplnning mHla7 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) No, Sir. 

(b) to (.) Do not aria •. 

(f) Netlonal Cooperetlv. Development Ccwpor .. 1on 
(NCOC) provldel loan .. lItenc. to Stilt. Govemment. 
for contribution to the ahara capital In the coopandlv. 
.pinning milia, particularly In the grower. and handloom 
w.avlr. miRa. A Itat.rnan! Indicating pattem of NCOC'. 
a .. ~anc. it attached. 

",.,.".", 

Pattern of AN.tance 

Handloom W.avera Coop. 
Spinning Milia 

Dev.lop.d Statu N.w MilIa Expanaion Modeml-
_Ion 

1 2 3 
EqWty 
(i) Membera Contribution as share capital 5.00 5.00 
(ii) State Govt', ,hare capital 

(a) Own r .. curce. 22.50 17.50 10.00 

Growera Coop. Spng. 
Milia 

New Milia Expansion 

5 8 

10.00 10.00 

20,00 16,00 

Modaml-
.Iltlon 

7 

5.00 

7.50 
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2 3 

(b) With NCDC'aloan ... istanee 22.50 17.50 
Sub Total (iI) 45.00 35.00 

Debt 
(iii) Term loan. 50 60 

100 100 
Cooper.tively under-developed atates 
Equity 
(i) Member. Contribution as .hare capital 5.00 5.00 
(ii) State Govt' •• h.re capital 

(a) Own resource. 11.25 8.75 
(b) With NCDC'. loan ... ist.nce 33.75 26.25 
Sub Tot.1 (il) 45.00 35.00 

Debt 
(ill) T.rm loan. 50 

Total 100 

Supply err CCMlI to StH! Induatrl •• 

518. SHRI NARESH PUGLIA: Will the Minister of 
COAL be pleuad to .t.te: 

(a) whether the .upply of coking coal from indigenous 
sourc •• to the stHI .ec1or Is not coping with the need of 
the .te.' Industrt .. ; 

(b) it 10, the tot.1 monthly demand of co.1 by st.el 
Industrlel; 

(c) whether poor qu.,lty of co.' Is being supplied to 
steellndu.trie.; .nd 

(d) if '0, the .tep. the Government propose to take to 
make .v.ilability of good qu.,ity of coal to .teel indu.tries 
In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DlllP RAY) : (a) y .. , Sir. 

(b) All India Coking Coal dem.nd ••••••• d for the 
year 1998-99 for .teel.ec1or I. 37.70 million tonn •• which 
worka out to 3.14 million tonnea/month. Again.t which the 
actual raw coking coal .upply from Cil to ste.1 plant. 
during April, 1998 had been only 1.361 million tonn ••. 

(c) Ash percent.ge of co.'.upplled to .teel pl.nt. I. 
maintaln.d at agr •• d I.v.'., but th.r. ar. a f.w .,ippage •. 

(d) Becau .. of d.pl.tlon In r ... rv. of good quality 
coking coal In the country, .upply of .pecKI.d quality of 
coking coal to the waeherte. Is g.ttlng affect.d. This i. 
cauling production of washed coal of .om.wh.t inferior 
quality. Apart from commls.ioning two wa.herl .. at Kedla 
(CCl) and Madhuband(BCCl) which would produc. d .. ired 
quality of wuhed coal from pre.ently available coking 
eoal, the Government ha. also reduced the Import duty on 
coking coal, 80 that .teel .ector may import required 

60 
100 

4 5 6 7 

10.00 20.00 15.00 7.50 
20.00 40.00 30.00 15.00 

80 50 60 80 
100 100 100 100 

7.50 7.50 5.00 

10.00 12.50 9.75 7.50 
10.00 30.00 22.75 7.50 
20.00 42.50 32.50 15.00 

80 50 60 80 
100 100 100 100 

quantity of desired quality coking coal for blending with 
indigenoul coal. ' 

Loana to Unemployed Youthe 

519. SHRI A.VENKATESH NAIK: WiU the Minister of 
FINANCE be pleased to state: 

(a) the number of educated unemployed youth. In 
Karnataka who applied for loan from the nationalised 
banks for .tarting their own industrieal bu.ine.s during 
each of the last three yearl; 

(b) the amount of loan sanction.d and dieburaed by 
the said banks and the number of youth. provided loan.; 

(e) the number of applicatlonl pending and the rauon. 
for delay; and 

(d) the time by which the remaining application. are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M. R. JANARTHANAN) : (a) .nd (b) A 
.tat.ment giving detalr. In re.pect of Prime Minister'. 
RoJgar YoJana (PMRY) i. enclosed. 

(c) and (d) Re.erve Bank of India (RBI) have reported 
that number of application. pendlg with the banks under 
PMRYare 987, 2982, and4786 for programme year.1 996-
96, 1996-97 and 1997-98 re.pectlvely. The rea.on. for 
pendency of application. are generally (I) bunching of 
applications toward. the end of the programme year; (U) 
incomplete applications (iii) borrower. not responding to 
the caU. of the bank .tc. RBI has further report.d that 
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guidelines have been issued to all implementing bankS to 
dispose 01 aU eligible loan applications upto As. 25,000 
within a fortnight and those above As. 25,000 within 8-9 
weeks. 

~ment 

Statement showing the total numbe, of applications 
received, /o,,"s sanction.d and disbursed unde, Prime 
Mniste,'s Rozga, Yojana (PMRY) in Karnataka and 
by nationalised banks during the programme years 

1995-96, 1996-97 and 1997-98 

Prog. No. of Loans sanctioned 
Year applica- No. Amount 

tions recd. 

1995-96 18668 10010 5550.29 

(Rs In Lakhs) 

LoaDS disbursed 
No. Amount 

8719 4692.04 

1996-97 18923 9861 5476.10 7727 428885 

1997-98 17350 9178 531066 4488 2560S2 
(PrOVisional) 

Conaumer Price Index and Inflation 

520. SHRI MOHAN RAW ALE Will the Minister of 
FINANCE be pleased to state: 

(a) the trend of Consumer price index and Inflation 
since April. 1 997 till date and the comparative figures for 
the previous two years, month-wise, 

(b) whether despite low rates of inflation recorded In 
the past, the prices 01 most of the commodities are still too 
high for the common man; and 

(c) if so. the reasons for this paradoxical situation? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Trend of Consumer price Index and inflation 
rate since April, 1997 is listed below' 

1997 -98 1996-97 1995-96 
CPI Infla- CPI Infla- CPI Intla-
Index tion Index tion Index tion 

(1982=100) Rate Rate Rate 

r (%) ("-0) (%) 
~ ~ 4 ; li 7 

April 354 9.3 324 9.8 295 9.7 

May 352 7.3 328 9.3 300 10.3 
June 355 6.6 333 8.8 306 10.5 
July 358 5.6 339 8.0 313 11.4 

2 3 4 5 6 7 

August 359 4,7 343 8.9 315 10.9 

Septerr.b.r 361 4.9 344 8.5 317 10.1 

October 365 5.5 346 8.5 3111 10,4 

Novermb.r 366 4.9 349 8.7 321 10.3 

December 372 6.3 350 10.4 317 9.7 

January 384 9.7 350 11.1 315 9.0 

February 382 9.1 350 10.8 316 8.6 

March 380 8.3 351 10.0 319 8.9 

(b) and (c) There wes a seasonal.purt in the prices of 
a few commodities-mostly fruits and vegetables, even 
though inflation rate remained low for much of 1997-98. 
The wholesale prices of 30 essential commodities increased 
by 8.4 percent during the first six weeks of 1998-99 Much 
of this rise was on account of a very sharp increase In the 
prices 01 potatoes(325.8%), onin6(32.9%) and Tea (26.4). 

The trend ot rise in the prices of essential commodities 
IS listed below 

Annual Inflation Rate in Essential Commodifies 
(as on 09.05 199B) 

Commodities Weight(%) Price I M.d(%) 

High price rilt Potatoes 0.47 325.8 
(more than 10%) OOions 0.16 32.9 

Price rise 
(5-10%) 

Falling price. 
(more than 5%) 

Tea 0.56 26.6 
Rape & Must.d 010 27 16.5 
Chillte.(dry) 032 16.1 
Arhar 0.27 15.3 
Gur 1 .75 14.7 
Fish 0.51 12.7 
Salt 0.04 10.7 

Milk 1.96 
Masur 005 
GroundnU1 oil 0.56 

Coconut oil 0.17 
Bajra 0.18 
Jowsr 042 
Gram 0.41 
Urad 0.15 

rextlle Export r_get 

8.3 
8.2 
7.3 

168 
12.6 
12.3 
11.3 

7.9 

521. SHRI PRITHVIRAJ D. CHAVAN: 
SHRI BACHI SINGH RAWAT 'BACHDA' 
PROF. P.J. KURIEN: 

Wni the Minilter of TEXTILES be ple .. ed to Itate: 

(a) whether textile. export. which Incr .... d by 
4.6 percent in 1997 -98 f.1I ahort of the S 13.36 blBlon target 
by 7.3 percent; 



148 8 JYAlSTHA, 1920 (SAKAI toQuutlons 150 

(bl " 10, tbe re .. on. for the failure In meeting the 
target; 

(cl whether Government have prepared any action 
plan to Itrengthen the export capability of textile Indultry; 

(d) "'0, the detalle thereol; and 

(e) the export eamingl 01 textile induatry during each 
of the lut three years and the re .. onl for decline in export 
earningl, " any? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b I Accordingto provisional figure available 
with the Mlniltry of Textiles, In dollar terma, the overall 
growth in the export of textiles during 1 e97 -98 was 
approximate" 4.6% and the performan::e fell short by 
7.3%. 

The Iharttall in achieving the target was due to 
continued recelaion and Ilump in the retailing activities in 
some 01 the major importing countries, particularly the EU 
and the USA and unfavourable market conditions due to 
currency crisis in certain South East Asian countries. 

(c) and (d) In order to boost the exports 01 textiles, 
Government have been taking a number of Iteps, which 
include encouraging exporters to participate in buyer-
leller meetl; fairs and exhibitions; enabling import of 
capital goodl at conceulonal duty for export production; 
special arrangementl for duty free import of raw materials 
for export production; ensuring increased availability of 
export credit etc. 

(e) The exports of textiles (including handicrafts, jute 
and coir) dUring 1994-95,1995-96 and 1996-97 had been 
as follows: 

Year 

1994-95 

1995-96 

1996-97 

Value 

(In US million dollors) 

9,980.15 

10,685.07 

11,839.13 

Seaalon of Un.conomlc and Social Cammlulan 

522. SHRI K.C. KONDAIAH: Will the Minister of 
COMMERCE be pleased to state: 

(a) the details of the issues discussed at the recently 
held 54th Annual Seuion of the UN Economic & Social 
Commiuion for Asia and the Pacific; and 

(b) the outcome thereof? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (al The 54th Annual Session of 
Economic and Social Commission for Alia and the Pacific 
which was held at Bangkok during 16-22 April,1998 
deliberated on the theme topic Alia and the Pac"ic into the 
Twenty firlt Century: Prospects for Social Developement. 
Issues relating to South-East linancial crisis; Regional 

Economic Cooperation; pro-active trade agenda for 2000 
and beyond ; regiOl)al cooperation on environment lind 
suatalnable development, transport, tourilm, infrastructure, 
rural poverty aDeviatlon etc. were dllcu .. ed. 

(b) The Commiaalon endoraed India'i luggestlons 
on: 

(i) preparation 01 a pro-active positive agenda for 
future trade negotiations under the WTO; 

(ii) priority consideration for routing 01 Trani-Asian 
Railway southern corridor linkages through north 
eastern sector of India; and 

(Hi) hosting 01 the second Ministerial Coference on 
space Applications in New Delhi in 1999. 

India also cO-Iponsored the following 5 resolutionl 
which were adopted during the above session: 

(1) Strengthening regional support for persons with 
disabilities into the twenty-first century. 

(2) Mobilization of human and financial resources for 
further implementation 01 actions to achieve the 
population and development goals of the ESCAP 
region. 

(3) International year of older persons: towards a 
society for all ages. 

(4) Manila Declaration on Accelerated Implementation 
of the Agenda for Action on Social Development 
in the ESCAP Region. 

(5) Strengthening the role of the family in social 
development. 

Ollcovery of Coal Mines 

523. SHRI TATHAGATASATPATHV: Will the Minister 
of COAL be pleased to state: 

(a) whether some ne~ojil ,.mines have been 
discovered recently by "rent1:oal companies; 

(b) if so, the details thereof; Company-wise, coal 
mine-wise; 

(c) the details of different grades of coal deposits 
found in thos! coal mines; 

(d) whether Chhendipade Coal Mines is one of them; 
and 

(e) if so, the total area of coal reserve in the 
Chhendipada Coal Mines and the grade 01 coal reserve 
found in that coal mines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAV) : (a) and (b) Coal reserves are 
identified by Geological Survey of India (G5I) as a result 
of exploration conducted by various agencies in different 
parts of country. Coal reserves of India (down to a depth of 
1200 metres) estimated by GSI, as on 1.1.97 and 1.1.98 



151 Written MsWBfS MAY 29,1998 /0 QualiDM 152 

has been 204,652.69 mt. and 206,239.50 mt. respectively. 
Their atate-we distribution is indicated below: 

State Coal BIIIOlII iD millig,o IgD!lI§ 
companies 
concerned As on 1.1.97 As on 1.1.98 

AP SCCL 13057.23 1312723 

Arunachal 
Pradesh NEC 90.23 90.23 

Assam NEC 320.21 320.21 

Bihar CCL.BCCL.ECl 67819.36 6799671 

M.P. WCL,SECL,NCl 41451.21 42116.35 

Maharashtra WCl 6738.79 6778.65 

Meghalaya NEC 459,43 459.43 

Nagaland NEC 1994 1994 

Orissa MCL 47889.83 4837646 

U.P. NCl 1061 80 1061 80 

W. Bengal ECl 25774.66 2589249 

Total 20465269 206239.50 

Based on the exploration results. demand 01 coal, 
grade of coal. location of the deposit. gee-mining conditions 
and financial viability. projects are taken up 

(c) Based onthe estimates of GSI as on 1 1.1998. the 
details of the different grades are given below . 

(In million tonnes) 
I 

Non-Coking Coal- Grade A- 2087.95 
Grade B- 697955 
Grade C- 1652695 
Grade 0- 2311106 
Grade E,F & G- 86337.48 
Inferred - 40177.06 
(Grade yet to be 
firmed up) 
Total 175220.05 

Coking coal 30132.43 
Tertiary coal 887.02 

Grand Total 206239.50 

(d) and (e) NO,Sir, Chhendipada is an on-goingproject 
under Mahanadi Coallieds Limited (MCl l Total mineable 
coal reserves of Chhendipada are 2.56 mt and the grade 
of coal is 'E' & 'F' (non-coking) 

Number of Textile Mill. 

524. SHRIMATI JAYANTI PATNAIK: Will the Minilter 
of TEXTilES be pleaaed to state 

(a) the number of textile milia in the Public Sector 
~~~; , 

(b) the number out of theae have ta".n sick; 

(c) whether the Union Government propose to hand-
over all the sick mills to the respective State Governments; 
and 

(d) if so, the relief and incentives proposed to be given 
to the State Govemment. who are wiDing to accept the 
offer made by the Union Govemment? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) . (a) There are 124 textile milia in the PublIC Sector. 
A statement is attached indicating the statewiae break up 
of these mills. 

(b) As per the provisions of the Sick Industrial 
Companies (Special Provisions)Act, 1985, it isthe individual 
companies and not the mills under them that are referred 
to BIFR on account of sickne.s. In r .. pect of National 
T eX1ile Corporation 8 out of its 9 Subsidiarie. covering 104 
mills, have been declared sick by the BIFR In addition the 
British India Corporation and its two Subsidiaries, Elgin 
Mills Co Ltd,. and Cawnpore Textile Ltd. having 5 mills 
have been declared sick by the BIFR. 

(c) and (d) An offerlotake over slCktextiie mlillof NTC 
and BIC Subsidiaries at a Natlonel ccm or even fr .. of ::cm 
was made to the respective State Governments prOVided 
the State Governments were willing to accept the 
responSibility of running the Viable mills and protecting the 
Interest of the workers Offer was also made that the 
Central Government would write-off 1_lve the loans 
given by the Government at IndialNTC(HC)to the.e mins 
and Interest thereon as well as the amount at VRS paid to 
the workers who had accepted voluntary retirement In 
additIOn. the Government of India would be willing to 
dIScharge the "abilltie. towards arrears of statutory dues 
of the worker, 

Statement $howmg pa.llion of NTC and 81C ".,. 
State-w ... and Urban T.rritory-w,.. 

S.No Name althe State No. of Mils 
1 ~ 3 

PunJCIb 5 
2 Rajasthan 4 

3 Madhya Pradesh 7 

4. Utta, Pradesh 15 

5. Mah.,..htra 35 

6. Gu,ar .. 11 

7. Andhra Pradeah 6 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

2 

Karnataka 

Kerala 

Pondicherry 

Tamil Nadu 

Assam 

Orilsa 

Bihar 

Weet Bengal 

Total 

3 

4 

5 

3 

13 

2 

12 

124 

{Translation] 

Tnlde Deftctt 

525. SHRI ANAND RATNA MAURYA: 
SHRI RAMPAL SINGH: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether there has been heavy increase in the trade 
deficit of the country during 1996-97; 

(b) if so. the reasons therefor; and 

(c) the trade defICit during 1996-97 as compared to 
1995-96? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Yes. Sir. 

(b) The trade deficit il measured by eEess of imports 
ov.r .xports. There has been an incr .... ln overaU import 
0/ petroleum products and fertilize,. besides capital goods, 
raw material and intermediate goods r.quired for 
accelerated Indultrial production and .xports. 

(c) As per the available DGCI &S data the trade deficit 
during 1995-96 and 1996-97 is placed at RS.16325 crores 
and RS.201 03 crores respectively in rup.e terms and US 
S 4881 mimon and US $ 5663 million resp.ctively in dollar 
t.rms. 

{English] 

Foreign Exchange Regulation Act 

526. SHRI 5.5. OWAISI : Will the Minister of 
':INANCE be ple .. eeI to state: 

(a) whetherth. Government propos' to replace FERA 
with FEMA (Foreign Exchange Management Act); 

(b) if 10, the detalll thereof; 

(c) whether the Interpol h .. urged the Union 
Govemment not bring the FEMAultwould maleell difficult 
to track down Hawa/a Operators; 

(d) if so, whether the ED, CBI and other agencies have 
also expressed their apprehensions in this regard; 

(e) if so, the reasons for replacing FERA with FEMA; 

(f) whether the FERA is hampering ir.vestment in the 
country; and 

(g) if so. the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) and (b) The Government propose to repeal 
FERA, 1973 and replace it by Foreign Exchange 
Management Act (FEMA). The draft of the new Act is under 
consideration of the Government. 

(c) and (d) No, Sir. 

(e) The Foreign Exc:hange Regulation ArA, 1973 (FEAA) 
w_ reviewed in 1993 and it was fell that many of the 
restrictive provisions of the 1973 Act needed medification 
in line with the increasing inrtegration of the Indian economy 
with ongoing reforms. The Task Force of the Reserve Bank 
of India has also recommended substantial changes in the 
FERA, 1973. Keeping in view the changed environment, 
Foreign Exchange Management Bill is under consideration 
of the Government. 

(f) and (g) The flow of foreign investment has not 
retarded, rather it has increased from US$ 5.1 billion in 
1994-95 to US$ 5.6 billion in 1996-97. 

Promote Silk Export 

527. SHRI JAGAT VIR SINGH ORONA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether despite being the second largest silk 
producing country in the world India's export performance 
is deplorable because of lack of infrastructural facilities; 
and 

(b) if so, the action' proposed to be taken by the 
Government to boost export of silk? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) No, Sir. It is estimated that exports constitute 
about 15% of the production in the country and the balance 
is domestic consumption. The Indian domestic demand for 
silk is extremely high compared to other producer countries. 
Moreover, the present average unit price in the domestic 
market is usually higher than the present average unit 
export price.The silk exports from India have risen from 
Rs. 786.22 crores in 1993-94 to 904.~ crores In 1997-98. 

(b) Does not arise. 
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528. SHRI PANKAJ CHOUDHARY: 
SHRI A.C. JOS: 
SHRI ANNASAHEB M.K. PATIL: 

Wil the Minister of TEXTilES be pleased to state: 

(a) whether the Government propose to revive some 
closed mills of National Textile Corporation: 

(b) if so. the details thereof: 

(c) the expected amount likely to be spent on revival 
of these closed mills; 

(d) the number of mUIs of National Textile Corporation 
in Uttar Pradesh are lying sick: and 

(e) by when these are likely to be made operational? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RAN A) : (a) and (b) Noneotthe mills under National Textile 
Corporation have been closed. There is only either partlat 
or total cessation of activities in some of the mlMs mainly 
due to shortage of working capital. 

(c)to (e) The NTC (UP) Ltd., under which there are 11 
mHIs located in Uttar Pradesh is under reference to the 
BIFR and hu been declarerd a sick company. On the 
basis of a unit-wise viability study made by NTC, 
Government is considering a revised turn around strategy 
for the viable mills of NTC. keeping in view the Bt FR norm 
of the net worth of these mills turning positive, within the 
period prescribed by BIFR. The interest of the workers will 
be kept in view in the revival plan. 

[Translation] 

L .... ln Coel Compen ... 

529. SHRt RAVINDRA KUMAR PANDEY: 
SHRI TATHAGATA SATPATHY: 

Will the Minisler of COAL be pleased to state: 

(a) whether some coal mili •• under different coal 
companies like the Central CoaHields Umiled. Bharat 
Coking Coal Umited. the Eastern CoaHields Limited etc. 
are running in loss .. ; 

(b) if so. the detaHs of such H:k and loa making coal 
min .. ; 

(c) whether the Government prapoae tl) CiON down 
the .. coal min .. ; and 

(d) if nol. thellCtion pJan chalked out by the Govemmenl 
to check the loeaes being suffered by the said coal mines 
and to revive them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI rnliP RAY) : la) Y". Sir. 

(b) During 1996-97. folowlng 981 coal mines Incurred 
losses: 

S.No. Company No. of loa. making mines 

1. ECl 109 

2. BCCl 61 
3. CCl 51 
4. WCL 36 
5. SECl 27 
6. MCl 29 

7. NEClCll 06 
8. SCCl 62 

Total 381 

(c) and (d) During 1996-97. production in 6 mines (4 in 
ECl and 2 in WCl) were suspended because of geo-
mining conditions. safety reasons and inadequate working 
re .. rves. . 

The Coal Compani .. have taken a number ofstepa for 
revival of the loss making mines such as: 

(i) Deployment of manpower to improve productivity. 

(ii) Short term schemes to augment production. 

(iii) Replacement of rnanualloading by SDl & lHD. 

(Iv) Proper utiJiaation of equ.,ment. 

(v) Better maintenance. adequate back-up of spare 
parts and proper training to operata,. and 
maintenance personnel. 

(vi) Strict cOlt control measures. 

(vii) Additional resource generation through better 
quality control of despatch e •. 

(viii) Reduction of .urplus manpower through Voluntary 
RMirement Scheme (VAS). 

[English] 

Non-pertonnlng AaHla 

530. SHRI RUPCHAND PAL: Will the Minister of 
FINANCE be pleaHd to .tat.: 

(a) whMherthe Govemment have received the Report 
oftheCommin .. onNon-PerformlngAaNta(NPAI)hnded 
by Mr. A.T. Pannir Selvam. Chairman. I.B.A.: 

(b) If eo. the detaJia thereof; and 

(c) the r .. ctlon of the Government thereto? 
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THE MINISTER OF STATE tN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) Yes, Sir. 

(b) The Commltt .. hIlS looked into causes of NPAs 
and factor. for .lump In recovery of loan. and suggested 
measures to betaken for effective recovery of banks' dues 
and reduction of NPA. 

(c) Government and Reserve Bank of India (RBI) have 
been exhorting Bank Management to improve recovery of 
loans and reduce the level. of NPAa. In this direction, 
Re.erve Bank of India had alredy advised I:-anks to have 
documenta on loan Policy and loan Recovery Policy 
prepared and vetted by their Board of Directors. Recovery 
cI11s have aleo b .. n .. t up by each bank at headquarters 
under the charge of General Manager. Branch-wise targets 
for recoveri .. are fixed. The recovery position is reviewed 
by Chairman and Managing Director on monthly basis any 
by the Board of Director. also on regular basis. The 
recommendations of the Pannir Selvam Committee 
constitute an input in the ongoing efforts at containment 
and reduction of NPAs. 

COlli Production 

531. SHRI KAMAL NATH: 
SHRI AJIT JOG I : 

Will the Minister of COAL be pleased to state: 

(a) the total quantity of coal produced from different 
coal min .. during each of the last three years, Company-
wise; and 

(b) the quantity of coal exported during the above 
period and the total amount of foreign exchange earned 
therefrom alongwlth the names of the countries to which 
coal hIlS been exported? ..,. 

THE MINISTER OF STATE OF THE MINISTRY OF 
eOAl-(SHRI DILIP RAY) : (a) The details of coal produced 
from the mines of subsidiaries of Coal India Limited (Cll). 
Singareni Collieri .. Company Limited (SCCl) and captive 
collieries of TISCO, liSCO & DVC during the last three 
years are lIS under: 

(Million Tonnes) 

COlT1lany-wisel 
Subsidiary-wise 1995-96 1996-97 1997-98 

(Prov) 
~ ~ 4 

ECl 27.81 29.65 27.44 

BeCl 27.81 27.14 30.92 

eCl 30.76 32.18 33.20 

NLl 

WCl 

SElC 

MCl 

NEC 

Cil 

SCCl 

CAPTIVE 
COLLIERIES 
(TISCO, 
liSCO & DVC) 

Total 

2 

35.20 

29.01 

53.17 

32.70 

0.82 

237.28 

26.77 

6.08 

270.13 

3 4 

37.01 37.12 

31.23 32.51 

55.30 56.63 

37.36 40.17 

0.75 0.69 

250.62 260.68 

28.73 28.94 

6.28 6.31 

285.63 295.93 

(b) Coal is exported only to Bangladesh, Nepal and 
Bhutan by Coal India Limited. The quantity of coal exported 
by Coal India Limited and export eaming during the last 
three years are as under: 

Year Quantity exported Export earning 
(in' 000 tonnes) 

1995-96 92.0 Rs.14.88 crores 
(including 14.4 lakh US $) 

1996-97 125.5 Rs.22.60 ero,.s 
(including 17.4 lakh US $) 

1997-98 55.8 Rs.12.04 crores 
(Including 3.39 lakh US $) 

Export of coal to Nepal and Bhutan is made in Indian 
Rupees. 

Der ... rvatlon of 881ltema 

532. SHRI ANNASAHED M.K. PATll: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether Small Scale Industry sector is peeved at 
dereservation of the items; 

(b) if so, the details thereof alongwith the 
representations received by the Government from SSI 
Organisations; 

(c) the action taken or proposed to be taken in this 
regard; 

(d) the action taken on the recommendations of Nagar 
Committee to safeguard the interests and promote helathy 
growth of Small Scale Industry Sector; and 
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(e) the steps taken 01' proposed to be taken by the 
Government to deal with the problems of sickness of SSI? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Recommendations of the Abid Hussian 
committee including the issue of dereservation were 
discussed in detail at the meeting of 551 Board held on 
30th August, 1997 and as a follow up on the decision taken 
thereat, State Governments and serveral 551 associations 
were asked to express their opinion specifically on 
derpservation of certain identified items. While some of the 
551 associations have opposed dereservation in general. 
some of them have also supported the recommendation for 
dereservation. 

(c) Un the advice of the Advisory Committee 011 
Reservation, Government has decided to go in for 
dereservation only in a phased manner after careful 
consideration and keeping in view the overall Interest'ot 
smaH scale sector. 

(d) Govemment is not aware 01 any Committee In the 
name and style of Nagar Committee to safeguard the 
interests and growth of the small scale sector. 

In order to promote helathy growth of the 551 sector. 
Government implements several policies and programmes 
specifically designed for the benef~ of the Sector These 
include policy measures lor reservation ot items tor 
exclusive manufacture inthe Small Scale Sector, pnce and 
purchase preference tor 551 products in Government 
procurement, fiscal concessions in the form of excise relief 
and Government assisted schemes for Infrastructure 
development, technology upgradation and modernISation 
and promotion 01 the entrepreneurship. 

(e) Reserve Bank of India nad applonted the Nayak 
Committee to examine the adequacy 01 institutional credit 
and allied issues in 551 sector. The Committee looked Into. 
Inter-alia, the aspects of Sickness In the 551 sector and 
indentified various factors, internal as well as external 
responsible for sickness. Based on the recommendallons 
of this Committee, Reserve Bank 01 India hu advised 
banks on modified definition of sick SSI units, reduced rate 
of interest for rehabilitation, prompt viability studies/nurSing 
programme of identified sick units, setting up of cells at 
Important regional centres and Head Office to deal with 
sick industrial units and provision of expert staff, including 
technical personnel to look into technical upectl. State 
Level Inter-Institutional Committee exist under· the 
Chairmanship of Secretary (Industriel) of the State 
Government for revival of sick unitl. 

Free Porta 

533. SHRI MANIKRAO HODLVA GAVIT : Will the 
MinISter of COMMERCE be pleased to state 

(a' whether the Government propole to set ~ some 
Iree ports in India; 

(b) if 10, details thereof alongwlth the .It ... elected; 

(c) the fundi allocated for the purpose; 

(d) the time by which the free port. aralikelyto ba .at· 
up; and 

(a) tha mannar in which it is likaly to halp tha Indian 
EcOl100nY? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) (a) to (a) Tha Advilory 
Committae set up under the Chairmanship of Shrl Raunaq 
Singh, Industrialist. to examine the da.irability and feasibility 
of establishing a Free Port in India had submitted Its report 
on the subject. The report has been examined and the 
Government has asked Indian Instituta of Foreign Trade to 
draw up an implementation model including likely changes 
in laws & rules, administratIVe framework and lllao various 
liscal measures to enable the Government to take a policy 
decision 

{Translation] 

Iterna Purcha .. d for COlli Comp.nle. 

534 SHRI RAM TAHAL CHOUDHARY Will the 
Minister 01 COAL be pleased to state 

• (a) the items purchased from H.E.C for various coal 
companies during the last three yaars and valua tharaof. 
l1em-wise. 

(b) whether the Govarnment are awaTe that the items 
manufactured by the H E C are baing purchasadfrom the 
prIVate sector instead 01 H,E.C directly: and 

(c) if so. the details thereof and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DIUP RAY) : (a) The Items purch .. ed from 
MIs. H. E.C by Coallnd18 Limitad and Slngaranl Collieries 
Company Limited during thelalt thrae years are .. under 

Coal India Limited 

Vear Equipmant Nos. Tolal 
Value 
(Rs .n lakhe) 

2 3 4 

1995-96 Other. items 2SS.45 

1996·97 5 M3 Rope .hoval 17 4605,00 
250 mm Drill 3 370.50 
Other. 6965.25 

1997-98 5 M3 Rope shovel 13 344500 
Others 2308.55 
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2 3 4 

Singareni CoU.rlN Company Ltd. 

1995-96 Centre Lathe. 31.09 
LC-10OU4M 

1996-97 Othe,. 66.45 

1997-98 5 CUM Rope shovel 2 530.00 

Othe,. 21.76 

(b) and (c) As regard proprietary ltel1l8 like shoveis, 
drills etc. Items which have established statiltactory 
performance record are being procured from H.E.C. Critical 
spares for shovels and drills .upplied by H.E.C. are 
purchased from H. E. C. As per the established procedure 
for procurement of equipment/items, enquries are 
advertised and the sources Isuppliers are selected 
depending on the technical acceptablity of their offers, 
competitive pric •• and performance of similar equipment 
supplied earlier. 

(English] 

R.vlva' of Export. 

535. SHRI SUSHILKUMAR SHINDE Will the Minister 
of COMMERCE b. pleased 10 stale: 

(a) whether the Government have evolved a new 
slrategy for revival of exports, including WTO related 
maners; 

(b) if so, how far exports have suffered a decline 
during 1996-97 and 1997-98 and the details 01 the new 
slrategy; and 

(c) the main thru.t are .. for the export strategy and the 
WTO related matte,. covered thereby? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) The Ministry has prepared 
a Medium Term Strategy to accelerate the growth 01 
exports. 

(b) and (c) As per the CGCI IS provisional estimates, 
the value of export. have increased from US$ 33106 
million in 1996-97 to US$ 33980 million in 1997-98. The 
new strat-vy cov.rs .ectoral .nd dlractlonal aspects for 

• achieving a t.rget.d export level of US $ 90-100 billion by 
I m2002 and to achieve1% sh.re in world exports. The 
.trategy .ddr ..... WiQ issues such as market access, 
non tariff barrier., etc. to ,mprove India's export advantage. 

he Sectoralstr.tegy discu.sesaector sepcific issues and 
suggest. measur •• to improve trade in these sectors. The 

iraction.1 str.tegy suggests a spec,al focus upon the 
merging market. In Africa, Latin America and CIS 
ountrie •. 

Export of Induatrial Production 

536. SHRI G. GANGA REDDY: Will the Minister of 
COMMERCE be ple .. ed to state: 

(a) the target fixed forthe growth of industrial production 
and export during 1996-97 and 1997-98; 

(b) whether achievements have been made as per 
target fixed; 

(c) if so, the details in this regard; and 

(d) if not, the steps taken or proposed to be taken by 
the Government to boost the exports? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE): (a) to (c) The target rate of 
growth of industrial production for 1996-97 was 6.8"0 
Ministry of Industry have informed that no such target was 
fixed for 1997-98. The target rate of growth of industrial 
production for 1996-97 has been achieved as actual 
industrial growth rate during the year 1996-97 was 7.1%. 
The overall indusnal growth rate during the year1997-98 
was 4.2" •. A target growth of 20"0 in US $ terms and 18% 
in US $ terms was envisaged for exports during 1996-97 
and 1997-98 respectively. The export targets fixed could 
only be partially achieved during the years 1996-97and 
1997-98. As per the provisional data of DGCI&S, the 
growth rates achieved in dollar terms were 4.01% and 
2.64% and in Rupee terms 10.39"0 and 7.45% during 
1996-97 and 1997-98 respectively. 

(d) Export performance is influenced inter-alia by 
international market conditions, infrastructure facilities and 
policy framework. Exprot promotion measures are 
continuously being taken by Government through changes 
in policies and procedures for providing environment, 
involvement of States in export promotion and consultation 
with Trade and Industry. Some of the racent step taken 
in this regard include modification in DEPB rates, 
announcing of DEPB rates for about 300 new export items, 
preparing a medium term strategy for growth of exprots, 
launching of Focus LAS Scheme and strengthening 
incentive schemes. 

Revenuee from St.tes 

537. SHRI RATILAL KALIDAS VARMA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have earned revenue 
from various districts of Gujarat and other States of the 
country through various sources like Income Tax, Excise 
Duty, Customs Duty, Small Savings and such other various 
sources from 1995 to 1998 till date, year -wise; 

(b) the amount of Tax Collected from each source 
during the above period; and 

(c) the amount given backto Gujarat and other State. 
during the above period? 



163 Written Answers MAY 29.1998 to QUNtion. 164 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE(BANKING,REVENUE AND INSURANCE) (SHRt 
KADAMBUR M.R JANARTHANAN) . (a) and (b) Data for 
these pruposes are not maintained m"ltrict·wise The lolal 

Vear Incornetax Central EXCISe 
(including cor· 
poration tax) 
Gurarat Other Gujarat Other 

States (Including Slales 
UTs) 

1995·96 1953.48 30120.52 505260 3551278 

1996-97 1915.33 34885.67 601148 3890614 

1997·98 1846.92 35138.08 714260 4063907 
(Provisional) 

ec) the amount given to GUlarat vis·a,vls other slates 
as share of Central Taxes and the long term loans on 
account of net small saving collections during the last three 
years are as under . 

Year Share of Central Taxes Loan on account of 
net Imall savings 

Gujarat Other Guiaral Other 
States Slates -------. -

( 
1995.'~6 113956 2812665 838 56 7333.28 

1996·97 1359.54 3374790 76033 8246.60 

1997·98 1704.25 4185796 122624 1231360 

{Translation} 

Regional Rural BanD 

538. SHRI BACHI SINGH RAWAT 'BACHDA' Wililhe 
Minister of FINANCE be plealed to state' 

(a) whether any decision has been taken 10 bring 
Regional Run~1 Banks al par with Nationalised Banka In lhe 
country; 

(b) if so, the detaill thereof; 

(c) whether the employe .. of Regional Rural Banks 
have been demanding 10 bring Iheir pay .cafe at par with 
pay scales of Nalionalieed Banks from lime to time and 

(d) if '0. the reaction of the Government Iherelo? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRV OF 

revenue, collected by the Union Government through 
Income Tax (including Corporation tax), Excise and 
Customs duti .. and also small saving collection. during 
the I .. t three year. in Gujarat via-a vis other States are .. 
under: 

(Rs in cror .. ) 

Customs Small Savings 
Collection 

GUlarat Other Gujarst Other S;at .. 
(including States 
UTI) 

4763.26 30733 47 1060.58 8676.75 

667169 3621127 982.47 11362.83 

6211 56 34030.53 182575 ln30 58 

FINANCE (BANKING, REVENUE AND INSURANCE 
(SHRIK.lDAMBURM R JANARTHANAN)' (a) to (d) The 
pay and allowances of Ihe employ ... of the Reglona 
Rural Banks (RRBs) are to be delermtned by Governmen' 
under sectIOn 17(1) of the Regtonal Rural Banka Act, 1976 
Such determtnallOn was 1 .. 1 carried out by an order dale: 
22 02 1991, pursuanlto the award of Ihe NallOnallndu.I"a 
Trtbunal (NIT) which was .el up .. per the directions of the 
Supreme Court In a Writ Pelition. A wage rev.1OtI has bee' 
earned out In lhe commercial bankl following the SIXl' 
Bipartite Agreement between the Indian Banka Aaaoclatro' I 
and the Employeea' UnionalOthcers' AalOCiallOn6 " 
February. , 995 and June. 1995 respectIVely The efT1)loyeel 
of RRB. have demanded a .milar wage revlllOn HOW8\'e' 
most at the RRBs have he.vy accumulated Ioue. In or:1e' 
10 have a package thaI will reconcile Ihe I1lere.t. of I"e 
employee •. the chent. and the ",.'''utIOM themselves ~,( 
Reserve Bank of India, (RBI), on the advlceot Governme·· 
appOInted a Commmee 10 rMke recorTWnendaIIOIIS:: " 
Government on lhe iaaue The Commm.. ha, Slr:1 
submrtted '" report A hnal dec:lllOn on the Report WI!: ~I j 
laken by .he Government In theltght of the e.aminll.v" :' ,j 
the said repon by RBI '~ 

Dumplng~. 

539. SHRI SANDIPANTHORAT; Willi he MinlSleI 
of COMMERCE be pIeued 10 1Ia18: 

(a) whether lhe Government have taken 8/1\ 
steps 10 bring more Iraneparency In dumping laW 

(b) " eo, delalllihereof aJongwtth chang8I cameO 
out racantty; ~.~ 

(e) the effects of the .. chang .. : and 

(d) the pr8Hnl poaition In regard to InCidence rJ 
dUmping and action takan thereon? 
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THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNAHEGDE): (a)to(c) The provlalona of Anti-
dumping law. in India wHh regard to exchange of 
information, di.clo.er, oral hearing, etc. make the 
inve.tigldlona tran~arent .ubject to the provision. of 
confidentiality. Further, the not.lcation. Rued by the 
Designated Authority are detailed and touch upon all 
aspect. of thelnveatlgationa. Therefore, there ia no apecllic 
propoeal for bringing about any change. In thil regard. 

(d) Th. data. of cue. where prellmlnaryllinal findinga 
have been announced are given in the Statement attached. .. ,."..", 

A. C .... whe,. o.finltive (Final) Anti OufTJ'lng Outifls 
recommend.cJ 

Product CountryliM Range of Duty 
Recommended 
(Ra. per Unit) 

2 :J ~ 

1. PVC R .. in· Brazil 20361MT 
M.xico 16191MT 
Korea RP 12531MT 
USA 504IMT 

2 BlSphenol-A·· Japan 7477/MT 

3. Potuel\rn Permanganat.China PR 59921MT 

4. Isobutyl Benz.n. S China PR 106341MT 

5 3,4,5 Trim.thoxy 
Benza~hyde(~BA) China PR 237/Kg. 

6. Theophylline Caffeine China PR 108lKg. 
101/Kg. 

'7 Acrylonitrile Butadiene Japan 19306IMT 
Rubber(NBR) 

8. Bisphenol-A Brazil 102631MT 
RUllia 125591MT 

9. Sodium F.rrocy.nld. China PR 163581MTto 
20287/MT 

10. Dead Burnt M.gn .... Chin. PR 13331MTto 
(OBM) 19251MT 

11. Low Carbon F.rro RUII. 10900 to 
Chrom. (LCFC) Kazakhltan 18600IMT 

18500lMT 

2 8-Hydroxyquinolin. China PR 1831Kgto 
206lKg 

3. Bilph.nol-A USA 10,ooOlMT 

4. Acrylonitrile But.diene Germany 132551MT 
Rubber(NBR) KoreaRP 83161MT 

Ii. Acrylic Fit" .. USA. 6.30 to 
Korea RP Th.lland 42.93 per kg. 

2 3 

18. Catalyata Denmark 

17. Graphit. Electrode •••• 

18. Ne.print USA, 
Canda, 
RUllia 

4 

21.24-192.01 
per Hr. 

5517-30997/MT 

R.fer.nce 
price 
22958-26696IMT 

19. PTA Thailand, 1130-33751MT 
Korea, RP, 
Indonesia 

20. Vitamin-C China PR, 27.59-61 par kg. 
Japan 

Duti.. racommended 10 be dilCOfltinu.td on 23.12.1997 
.... rrwvi_. .. Increued to 8434IMT .fter !Wi_ . 

S Increased 10 12465IMT .flllr ravi_. 
USA, China, Spain,ltIIIy, Gennany, Balglwn, Aullri., FIMCe. 

B. Cases recomm.nded for provisional duties and 
inveatigation in ProgrMs 

Product Country/iM Recornm- Ouantumof 
endation Duty Recom-
date mended 

1 . MagnMium ChinaPR 06.02.98 27509lMT 

2. M.tallurgical ChinaPR 20.03.98 18001MT 
Cok. 

3. Polystyrene Kor.a RP, 12.05.98 Nil to 113881 
Japan, Taiwan MT 
Malaysia 

E.rnlngs of ... han.dl Coalfield 

540. SHRI AJIT JOGI: Will the Minister of COAL be 
pleased to state: 

(a) the total revenue earned by Mahanadi Coalfield 
during each of the last three years; 

(b) whether the Government propose to expand the 
activities of the above Coalfield; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI OILiP RAY): (a> Thetotalrev.nue eamedby 
Mah.nadi Coalfields Limited (MCl) during tha last three 
years is given below: 

(Ra. in croras> 

1996-97 1995-96 1994-96 

1014.46 1081.94 810.12 
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(b) y .. , Sir. 

(c) Th. actual production of coal In MCl In 1996·97 
wu 37.368 million tonn ... Th. t.ntatlv. targ.tl 01 coal 
production of the company In 1997·98 and 2001-02, the 
terminal year or the Ninth Plan ar.39.50 milliontonn.land 
47.20 MIa. r .. pec:tiv.ly. Pr ... ntly MCl Ia having flv. 
ongoing co.1 projects with. caplt., outlay of Rs. 865.02 
cror .. with a total capacity of 20.1 0 million tonnes p.r y .. r. 
Mor.over, advance action ICh.mes have b.en sanction.d 
for six more coal projects or MCl with a total capacity of 
20.35 miHlon tonne. p.r y.ar. 

Anti Dumping Law 

541. SHRI MOHAN SINGH: Will the Minister of 
COMMERCE be pl.as.d to Itate: 

(a) whether anti· dumping law has been strictly imposed 
in Europe and Am.rica on the import of rice and cotton 
cloth; 

(b) if .0, the quantity of Basrnati rice and conon cloth 
.xported toth •• bove countries during each of the last two 
years; .nd 

(c) the ext.nt to which Indian exprot IS likely to be 
att.cted by this law and the steps taken by the Government 
to save Indian export? 

THE MINISTER OF CO~MERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Anti- dumping investigation 
against export of unbleached cotton fabrics from India had 
been inltiat.d by the European CommiSSion and a 
provi8ional duty ranging from 4.9% to 16.9'". has been 
recommended. No anti-dumping cue has been Initiated 
against export of basrnati rice. 

(b) Export of Cotton grey fabric to European 
Commission: 

Year 

1996 

1997 

Quantity 
(in million kg.) 

46.50 

44.38 

Value 
(in Rs. crores) 

696.28 

699.09 

(c) The Anti·dumping duty. if imposed. may have 
adverse effect on Indian exports. The Government has 
taken the maner up with the Europen Commiesion 
authorities through the EmballY of India at Brussela, while 
the Cotton T extilas Export Promotion Council (TEXPROCIL) 
is depending the case on behalf of the exporters 01 cotton 
textUes. 

StOWing Excl .. Duty 

542. SHR KANTILAl BHURIA : Will the Minister of 
COAL be pleased to state: 

(a) wh.th.r the coal companies run by the Central 

Government .... required to pay .towlng ExcIH Duty at the 
rate or Re. 3.50 par tonne to the State Govem"*" for 
extraction of coal In Madhya PradNh; 

(b) If eo, whether the amount under the above head Ie 
depOlIt.d with the Controll.r of coal, Calcutta for 
implementlon of "lfare programme; 

(c) whether the aald amount is being provided to 
Stat.s prop.rly for the purpo •• ; 

(d) If ao, the amount provided to eaoh State during the 
lut thr.e yea,.; .nd 

(.) If nOl, the r ... on. for not providing tha above 
amount to the Statu? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (.) .nd (b) An axci8. duty ia 
levied .nd collected by the Coal Companlu .nd dapoelted 
with the Coal Controller on all coal raiaed and d .. patched 
and on .U coka manuf.ctured and daap.tched from the 
colHariN in India under the Co.1 Mine. (Conservation and 
D.v.lopment) Act, 1974. The pre.ent rart. Ie AI. 4.25 par 
tonna for coking coal.nd Re.3.50 p.rtonnefor non-coklng 
coal. No axe.e duty • required to ba p.id to the Stat. 
Government for extr.ction of co.l. 

(c) In .ccordance with the provlaion. of Section " of 
the Coal Mine. (Cona.rvation & Dev.lopment) Act,1974 
the duty ofaxcia. levi«l and collected Ie to be dlaburaed 
by tha Central Government to the ownars, agent. or 
managers of coal min •• or to any other p.raon for ona or 
more 01 the following purpoae.; namely: 

(i) Conservation at co. I and developmant of coal 
mine.; 

(ii) grant of .towing materiall and other ualatance 
for stowing operations; 

(iii) .xecution or atowlng and other operations for the 
lafaty in coal mlnea or conaervatlon of coal; 

(iv) pro.ecution 01 r •••• rch work connected with 
conaerv.tion and utili8ation or coal; and 

(v) any other purpoee connected with the conurvation 
of coal or development of coal mtn .. , or 
tranaport.tlon, dlltributlon or utiIIHtlon of coal. 

(d) to (.) Do not .rlaa, in view of 'c' above. 

TuRellef 

543. SHRI AMAR PAl SINGH: Will the Mlniater of 
FINANCE be pleued to atate: 

(.) what her the Govafnment propoee to give tax ralill 
to encourage the entrepreneurs who are running their 
induatrlee on prlv.te power production; 
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(b) whether there i. any scheme with the Government 
to encourage private power production; and 

(c) if '0, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE ( BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) 
Government'. reepon •• In this reg.rd will be contained in 
the annual budget proposall. 

(b) and (c) In view of the above, an.wers to part, (a) 
(b) and (c) do not arise. 

[£nglish} 

Coneumptlon of Coal In Thermal Power Statlone 

544. SHRI ASHOK PRADHAN : Will the Minister of 
COAL be pieased to .tate: 

(a) the annual consumption of coal in thermal power 
stations of Uttar Pradesh State Electricity Board, statlon-
wise: 

(b) the quantum of coal supplied to these power 
stations during each of the last three years, till date, 
station-WIse: 

(c) the .stimated shortage in coal supply noticed in 
these stations during the above period: and 

(d) the ,tap, being taken by the Government to supply 
the required quantity of coal to the said power stations of 
unar Pradesh State Electricity Board? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) (a) According to the data 
furnished by Central Electricity Authority, consumption of 
coal of power station. of UPSEB during the year 1997-98 
IS as follows: 

(In '000 tonnes) 

Name 01 Power House Annual Consumption 
during 1997-98 

1. Anpara 7954 

2. Harduaganj 646 

3.0bra 3481 

4. Panki 729 

5. Paricha 556 

6. Tanda 889 

Total 14225 

(b) The quantum of coal suppH.d to UPSEB power 
hous .. during each of the last three yeara are as follow.: 

(In '000 tQnnu) 

Power Station Coal suJ:!J:!~ during 
1997·98 1996·97 1995·96 
(Prov.) 

Harduaganj 917 772 917 

Panki a23 676 633 

Obra 4084 3428 4063 

Anpara 8039 8201 7770 

Tanda 1282 1058 9a9 

Paricha 718 574 331 

Total 15863 14609 14703 

(c) & (d) The materlallsation of suppUu againat 
linkages to UPSEBduring the year 1997·98, 1996·97 and 
1995·96 were 96%, 107% and 98% respectively. The less 
supplies were on account of supplies being regulated 
against payment and also restriction imposed by UPSEB 
in respect of Harduaganj, Tanda and Pinki power Stations. 

Coal supplies to Power Sector is accorded highest 
priority. Supply of coal to power sector is monitored regularly 
by an inter· ministerial group. Appropriate corrective action 
is taken to step up coal supplies wherever necessary. 

Financial Allocation to NEHHDC 

545. SHAI NRIPEN GOSWAMI : Will the Minister of 
TEXTILES be pleased to state: 

(a) the allocation of funds to the North Eastern 
Handicrtts and Handlooms Development Corporation 
Ltd.(NEHHDC) during the last three years and proposed to 
be allocated during the Ninth Plan; and 

(b) the details of achievements made by the NEHHDC 
during the last three years? 

THE MINISTEA OF TEXTILES (SHAI KASHI AAM 
RANA) : (a) The sum of Rs. 240.00 lakhs (Rs.80.00 lakhs 
each every year) have been allocatetd to the North Eastern 
Handicrafts & Handlooms Development Corporation 
Ltd.(NEHHDC)during the last three years. During the 9th 
Plan period, the amount to the tune of As. 570.00 lalehs 
have been proposed to be allocated to the said corporation. 

(b) The details of achievement made by the North 
Eastern Handicrafts & Handloom Development Corporation 
Ltd.(NEHHDC) during the last three years include: holding 
of 109 exhibitions in various parts of the country; 
participation in various fairslfestival including Indian 
Handicrafts and Gifts Fair, National Handloom Expo's, 
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India Intemational Trade Fair and North Eut Craft Fair, 
etc.; buides, the five emporiu or the Corporation located 
at ChMnai. Calcutta, Bangatore. Guwahati and ShlRong 
did their uaual marketing operation. 

Price of Rubber 

546. PROF, P.J. KURIEN: 
SHAI N.N. KRISHNA DAS: 
SHRI P.C. THOM~.s: 

WMI the Minister of COMMERCE be pleased to state: 

(a) whether the price of Natural Rubber has steeply 
gone down; 

(b) If so, the price of Natural Rubber during the last 
thr .. yearl, month-wiae; and 

(c) whether any steps have b .. n taken to help the 
farmers 01 Natural Rubber who are in great distress? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Yes, Sir. 

(b) A statement showing domestic and international 
price or Natural Rubberforthelaatthr .. years is enclosed 

(c) In order to arrest the declining trend in the price 01 
Natural Rubber (NR), the State Trading Corporation, on 
the directions of the Central Government have procured 
9596 Mra of Natural Rubber from the domestic market 
during 1997-98. To further improve the price situation of 
NR In the domestic market; the Government have recently 
directed the STC to procure additional 20,000 MTI qf 
Natural Rubber from the market. A ItUdy into the cost of 
production or NR has alao been undertaken for revising the 
Benchmark price of Natural Rubber. 

Price. of Rubber 

(Ra.lQuintal) 

Month India (RSS-4) International (RSS·3) 

2 3 1_ 
January 4273 4987 
February 4673 5388 
March 5195 S565 
AprH 5441 S640 
May 8047 5275 
June 6171 4759 
July 5231 4154 
Aup 4295 .tOO6 
September 4197 4370 
October 46N 4788 
November 4925 5498 
o.c.mber S6N 5503 

1 

1811 
January 
February 
March 
AprIl 
May 
June 
July 
August 
September 
October 
November 
December 

1997 
January 
February 
March 
April 
May 
June 
July 
August 
September 
October 
November 
December ,_ 
January 
February 
March 
April 

2 

5587 
5249 
S007 
5005 
5252 
5386 
5121 
5033 
SOlO 
5121 
4897 
4752 

4700 
4286 
4199 
3979 
4483 
4224 
3937 
4298 
3892 
3495 
3389 
2970 

2890 
2700 
2700 
2663 

3 

5327 
S488 
5182 
4790 
4929 
4911 
4537 
4409 
4440 
4238 
4467 
4406 

4327 
4305 
4343 
4086 
3920 
3933 
3314 
3256 
3127 
3091 
3026 
2837 

2426 
2963 
2867 
2988 
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Regulatory AUlhorlty to 0 ... _ FlMndIII Reforme 

547. SHRIK.S. RAO : Will the Mlnitterol FINANCE be 
pleued to atate: 

(e) whether there .. any praponl under conaiderillion 
of the Government for HUIng up of an autonolTlOUll new 
regulatory authority to ove,... the implement8t1on 01 
financial HC10r r"orma; 

(b) if ao, the data .. of the functlonato tt ... Igned 10 
the propoaed regula10ry authority IndictIIlng int.,-aM the 
nec.lity and the reMOnS fOf aettlng up or auch an 
authortty; and 

(c) thetm. by which the propoeed regulatory authority 
ia Iketv to be a .. up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R JANARTHANAN): (a) NOluch 
propoealle under conetderlllion at preeenI. 

(b) and (el 00 noIlriee. 
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8cheme to Promote IOIIIdI 

548. SHRI V.M. SUDHEERAN : Will the Minister of 
INDUSTRY be pleued to .tate : 

(a) whether Government have ch.nc.d out any epeeial 
.cheme to promote Khadi u part of the Golden Jubilee 
C.I_mIon of India '. Independence; and 

(b) if .0, the dataiis thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) To commemorate the Golden Jubilee 
Celebratione of Independenc. the Governm.nt of India 
announc.d a epeeial rebate on Khadi .al .. for the period 
up 10 141h Auguat. 1998. In addition. the Khadi & Vinage 
Induatri •• Commis.ion hal taken the following m.asure. 
during the period 10 popularise Ihe Khadi & Village 
Induatries programm ... 

(i) KVIC participated in the Republic Day parade 
held at New Delhi on 26.1.98 wnh it. flol 
repra •• nting the aclivitie. being impl.mented by 
Ihe KVIC in rural areas for 81rengthening Ihe 
rural economy . 

(ii) An exhibition of Indian handicrafts and machinery 
was jointly organised by KVIC and Ihe High 
Commiuion of India at Accra. Ghanalo marklhe 
50th anniversary of India's Independence. 

aan by EuropNn Union on Import of Marine 
product. 

549. sHRI RANJIB BISWAL : 
SHRI T. GOVIND.l'.N 

Will the Minisler of COMMERCE be pleased 10 slale: 

(a) the date .ine. wh.n the ban ha. been imposed by 
European Union (EU)on import of marine products from 
India; 

(b) the reuon. for imposing ban; 

(c) wh.tharth. Gov.rnment have taken uplhe malter 
withEU; 

(d) if .0. Ihe rauone of EU thereto; 

(.) whalh.r the crla" ari ••• due 10 the ban on export 
of marina product Iik.1y to ba r .. alved; a.,d 

(f) if .0. Ihe .forte mada in this regard along with 
pre.ant status? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) and (b) The European 
Commlaeion vide ita deelsion dat.d 1st August, 1897 
prohlbitad tha import of Indian fish flshary producta based 

on tha finding. of d.ficienci.. with r.gard to the 
infrutructura and hygiena in aoma of the fishery 
establishm.nts u noticed by a team of veterinary .xpert. 
of European Union (EU). In their deci.ion of 1.t 
Augu.t, 1997, the European Commi .. ion have also atated 
that there were not .nough guarante .. of the efficiency of 
the controis carried oul by the Competent Authorlti ... 

(c)Yu, Sir. 

(dl to (f) The Government of India revamped the export 
inspection procedures and -vat.me for ttee inepection and 
monitoring of the fishery product proces.ing unit •. A two 
lier system of insepction of fishery prouct processing units 
with lechnical personnel drawn from CIFT (Central Institute 
for Fishery Technology), MPEDA ( Marine Product. Export 
Development Authority) and EIAa (Export Inspection 
Agencies) was put in place. 

Consequently the European Union vide th.ir decision 
dated 23rd December, 1997 deeided to lift the import ban 
on the import of fish and fi.hery products from the fishery 
product processing unit. conforming to the standards. 
Director, Export Inspection Council, has till now approved 
a total of thirty fishary product proce .. ing units including 
lwo fr.ezer vessels for exporting fish and fiahery products 
lothe European Union andthia hu been communicated to 
European Commission thourgh the office of tha Mission of 
I ndia to European at Bru .. els. Out of the above approvals 
givan by Direclor, EIC , tha European Commis.ion have till 
now notified vid.their notification dated 714188, aliat 0123 
fishery product proc .... ing units who are eligble to export 
fish and fishery products to the member countries of the 
European Union. The rest of the fish product proce .. lng 
units as have already been approved by Director, EIC, aiso 
are likely 10 be notified by the European Commission in due 
course. 

fMw Income Tax p.y.,. 

550. SHRI MADHAVRAO SCINDIA : Will the Minister 
of FINANCE be pleased to state: 

(a) the number of new income-tax payers who have 
come into tax-net as a result of declarations under the 
Voluntary Disclosures of Income Scheme, 1887; and 

(b) the expected annual income tax collections from 
them? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE ( BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
One of the key elements of tha Voluntary Disclosure of 
Income Schema,1997 wu ita confidentiality. Under tha 
Scheme, no person except the Commiaaioner 01 Income 
Tax to whom the declaration was made, was to coma to 
know of such daclaration. Th~refor., the question of 
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linking the decI1iratlona with ret~ma of Income to be fHed by 
auch declaranta In future doea not arlae. In view or thla It 
would not be pouble aIIo to indicate the expected annual 
income tax collectiona from the declarant.. 

tnterMtlonalliOMblry Fund 

551. SHRI RAMKRISHNA BABA PATll : Will the 
Minilter of FINANCE be pleued to atate: 

(a) the Int.mational Mon.tary Fund hu recently said 
that "India n .. da atronger reforms to grow further": 

(b) " ao, the details thereof; and 

(c) the stepa Government propose to take in this 
regard? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yea. Sir. 

(b) In the IMF document titl.d "The World Economic 
Outlook", May 1998 it ha. been ob.erved that to put India 
on a auatainably faster growth path, stronger efforts are 
needed to reduce the large flacal deficit. liberalize foreign 
trade and investment. alleviate infrastructure bonlenecks. 
deregulate domestic product marksts, and reform the 
financial an" .nterprlae aectors. 

(c) The Government ha. affirmed it. commitment to 
broadening and deepening the reform process. The aim IS 
to echieve a GOP growth of 7 to 8 per cent over the next 
five years. 

[T,.".ationJ 

Printing P,....alMlnt. 

552. SHAI THAWAA CHItND GEHLOT Will the 
Minister of FINANCE be pleased to state 

(a) the number of currency note printing presses and 
mints in the country and the capacity thereof. locatlon-
wise; 

(b) the denomination and quantity of currency notes 
printed and coins minted in the.e presses and mint. during 
1995-96,1998-97 and 1997·98; 

(c) the names of mints and printing pres.e. to whom 
order. were given by the Re.eve Bank of India to print/mint 
currency nolea/coin. alongwith their denomination. and 
the rate. at which the currency note. and coins were 
printed and minted; 

(d) ~eth~the ~emrnent have received the currency 
nolesl cOIns prmtecilmlrlted In the foreign countries during 
the above period; and 

(e) if '0, the quantity of currency note. and coin. 

received by the Government or R .. erve Blnk of India from 
,ortegn countries tiH April, 1888 and the namea of countrl .. 
thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The information Ia .. under: 

Name of PreaatMlnt wtth .. 10CId1on AnnUli C.,-=Ity 
(in mIIUon piec .. ) 

(1) Bank Note Pr .... Dena 1875 

(2) Currency Nole Preu. Nuhlk 4000 

(3) India Government Mint. Murnbal 750 

(4) India Government Mint, Calcutta 750 

(5) India Governm.nt Mint. Hyderabad 400 

(6) India Goyernment Mint, Noida 1000 (In one ahlft) 

(7) Shartrya R .. erve Bank Note The .. are under RBI. 
Mudren Ltd., Myaare Their annual capeclty 
(Karnataka). would be 4850 minion 

(8) Shartiya Re.erve Sank 
Note Mudran Ltd. Salboni 
(West S.ngal). 

plecM each. when 
they fully become 
operation a' by end of 
1998. 

(b) The information is u under: 

Notes 

RI. 5 
A •. 10 

As. 20 

R •. 50 

As. 100 

As. 500 

Coins 

05 P 
10 P 
20P 

25 P 
50 P 

Re.1 

Ra.2 

As. 5 

19es-ee 

177 

2743 

61 

1125 

1359 

104 

5569 

1995·96 

26 

23 

24 

240 

146 

198 

464 

337 

1448 

('n million piece.) 

1886·97 1997·98 

2929 3000 

109 189 

823 877 

1190 1375 

59 

5110 5441 

(In mUlion piecH) 

1988·97 1997·98 

4 

41 50.36 

20 8.25 

142 135.56 

287 384.17 

528 527.35 

279 254.55 

280 308,73 

1581 16n.97 
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(c) Note •• RBI placed orde ... a. under: 

(In million pea.) 

R'.100 RI.SOO Coet In US $ 
deno. deno. per 1 000 pcl. 

(a) MI •. GI .. ecke & 785 29.89 
Devrlent ,Germany. 

(b) Francolf Charlel 480 29.89 
Obarthur Flducialre, 
France. 

(c) Brltl.h American Bank 335 29.89 
Note Co" Canada. 

(d) Thomal De la Rue, 1092 23.73 
Singapore. 

(e) Debden Security 273 23.73 
Printing, UK. 

(I) American Bank Note 635 23.73 
CO., USA. 

Total 2000 1600 

Colna· Government imported as under: 

Name 01 the Mint 

(a) Cua De Moneda, 
Mexico. 

Quantity 
Ordered 

Re.1- 700 

(b) Hyundai Corporation. Rs 2· 300 
S Korea. 1000 

(In million pes.) 

Cost in US $ 
per 1000 pes 

14.88 

35.23 

(d) and (e) The details of imported notes/coins received 
Irom abroad as on 11.4.98 were as under: 

Note. Quantlty( in million pieces) Name of countries 
~ ~ ~ 

RI.l00 1092 Singapore 

190 U.K. 

200 USA 

RI. 500 326.5 Germany 

1864 France 

160.0 Canada 

Coin. 

Re.l 537.60 Mexico 

Rs.2 300.00 South Korea 

KVICCent,.. 

553. SHRI JAGDAMBI PRASAD YAOAV : WHlthe 
Mln.ter of INDUSTRY be pleased to stats: 

(a) the details of the centre. opened by Khadl and 
Village I ndultry Comm.sion so far In the country, 81M •• 
wile; 

(b) the total capital outlay of the above Commllslon; 
and 

(c) the 10 .. of revenue during thelaat thrH years and 
the Iteps taken by the Government to minimise the lou? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) A statement indicating the details of the 
trading centres and production-cumtradlng centr .. opened 
by Khadi and Village Industries Comminion (KVIC) upto 
31.3.199711 enclosed. 

(b) The total capital invNtment involved in thNe 
centres u on 31.3.1997 Is as under: 

(Ra in crorN) 

Khadi Village Industries Total 

95.96 7.93 103.89* 

* This amount includes tennsloan and wortdng capital. 

(c) During the last three years i.e. from1994-95 
toI996-97, KVIC'. trading operation on both Khadl & 
Village Industries generated a net profit of Rs.12.58Iakhs. 
The Statement is as under: 

Year Profit Loss Net(·)/(+) 

1994-95 8682120 10302132 (-) 1620012 

1995·96 11971776 11928681 (+) 43095 

1996-97 16222042 13387239 (+) 2834803 

Total 36875938 35618052 (+) 1257886 

In order to avoid loss, KVIC has made and is continuing 
to make efforts for reducing the establishment expenditure 
of the Centres and for enchancing the sales performance 
in order to earn sufficient margin over and above the 
expenditure. 

Statement 

State· wise Statement showing Trading Centres of KVIC 

Andhra Prad .. h 

1. Muslin Sliver Godown, Hyderabad . 

Category 

T 

2. Khadi Gramodyog Bhawan, Vishakhapatnam T 

3. Khadi Gramodyog Bhawan, 
Chikkadapalli, Hyderabad T 
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Category Category 

4. Trading Operation, KMIn_ . T lI8dtlya Pr8deeh 

5. Polyvastra Sliver, Gociown, Hyderabad T 28. Cocoon Purch ... , Bhopal T 

6. PoIyvMtra Trading. Kamool PT 29. Kh3di Gramodyog Bh8Van, Bhopal T 

Al'UMchei P ........ 30 GramshHpa, Bhopal T 

7. Khadi Gramadoyog Bhavan. Itanagar T 31.KhadiTrading.Ja~ur T 

81_ 32. C.S.P. Sehare PT 

8. C.S.P., Saharsha PT 33. Director. KYIC. State Office, Bhopal. 

9. C.S.P .• Hajipur PT Poly action Plan PT 

10. Khadi Gramodyog Bhavan. Patna T llaharuhlra 

11. Muslin Sliver Godown, Patna T 34. Directorate of Conon Supplle. (RM). Mumbai T 

12. Cocoon Purchase, Patna I Ranchi T 35 A. T. Supplie •. Maharuhtra T 

Goa 36. Directorate of Instrumentalion, Mumt.i T 

13. Khadi Gramodyog Bhavan. Goa T 37. Khadi Gramodyog Bh8Van. Mumbai T 

Gu,. .... 38. Director of Wool. Mumbai T 

14. Khadi Gramodyog Bhavan, Ahemadabad T 39. Director. Ponery. KVIC, Mumbai-56 T 

15. Khadi Gramocfyog Bhavan, Aadhanpur T 40. Director. HMPI, KVIC. Mumbal-56 T 

16. Ambar Saranjam Bhandar, Ahmedabad PT 41 Director, Palmgur Industry. Mumbai-56 T 

17. KVIC, State Office, Ahmedabad Unit, 42 Director. Conage Match, KVIC, Mumbai-56 T Pilot Agarbani PT 

HaryllNl 43 Director. NEO I Soap. KVIC, Mumbai-56 T 

18. U.ND.P. Leather Project. Ambala PT 44. Director. Bee keeping. KVlC. Mumbal-56 T 

19. Bhartiya Kutir Charmodyog, Karnal PT 45. Dl'ector. J.B.C.R.I.. Trading, W.,dha T 

J8mmu .. KMhmlr 46. Director. Fibre Indu.try, Mumbai-se T 

20. Trading Operation, Srinagar T 47. T.O.C.S Dahanu PT 

lea,.... 48 CIB Workahop, Dahanu PT 

21. Khadi Gramodyog Bhavan, Bangalore T 49. Directorate of Leathar. KYIC. MufN)a1.56 T 

22. C.S.P. Chitradurga PT SO. Directorate of NCES, KVlC, Mumbai-66 T 

23. Central Vilage Pottery Induatrey, Khanapur PT ...... 
Kera .. 51. K"-di GramodVog Bh8Van. ,,,,,he! T 

24. C.S.P. Kuttur, Tric:hur PT 52. Khadl Production Centre. Imphal ?T 
25. N.M.C. Spare Part. Kuttur, Tric:hur T IIIzoNm 
26. Khadi Gramodyog Bhavan, Ernakulam T 53. Trading Opermian. Aawal PT 
27. ATC. Kannimangala, Tric:hur T 54. Gr8mMh1pla, AizwaI T 
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55. Khadi Gramodyog Shavan, Shillong 

Nag8land 

56. Khadi Trading Regional Office, Kohima 

57. N.M.C. Spare Part., Bhubane.hwar 

58. Khadi Gramodyog Bhavan, Bhubaneshwar 

59. C.S.P. Chowduwar 

60. Central Vaalragar, Bhubane.hwar 

61 Director, KYIC, Bhubane.hwar, 
Charmaahilpa Unit 

Category 

T 

T 

T 

T 

PT 

T 

T 

62 Director, KYIC, State Office, Chandigarh Unit, T 
B .. keeplng Industry 

63. Khadl Gramodyog Bhavan, Barrner 

T .... II JUdu 

s.. Honey Marketing Depot, Tripunithurai 

Trlpurll 

65 Marketing Unit 

UttarP ....... 

66. C.S.P. Rabareny 

67. Haridwari Karrmal, M .. rut 

68. Trading Operation, Pithoragarh 

69 C.S.P. Etah 

70. Khacl Gramoctyog Bhavan, Lucknow 

71. H.B.A. Unit 

72. Marketing Unit 

73. Beekeeping Induatry, Ri.hin.h, Dehradun 

74. Director, Regional Office, Haldwani Unit, 
SpUn" & Ve.ner. Kaahlpur 

T 

T 

T 

T 

PT 

PT 

T 

PT 

T 

T 

T 

75. Bhartiya Kutir Charmodyog Agra 

76. Director Regional Office, 
KVIC Meerut Unit, Charma.hilpa 

n. Director KYlC, State Office, 
Lucknow Unit, Charmaahilpa 

WeatBengal 

78. Khadi Gramodyog Bhavan, KYIC, Calcutta 

79. Khadi Gramodyog Bhavan, Burdwan 

80. MusHn Sliver Godown, CalcuttalMalda 

81. Director, KYIC, State Office, Calcutta, 
Polyvaatra Unit (Six Spl) 

82. Gramshilpa, Darjeellng 

Deihl 

83. Khadi Gramodyog Bhavan, New Delhi 

84. Charmuhilpa, New Delhi 

85. Director, T.C.D.C New Delhi VHlage Oil 

86. Director, T.C.D.C New Delhi P.C.P.1. 

87. Director, T.C.D.C New Delhi Soap 

Oadra Nagar Havell 

88. Khadi Trading Silvasa 

T : Trading 

PT: Produclion-Cum-Trading. 

Revival of Sick Induatrles 

554. SHRI JAYSINHJI CHAUHAN: 
SHRI CHANDRESH PATEL: 
SHRI KRISHNA LAL SHARMA: 

Category 

PT 

T 

T 

T 

T 

T 

PT 

T 

T 

T 

T 

T 

T 

T 

Will the Minister of INDUSTRY be pleased to state: 

(a) the number of the Public and Private Sector 
Industries at present in the country I particularly in Gujarat; 

(b) the state-wise number of industries lying closed 
and the reasons for closer; 

(c) the details of the losses suffered by these 
industries; 

(d) whether the Government have taken any .teps to 
revive the.e sick industries; 
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(e) if so, the details thereof; and 

(f) If not, the reuona therefor? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) Government maintain centralised data for 
Central Public Sector Undertaking which are under 
administrative control of the Central Government. There 
were 243 C.ntral PSUs .. on 31.3.96 of which 2 PSUs 
namely Indian Petro-Chemicals Ltd., (IPCl) and NTC 
(Gujarat) Ltd. are situated in the State of Gujarat, 

(b) to (f) At present no central Govemment enterprises 
located in any State has been closed. T~e losses incurred 
by the Central PSUs including sick industrial PSUs, have 
b .. n indicat.d in Statement No.7B of Volume I of the 
Public Enterprises Survey, 1995-96, which has already 
b .. n laid before the both Houses 01 Parliament on S.S.97. 
The sick Industrial PSUs have been referred to BIFR lor 
formulation of revival Ire habilitation schemes. As on 31 .3.98 
out of 62 PSU. referred to BI FR, 2 PSUs have already been 
revived and in respect of another 19 Central PSUs, BIFA 
have approved the revival schemes which are at different 
stages of implementation. 

{English] 

CBI Ralda on Inconw Tu Offici ... 

SSS. SHRI HARIN PATHAK . Will the Minister of 
FINANCE be pleased to state: 

(a) whether the CBI has conducted raids on Income 
Tax officials in Delhi recently; 

(b) if so, the details thereof; 

(c) the outcome of the raids a10ngwith the details of 
indiscriminate .. sets/documents seized; and 

(d) the action taken or proposed to be taken against 
the officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (d) As 
per Information avilable with Directorate of Incorn. Tax 
(Vigilance) and Chief Commissioner of Income Tax, D.lhi, 
for the period betw .. n 1.4.97 to 26.5.98, two Officiall of 
the Income Tax Department at Delhi are under Investigldlon 
by the CBI. Th. details are given b.low: 

(I) A raid was conducted by eel on the residential 
premi... of an Income Tax Officer of Deihl 
charge on 26.6.97. 

(II) Th. CBI aft.r laying a trap on 12.7.97 detained 
In ~ an Ir~orne Tax Inspector for accepClng 
b,.,. of R •. 1 ,0001-

Det.11s of docum.nt.I •••• t. ..iz.d from the 
ruidentiaVOfflcla1 premis •• of Incom. Tax Offic.r II .. 
followa: 

1. C .. h 33,38,300 

2. DDA flat No. 12128A Kalle';i 10,00,000 

3. Flat at 58, South P.rk Apar1mint 30,00,000 

4. FDRs 6,08,153 

S. NSC. (IVP & KVP) 2,68,000 

6. B.nk Balances 87,000 

7. Investment in .har •• 83,000 

8. Valu. of Hou •• hold good. 2,76,553 
(As per ob .. rvation memo 
d.t.d 27.7.97 in RC 52197 Dll.) 
One diary for the year 1881 

Bu~ abov., Recovery of RI.13,50,OOO from the 
Iock.r located at Alahabad Bank, N.hru Place, AI. 2,60,000 
from locker at Allahabed B.nk, C. R. P.rk and investment 
to the tune of R •. 1,83,000 in Vik •• h P.tr •• 
etc. Similarly. recovery of AI.2,48,800 from the Iock.r. 
located III Punjab Nlilional BMk, Mandakini Enclav •. No 
search was conducted by the CBI In the c ... of Income 
Tax Inspector .nd hence no ... ta/documents wer. 
seized. 

Thelncorne Tax OtfIcer.ndthe Income Tax lnapector 
were placed under 'UIp8O.ion vide order dated 16.7.87 
and 4.8.97 respectively. 

HouaingLOM 

556. SHRI MAHESH KUMAR KANODIA: 

SHRI MOHAMMAD ALI ASHRAF FATUI 

W~I the Miniater of FINANCE b. ple.ad to ltat.: 

(a) th •• Iiglbility criteria for the HouM Building loan 
being sanctionad by the various tinanci81 .... ltutlonl; 

(b) the rat. aI int.reat being charged by theM financial 
institutions, inllitution-wiae; 

(c) whether It II • f.at ..... th •• fln .... 1Mt1M1ona 
do not .anction the loan eMily end" '0, the rMCtion of the 
Government ther.to; and 

(d) whetherIheGcwernmMl •• CGMidertngIoamend 
the procedure for .anctIon of the Houu Building loan 
.0 that middle and weaker c ...... OlIn be banal.ad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKlNciREveNUE AND INSURANCE) (&HRI 
KAOAMBUR M.R. J~RTHANM): (.)to(d) Information 
it being collect.d and will b. laid on the Table 01 the 
Hou ... 
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(T,.".'lon) 

Q~ Aecovered by C .... oma ottlcltll. 

557. SHRI MOHAMMAD ALI ASHRAF FATMI: Will 
the Minleter of FINANCE be pleased to state: 

(a) whetherthe goode recovered are wrongly Htimated 
by the Customs Officials such as less estimation of goode 
of relatives of customs officials and higher estimation of 
the goods of other persona; 

(b) the rules framed by the Government to prevent 
such malpractices and whether any such cases have come 
to the notice of the Government; 

(c) if so, the detalle thereof end the efforta made by the 
Government to prevent .uch malpractices; and 

(d) the number of complaints received in during t,Ie 
lut three years collectorate-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE) (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) The 
Governmem has not noticed any case where goods 
recovered are wrongly esllmated by Customs officials. in 
the form of lower estimation of the goods of relatIVes of 
Customs officials and higher estimation of the goods of 
other persons. Therefore. the need for framing of rules for 
such cases doe. not arise. 

(d) The number of complaints received in this regard. 
it any, during the last three years coHectorate-wise is being 
collected and will be laid on the Table of the House. 

{EnglISh} 

Aalan Economic Crl.l. 

558 SHRI SUB RATA MUKHERJEE 
SHRI BASU DEB ACHARIA 
SHAI SUDHIR GIRl 

Will the Minister of FINANCE be pleased to state 

(a) the Government's reaction to the Asian economic 
CriSIS over the collapse of currencies and commodity 
prICes; 

(b) whether the Government's export to East Asia and 
South East Asia is going to suffer in consequence of the 
crisis; 

(c) If so, the detaile thereof; 

(d) whether criais calle for new thinking in Indian 
economy; and 

(e) if so. the details thersof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The economic and financial crisis which 
erupted in Southeast Asia in July 1997, apread to several 
other economies in Asia and the spillover effect has b.en 
feh throughout the global financial system. The countries 
that became vulnerable to the crisis in the beginning were 
those with potentially unsustainable current account deficits 
and exchangs rates system, fragile financial sector and 
heavy reliance on short term borrowing. This adversely 
affected the confidence of foreign investors in the strength 
of these economies. 

(b) and (c) The Southeast Asian financial criSis will to 
some extent affect the competitiveness of Indian exports in 
respect of items which are of common interesttoS.E. Asia 
and India like textiles and clothing, iron and steel, automotive 
parts. chemicals, machinery and transport equipment. 

(d) and (e) The lessons of the crisis, underscore the 
need to follow macro economic policies which ensure 
sustainable levels of current account deficits and exchange 
rates, adequate supervision of the financial sector with 
limited reliance on short-term foreign borrowings. In India, 
prudent financial sector norms and supervision are already 
in place and the economic fundamentals are reasonably 
strong. 

Consumption of Drugs 

559. SHRI SUDHIR GIRl : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the International Narcotics Control 
Authorities has warned India about the increasing trend of 
the Indian Population on to opiates; 

(b) if so, whether any national survey has been 
conducted to determine the accurate level of drug 
consumption in India; 

(c) if so. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) No, 
Sir. 

(c) and (d) Do not arise. 

Declaration of Movable and Immovable Aeaets 
by Ministers 

560. DR. Y.S. RAJA SEKARA REDDY : Will the 
Minister of PARLIAMENTARY AFFAIRS be pleased to 
state: 

(a) whether one Central Minister unilaterally declared 
details of his properties, bank balance and jewellery to the 
media; 
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(b) If ao. the details thereof; 

(c) whether It ia the policy of hla Govemment to hav. 
auch dec.mion. from a' the Mlniate,.; and 

(d) if ao, the detaIIa thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA): 
(a) to (d) The information ia being collected. 

Sick Textile lima 

561. SHRI RAJVEER SINGH: 
SHRI K.P. NAIDU: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Union Government have received any 
proposal from the Government of Unar Pradesh to take 
over sick textile mills in the State; 

(b) if so, the details thereof and the names of such 
textile mills; 

(c) whether the Government have prepared any 
package for the revival of sick textile mills in various Stales: 

(d) If ao, the detalla thereof. atate-.e; 

(e) the .talla of textile mill which nHd "'al and 
work 'orce employed in the .. mila, State-wlae; 

(f) whether the Govemment prapoee to make any 
claulfication of the .. textile mila to earmarie 8p8C'1c Iterna 
of production k .. ping in view the need of domeetlc trade 
and export; and 

(g) If ao. the detaila thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) No, Sir. 

(b) Does not ariee. 

(e)to (e) Govemnwnt huNt upthe BoMIfor Induatrlal 
and Finane.1 Recon.ructlon (BIFR) to inquire into the 
working of sick induatrial eornpan.a and to prepare and 
sanction. as apprapriate. echernea for revival of mills. 
State-wise details of rehabilitation .:hernee aanc:tloned, 
number of worke,. involved etc, are given in the Statement 
attached. 

(I) No. Sir. 

(g) Does not ariae. 

The State-wise tJ.tails of mUls registered with BIFR. rehabilitation schemes unctioned and number d ...,. involved 
etc. of the mills regiStered with BIFR as ~ 30. ".IIB 

S.No. State 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chandigarh 

5. Dadra Nagar Haveti 

6. Gujarat 

7. Haryana 

8. Kerala 

9. Kamataka 

10. Madhya Pradesh 

11. Maharuhtra 

12 NCT Delhi 

13. O"'a 

14. Punjab 

No. of mills regis-
tered with BIFR 

3 

25 

3 

3 

3 

69 

18 

5 

16 

16 

65 

2 

S 

8 

No. of Workers 
involved 

4 

10418 

1369 

1083 

497 

189 

82254 

7072 

3274 

24319 

28256 

75417 

6820 

12017 

1800 

No of rehabilitation 
Scheme. Sanctioned 

s 

20 

2 

S 

7 

4 

27 

2 

2 

6 

3 

2 

4 
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15. 

16. 

17. 

18. 

2 3 

Rajasthan 18 

Tam~ Nadu 52 

Uttar Pradesh 36 

WestBengel 12 

Total 357 

Land-Cuatoma Po.ta .Iong Meghllllly.-
B.ngl..t.h Border 

4 

7974 

37225 

n864 

29207 

407055 

562. SHRI P.R. KYNDIAH : Will the Minister of 
FINANCE be pleased to state: 

(a) whether some representations are pending with 
the Union Government for setting up of Land-Customs 
Posts along Meghalaya-Bangladesh Border for facilitating 
export of traditional commodities like coal etc.; 

(b) ~ so. the reasons forthe inordinate delay in clearing 
the proposals; 

(c) whether the Government propose to set up Barter 
Trade posts on the lines operating along Indo-Tibetan 
borders for the local populace/traders exchanging wares 
on nominated day bazars; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) Yes. Sir. 

(b) Opening of Land Customs Station by India requires 
corresponding f.cHiti .. on the other side of the border in 
9angaldesh. Ministry of Finance had thus taken up the 
matter with Ministry of External Affairs, who has got in 
touch with Bangladesh. Bangladesh's response in still 
awaited 

(c) No Sir There is no proposalto set-up Barter-Trade 
Posts on Indo-Bangladesh Borders. 

(d) In view of (c) above, does not arise. 

F.alln Pepper PnON 

563. SHRI P SANKARAN : Will the Minister of 
COMMERCE be pleued to state: 

(a) whether the Government are aware that the new 
export policy of Government has resulted drastic fall in 
pepper price in domaatic market; and . 

(b) If so, the step Government propOl8 totaketo boost 
the Pepper price for the benefit of Pepper growers? 

5 6 

4 

18 5 

7 3 

104 22 

THE MINISTER OF COMMERCE 
RAMAKRISHNA HEGDE) : (a) No, Sir. 

(b) Does nol arise. 

Foreign Aided Project. 

(SHRI 

564. SHRI A. SAMBAS IVA RAO : Will the Minister of 
FINANCE be pleased to state: 

(a) the tolal number of foreign aided projects being 
implemented in Andhra Pradesh at present; 

(b) the total amount spent so far on these projects; 

(c) the extent to which these projects are lagging 
behind the time schedule; and 

(d) the steps taken or proposed to be taken by the 
Union Government as well as by the State Government to 
complete these projects at the earliest? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) At presentthere are twenty five externally 
aided projects being implemented in the State of Andhra 
Pradesh. The total amount spent on these projects so far 
is Rs. 3204.69 crore. While there have been slippages in 
some of these projects. the overall performance of externally 
aided projects in Andhra Pradesh is satisfactory. 

(d) The Union Government has taken several steps to 
improve utilisation of foreign aid, such as release of 100% 
external assistance as Additional Central Assistance 
(ACA) to the State in all sectors, release of advance ACA 
in the beginning of financial year, intensified monitoring of 
projects through quarterly reviews by the Department of 
Economic Affairs, setting up of a project Management Unit 
in the Department of Economic Affairs as well as 
appointment of a Nodal Officerforthe state. An external aid 
monitoring information system to strengthen external 
Portfolio management is being implemented in the 
Department of Economic Affairs and select StateslCentral 
Ministries. Andhra Pradesh is one of the nine select state 
in this project. 

At the state level, the performance of externally aided 
projects is being reviewed at the level of Chief Ministerl 
Chief Secretary on a regular basis. A Project Management 
Unit has also been set up In the State Finance Department 
for monitoring externally aided projects. 
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Vyapa.nk 

S6S. SHRI JANG BAHADUR SINGH PATEL: WHlthe 
Minister of FINANCE be pl .... d to ref.r to the anewer 
giv.n to Unstarred Qu.stion No. S72 dated 21.11.1997 
r.garding "Vy.ya Bank Umited" and .tate: 

(al wh.th.r the information has sine. b •• n collect.d; 

(b) if '0, details th.red and the reaction 01 the 
Gov.rnment thareto; and 

(c) if not, the r ... ons ther.for and the time by which 
the information is 1ik.1y to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) . (a) 
Y.s. Sir. 

Cb) The PunJab. Stnd Bank h .. report ad that all the 
thraa bank offlcla.. Involv.d wera auapandad and 
aubaaquantly the auepenalona were revoked. Two offlcera 
involv.d wera tatar tranafarred and departmental action 
takan against tham for abaentaalem resultng In tarminationl 
rernoval 'rom aervicaa. Action against tha third dflclal who 
II a clerk was kapt in abeyance al per tha Bipartite 
Settlament. Tha Metropolitan Magistrata vida hie order 
dated 16.7.1997 had acqulted all the accUled in criminal 
c .. a filed by the police. 

RBI has reportadthe detal. cA cue of traude involving 
issue of cheque books and p ... lng of forged cheques in 
D.lhiIN.w Delhi branches of Vyaya Bank. The datails are 
given in the Staternent encloMd. Failure to observe laid 
down systems and procedures and pracautiona 40r the 
issue! late custodylpayment of chequa books and draft. 
led to the traude in Vyaya Bank. 

(c) Does not arin. 

, 
Details of fradus in issue of cheque books and passIng of forged cheques in Delhi &.nella at ~SY. Bank Ltd. 

SI.No. Name of the Amount No. of officials 
Branch involved involved 

2 3 4 

1. Connaught Place AI.1 Iakha 3 Officials 

2. Karol Bagh AI.4.40 Iakhs 2 officials 

Date of issue 
of chargeshaet 

5 

16.1 1995 

16101996 

Departmental 
action tllken 

6 

Detalll of police 
c .... if any 

7 

One increment withheld Police daclinad to 
from lalary of uch dficial. regilter a c .. e 

One InCrement withheld 
from lalary of aach dfiCial. 

Investlglllion has 
been con.,leled by 
tha poIica and 
chargMhMt 
fllad in court 

3. Karol Bagh AI. 2.90,500 One clerk directly 5. 11 1996 to The clerk was .uspended Polic. invNtlgation 
involved 5 offICers clerk and and later reNtatad. Ie WI progr .... 
for tapa.s for 26 10 1996 to Departmental action against 
issue of cheque others hm is in prograaa. Six officafa 
books and PUling 
forged cheques 
2 offica,. tor 
.uparviolry Iapeu 

4. Chandni Chowk AI. 80.000 OnaOfficer 

Setting up 'nduetrl .. In J(arruQu lind Maharuht,. 

566. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of INDUSTRY b. plaued to atata: 

la) the details of the induatrial unita in tha cantr. or 
c.ntrally sponaorad lactora .. up In the StIIIea of l<Mnat. 
"Ind Mahara.htra during .ach of tha last thr .. y.a,.; and 

have been awarded pun.h-
ment of withholding one 
incramenl and one officer 
hes been iaauad lefter of 
cautIOn. 

5.3.1997 Awarded puniahment of Pofice investigatIOn 
withholding one IncNmant Ie in progr ... 

(b) the invastment mada th.rein during the above 
parlod? 

THE MINISTER OF INDUSTRY (SHRI SIKANOER 
BAKHT) : Ca) and (b) No new Cemrellndustrlal unitt hlV' 
been eat up in tha stat .. of Karnataka and Maharuhtr. In 
the I .. t thr .. yeera. The cumul8ttv. irw_mant. in term. 
of grou block m.cIe In the exlatlng central unit. in both the 
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.tate. in the lut three year. Ie u under: 

Tot.llnve.,mant In t.rm. of gt'OU block 

Vear 

1993-94 

1994-95 

1995-96 

Karnataka 

4247.93 

4956,75 

5950,57 

aank Scam 

(Ra. In Cror .. ) 

Mahar .. htra 

40662.78 

46438,25 

50483.46 

567. DA. BIZAY SONKAR SHASTRI: Will the Minister 
~ FINANCE be ple .. ad to refer to the reply given to 
Unstarred Question No, 2742 dated August 8,1997 and 
state' 

(a) whether the information has since been coHected 
by the Government; 

(b) if .0. the details thereof: 

(c) the action taken by the Govemment thereon: and 

(d) i1 not, the rea.ons lor delay and the time by which 
the Information is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTEFI OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M,A. JANARTHANAN) , (a) Yes, Sir, 

(b) to (d) Re .. rve Bank oIlnida(RBI) have reported 
that accommodation biDs totalling R.,2,41 crores were 
purchuedby Bank of Rajasthan Ltd., Indore (New Palasia) 
branch from 2 firms on 16th andl7th April, 1996, Whileb~1s 
valued at Ra. 120.29 lakha were r .. ~sed the remaining 
b,lls lor As,120,28 lakhs were returned unpaid and were 
st,lI outstanding as on 30th June.1997, The bank had 
treated the above u non-performing assets (as loss assets) 
as on 31 397 and made full provision, A charge sheet was 
Issued on 26,3,97, 10the Chief Managerofthelndore (New 
Palasla) branch and translerred Irom that branch 

Government has not conducted any enquiry as the 
RBI is the competent authority to regulate and supervise 
the activities of the scheduled private banks RBI issued 
show cau.e notice under .ection 47A of the B,R, Act on 
30th October, 1996 to Bank of Rajasthan Ltd, .eeking to 
know .. to why penal action .hould not be taken lor 
violation of RBI guideHne., After giving a personal hearing 
RBI impoaed R •. 5 lac. a. penalty on the bank on 3rd 

I !=ebruary .1997, The penalty has been paid on 1 st March, 
1997 RBI ha. lurther informed that a show cause notice 
waa Issued to two of the Bank'. Director. on 21,3,1997 
under .ection 36M (2) of B,A. Act lor their removal from 
the Bank'. Board, In the show cause notice the above 

irregularity wu aI.o cited as one of the reuona for Ie.ulng 
a show eau .. notice. After considering the .ubmleaion. 
made by two directors In their replie., and atter giving a 
per.onal hearing in June 1997, RBI in exerc:lae of the 
powers conferred under section 36M(1) of B.A. Act, 
issued Orders on 21 st October, 1997 for removal from the 
banks board from the date of the order. Besides, a direction 
was also issued to the bank on 7th NOlI ember , 1997, that 
no person should be appointed as Director whather by Co-
option/election or otherwise on the Board of the Bank 
without the prior apprOllal of the RBI. 

Coal Protect. In Ort ... 

568, SHRI GIRIDHAR GAMANG : Will the Minister of 
COAL be pleased to state: 

(a) the coal projects started/proposed to be started in 
Orissa; and 

(b) the co-ordination initiated by his Ministry with other 
concerned Ministri .. and the State Government regarding 
the utilisation of vast coal resources of that State? 

THE MINISTER OF STATE OF THE MINISTRV OF 
COAL (SHRI DILIP RAY) : (a> Details of on-going projects 
and future projects of Mahanadi Coalfields Limited (MCl) 
operating in the State of Orissa are indicated below: 

Name of the Type of Capacity 
Projects/mines mine (MTY) 

On-going projects 

1. Bharatpur Expanaion OC 1.50 

2, Basundhara (East) OC 0.60 

3. Chhendipada OC 0.35 

4, Kalinga OC 8.00 

5. Lakhanpur OC 5.00 

6. Lingraj OC 5.00 

Future Projects 

" 
lakhanpur Expansion OC 5.00 

2, Basundhara (West) OC 2.40 

3, Bhubaneshwari OC 10.00 

4, Hingula-I DC 4.00 

5, Kaniah OC 3.50 

6. Kulda DC 10.00 

7, Belpahar Expansion OC 1.50 

8. Lajkura Extension OC 1.00 

9, Lingraj Expansion OC 5.00 

10, Garjanbahal OC 8.00 

11, Silumal DC 4.00 
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(b) Based on the demand of coal projected by various 
Industries like power, cement, steel and other sectors, 
production prograrnrnee of various coal companies at the 
beginning of the five year plan are worked out, discussed 
with the Planning Commission and agreed to. Planning 
Commission, intum, interacts with the State Governments 
and other coal consuming administrative Ministri..., 
Departments ake power, steel etc. in order to firm up the 
projected coal demand. • 

FIMnclelnHCIs In varloua Sectora of Infr.truclure 

569. SHRI K.P. NAIDU : Will the Minister 01 
FINANCE be pleased to state: 

(a) whether any study has been made about the 
financial needs for various sectors of infrastructure; 

(b) iI so, the total investment required in the country in 
infrastructure,sector-wise; 

(c) whether any action plan has been prepared to 
mobilise resources for the inlrastructural sector; and 

(d) ilso, the main featurea thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The Expert Group on the 
Commercialisation of infrastructure Project., aet up by the 
Ministry of Finance In October 1994, have made an estimate 
about the infrastructure investment requirermenta in 'The 
India Infrastructure Report' submitted to the Government 
in June 1996. Assuming that the domestic savings, apecially 
public sector savings will grow, the Expert GrQUP have 
calculated that it is quite feasible for total investment in 
infrastructure to increase from the current level of 5,5 
percent of GOP to 7 percent by 2000-01 and 8 percent by 
20005-06. In absolute terms, it implies the annual level of 
investment rising Irom the current Rs. 600 billion to about 
Rs.l, 100 billion by 2000-01 and Rs.l ,800 billion by 2005. 
06. This implies total infrastructure investment requirements 
of about Rs. 4,000 to Rs. 4,500 billion over the period 1996-
97 t020oo-01 which would rise to about As, 7,500 bilHon in 
the period 2001-02 to 2005-06. 

Th", Expert Group have alao milde bottom up estimate 
lor infrastructure Sectors, which are as under: 

Sector 1996-97 2001-02 Total 
to 2000-01 to 2005-06 (in Rs. Billions) 

Power 1834 2849 4995· 
Telecom 740 1175 1915 
Road 320 630 950 
Port 100 150 250 
Urban -800-940 Not est. 800-940 
Infraatructure 

• Includes provision 01 additional inve''''ent of R •. 312 
billion over 1'"-17 to 2005-08 lor plant mIOValion and 
cogeneration. 

(c) and (d) The India Infraetructure Report h .. 
highlighted the need for large Investments In Infrutructure 
and has called for private participation to supplement 
public Investment. Infrastructure has been awarded very 
high priority in the programme for economic development. 
The Govemment has encouraged private participation in 
select infrastructure projects and services, while at the 
same time ensuring proper regulatory mechanisms In 
different sectors. Procedure. pertaining to FDI( Foreign 
Direct Investment) have been substantially relaxed in 
order tofacOllate greater flow of fundi into the core .ectors 
of the economy. 

Import of Rubber 

570. SHRI P,C,THOMAS : Will the Minister of 
COMMERCE be pleased to atate : 

(a) whether import of rubber has taken place by 
special import licence and advance licence during the lasl 
two years, item-wise and year-wise; 

(b) If so, the details thereof; 

(c) whether there is surplus production of Natural 
Rubber in the country; 

(d) if so, the deta. 01 domestic production and 
demand; 

(e) whet\;ler there i8 demand from farmers to ban the 
import of natural rubber; and 

(f) iI so, the raaponae of the Union Government 
thereon? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) No import d rubber took 
place againet Special Import Licence, However, lome 
importa have taken place apinet Advanca licence elCPort 
obligation. 

(b) Item 

Natural 
rubber 

(Source : DGCI& S, Calcutta) 

1996-97 

Qly-Value 
(Mn-(Ra.Latcha) 

1997-98 
upto Feb,9a 

Qly-Value 
(MT)-(Ra. LekhI) 

18057-9829.96 259n-11489.16 

(c) and (d) Vaa, Sir, The projected production and 
con.umptlon of the Natura' :lubber during the year 1997-
98 iI 5.84 lakh. Mr. and 5.741akha MT. r .. pectlvely, 

(e, and (f, Ve., Sir, The import of rubber, however, II 
already In the Negative LlII 01 Exlm policy and II permlltad 
only against Advance Licence/SpecIal Import Licence 
against export obHgatlon. 
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Export "rllM tor Handlcl'llft lector through UNOP 

571. SHRI A.C. JOS : WIN the Mlnist.r of TEXTilES b. 
p ..... d to .tat.: 

(a) the .xport target of t.xtil •• for the handicraft .. etor 
during the curr.nt financial year; 

(b) wh.th.r the Governm.nt hay. any propOial to 
launch a Unlt.d Nation. Dev.lopm.nt programme for the 
promotion of wooden handicraf1l; and 

(c) if so, the detailsth.r.of andth. names of the major 
beneficiaries? 

THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) : (a) It.ms-wise export target are not fixed in the 
handicrafts sector. How.v.r, the export targ.t for 
handicrafts which include textile. has been fixed at 
Rs.7776.00 crar .. for the current financial year. 

(b) and (c) Yea, Sir. The Government hu already 
launched United Nation Development Programme for 
promotion of wooden handicrafts in th.country. The major 
beneficiaries under this programme will be artisans, 
manufacturers and exporters of wooden handicrafts in and 
around Trivandrum(Keraia) and Jodhpur (Rajasthan). 

[Translarlon] 

Contribution of SSI 

572. SHRIMATI SURYAKANTA PATIL Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the contribution 01 the Small Scale 
Industries(SSI) have increased in country's industrial 
development oyer the last several years.; 

(b) if so, the percentage thereof during each of the last 
three years, state-wise; 

(c) whether the percentage of investment made in 
Steel, Pow.r, P.tro-refin.ry and Fertilizer industries have 
been increasing out of the total investment made in the 
industrial field In the country; 

(d) whether small scale industries are facing difficulties 
due to inv.stment by multinational companies and private 
sector; 

(e) if so, the details thereof; and 

(f) the steps b.ing tak.n by the Government to 
strength.n the small scal. industries? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) ; (a) and (b) The contribution 01 Small Scale 
Industrial Sector in the industrial developm.nt of the 
Country is estimated only at all- India .. vel on the basil of 
Value, of GrOis DomHtic Product available from Nation.1 

Accounts Statistice. The contribution of SSI .ector in the 
Industrial development of the country hu remain.d around 
40% . Th. exact figures of contribution during the lut three 
ye.,. are given below: 

1994-95 

1995-96 

1996-97 

40.920/. 

40.640/. 

40.23% 

(c) The percentage of investment proposals in the 
Steel, Power ,Petro-refinery and Fertiliser industries has 
not been increasing during 1996 and 1997 out of the total 
investment made in the industrial field. 

(d) and (e) This office has not received any complaint 
from the SSI units facing difficulties due to investment by 
multinational companies and private sector. However, for 
items exclusively reserved lor manufacture in the small 
scale seetor, occasional complaints have been received 
from the small scale units about the entry of multinational 
companies into this sector. It has been clarified tothem that 
no medium/large scale units including multinationals are 
allowed to manufacture items exclusively reserved for 
small scale seetor except under 50% export obligation, 
The undertakings which had been manufacturing these 
items prior to the date 01 reservation can continue to 
manufacture these items after obtaining a carry on 
business(COB) licence. Such units are however, not allowed 
to enhance production capacity. 

(f) The steps taken by both the Central and State 
Governments to strengthen the small scale seetor include 
(i) entrepreneurship development, (ii) technical support 
through inspection, guidance, workshop, testing, tool room 
and product-cum- process development facilities, 
(iii) marketing support through price and purchase 
preference and through National Small Industries 
Corporation and State Smail Industries Development, 
(iv) infrastructural support by the State Governments 
through developed industrial plots, sheds etc. and 
(v) priority sector lending to SSls through Banks and 
Financial Institutions. 

Subsidiary Units of BHEL 

573. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister 01 INDUSTRY be pleased to state: 

(a) the number of subsidiary industria.1 units of Bharat 
Heavy Electrlcals Limited (BHEL) set up in Bhopal; 

(b) the items being purchased by BHEL indicating 
value thereof from these units during each of the last three 
years; 

(c) whether BHEL is not making payment to these 
units in time resulting closure of small units; 

(d) if 80, the detaHs thereof alongwlth the steps being 
taken to remedy the situation; 
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(e) whether aome corrupt practice is involved in 
making payment; and 

(f) if so, the details thereof alongwith action taken in 
this regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) The,. are no Subsidiary Industrial Units of 
BHEL at Bhopal. However, there are 48 Ancillary Units. 

(b) BHEL Bhopal is sourcing a variety of partsl 
components/sub-as.emblies like motor shafts, motor stator 
frames fabricated parts including structures, switchgear 
panels etc. from ancillary Units The year wise value of 
order placed is as under: 

Vear Value 

1995-96 As.19.97 crores 

1996-97 Rs22.75 crores 

1997-98 Rs.17.82 crores 

The above value excludes free issue materials by 
BHEL. 

(c) and (d) All payments are being made to the.e units 
as per purchase contract terms and as per information 
received from BHEL no ancillary has closed down on this 
account. 

(e) and (1) The payment is made as per contract terms 
on receipt and acceptance of goods at BHEL stores. We 
are not aware of any corrupt practice involved in making 
the payments. 

Suprllilla 

574. SHRI HAAI KEWAL PRASAD: 
SHRI ADITYANATH: 
SHRI MOHAN SINGH: 

W~I the Minister of TEXTILES be pleased to state 

(a) the number of sugar milia being run by the 
undertaking under the Textile Ministry, location-wise,state-
wise; 

(b) the number of m~18 out of th ... mWIl which are 
cloAd, sick and working separately, location-we, State-
wise; 

(c) whether any proposal is under conaideration of the 
Government to revive the.e cloeed sugar milia; 

(d) if so, the detaila thereof, state-wtee, location-we, 
particularly Anand Nagar Sugar Mia of E .... rn U.P.; 

(e) whether the payment of labourers, farmers II also 
due on such sick/closed milia; and 

(1) if .0, the steps being taken by the Government in 
this regard? 

THE MiNISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) NTC has under it Swadeshi Mining & Mfg. 
Co. Ltd. which own Gane.h Sugar Mill., Anand Nagar, 
Dian. Maharaj Ganj (U.P.) 

(b) The Gane.h Sugar MUll ha. no production activity 
since February, 1994. Swedeshi Mining & Mfg.Co. Ltd., 
which own. Ganesh Sugar Milia has been ordered to be 
wound up by the AAI FR and the case is pending before the 
High Court of AHahabad for winding up. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) In respect of Ga"esh Sugar Milia, approx. 
As. 1 .25 crores is payable tothe workers towarete retaining 
allowance and P.F. duel!. However, no dues are payable 
to the farmers. These dues will be cleared on availability of 
funds. 

[English/ 

Top VllCanl P«*a In PSUa 

575. SHRI VV. RAGHAVAN: 
SHRI INDRAJIT GUPTA 

Will the Minister of INDUSTRY be pleased to state. 

(a) whether about 100 post. of Chief Executive Officers 
(CEOs) and functional Directors in the Public Sector 
Undertakings are lying vacant at pr ... nt; 

(b) if so. thedetaila thereof and since when each of 
these are lying vacant; and 

(c) the re .. on for delay in filtlng up the.e poet. and the 
steps being taken to fHI up th .. e vacancies without further 
delay? 

THE MINISTER OF INDUSTRV (SHRI SIKANUER 
BAKHT) : (a) and (b) 29 poll. of Chief Executlv •• and 66 
poets of functional Directors were vacant in various Publie 
Sector Undertaking .. on 30.4.98. The detaill of theas 
post. are given in the St.tement encloeed. 

(c) Poetsof Chief Executive. and functional Directors 
in Public Sector Undertaking are required to be fiNed up in 
accordance with a preKrbed procedure which includes 
Selection by PESB and appointment by the admlniatrativ' 
Ministry concerned after completing various formalities 
including vigilance ci.arance. In certain c .... the posts 
are kept in abeyance due to proposed restructuring of the 
PSU concerned. At time. the selected per.ona do not join 
the post. Immediately due to per.onal rea.on •. In order to 
avoid delay in the appointment, a time schedule for 
completing various step. of appointment hal been laid 
down and the vacancies are monNored on a regular basis. 



201 8 JVAISTHA, 1920 (SAKA) toOuNt/oM 202 

"",.",." 2 3 
08tlils of posts of Chief Executives Ind Functionl/llrectolS 26. CMD. Central Inland Water Transport Corpn. 6.3.98 lying Vlclnt IS tJn 30. 4.98 

27. CMD, Fertilizers & Chemical Travancore Ltd. 5.3.98 
S.No. Name of Poat Date of 

vacancy 28. CMD. Hlndustsn Salts Ltd. 1.4.98 
2 3 29. MD (BC), Hindustan Aeronautics Ltd. 5.3.98 

1. MD. Orina Drug & Pharmaceuticals Ltd. 21.12.96 30. Dir (Mktg. & OPe). 

2 Chairman, Hindustsn Aeronautics Ltd. 1.B.97 Broadcasting Engineering Consultations New Post. 

3 MD. Indian Railway Finance Corpn. Ltd. 1.9.95 
31. Oir (Fin). Electronics Trade & 

Tech. Oev. Corpn. 1.4.94 

4 MD. North Eastern Regional 32. Oir (Fin). Goa Shipyard Ltd. 1.9.95 
Agricultural Markeing Corpn.Ltd. 3.6.97 

33. Oir (Tech). Rural Electrification Corpn. Ltd. 1.5.97 
5 MO, State Firms Corpn,of India Ltd 1.3.98 

34. Oir (Mlrtg), National Jute Mfr.Corpn. Ltd. 1.4.97 
6 CMO, Coal India Ltd. (Subsidiary) 1.8.97 

35. Oir (Fin), Jute Corporation of India Ltd. 13.2.97 
7 CMO, Hindustsn Vegetable Oils Corpn Ltd. 1.10.97 

36. Oir (Prod). Instrumentstion Ltd. 13.11.97 
CMO. C.M C Ltd. 1.B.97 

37. Oir (Gas Cracker). Indian Petrochem.Corpn. 18.6.96 
9 MO. Central warehousing Corpn. Ltd. 1.3.98 38. Oir (R&D), Indian Petrochemicals Corpn. Ltd. 1.4.94 
10 CMO, Hospital Services Consultancy 39. Oir (Fin), Rural Electrification Corpn. Ltd. 27.11.96 

Corpn.Ltd. 16.5.97 
40. Oir(Fin), Hindustsn FertNizer Corpn. Ltd. 1.11.95 

11 MO, Burn Standard Co. Ltd. 2.9.92 
41. Oir (Mlrtg), Paradeep Phosphates Ltd. New Post 

12 CMO, National Industrial Oev. Corpn. Ltd. 10.10.97 
42. Oir (Mlrtg), National FertlHzers Ltd. New Post. 

13 CMO. India TOUrism Oev. Corpn. Ltd. 110.97 
43. Oir (Fin)(MCL). Coal India Ltd. New Post. 

14 CMO, Artificial Limbs Mfg. Corpn. of India 2411.97 
44. Oir (Engg). Hospital Services 

15 MO. Smith Stsnistree Pharmaceuticals Ltd. 1.6.97 Consultancy Corpn. 26.9.96 

16. CMO. Hilldustan Insecticides Ltd. 1.2.98 45. Oir (Tech), Bharat Yantra Nigam Ltd. 1.5.96 

17. MD. Manipur State Drugs 46. Oir (Tech). Bharat Bhari Udyog Nigam Ltd. 15.9.95 

& Pharmaceuticals Ltd. 1.10.97 47. Oir (Pers), Bharat Bhari Udyog Nigam Ltd. 1.3.97 

18 MO, U.P. Drugs & Pharmaceuticals Ltd. 1.3.98 48. Dir (Fin), Mining & Allied Machinery Corpn. 13.12.95 

19. MO(AC). Hindustan Aeronautics Ltd. 1.3.98 49. Oir (Pers), Cement Corpn. of India Ltd. 1.11.96 

20. CMO. National Hydro-Electric Ltd. 1.10.97 50. Dir (Prod),Tyre Corpn. of India Ltd. 1.2.97 

21. Chairman. Airports Authority of India Ltd. 15.10.96 51. Oir (Fin) Braithwaite & Co. Ltd. 22.7.97 

22. CMO, Minerals & Metals Trading Corpn. 13.5.97 52. !lir (Fin), Scooters India Ltd. F-ost revived 

23 CMO, Projects & Equlpments Corpn. of India 6.10.97 53. Oir (Ope). Hindustsn Paper Corpn. Ltd. 1.11.96 

24. CMD, 011 India Ltd. 1.2.98 54. Oir (Fin), Hindustan Photo Films Mfg. Co. Ltd. 4.2.98 

55. Oir (Fin). Indian Renewable Energy Dev. Agency New Post 
25. CMO, HooglIIy Dock & Port Enoln.rs Ltd. 6.10.97 
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56. Olr (Fin). 
MahllllOar T .pllone Nigam ltd. Post revived 

57. Dir (Tech). 
Mahlnapr T.phone Nigam ltd. Post revived 

58. Dir (R &0). Indian Telephone Industries Ltd. 1.3.98 

59. Dir (Pers), Sharat Electronics Ltd. 1.1.97 

60. Dir (HRO). Bhlrat Earth Movers Ltd. 3.9.96 

61. DIr (Tech). Coal India Ltd. 28.10.97 

62. DIr (Com.) 
National Thermal Power Corpn. Ltd. 3.9.96 

63. Oir (Pers). Power Grid Corporation Ltd. 

64. Oil (Civil). Nathpa Jhakri Power Corpn. 

65. Dir (Fin). State Trading Corpn. of India Ltd 

66. Dir (Fin). Hindustan Corpn. Ltd. 

67. Oir (R&D). Indian OH Corpn. ltd. 

68. Dir (Proj). Gas Authority of India Ltd. 

69. Dir (Commerce). Engineers India Ltd. 

70. Oir (Pers). Indian Oil Corpn. ltd. 

71. Dir (Pers). Sharat Pe1roleum Corpn. ltd. 

72. Dir (Pers). Engineers India ltd. 

73. Dir (Fin). OM India Ltd. 

74 Dir (Fin). ONGC Vidah ltd. 

75. Dir (Prod). 
Bongaigoan Refinery & Petrochemicals Ltd. 

76. Dir (Tech). Konkah Railway Corpn.ltd. 

n. Dlr (Prod). KUdremukh Iron Ore Co. Ltd. 

78. Dir (Prod). National Mineral 

31.12.97 

12.1.98 

1398 

1.2.93 

1.4.96 

10.1097 

1.298 

1.3.98 

13.98 

31.10.97 

New Post. 

31.12.96 

19.11.97 

Dev. Corpn. ltd. 24.12.97 

79. Dir (Fin). National Mineral Dev. Corpn. LId. 17.1.98 

BO. Dir (Tech). Brltllh India Corpn. ltd. 1.6.95 

81. Dir (Fin). Hindultan Antibiotics Ltd. 11.3.98 

82. Dir (Mktg). fertilizers & 
Chern. Travaneor.ltd. New POll 

2 3 

83. Dlr (Mlctg). Rashtrlyl Chem. 
& fertilizers Ltd. NtwPoat. 

84. Dlr (Mktg). Heavy Enginttring Corpn. Ltd. 7.2.98 

85. Dir (Tech). Scooters India Ltd. NewPoat. 

86. Oir (Dev.) Videsh Slnchar Nigam ltd. Post rlYived 

87. Oir (Fin). Videsh Slnchar Nigam ltd. Post rlYived 

88. Oir (Network). 
VJdesh Slnchar Nigam Ltd. Post revived 

89. Dlr (0&0). 
Hindustan Aerohautic1 ltd. Post revived 

90. Oir (OS). MlDgon Dock Ltd. 11.12.97 
I 

91. Oir (Mktg). State Trading Corpn. Of India 28.1.98 

92. Olf (Pers). Bharat Aluminium Co. Ltd. 1.4.98 

93. Oir (Ope). Steel Authorly of India Ltd. 2.2.98 

94. Oir (Pers), National Jute Mfr. Corpn Ltd. 1.2.97 

95. Dir (Fin). British India Corpn. Ltd 1.12.97 

Reduction In 0,.,. of BHEL 

576 SHRI INDRAJIT GUPTA. 

SHRIMATI GEETAMUKERJEE 

WHlthe Minister of INDUSTRY be ple .. ed to state 

(a) whether the steep reduction in import tariff and 
Introdution of zero duty 01' Importa for Nfinerifot and 
'ertiJiaer industry h .. adve"ely affected the Bhara! Heavy 
Electrtcala limited (BHEL) re.ullng In the reduction In the 
Inflow of orde,,; 

(b) if ao. the details thereof: and 

(e) the reaction of the Government thereto? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) Thil hu bMn one of the fllCtor. mulling in 
the reduction of Inflow of order •. u eatlmated by BHEL 

(b) BHEl hu eatirnated that during the put thr .. 
y .. ,.. the volume of bueine..!oat by It on IICcount of 
factora including the above duty reduction Ia of the order of 
1U.800 cra. approximatelY. 

(c) The Govern"*" .. Mired of the .... .,. 
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Export 01 Fruita III'Id V ....... 

Sn. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI ASHOK NAMDEORAO MOHOl: 
SHRI MADHAV RAO PATll: 

WIRthe Mlnt.t.r of COMMERCE b. pl .... dto state: 

(a) whetherth. Gov.mment propos. to provide special 
faclliti.. to the producers of fruits and v.getabl.s for 
incr ... ing the .xport of fruits, particularly in Maharashtra; 
and 

(b) If so. the details th.reof? 

THE MINISTER OF COMMERCE (sHRI 
RAMAKRISHNA HEGOE) : (a) and (b) Some of the steps 
taken to .nhance production and .xprots of furit .. and 
vegetables from various states in India including 
Maharuhtraare: 

(i) Providing .. sistance for raising small and large 
nurs.ries for production of good quality planting 
mat.rial, upgradation of technical knowhow of 
farmers through d.monstrations, trainings and 
publicity. rejuv.nation of old orchards, area 
expansion, supply of minikits for veg.tables, 
improving productivity and training of farmers 
under the Centrally Sponsored Scheme on 
Integrat.d Developmenl of Tropical, Temperale 
and And Zone fruits: 

(ii) ProvIsion of soft loans for setting up of grading! 
proc ... ing centres, auction platforms, ripening! 
cUring chambers and quality lesling equipmenl: 

(iii) Providing financial assistance to exportersl 
gro.ra/Cooperativ. Societies for development 
of infrutructural facilities such as purchase of 
specialised transport units, establishment of pre 
cooing/Cold storage facilities, integrated post-
harv." handling syst.ms (pack hous.s); 

(Iv) Grant of financial assistance for improved 
packaging and strengthening of quality control: 

(v) Establishm.nt of vapour heat treatment facilities 
for improving the acceptability of the product 
.specially the mangoes in overseas markets; 

(vi) Grant of Air Freight Subsidy for expo~ of selected 
fre.h vegetables and fruits; 

(vii) Arranging promotional campaigns suc~ as buyer-
.ener m.ets and participation in Important 
international fairs and exhibitions: 

(viil)Setting up of integrated cargo han~ing an,d cold 
storage faclHties at various internatIOnal Airports 
for handling export of perlehable Iteme such as 
tre.., fruita and vegetablel. 

New Projecte 01 Coal India Umlted 

578, SHRI VILAS MUTTEMWAR : WHI the Minister of 
COAL be pleased to state: 

(a) the total numb.r of n.w projects tak.n up for 
ex.cution during the Eighth Plan by Coal I ndia Limit.d and 
the details of progr.ss achiev.d, particularly in Maharuhtra 
and Bihar; 

(b) the reasons for slowprogr.ss on .xecution of n.w 
projects in Bihar: 

(c) the details of new projects identified for allotm.nt 
to private investors and Coal India Limited subsidiari.s 
during the 1998-99!Ninth Plan; 

(d) the impact pot.ntial of new projects on the economy 
of coal producing States particularly in respect of Bihar; 
and 

(e) the steps taken by Coal India Limited to have a 
critical and objective economic impact of new coal projects 
on the changes in the income level of persons living in 
tribal and backward areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (sHRI DILIP RAY): (a)21 projects were taken up for 
execution by Coal India ltd. during the 8th Plan period of 
which six projects are in Bihar, seven proj.cts are in 
Maharashtra; seven projects are in Madhya Pradesh and 
one is in Orissa. Out of six projects taken up in Bihar, two 
projects have been completed, one project is on-going, 
one project is on schedue and two projects are delayed. Of 
the seven projects taken up in Maharashtra, one project 
has been completed, five proj.cts are on schedule and one 
project is delayed. 

(b) The main reasons for slow progress of 
implementation of new projects in Bihar are delay in 
acquisition of forest land and availability of revenue land 
for compensatory afforestation; and problem faced in the 
matter of re-settlement/rehabilitation.of project affected 
families, 

(c) 57 coal mining blocks (72 including sub-blocks)have 
been identified by Cil and 11 coal mining blocks have been 
identified by singareni Collieries Company Ltd. for captive 
mining, 

(d) 28 coal mining blocks in all have b.en allocated for 
captive mining. Out of these four blocks are allocat~ In 
the State of Bihar, Coal mining blocks allocated for capt IV. 
mining in different States, including Bihar, when 
implemented, would open up employm~nt op~ortunities 
directly as also indirectly through cre~tlon of Incr~~sed 
business activities. Owing to cr.atlon of addditional 
infrastructural facilities like road, railway and power supply, 
the local population would also stand to gain considerably. 
The State Governments would also earn extra rev.nue 
through royalty and c ... which In tum is sp.nt for the 
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upliftment of people of the State. It ie. however. difficult to 
quantly .uch gains for individual States. The working 
Group on Coal and Ugnlte for the 9th rIVe Y ear Plan in their 
Report hllYe projected production of 13 mnlon tonne. of 
coal to corne from clPtive mining. 

(a) No auch atudy hu been undertaken by CIL and ill 
subsidiaries . 

Intellectual Property Right 

579. SHRI NARESH PUGLIA : Will the Minister of 
INDUSTRY be pleued to state: 

la) whether the Government have found any 
bottlenecks in the InteRectua' property Right and patent 
regime; 

(b) it so. the details thereof; 

(e) whether the Government propose to have a frestl 
'ook at islues relating to InteUectual Property Rights and 
the patent regime; and 

(d) it so. the reasons for giving a fresh 'ook on these 
ISSUes? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) The Government is not aware of any 
bottlenecka in the Intellectual Property Right and patent 
regime. However. the Government has been taking steps 
from time to time to modernise the intellectual property 
administration to improve the quality of services provided 
to the users of the system. 

ReflMnCe by NABARD to Co-..... I". Bank 

580. SHRI A. VENKATESH NAIK . Will the Minister 01 
FINANCE be ple .. ed to state' 

Umit No.of OCCBa 

(a) the amount of raflnance provided by NABARO to 
the co-operative bank in Kam.aka during 1996-"7 and 
1997-98 and the number of auch co-operative banks; 

(b) whether NABARD ha. alao provided refinance to 
.ome ~ the eo-operaw. banks in tha State which ware not 
eligible for the refinance during the above period; and 

(c) if .0. the details tl\8reof and the reaeons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBURM.R. JANARTHANAN): la)to (c) The 
amount of refinance provided by National Bank for 
Agriculture ... d Rural DlIYelopment (NABARD) to the co-
operative banks in Kamataka during the ye., 1996-97 and 
1997-98 under irIVaatment credit is indicated below: 

Name of the Bank Amount (Rs. in Crore.) 

1996-97 1997-98 

(I) Karnataka State co-operatIVe 20.51 31 82 
Apex Bank on behalf of 
Diltrict Central Co-opereatlVe 
Banks (DCCBa) 

(II) Karnataka State Co-operative 11514 129.03 
Agriculture & Rurel 
Development Bank 

Further. as reported by NABARD. it ha. prOVIded 
productIOn credit viz Short Term(ST) credit limit. to 
Karnataka State Co-operative Apex Bank under variou. 
schemea u folowa : 

(Ra. in erore) 

LImit Sanctioned UmIr UtIIiMd 

1996-97 1997-98 1996-97 1997-88 11K16-87 1"7·88 

ST(Seasonal 16 15 
Agricultural 
Operationa) 

ST(Weavers) 4 6 

. NABARD has further reported that it ha.not provided 
refinance to any of the co-operative banks in Karnataka 
which were not eligible for refinance during the above 
period. 

Sick 1111 .. 01 N.T.C. 

581. SHRI MOHAN RAWAlE • Will the Minister of 
TEXTILES be pleued to state: 

. (a) whether the Un60n Government hllYe taken any 
decISIOn to hand over all the milia under the National 

312.70 

3.45 

375.82 28060 310.00 

5.80 2.88 3.68 

Textile Corporation to the State Govemmentl concerned 
for revival without any additional burden on them; 

(b) if '0. tha ctetaile thereof; 

(c) the reaction of the State Government. to the aaid 
move of the Union Govemment; 

(d) whether the Govemment 01 MatI.,..hlra haYe 
Submitted certain propoeal totheUrrion Government in thil 
regard; and 
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(e) If 10, the detalll thereof and the reaction 01 the 
Union Government thereto? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (e) An offer to take over sick textile mills at 
" nomial cOlt or even fr .. of COlt wu made to the 
re.pectlve State Government. provided the State 
Governmentl .re willing to accept the responsibility of 
running the viable mille and protecting the interest of the 
workers. Offer wu aleo made that the Central Government 
would writ.~ lwaive the loana given by the Government 
of IndialNTC(HC)to th ... miIII and interest thereon as 
well u the amount 01 VRS paid to the workers who had 
accepted voluntary retirement. In addition, the Government 
of India would be wiUing to discharge the liabilities towards 
arr .. rs 01 atatutory du .. of the workers. The Government 
of Rajasthan, Karnataka, Tamil Nadu, Uttar Pradesh, 
Madhya Pradesh, Kerala and Maharashtra have declined 
the offer No concrete response has been received from 
the other State Governments to whom the offer was made. 

(d) No, Sir. 

(e) Doe. not arise. 

"arutl Udyog 

582. SHRI K.C. KONDAIAH Will the Minister 01 
INDUSTRY be pleased to state 

(8) whether the long standing row between the 
Government and Japanese Auto Mobile major. Suzuki 
Motor Corporation over Marutl Udyog Ltd. was discussed 
recently to resolve the ISsue amicably. and 

(b) if so. the outcome thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) . (a) and (b) Mis. Suzuki Motor Corporation (SMC) 
01 Japan has petitioned the International Court 01 
Arbltration(ICA) under the International Chamber of 
Commerce ClpPOIing the appointment 01 Shri RSSLN 
Bhalkarudu u the Managing Director of Maruti Udyog 
limited. The proceedings are pending before the ICA. 
There have been informal discussion between the 
repre .. ntatlVes of Government and the representatives 01 
SMC 10 r .. oIve the dispute. However. thase have not 
yielded any resuh 10 tar. 

Land ecqulr.d by .. ahenadl Coalfield Limited 

583. SHRITATHAGATASATPATHY' Willthe Minister 
ot COAL be pleued to Itate: 

(a) the total land acquired by the Mahanadi Coalfield 
limited (MCl) in Orlsla; 

(b) the number 01 tamilies displaced due to the 
acquiahlon 01 land by MCl; 

(c) the compenaation paid to each affected family; 
and 

(d) the rehabilitation measur.e taken for th •• e 
displaced families? 

THE MINISTEA OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) The total land acquired by 
MCL Inclusive of land inherited from hs PNctec ... or 
companies is 20,041.316 hectares. PtI¥sicai poe .... lon 
given by Government, however, is for 6 ,45~ 918 heetare. 
only. 

(b) Till date 384 tamilies have been diaplaced due to 
acquisition of land by MCL. 

(c) Rs. 52,92,41,838.00 has been paid as 
compensation to the affected families. 

(d) In MCl tollowing rehabilitation measures are 
undertaken in accordance with the rehabilitation guidelin .. 
issued by the Government of Orissa. 

Self-employment, allotment of free Govt. land for 
homestead purpose, help for shilting of villagers for 
rehabilitation. The rehabilitation sites are provided with 
facilities like road, street light, School buildings, health 
centre, provisions of drinking water, recreation centres, 
ponds. tanks, play ground, veterinary centres, tree 
plantation, shopping centres etc. 

Reduction In Japen Aid 

584. SHRI S.S. OWAISI : Will the Minister ot FINANCE 
be pleased to state: 

(a) whether Japan has decided to reduce its aidtothe 
developing countries over the next three years; 

(b) it so, the details thereof; 

(e) whether India is also likely to be affected by 
reducing this aid; 

(d) if so, the extent to which India is likely to be 
affected ;and 

(e) the steps taken by Ihe Government to meet the 
rllquirements keeping in view of the decision taken by 
India? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (al Yes, Sir. 

(b) Japanese Government have proposed 10% cut in 
the Japanese Official Development Assistance Budget tor 
1098-99. 

(c) to (e) Japanese Official Development Assistance 
to India is announced annually at the India Development 
Forum Meeting. The impact of the ,ut will be known only at 
that time. The Japanese have also recently announced 
freezing at loans and grants for new projects in India. 
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Withdraw. of Income Tu Exemptlone to Export.r. 

585. SHRI PANKAJ CHOUDHRY: 
SHRI MADHAVRAO SCINDIA: 

Will the Minist.r of FINANCE be pleased to state: 

(a) whether the Government propose to withdraw the 
income tax relaxation given to exporters; 

(b) if so, the reasons therefor; 

(c) the time by which the final decision is likely to be 
taken in this regard; 

(d) whether the Government propose to formulate any 
allernative schemes which may aUowthe same Income tax 
benefits; to the exporters which they were enjoying ear Iter , 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) (a) 
Government's reponse in this regard will be contained in 
the annual budget proposals. 

(b) to (e) In view of the above. answers to parts (b) to 
(e) do not arise. 

[T ransJiationj 

Pending Income Tax against SSI 

586. SHRI RAVINDRA KUMAR PANDEY Will the 
Minister of FINANCE be pleased to state 

(a) the number of Small Scale Industrial units in the 
country against which income tax is outstanding for three 
years till MaY,1998; 

(b) the prevalent rules for recovering the outstandmg 
amount of income tax from Small Scale IndU8trral units; 

(c) whether the Government give any relaxation while 
recovering the outstanding amount 01 income tax from 
closed Small Scale Units; 

(d) if so, the detaila thereof; and 

. (e) the stipulated period for recovering outstanding 
Income tax from such Small Scale Units which are closed 
or running in IoN? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) to (e) No 
separate record is maintained by the Income Tax 
Department as regards the number of SSI Unit. and no 
special treatment has b.en prascrlbed und.r the Income 
Tax Act for this clu. of .......... Further the Rule for 
recovery cI the outstanding amount cllncorne tax d.",."dI 
are uniform for all class.s of ........ including the SSI 
units. As euch. therefore, the fumiahing cI the information 
sought for in the question would require verification of all 
the arrear entries for the put 3 years in respect cI all the 
aas ... ee. involved in any industrial activiti ••. Th. effort. 
made and the time spent in the colection 01 information 
sought for will nol be commenaurate with the r .. ult. 
sought to be achieved. In any specific cue if an application 
for waiver of interest, penalty etc. is made by the ........ 
the same would be disposed of on merits. 

{English} 

New Coal Project. 

587. SHRI KAMAL NATH Will the Minist.r of COAL 
be pleased to state: 

(8) the total number oC new coal projects approved or 
pending for approval of the Government for the last three 
years. location-wise; 

(b) whether any target for opening cI new coal minu 
In 1998,1999 and the year 2000 haa b .. n fixed; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Coal projects coating more 
than As. 100 cra. are required to be .anctloned by the 
Government. No new projects were .. nctioned by the 
GOY!. for Coellndia Limited (Cll) during the last three 
years i.e. 1995-96 to 1997-98. However, during th .. e 
three year. following 2 new coal project. were .. nctioned 
by the Government for Singar.nl CoIiari •• Company Ltd. 
(SCCl) 

S.No Name of Proj8Ctl Capacity(MTY) Sanctioned 
locmlon ~ 

(Ra.Cra.) 

1. Gautam Khani, OCP, 2.00 415.93 
Kothagudem, 
Andhra Pradeah 

2. Revindra Khani 1.22 242.84 
New Tech. UG, 
Srirampur 
Andhr. Pradeeh 
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Th. following projectl of CIL ar. a1 varioul Itag.1 of 
conlideratlon for lanctlon of the Gov.mm.nt: 

S.No. Name!Locatlon Capacity Capital coat 
(MTY) (RI. Crs.) 

1. Jharkhand OC,CCL 1.00 110.89 
West Bobro Coalfi.ld 

2. Urdhan ce, WCL 0.70 114.14 
P.nch Kanhan CF 

3. Bina Min. II ce, NCL 1.80 325.42 
Singrauli CF 

4. TopaOC,CCL 1.20 119.14 
West BOkaro CF 

5. Hingula OC, MeL 4.00 201.27 
Talcher CF 

(b) and (c) As per the Annual Plan of the Ministry of 
Coal contribution from new proJects for the year 1997-98 
and 1998-99 in respect of Cil and SCCl are as follows: 

Company 

ECl 

BCCL 

CCl 

NCL 

WCL 

SECL 

MCL 

NEC 

Cll(Total) 

SCCl 

(Figures in million tonnes) 

Target 1997-98 Target 1998-99 

1 15 

0.90 100 

0.04 

0.50 0.50 

1.40 2.69 

Target of new coal mines contribution for the year 
1999-2000 hal not b •• n firm.d up. 

Gold Smuggling 

588. SHRI MANIKRAO HODLYA GAVIT: 
SHRI T. GOVINDAN: 
SHRI JANARDAN PRASAD MISRA: 
SHRI MANIBHAI RAMJIBHI CHAUDHARI: 

Will the Minist.r of FINANCE b. pl .... d to stat.: 

(a) wheth.r gold Imuggling is on the ria •• v.n aft.r the 
Governm.nt d.elared its lib.ral policy; 

(b) If 10. the r.uons therefor; 

(c) the numb.r of ea .. 1 of gold smuggling came to the 
notic. of the government; the quantity and valu. of gold 
smuggled, selz.d at dlffer"nt Airports of the country during 
1997-98, as on dat.; 

(d) whether involvement of some official in th.se 
cases has been found; 

(.) It so, the acthn taken against them; and 

(f) the st.ps tak.n by the Government to check the 
smuggling of gold? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN); (a) The reports 
available do not indicate rise in smuggling of gold after the 
liberalised gold import policy. 

(b) Nil in view of (a) above. 

(c) The details of seizures of smuggled gold effected 
at different airports of the country during the year 1997-98, 
as on date are as per Statement -I enclosed. 

(d) and (e) The details of certain officials of different 
agencies, prima facie found involved in smuggling of gold 
at different airports during the year 1997-98, as on date 
and the action being taken against these officials are as 
per Statement-II enclosed. 

(fl Apart from liberalisation in policy regarding import 
of gold in recent years which has helped reduce the 
incentive for smuggling of gold, the field formations are 
alerted to prevent and detect smuggling of gold. They 
undertake surveillance/patrolling in and around sensitive 
areas/places. Collection of intelligence/dissemination of 
information and targetting suspect identified passengers/ 
cargo, rummaging of vessels and aircrafts etc. to detect! 
check possible concealmentlmis-declaration/non-
decimation of gold, are also regularly undertaken. 

Statement-' 

Details of gold seized at diffflrent airports during the 
year 1997-98 & 1998-99 (up to 15.5.98) 

(Ref: Para (c) of parliament Question) 

Year No. of cases aty. of Value of 
gold gold 
seized seized 
(in Kgs.) (As. in lakhs) 

1997-98 1648 841.901 3820.71 

1998-99 175 30.787 112.54 
(upto 15.5.98) 

Note: Figu,., fumllhed.,. provilional. 



215 Written Answers MAY 29.1998 toQuestioM 216 

Details of cases of official found involved in smuggling 
of gold at different airports during 1997-98. as on date 

and action taken against them. (Ref. Para c & d of 
p.,/iament Question) 

1. During the year 1997-98, in one case. one 
Superintendent of Central Excise. was found involved 
in smuggling of 270 gold biscuits and 4 Video cameras. 
valued at As.1.5 crores, at Bangalore Airport. The 
Superintendent and other persons involved were 
arrested and detained under COFEPOSA. Prosecution 
is being launched against the official. Departmental 
action is also being taken against the official. 

2. During the year 1997-98. in a cue relating to seizure 
of 29.745 kg •. of gold, valued at As. 136 .42Iakhs, two 
Aassistant Managers of State Bank of India. bued at 
Hyderabad, were found involved in the smugghng 
They were arrested and prosecution is being launched 
Show Cause Notice. were allo issued to them in the 
adjudication proceedings initiated againallhe persons 
concerned with smuggling. 

During year 1998-99. no involvement of any off ic iii 
has been noticed, so far. 

SMr. of etatea from Central Ravenue 

589. DR. T. SUBBARAMI REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Governments are unhappy 
despite increase in share of Central revenues. 

(b) if so, whether the Union Government on ils part has 
set up a Financial Commission at regular Intervals which 
have revived the revenue sharing aspects and have 
suggested changes so as to meet the demands of the 
shif1ing priorities and reqUIrements of the States: 

(c) if so, whether all the recommendations of the 
Finance CommISSion have been tully implemented by the 
Government and If so. the main reasons thereior. 

(d) the main recommendations made by the latest 
Finance Commission and the number ot Its 
recommendations have been implemented. and 

(e) the main reasons for being unhappy over the 
sharing 01 revenues by the State Governments? 

THE MINISTER OF FINANCE (SHRI Y ASHWANT 
SINHA) . (a) and (e) Despite increase in States' share ot 
Central revenues in ReVised Estimates 1997-98 over 
Budget 1997-98, some states have been faCing finanCial 
difficuhy. 

. (b) to (d) The Finance Commissions are set up under 
article 280 of the Constitution So tar Ten Finance 

Commiasions have bean.et up andthair r.commendations 
regarding rev.nu. .haring arrangement. have b.en 
implement.d in full ."cept one major recommedation of 
theT.nth Finance Commiaaion fOl' an alternatille echeme 
of devolution of shar. in Central Taxe. to State •. Thl. 
recomm.ndatlon has been accepted by the !titer-Stat. 
Council and the Government. 

The required Constitution Amendm.nt Bill is likely to 
be Introduc.d in the Current Budg.t S.uion of Parliam.nt. 

Debt r..-yment to RUNIa 

590. SHRI SUSHll KUMAR SHINDE : WiHthe Mini8ler 
of FINANCE be ple ... d to .tate: 

(a) the balanc. of Rup.e-payments due to Russia 
against the Rouble credit. received from .rstwhile Soviet 
Union (USSR), as at pr •• ent: 

(b) the terms of the debt-repaym.nt agreement signed 
to clear tha debt; 

(e) whether .,y in.tances d abuse and misu •• of the 
Rus.ian Debt Repayment arrangem.nt. by exporters and 
Importers have come 10 the notice of the Government 
during the lut th, .. years: 

(d) if .0, details thereof . and 

(e) the ext.nt to which the damage cau •• d th.r.by to 
Indian economy? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) (a) IndlS's outstanding rupea debt to Russia .. on 
3t .3.98 was about Rupees 23269.82 crores. 

(b) The state credit. give:'! to India by the fOl'mer Soviet 
Union are being repaid as per the agr •• ment arrived at 
betwe.n Indta and Ru .. ian Fed.ration in January, 1993. 
Under the agr •• ment. the rouble d.nomtnated debt ... on 
1 4.92, was converted into rupe .. u.lng the exchange rate 
on 1 1.90 as per the Inter-Governmental protocol of 1978 
(Rouble 1 _As 19.9 t 69) Th. IS repayable .. per the 
schedule and terms of the r.levant agreement •. The 
pnncipal debt as on 1 4.92 waaalsoconverted Into rupees 
u • .nglhe exchange rate as on 1 4.92 as determined by the 
protocol of 1978 (R.3t. 7514) and the difference between 
the rupee value of th. roubl. debt converted at the two 
rates was rescheduled for payment in annual instalment. 
over 45 year •. The r.scheduled portion carrie. no inter ... 
Repayments of the rupee debt ar. made into a Central 
Account of the Ru •• ian Bank for FOI'eign EconOl'nIC 
Relation. (BFER) with the RBI, and the balanc .. u.ed 
exclusively for export. of goods and .ervice. from India to 
Russia. 

(c) to (e) Some c .... 01 misu.e have come to the 
notice. The.e c .... inte' alia includ •. mi.u.e, of Value 
Ba.ed Advanc. licen<' •• (VBAl) and Quantity Ba.ed 
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Advance licences (QBAl), wrongful availment of MODVT 
under VBAL: Import 01 goode not covered by the relevant 
Customs notification, mis-declaration of value of export of 
inferior or junk materials. Allegation of diversion of export 
consignments maant for Ruaaia to third country destinations 
have also coma to light. 

Various maasur .. have bean taken by the Government 
to plug the loopholes and to prevent such misuse. These 
measur .. , inte, .'ia, Include streamlining the procedure of 
verification for availing MODVAT, etc. VBAl scheme has 
been discontinued with effect from 1 st April, 1997 in the 
new Exlm Policy. 

The Government of Russian Fed,Hation has also 
introduced a new scheme called the ·Passbook Scheme 
for Import" for preventing loss of revenue due to switch 
trade and this measure is expected to curb diversion of 
export consignments meant for RUSSia 

Due to various steps taken, reduction of misuse of the 
Russian debt Payment Arrangements has taken place. 

The damage caused to the Indian economy on this 
account has consequently also been reduced. 

CrHlt Policy 

5g,. SHRI G.M. BANATWALLA : Will the Minister of 
FINANCE be pleased to state: 

la) whether the Government have taken note of the 
general disappointment on the failure to lower the cash 
relerve ratios (CRR) for banks when the present credit 
policy wu announced; 

(b) whether the failure to do so is likely to effect 
adver.ely the diffICult liquidity position and if not, the 
r .. sons therefor; 

Ic) whether the Government propose to reconsider it 
and appropriate reduction is likely to be announced: 

(d) if so, the details thereof; and 

Ie) the steps taken to ensure that the one percentage 
cut in lending rate does not lead to cut in deposit rate and 
effect savinga adversely? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBURM.R. JANARTHANAN): (a) Policy with 
regard to Cash R .. erve Ratio (CRR) is decided by 
Reserve Bank of India keeping In view the macro economic 
and monetary policy need. of the economy. 

(b) No. Sir. The bank. are not experiencing a difficult 
liquidity position. 

(c) and (d) It is forthe Re.erve Bank of India(RBI) and 
not the Government to make changes in Cuh Reaerve 
Ratio(CRR) in the light of liquidity conditions and financial 
market developments. 

(e) Banks have the freedom to fix their Prima Lending 
Rste (PLR) and this is determined by each bank after 
taking into account its cost of funds, transaction costs and 
other relevant factors. 

Grants to Financial Institutions 

592. SHRI RATILAL KALIDAS VARMA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether some Financial Institutions of Gujarat 
have represented! urged the Union Government to sanction 
various loans, aid and grants to serve better to the public 
and various small, medium and large scale Industrial Units; 

(b) if so, the details thereof: 

(c) the action taken on each of these; and 

(d) the total amount of loans and grants provided to the 
State and disbursed to each such Financial Institution from 
, ., .'995 till date and the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE( BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (d) The 
information is being collected and will be laid on the Table 
o! the House to the extent available. 

[Translation] 

593. SHRI BACHI SINGH RAWAT 'BACHDA': 
SHRI P. SANKARAN: 

Will the Minister of INDUSTRY be pleased to state: 

(a) whether PI up and Paper Plants are on the verge 
of closures in the country: 

(b) if so, the details thereof and the reasons therefore: 

(e) whether thousands of workers are facing 
unemployment as a result thereof; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Government to 
remedy the situation? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) The Paper Industry has withnessed a 
steady increase in installed capacity and production over 
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the decades. The demand is estimated to be around 54 .80 
lakh tonnes in 2005-2006 on the basis of growth rate of 
6.5% for the period 2000-20001 to 2005-2006. The Paper 
industry which grew at the rate of 7.9% In the year 1995-
96 witnessed a slump in the year 1996-97 when the growth 
rate of paper industry came down to 3.1%. The paper 
industry reported a growth rate of 4.89'" in the year 1997-
98 which is marginaly better than the performance of the 
last year. The share of imports is still below 10% of the total 
production of paper and paper board industry in India and 
the indigenous paper industry enjoys a dominant position 
in the domestic market. 

(e) In order to improve the viability of paper mills in 
India ,Government has provided a fiscal framework which 
aRows import of plup and waste paper at a basic duty 5"10. 
Further import of wood logs and wood chips are permitted 
at 'zero' duty. Concessional excise duty is levied on mills 
using 75"0 or more non-conventional raw material. 

Promote tourlam In Indian ocean countrle. 

594. SHRI RAM PAL SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the countries of Indian ocean have been 
arrived at an agreement to promote mutual tourism; 

(b) if so. details thereof; and 

(c) the time by which this agreement come into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) No, Sir. 

(b) and (c) Does not arise. 

[English) 

Non-Banklng Financial Compllnla. 

595. SHRI SANDIPAN THORAT ; Win the Minister of 
FINANCE be pleased to state: 

(a) the total number of Non-Banking Financial 
Companies in Maharashtra and their performance as per 
quarterly retum for the year ending on March 31.1998; 

(b) the general emerging trend in performance in 
terms of anticipation of securing financial targets set; 

(c) the response of the Non-Banking Financial 
InstitU1ion to the newly introduced reporting syltem of 
quarterly returns tothe Reserve Bank of India forthe period 
upto March 31.1998; 

(d) the lotal number of non-r .. ponding NBFC in the 
country State-wtu; and 

(a) the detail. of action b.ing takan againat the 
defaulting NBFCs with a vi.w to bring them under financial 
discipline? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR MR. JANARTHANAN) : (a) According to 
Reserve Bank of India (RBI). the dIIta on the number of 
Non-Banking Financial Companies in the State of 
Maharashtra is as under: 

No. of companies which have applied for f'fIgistration 
with RBI 

• 
(a) Net owned Fund (NOF) more than 25 Iakhs - 1225 

(b) NOF less than 25 Iakhs 3887 

T~al 5112 

The present format of the quartarly return on 
maintenance of liquid .... ta (i.e. investm.nt in approved 
securities) has been recently revised and the first retum in 
the revised format relatas to March. 1 998. Pending scrutiny 
of returns by the RBI. it is not poasible to comment on the 
general emerging trends in the performance of the 
NBFCs. 

(b) According to RBI they have not set any financial 
targets to be achieved by NBFCs. 

(c) According to RBI under the extants Directions 
issued by them only those Non-Banking Financial 
Companies which holdlaccept public deopoalts are required 
to submit to the Bank a quarterly return In the sepecHied 
format showing therein the liquid .. sets required to be 
maintained (015 percent of the amount of public deposits 
oU1ltanding), and the amount of liquid aasets!lCtually h.ld. 
The quarterly return has been specified for monitoring the 
maintenance of liquid ... ets by NBFCs. The compliance 
by NBFCs in respect of subsmisaion of the quarterly return 
is generally satisfactory. 

(d) Unle .. the proceas of regiatration of NBFC. with 
the RBI is completed, ~ will not be possible to .. sess the 
number of non responding NBFCs. 

(e) Und.r the provisions of S.ction 45 IB, of R.s.rve 
Bank of India Act,19304 , the R ... rv. Bank h .. been 
vested w~h pow.r to r.quire the NBFC which faU to 
maintain liquid .... ts, to pay panallntereat at the rat. of 
3 percent per annum abov. the Bank Rate on the amount 
of shortfall in maintenance of liquid ... ets. With. view to 
ensuring the discipline in regard to maint.nance of liquid 
aasets, the RBI recov.rs panal interNt from the defaulting 
NBFCs. 
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Ca.l Depot. of BCCl 

596. SHRI AJIT JOGI : Will the Minieter 0/ COAL be 
ple .. ed to atate: 

(a) the location-wi .. number 0/ centralised coal depots 
0/ Bharat Coking Coal Limited and the expenditure incurred 
in setting up of theae depot.; 

(b) the purpose of aetting up these depots; 

(c) the annual transportation capacity of each of these 
depots; 

(d) whether theae depota are functioning as per their 
capacity; 

(e) if so, the detaila thereof; and 

(f) the per tonne unloading charges realised on the 
coal sold by these depota? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Location-wise centralised 
coal depots of Bharat Coking Coal Ltd., and the expenditure 
Incurred in aetting up of these depots are as under: 

Name of dump Location Cost Incurred 
(Rs. in Lakhs) 

Katras Depot Katras Area 12288 

Ramkrishna Depot C.V. Area 46.42 

W.Mudidih Depot Katras Area 8.80 

E. Basaeria Depot Kusunda Area 197.64 

Alakdiha D.pot Bastacola Area 159.55 

(b) The objective of setting up of centralised coal 
depots in BCCL enviaagedthat all road despatches to road 
sale consumers would be effective from the depots which 
are situated strategically near to the conieries thus 
restricting entry of road aale consumers to the colliery 
premises. 

(c) T ranaport/deapatch capacity of each of the depots 
are aa follows: 

Name 01 Dump 

Katras Depot 

Ramkrl.hna Depot 

W.Mudidlh Depot 

E.B .... ria Depot 

Alakdlha Depot 

T ransportldespatch 
capacity per annum. 

3,84,000 tonnes 

1,38,500 tonnes 

1 ,86,500 tonnes 

7,20,000 tonnes 

9,12,000 tonnes 

(d) Coal India limited have reported that two coal 
depot. namely E. Ba .. eria and Alakdlha depots are not 
functlon~g only Katru, Ramkriehna and W.Mudldih Depots 
are functlolng but not at their installed capacities. 

(e) Detail. of despatchea made through theae Depots 
during the last three years are as follows: 

(In tonnes) 

Depot 1997-98 1996-97 1995-96 

Katras 6614 26388 170407 

Ramkrishna 195059 183197 127934 

W. Mudidih 156807 187800 270105 

(f) No unloading chargea is realitled by the.e depots. 
However, BCCL la charging dump/.ervlce charges. Th .. e 
were revised from time to time. The current dump/service 
charge is Rs.80 per tonne. 

{English] 

ProfltllOM of Nationalised a.nka 

597. SHRI MULLAPALL Y RAMACHANDRAN: Will 
the Minister of FINANCE be pleased to atate: 

(a) the profit/losses incurred by each Nationalised 
Banks during each of the last three years; and 

(b) the steps taken and time bound programmes 
formulated by the Government to make the loss making 
Banks profitable and efficient? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBURM.R. JANARATHANAN): (a) The profit! 
loss incurred by each of the nationalised banks during 
each of the last three years, i.e. 1994-95,1995-96 and 
1996-97 is given in the Statement enclosed. 

(b) Reserve Bank of Inida (RBI)/Governmenl have 
been taking/taken the following measures to ensure that 
banks do not Incur 1088es: 

(i) RBI holds annual discussions on various 
performance parameters with the top Executives 
of Nationalised Banks to review their performance 
against various parameters and vis-a-vis the 
commkments for performance made earlier. Banks 
also commit to attain higher levels of business 
and performance to Improve profitability, recovery 
of NPAs, tone up housekeeping and staff 
productivity . 

(ii) With the introduction of prudential norms, banks 
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evolvedthelr loan recovery policy _d hav .... up 
loan recov.ry cella to effect 8pHdy recov.r. of 
NPAa. 

(III) Bana have a* b •• n .. ked to str.ngth.n their 
cr.dit appraisal and sup.rvision machin.ry to 
improve the quality of assets and to reduce 
addition of fresh NPAs. 

(iv) Debt Recovery Tribunals (DRTs) have been •• t 
up to help banks in the recovery of due •. 

(v) Loss making banks are advised to refrain from 
incurring fre.h capital expenditure. other than for 
computerisationlautomation and undertaking 
branch expansion and fresh recruitment of staff 
and reduce all operating .xpen.e. through 
rationalisation of their organisational structur •. 

Profit and loss positions of N.tionalitled Banks 

1994-95 1995-96 1996-97 

Allahabad Bank -76.36 5.62 64.30 

Andhra Bank -43.57 11.07 35.70 

Bank of Baroda 175.54 204.27 276.53 

Bank of India SO.36 276.48 360.02 

Bank of Maharashtra -40.80 12.60 47.26 

Canara Bank 204.10 252.52 147.40 

C.ntral Bank of India -84.24 -73.53 150.83 

Corporation Bank 72.55 104.75 125.13 

Dena Bank 30.02 51.69 72.91 

Indian Bank 14.26 -1336.40 -389.09 

Indian Ov.r .... Bank 10.39 3.20 104.51 

Orie"al Bankd Commerc.110.00 172.75 180.25 

Punjab & Sind Bank -7.42 -132.18 20.00 

Punjab National Bank 85.79 -86.92 238.00 

Syndicate Bank -91.78 20.17 66.98 

UCO Bank -83.81 -236.66 -176.23 

Union Bank of India 106.48 80.49 215.68 

United Bank of India -197.23 -234.46 -113.64 

Vijaya Bank 31.70 -250.85 18.96 

(Figur .. in AI Cror .. , 
(-) Indicate Ic» .... 

Agriculture Development FIMnCe Compen_ 

598. SHRI NRIPEN GOSWAMI : Will the Minlst.r of 
FINANCE be pleMed to atate: 

(a) whether the Stat. level agriculture developm.nt 
finance comp.-. are lkelV to be .et up In Aa.am; and 

(b) H '0, the detaHe th .... of? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) No 
poropOlal is under consideration of National Bank for 
Agricultur. and Rural D.v.lopment(NABARDI. as of now, 
for .. tting up a Agriculture Dev.lopment Fin_c. Company 
in Assam. 

ExtmPoIlcy 

599. PROF. P.J. KURIEN: 
SHRI V.M. SUDHEERAN: 
SHRI N.N. KRISHNADAS: 

Will the Minist.r of COMMERCE be plea.ed to .tate: 

(al whether the Gov.rnment of K.rela hu r.queat.d 
the Union Gov.rnm.nt for making am.ndment. in the new 
Exim policy declared recentlV: 

(b) ilso. the details th.r.of; and 

(c) the reaction of the Union Governm.nt th.r.to? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) No, Sir. No .uch 
communication has bHn rec.ived from Government of 
Kerala. 

However. th.re Mlr. n ... pap.r report. that the 
Legillative As •• mbly has pURd a R .. olutlon to this 
effect. 

(b) A. p.r the n.wspap.r r.port. the Kerala 
L.gi.latlv. A ... mbly had r.qu .. t.d the Union 
Gov.rnment to withdraw the r.c.ntly announc.d Exim 
Policy on the ground that the placing of cash crop •. 
particularly rubber under OGL, would adver •• 1y a"eet the 
economy of the State of K.rala. 

(c) On the basis of th ••• n ... pap.r reports the 
Commerce Mlnlat.r wrote a lett.r to the Chief Mlniat.r of 
KeraJa .xplaningthat th.1ist lot 340 h.". put on OGL was 
carefully drawn up In consultation wrh the conc.rned 
Ministrl .. and that no lerg. ac:al. importa w.r •• xpect.d 
d .. pit. frHlng the Import. of th ... It.ms. h was furth.r 
.xplain.d that th •• did nol contain any It.m p.rtainlng to 
Natural Rubb.r. 
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Fifth Pay Comml,,'on 

600. SHRI V.M. SUDHEERAN : Will the Minister of 
FINANCE be ple .. ed to Itate: 

(a) whether Government are aware of the wide-apread 
resentment existing among various sections of Central 
Government employees due to the unbalanced Pay 
Commiuion report; and 

(b) if 10, the reaction of the Government thereto? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b Some Aslociations and Unions of 
Central Govemment employe .. have repr .. ented to the 
Government against certain recommendations of the Fifth 
Pay Commission. The Government after careful 
consideration of the recommendations of the Commission 
in consultation with staff side have accepted the Report 
with some Modification and implemented the same vide 
Notification No. G.S.A. 569(E) dated 30.9.97. The 
Government has also constituted Anomalies Committees 
to look into specific anomalies. 

Technology Development fund for 551. 

601. SHRI RANJIB BISWAL: : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether a Technology Development Fund has 
been set up for the small scale industries; 

(b) if so, the amount of loan and other assistance 
proposed to be sanctioned to the small scale industries for 
their establishment, expansion and revival from that fund; 

(c) the norms prescribed for the purpose; and 

(d) the details of State where the Small Scale Industries 
have availed loan out of that fund so far? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) . (a) Yes, Sir. A Technology Development and 
Modernisation Fund has been set up during 1995-96 by 
SIDBI for the small scale industry. 

(b) An amount of Rs. 200 crore has been earmarked 
by SIDBI from Its own resources for the purpose. The 
amount of loan to a small scale industries depends on the 
project cost and other parameters and is decided on a case 
to case basis. SIDBI provide. direct assistance under the 
scheme as well as through primary lending institutions by 
way of refinance. 

(c) The prescribed norms are as follows: 

(i) The SSI units should be in operation at loast for a 
period of three years and the project should 
res.ult In modernisation/technology upgradation. 

(Ii) The unit should not be in default to instltutlonl or 
banks. 

(d) The details of States where the smalscale IndUitriu 
have availed loan out of that fund as on 31.3.1998 are: 

StatelUT Amount sanctioned" Amount disbursed" 
(Rs in crore) (As in crore) 

Andhra Pradesh 2.49 1.38 

Delhi 15.36 0.36 

Gujarat 8.29 5.26 

Haryana 6.08 1.52 

Kerala 4.01 1.51 

Kamataka 3.26 2.31 

Maharashtra 14.00 5.30 

Madhya Pradesh 1.27 1.27 

Orissa 0.80 0.0 

Pondicherry 0.30 0.12 

Punjab 3.63 1.91 

Rajasthan 2.59 0.0 

Tamil Nadu 24.11 12.49 

Uttar pradesh 1.82 1.16 

West Bengal 0.64 0.56 

Goa 0.42 0.0 

Total 89.07 35.15 

• Figures Provisional. 

Panel for Import reatrlctlon. 

602. SHRI MADHAVRAO SCINDIA: 
SHRI CHANDU LAL AJMEERA: 

Will the Minister of COMMERCE be pleased to state: 

(a) whether US has again requested the World Trade 
Organisation to set up a panel to look into India's import 
restrictions; 

(b) If so, the details thereof; 

(c) whether the first request made by the US in October 
this Vear was turned down; 

(d) if so, the grounds on which rejected; and 

(e) the decision taken on the second request by the 
Dispute Settlement Body? 
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THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) to (e) Pursuant to Article 4 
of the Understanding on Rules and Procedures Governing 
the Settlement of Disputes (DSU)in the World Trade 
Organisation (WTO), on 15th July 1997, the United States 
reque.ted consultations with India on restrictions 
maintained by India in the Importation of agricultural, 
textile and Industrial products. However, the consultations 
failed to settle the dispute. On 3rd October 1997, the 
United States requested the establishment of a panel by 
the Dispute Settlement 80dy (058) at its meeting scheduled 
for 16th October, 1997. At this meeting, the DSB natedthat 
the consultations were at a crucial stage which could rHuh 
in a mutuaRy agreed satisfactory solution and that therefore 
it might nat be in the interest of either party to establish a 
panel. However, the United States on 6th Noverrnber, 1997 
once again re-introduced its request for a panel to examine 
its allegation of violation of the WTO Agreement by India 
This request was considered at the meeting of the DSB 
held on 18th November 1997, and since this was the 
second consecutive meeting of the DSB in which the 
United States had requested for the establishment of a 
panel, under the provisions of the DSU, the panel was 
established automatically at this meeting. 

Rlllionalisation of Coal Regulatlona 

603. SHAI RAMKAISHNA BABA PATIL • Will the 
Minister of COAL be pleased to state. 

(a) whether the Government propose to rationalISe 
coal regulations; 

(b) if so, the details thereof; 

(c) whether the Government have short-listed foreign 
firrrlS in this regard; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) The regulations exclusively 
applicable to coal mining operations is the Coal Mines 
RegUlations, 1957. There is no proposal in the Minmry of 
Coal to rationalise or amend the Coal Mines Regulations. 
1957. 

(b) to (d) Do not arise in view of answer to part(a) of the 
question. 

{Translation] 

Number of NTC Bnlnchn 

604. SHRI JAGDAMBI PRASAD YADAV. WHI the 
Minister of TEXTILES be pleased to state. 

(a) the number of branches of National Textiles 
Corporation opened in the country during the Iu1 three 
years; 

(b) the name. d Institutions from which the National 
Textiles Corporation heve made purch .... during the lut 
three years, the namu dthou .emaandcoatthereol'; and 

(c) number of such branches proposed to be opened 
In Sihar by the Government duing the Ninth FIve Vear 
Plan? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) • (a) The NTC h.s not opened any new branches 
(retaU outlets) In the country during the last three years. 

(b) The names of thelnathution. ft'OfTl where the NTC 
h .. made moat of its purch .... during the Iu1 three y .. r 
are indicated In the enclosed stat.ment-I. The namtll of 
the often purchased items and their unit coat are Indicated 
in the enclosed statement-II. 

(c) The NTC does not propoee to open any new .how 
room in Bihar in the Ninth Five Vear Plan period. 

Names of Institutions from where the NTC h.ve m.de 
most of their purch .... during the ., thr •• years 

, . All India Handlooma Mariletlng Coop Society Ltd., 
N_Delhi. 

2 Himachal Emporium 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

The ·Weave'" (Stete Govt Emporium of Harvane) 

K.H.D.C. (Kernatak. Handloom Development 
Coporation ) 

New Egerton WooUen Milia r Both under Ministry 

Cannpore Woollen Milia Lot Textile, 

Shri Markendey. Vantra Audhyoglk Cooperative 
Society Ltd. 

Prabhat Powerloom Owner. Industrie. Co-op. 
Society Ltd. 

KAPCO Society, Karur. 

BalarampuramMk1g. Co-op. Society, Balarampuram 

Arvind Co-op Powerloom Industries Society Ltd. 

Madhu.udan Powerloom Co-op.Soclety Ltd., 

Shavanl Powerloom Co-op. Society Ltd., Surat 

Phulkari (State Govt. Emporium of Punjab) 

J&K State GOY!. Handloom Corporation. 

U.P. Handloom (State Govt. Emporium) 

Mrignayani (State GOV!. Emporium of MP) 

Maharuhtra Stat. GOV!. Emporium. 
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19. Maharahtra State Textile Corporation Ltd. 

20. MP State Textile Corporation Ltd. 

21. U.P.lnduatriaICooperativeAa,ociation Ltd., Kanpur 

22. Haryana State Handloorn l Handicraft, Corporation 
Ltd., New Deihl. 

23. Jammu l Kashmir Handloom Fabrics Marketing 
Co-op Soceity Ltd. Delhi 

24. Textile Corporation of Marathwada. 

25. East Bengal State Handloorn l Powerloom Dev. 
Corpn. Ltd. 

26. Shri Bal';i Coop Powerloom Ind. SOCiety. 

27 Mahajan Spp. Mills, Punjab. 

sr.,.",.", ." 

Names of the often purchued Items and their unit costs 

S.No. Name of the items 

2 

1. Belgium Carpel Cotton 

2. Poncholi 

3. Polyester Jaquard 

4. Plain C Drduroy 

5. Yarn Dyed Plain l Dobby 
Deaign Fancy Shirting 

6. Yarn Dyed Plain Fancy Suiting 

7. Saree, 

8. Lung .. 

9. Double Dhoties 

10. Dobby De,ign, and Woven 
Superior Aeaorted Towel, 

11. Two x Two !Two x One 

12. Furnishing Materials 

13. Woollen Blazer 

14. Woollen Serge 

15. Woollen Worsted 

16. DOIuti, 89 Cms. 

, 17. Jersey 

18. Socks 

19. Blanket, 

Cost 
(Rs. per Mtr.) 

3 

100.00 

102.00 

93.00 

88.00 

30.00 

120.00 

175.00 

40.00 

70.00 

24.00 

38.00 

40.00 

157.00 

132.00 

140.00 

34.50 

147.00 each 

27.00 each 

190.00 each 

2 

20. Towel 

21. Ourry 

22. Khes 

23. Bed Sheet 

24. Poly Shirting 

25. Woollen Serge 

26. Woollen Blazer 

27. Bid. Shirting (Poly) 

28. Angola Shirting (Poly) 

29. Poly Suiting 

30. Towels 

31. Woollen Jersey 

32. Fancy Blankets 

33. Wall Paper 

34. Sheeting Cloth 

35. Bed Covers 

36. Saree (Synth) 

37. Saree (Handloom Cotton) 

{English] 

Foreign Debt 

3 

50.00 each 

124.00 each 

131.00 each 

103.00 each 

26.00 to 34.00 

142 to 360.00 

78.00 to 165.00 

30.00 to 34.00 

87.00 to 192.00 

63.50 to 120.00 

49.00 to 110.00 
(per piece) 

172.00 to 226.00 

179.00 to 186.00 

67.00 

32.00 to 35.00 

101.00 t0275.00 

110.00 t0250.00 

57.00 to 228.00 

60s. DR. JAYANTl. RONGPI : Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of foreign debt stands against India at 
present; 

(b) the amount paid as interest on such foreign debt 
during each of the last three years; 

(c) the amount collected by the Government through 
direct taxes; indirect taxes or through other means during 
the above period; and 

(d) the steps the Government propose to adopt to get 
rid of the foreign debt trap? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The amount .of external debt against India at 
end-September 1997 is estimated at US $ 92.88 bliNon. 
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(b) Th. amount paid u int.r.8t on axtarnal debt 
(calculatad using cuh paymant approech) during the 
three yaars trom 1994·95 to 1996·97 Ie u undar: 

Fina~ial Yaar 

1994·95 

1995·96 

1996-97(P) 

Int.rut (US $ mlRions) 

4043 

4293 

4397 

(c) Amount collected by the Government through 
direct and indirect tax.s during the lut thr •• y.ars are u 
under: 

(A.. in croru) 

1995-96 1996-97 1997-98 (P) 

Dirtlet Taxes 

Corporation 
Tax 16487.13 18566.69 19835.37 

IrlCorne Tax 15587.17 18233.99 17149.78 

Interest Tax 1170.05 1712.39 1181.65 

I ndirtlet T ax.s 

Customs 35502 42890 40242 

Excise- 40565 44917 47782 

Service Tax 862 1036 1455 

P: PrO\/~ 
• Excludel of ceas.s not administered by Depn of Revenues 

(d) The external indebt.ndneas position of the country 
has improved considerably in the last few years. The debt 
s.rvice ratio (using cash payment approach) has came 
down from 35.3 percent in 1990-91 t022.6 percent in 1996-
97. The debt-GOP ratio has also come down trom the high 
01 41.0percent in 1991-92t025.9percentin 1996-97. This 
has been pouible through a prudent ext.rnal debt 
manag.m.nt policy followed by the Gov.mment. As such. 
the country is not facin9 any situation 01 for.ign debt trap 

ServIce T •• on Tr.naport •• 

606. SHRI JAYSINHJI CHAUHAN: Will tha Mlnlltar 
of FINANCE be plauad to atata: 

(a) whathar tha rapra.ant.tlva. ot th.Tran.port 
Cornpanl •• war. invlt.d by the Govamment to a meeting 
to .ort out the qu.8tlon of 5% •• rvic. tax levl.d on the 
transporta,.; and 

(b) if '0, the datana and tha outcome 01 that maatlng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) and (b) 
Th. repra.antative. of All India Motor Transport 
Congr ... (AIMTC) were called tor a meeting to discull the 
mann.r in which tha 5% .arvica tax on the .arvic .. of 
goode traneport could be lavied. Th. repr .. entativ .. of 
AIMTC reiterated that the trucker •• hould not be mad. 
liabl. to coHect this s.rvica tax. 

Project. Aula.ad by Indian Finance In .. llutlon. 

607. SHRI IUOY MUKHOPADHYAY: Willth. Minister 
of FINANCE b. pl .... d to stat.: 

(a) wh.ther Indian Financial I n.llt ution. including lOBI 
have asaist.d various projects in the Stat. during the 
Seventh Plan and Eighth Plan; and 

(b) If so. the detaif. th.r.of. Stat.-WlS.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) . (a) and (b) 
Th. Industrial D.v.lopment Bank of India(IDBI) has 
report.d that Financial inetilution. including lOBI have 
.xtended finaneialaaaistane. to varioua projecta In differ.nt 
Stat.s of the country during the Sevanth and the Eighth 
Plan periods. Th. dell'" 01 ... letanea .anctloned and 
disbursed. Stat.-wis •. by all financial inatltutlona during 
said plan periods ar. givan in the encloaed S1~ementl I 
and II. 

StIIt.",.nt·/ 

81. State 
No. 

2 

Andhra Pr. 

2. Arunachal Pr. 

State-wise Auitltanc. Sanctioned and Disbursed by All Financie"fl6tltutlon8 during 
the 7th fN. year plan (1985-86 to 1989-90) 

1985-86 1986-87 1987-88 1988-89 1989·90 
S 0 S 15 s 0 S r; S 15 
3 4 5 6 7 8 9 10 11 12 

381.7 386.9 844.5 413.9 843.9 532.1 1185.1 884.9 1003.8 7'l!.7 
2.0 1.9 2.2 1.5 1.5 1.0 0.8 0.6 1.7 1.2 

(Ra. Cror •• ) 

Total 
S D 

13 14 

4259.0 2943.5 

8.2 6.2 
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2 

3. Alum 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pro 

9. J. & K. 

10. Kamataka 

11. Kerala 

12. MadhyaPr. 

3 

24.8 

133.1 

4 

48.1 

78.4 

34.2 25.4 

5 6 

54.7 48.9 

195.6 137.0 

53.1 27.2 

7 8 9 10 11 12 13 14 

58.2 39.9 82.6 47.8 213.9 64.2 414.2 248.9 

362.6 207.0 201.7 179.8 377.6 224.5 1270.6 826.7 

67.8 39.4 95.5 48.7 127.0 84.4 377.6 225.1 

715.3 580.1 932.9 745.6 1006.9 798.5 1745.5 1148.1 1548.2 1003.3 5948.8 4255.6 

125.6 101.4 176.3 137.0 225.1 126.2 243.7 200.5 5248 301.6 1295.5 866.7 

66.1 64.5 66.1 58.9 86.0 56.9 111.6 84.6 159.3 100.5 489.1 365.4 

37.3 33.1 82.8 46.1 81.2 68.0 62.8 64.6. 63.7 55.7 327.8 207.5 

466.3 410.5 397.0 352.0 498.8 340.7 590.2 481.2 615.2 498.2 2587.5 2082.6 

128.5 102.9 173.2 124.1 156.2 132.5 246.6 178.9 265.2 220.3 969.7 758.7 

357.5 310.2 449.7 267.2 534.1 361.9 860.8 531.5 649.5 460.6 2851.6 1931.5 

13. Maharalhtra 1087.2 758.9 1153.2 861.6 1373.0 1062.1 2020.9 1537.6 3272.5 1840.7 8906.8 6060.9 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

3.3 

9.9 

4.8 

3.9 

2.2 

9.7 

4.0 

3.9 

8.5 

17.4 

5.6 

1.6 

4.7 

8.8 

3.5 

3.5 

10.8 

9.4 

5.9 

5.2 

6.1 11.2 4.2 11.0 

6.7 14.2 12.1 10.0 

5.8 6.1 6.4 4.6 

4.8 7.2 5.8 3.6 

9.6 

13.0 

4.7 

4.3 

44.8 26.8. 

60.9 49.3 

27.0 24.4 

21.5 22.3 

18. Orissa 130.6 1629 167.1 170.5 187.3 166.6 429.5 254.9 396.4 196.5 1310.9 951.4 

19 Punjab 

20 RlJIsthan 

21. Sild(lm 

179.6 109.1 306.7 164.8 263.5 263.8 552.4 312.7 377.3 401.6 1679.5 1252.0 

273.8 176.4 332.3 248.2 331.4 256.3 789.9 254.3 622.8 327.7 2350.2 1262.9 

5.9 3.0 5.8 5.5 3.2 6.1 0.2 2.4 7.4 3.4 22.5 20.4 

22 Tamil Nadu 734.1 460.1 486 .. 6 485.0 888.2 640.2 1157.5 767.2 1251.9 925.2 4518.3 3277.7 

23. Tripura 16 1.3 4.0 1.5 2.2 3.3 6.1 3.7 9.9 3.6 23.8 13.4 

24. Uttar PI. 798.0 469.2 1000.5 633.8 956.9 904.6 1490.3 956.7 1164.9 813.2 5410.6 3777.5 

25. West Btngal 507.3 227.3 380.0 309.9 338.7 295.0 495.3 479.5 598.6 485.0 2319.9 1796.7 

26. National Capital 
Territory of Delhi 

27. Union Territories: 196.7 146 0 227.3 143.1 

(a) Andaman & Nicobar 

(b) Daman & Diu 

(c) Dadra & Nagar Haveli 

(d) Chandlgarh 

(e) Lakahadweep 

(1) Pondlcherry 

169.3 119.5 225.3 173.8 169.0 133.0 593.6 426.6 

46.0 49.3 131.0 72.0 96.8 

1.2 0.4 1.4 0.7 0.2 

Ql Q1 ~2 Ql ~4 

15.5 11.8 35.3 29.5 35.7 

3.3 3.1 7.9 7.3 19.3 

0.2 0.2 

25.9 33.9 81.0 34.2 37.2 

61.3 697.8 471.7 

0.2 

3.2 

21.0 

12.9 

2.8 1.3 

9.7 3.4 

86.5 62.3 

30.5 23.3 

0.2 0.2 

24.0 144.1 92.1 

Total 6409.1 4657.5 7524.7 5403.8 8513.3 6494.3 12774.0 8894.5 13546.6 8962.3 48767.7 34212.4 

S: Sanctions D: Disbursements. 
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S. State 

No. 
2 

1. Andhrl Pr. 

2. Arunadlll Pr. 

3. Assam 

4. BihIr 

5. Goa 

6. GujaMt 

7. Hatyana 
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"""""'-11 
.sr •• wis. ~ s.nctioned .nd Disburs.d by AD Fmnct.IIMtltutlaM during 

the 8th Pt.n (19§-9S to 11196-(7) 

Sanctions Disburaemenb 

(RI.Crorll) 

1992·93 1993-94 1994-95 1995-96 1996-97 Total 1992-93 1893-94 1994-95 1995-96 1996-97 Total 
3 4 5 6 7 8 9 10 11 12 13 14 

1492.5 1963.0 2954.7 3939.1 3145.5 13494.8 1205.7 1183.5 1873.1 2347.6 2494.9 9104.8 

1.1 0.4 4.0 4.5 9.9 19.9 1.6 1.0 3.2 2.6 1.3 9.7 

100.0 86.1 143.2 643.9 105.7 1079.2 96.0 94.8 99.2 127.0 250.0 667.0 

571.0 295.5 149.2 462.9 570.5 2049.1 442.2 222.1 244.3 255.7 2 .... 11414.0 

117.4 314.8 247.2 250.4 298.9 1228.7 95.1 153.9 209.6 114.0 116.1 688.7 

4048.9 6839.0 10027.~ 9443.1 8844.5 39203.4 2832.2 2828.4 4319.2 4778.8 6298.7 21057.3 

840.8 762.6 1090.2 1626.4 1396.2 57155 461.5 522.1 643.9 1050.9 1101.7 3780.1 

8. Himachal Pr. 255.8 98.9 861.4 873.4 270.8 2360.3 214.8 232.9 492.6 280.6 358.9 1609.8 

9. J. & K. 14.9 6.0 10.8 40.1 22.8 94.4 32.2 9.9 12.0 32.0 18.0 104.1 

10. KarMaka 1735.7 2135.7 4168.3 5893.3 4931.5 18867.5 1038.8 1634.7 1899.9 2721.3 3)41.5 10336.2 

11. KeraIa 474.7 494.5 501.9 8517 792.2 3118.0 329.9 410.7 359.4 490 1 797.2 2387.3 

12. MldhyaPr. 1319.9 1631.4 2083.6 3102.3 1690.5 9827.7 901.0 1256.5 1399.3 1825.4 1709.9 7092.1 

13. MahallSlrtra 7686.3 8750.9 12816.5 13103.2 9115.3 51472.2 4842.4 5918.1 7645.8 7763.3 1798.2 34967.8 

14. Manipur 

15. Mtghalaya 

16. MizDrIm 

17. Nap/and 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. SiIckin 

1.5 

1.9 

2.6 

2.5 

1.1 

4.1 

2.1 

0.4 

0.2 

5.7 

1.8 

1.9 

2.3 62.1 

2.5 10.9 

2.6 2.3 

4.2 11.4 

67.2 

25.1 

11.4 

20.4 

2.1 1.3 

2.1 3.4 

1.4 1.5 

4.4 16 

0.4 

4.5 

1.6 

1.7 

4.5 

1.9 

1.9 

&.4 

2.1 

6.2 

2.2 

11.9 

10.4 

18.1 

8.6 

24.0 

406.3 3n.7 1047.7 582.5 1609.2 4023.4 333.0 516.7 328.9 304.2 453.1 193.9 

&69.0 744.6 1189.6 1183.8 1018.4 4805.4 442.0 550.6 774.5 834.3 713.5 3314.9 

1125.3 1294.4 1943.7 2389.9 2536.7 9290.0 1075.6 1079.8 1453.3 1801.7 1518.8 6959.2 

00.6 2.9 1.6 7.0 10.4 22.5 1.7 21\ 1.3 11.6 4.1 21.6 

22. TlmilNidu 2096.8 2716.8 5604.6 6755.7 5044.4 22218.3 1494.3 1846.9 2747.8 3501.6 3641.4 13139.0 

23. T~fI 3.4 0.8 3.2 4.7 5.9 28.0 1.8 0.7 1.5 8.7 6.3 18.0 
24. Uttar Pr. 1642.5 2774.9 3(110.5 4878.9 4212.3 16519.1 1169.6 1208.5 2219.3 3148.8 :M02.2 1148.0 

25. Wat8enp/ 1161.4 1252.8 1943.8 2866.2 2157.2 9181.4 159.1 en.5 IOU 1114.7 1278.1 4830.3 

26. NItionaIClpitll 
Territory of Delhi 963.6 1496.8 2434.4 1483.1 2384.5 8762.4 667.4 616.4 1349.0 1576.1 1294.9 5573.8 
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2 3 ~ 5 6 7 8 9 10 11 12 13 14 

27. UnionT.rrltorln: 133.1 156.8 830.3 884.1 616.9 2621.2 102.1 115.3 262.9 378.1 454.4 1312.8 

(a) Andaman & 
Nlcobar 1.4 2.2 9.~ 1~.8 7.1 34.9 0.8 2.3 12.3 2.4 12.0 29.8 

(b) Daman & Diu 18.5 23.9 95.0 77.5 47.3 261.2 9.3 35.6 51.6 59.3 50.6 206.4 
(e) Dldra & 

NIoar Havtli 35.6 90.~ 531.4 312.8 423.5 1393.7 2~.8 25.8 134.3 232.2 2?3.9 691.0 

(d) Chandlgarh 12.3 10.0 31.3 52.4 60.7 166.7 9.2 7.8 30.0 16.0 47.6 100.6 

(e) Lakltladwetp 

(f) Poncllcherry 65.3 31.3 162.2 426.6 78.3 764.7 58.0 43.8 44.7 68.2 70.3 285.0 

28. Muiti-statllNon-
specific .,. .. 1$ 5091.7 55~9.9 501~.7 2711.5 3319.4 21687.2 3746.4 3965.5 3247.7 2920.5 3041.2 16921.3 

TOIIII 31116(15 39809.11 58095.6 63793.3 54199.3247857.8022228.1· 25427.2 32396.7 37403.9 41000.6158456.5· 

~ O ... r ..... IOUC& un 
.. InetudM .... 18nce of AI 53.e crore IMCIoned by ICICIIO Mlllaysia and SaudI Arabia 
O·lnetudM uiNnce of Ra 83.S crore NnC1Ioned by ICICIIO Malaysia and SaudI Arabia. 
- . InetudM ..... 18nce of AI 1.7 crore claburMd by ICICI to Malaysia. 

Import of Rubber 

608. SHRI RAJVEER SINGH : wnl the Minister of 
COMMERCE be plened to state: 

(a) whether the Government have any proposal to 
Import natural rubber during the current year; and 

(b) the total requirement of rubber during the current 
year in the country, industry·wise? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE): (a) No, Sir. 

(b) The total requirement of rubber during the current 
year is projected a. 603,000 tonnes. There is also a 
direction to indultry to maintain two months stock reserve, 
which would amount to 100,500 tonnes this year. The 
approximate industry· wise consumption requirement of 
nltural rubber would be as follows: 

Products Estimated requirement 
of NR (tonnes) 

2 3 

1. Auto tyr .. and tubes 269,000 

2. Cycle tyr .. and tubes 79,700 

3. Camelback 38,200 

4. Footwea,. 63,100 

5. eelts & Haae. 43,700 

s. Latexfoam 31,300 

2 3 

7. Dipped goods 27,700 

8. Battery boxes 2,100 

9. Cables & Wires 1,800 

10. Others 45,600 

Total 603,000 

Non-banklng Finance Companlee 

609. SHRI P.R. KYNDIAH : Will the Minister of 
FINANCE be pleased to state: 

(a) whether many Non-Banking Finance Companies 
(NBFCs) based in Delhi have been operating in North 
Eastern States especially in Meghalaya, luring the gullible 
public with dubious savings schemes; 

(b) if so, the details thereof; 

(c) whether one out of such cOlT'panies named JVG 
Finance has recently closed its branches in Meghalaya 
leaving the poor investors high and dry; 

(d) if so, the measures taken by the RBI to protect the 
interest of investors; 

(e) whether the Government are considering to bring a 
legislation banning all such NBFCs and plantation 
companies operating in the country until and unless they 
agree to secure the deposits with the Apex bank and 
thereby guarantee timely repayment to investors; 



239 MAY 29,1998 toQuNtJoM 240 

(f) If so, the detaU. thereof; and 

(g) If not, the r ... ona th.refor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 

,(SHRI KAOAMBUR M.R. JANARTHANAN): (a) to (c) 
According to R ... rve Bank 01 India (RBI) complete 
Information of Non-Banking Financial Companies (NBFCs) 
baaed in Delhi op.rating in the North-Eastem Stat .. , 
espaclaly in Meghalaya, is not available. However, as per 
the information available with RBI, Mis. JVG Finance Ltd 
has a Zonal Office,S Regional Office and 17 Branches in 
Aaaam and Meghalaya as under: 

State Zonal-officas Regional Offices Branches 

Assam 4 14 

Meghalaya 3 

All the Regional Offices and branches were opened 
during the year 1995-96. The Zonal and Regional Offices 
are common for 3 companies in the JVG Group viz. JVG 
Finance Ltd., JVG Leasing Ltd. and JVG House Finance 
Ltd. 

NBFCs are free to open and close their branches 
without prior permission of RBI and no informatIon is 
required to be sent to RBI when any branch is opened or 
closed. RBI is not aware whether JVG Finance Ltd has 
recently closed its branches in Meghalaya. 

(d) RBI has recently revised its regulations regarding 
acceptance of public deposits by NBFCs. Only those 
NBFCs, which have investment grade credit rating can 
accept pubic deposit. Depending upon the grade of its 
credit rating, an NBFC can accept more or less amount of 
deposits vis-a -vis its net owned fund. RBI has alao made 
it compulsory for NBFCs accepting public deposits to 
adhere to the Directions on prudential Norms relating to 
income recognition asset ciaasfication, provisioning against 
bad and doubtful debts; capital adequacy ratio and 
concentration 01 credit and investmenq. NBFCs accepting 
public deposits are alao required to invest 12.5 per cent of 
the amount of public deposits in Government securities or 
Government guaranteed bonds. All these measures are 
intended to afford an indirect protection to the depositors 
by streamlining the working and strengthening of the 
financial position of the NBFC •. 

(el to (g) According to RBI, the deposits with NBFCs 
are not guaranteed or Insured. As stated above, the 
measures taken by RBI will provide a degrace of indirect 
protection to the depositors' interests. If any NBFC fails to 
repay any deposit according to the terms and conditions of 
the deposit, the depositor can approach the Company Law 
Board and the Company Law Board can issue a direction 
to the NBFC to repay the deposit forthwith or within the time 
specified by the Board. 

Export of .... ural Rubber 

610. SHRI P. SANKARAN : Will the Minlater of 
COMMERCE b. pl .... d to atate: 

(al wheth.r the Governm.nt have iuu.d any 
instructions to atop the .xport of Natural Rubb.r alr.ady 
collect.d by the State Trading Corporation; 

(b) wh.ther these instructions have r.eulted furth.r 
fall in the price of Natural Rubber in Domestic market; 

(c) If so, whether the Government propose to review 
the orders issued and restart exporting Natural Rubber; 
and 

(d) the policy 01 the Government to improv.the demand 
of Natural Rubber in India and thereby benefit the Rubber 
growers? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) No, Sir. 

(b) and (c) DoN not ariae. 

(d) In order to sustain the market for natural rubber in 
India, the Govemment had ordered market intervention 
operation for procurement of 10,000 MT of natural rubber 
during 1997 by STC. The Gov.rnm.nt has recently decided 
to procure an additional quantity of 20,000 Mr. 

Technology P.,,, In Deihl 

611. SHRI K.S. RAO: Will the Minister of INULJSTRY 
be ple .. ed to Itate: 

(a) whether the Government have decided to set up a 
technology park in Delhi; 

(b) if so. the detaill thereof indicating the location, 
approximate expenditure involved, lource of funding; and 

(c) the time by which the technology park in Delhi is 
Iik.1y to start functioning? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT): (a)to(c) As per the information available from the 
Government of Delhi, they are in the proc ... of locating 
appropriate land for the purpose of latting up a ·Software 
Technology Park". The approximate cOlt and source of 
funding have not y.t b.en finaliaed by th.m. 

World a.nk aid tor economic reetruaturlng 
program ... 

612. SHAI R. SAMBASIVA RAO: Will the Minister of 
FINANCE be pleued to state: 

(a) whether the World Bank h .. sanctioned Rs. 2,334 
erore under the Economic Restructuring Programme to 
the Government 01 Andhra Pradesh; 
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(b) If 10, whether the grana given by the World Bank 
In the lut one·and·half year. ha. gone to the tune of 
RI. 10,000 to RI.12,OOO cror .. ; 

(c) If '0, the headl on which the pra.ent World Bank 
loan II likely to ba utilised; 

(d) whether the earlier toanl provided by the world 
banks was fully utilised by the Staae Government; and 

(a) If not, the unutiliaed amount remained with the 
State Govemment? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) No, Sir. 

(b) and (c) Do not ariae. 

(d) and (e) The World Bank 888iatance, including 
loanl, is normally provided for Ipacific projects, which are 
to be Implemented over a number of years (normally 5·6 
years). There are 6 on\'loing World Bank assisted projects 
currently under implementa tion in the State of Andhra 
Pradalh. On th .. e projectl an amount of $221.242 million 
h .. baen utiliaad while $ 671 .602 million remains unutilised 
.. on 31.03.1998. The untilised amounts do not remain 
with the State Government but are reimbursed as and 
when expenditures take place through Government of 
India as Additional Central Assistance. depending upon its 
pace of utilisation. 

Propo .. ls submitted by Orl ... Government 

613. SHRI GIRIDHAR GAMANG: Will the Minister of 
TOURISM be pleased to state: 

(a) the details of the proposals submitted by the 
Government 01 Orissa forthe d.velopment of tourism in the 
State; 

(b) the funds provided by the Government for 
development of tourism there alongwith the schemes 
thereof; and 

(c) the steps taken by the Stat. Gov.rnmentto identify 
the tourist spots for their development during the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TOURISM (SHRI OMAK APANG) : (a) The State 
Gov.rnment of Orissa submitted proposals for the 
con.tructlon of touri.t reception centres, tourist complex 
and wayside am.niti.s, r.furbishm.nt of monuments and 
organising fairs and f.stivals during 1997·98. 

(b) Th. D.partment of Tourism, Gov.rnm.nt of India 
approv.d 28 projects and sanctioned Rs.557 lakhs .. It 
Includ. 8 projects for re·furbishm.nt of t.mpl.s. 5 pub.hc 
conv.nlencel, 6 Tour!.t R.c.ption Centres and 4 Tounst 
Complexas. 

(c) The State Government hu takan up consultation 
with various agencies and h .. undertaken IUrveyl for 
Identification and dev.'opm.nt of tourist Ipatl. 

India'. ahare of export In InterMt'oNl' m ....... 

614. SHRI K.P. NAIDU: 
SHRI G.M. BANATWALLA: 

Will the Minist.r of COMMERCE b. pl .... d to atat.: 

(a) wh.th.r India's share of .xport in the int.rnational 
mark.t is v.ry low at pr.sent; 

(b) if so, the r ... onl th.refor; 

(c) the detaile of the actual share; 

(d) the growth rate of .xport during the last three 
y.ars; and 

(e) the step being taken by the Government to boost 
the exports? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNAHEGDE) : (a) to (c) V.s, Sir. India's share 
in world .xports is 0.6% in 1996·97. Low share of India's 
exports is largely attributable tothe policies which focusaed 
on import subatitution. 

(d) Growth rate of exports during last three years as 
per the DGCIlS' provisional figures, are as und.r: 

1995-96 

1996-97 

1997-98 

US $ terms 

21.4 

4.0 

2.6 

Rupee terms(%) 

29.3 

10.4 

7.5 

(.) Export p.rformanc. is influenced int., alia by 
int.rnational mark.t conditions, competitiv.ness of 
domestic industry, supportive infrastructur., .tc. and the 
Gov.rnm.nt, through its policy of lin.ralisation and 
globalisation, is trying to provide a policy environment 
conducive to high growth in exports. Some of the recent 
steps tak.n up in this r.gard includ. modification in DEPB 
rat.s, announcement of DEPB rates for about 300 n.w 
export items, allowing the s.tting up of private bonded 
warehouses so as to ensure easy and timely availability of 
raw materials to exporters at internationally competitive 
prices and to facilitate bulk imports from India by large 
overs.as buy.rs, preparing a Medium Term Strategy for 
growth of .xports, launching of Focus LAC Scheme, .tc. 

{Translation] 

Free Import of consumer Iterna 

615. SHRI SUSHIL CHANDRA VARMA: Will the 
Minist.r of COMMERCE b. pleas.d to state: 

(a) wh.th.r the Government have allowed fr •• import 
of 340 consum.r items; 
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(b) If 10, whether befen giving IUCh permillion the 
effect of Import of the.. 1t8l"lll on cottage and lmall 
indUltri .. was .xamined; 

(c) If so, the main f.atu, .. thereof; and 

(d) the number of smallnduatrlal unltl ciDIed till now 
aft.r Implementing the new Exim policy? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDEI: (a) Yel, Sir. 

(bIV", Sir. 

(c) Th. decision to.1Iow fr .. import of 340 Items has 
b .. n taken view of the over all policy of phaled removal of 
qu.ntitative r.strictions fonowed lince June, 1991. 

Th. list of th... iteml h.. been prepared in 
consultation with the Administrative Ministri .. with a view 
to seeing that there illeast injury to the dom .. tic industry 
and more particularly to the small scale industry. 

(d) Gov.mment hal not received any report of this 
nature. 

{English} 

Aulatlince to Unemployed Youths 

616. SHRI SADASHIVARAO DADOBA MANDLlK: 
SHRI ASHOK NAMDEO RAO MOHOL: 
SHRI MADHAVRAO PATlL: 

Will the Minister of FINANCE be pleased to state: 

(al whether some echelYMNl are under implementation 
to provide finaneial ...... nee to the unemployed youths; 

(b) if so, the detau thereof; 

(e) the number of youths so far been provided 
financial ... latance under the SchelYMNl during the lut 
thr .. ye.rl, Stat.-wis.; and 

(d) the total financial ualatance propoaed to be 
provided during 1998-99 under the echerne; Stat.wIae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) .nd (b) 
Presumably, the Hon'ble Memberl .re referring to the 
Prime Minister's Rozg., Vojana (PMRY) under which 
fin.ncial .. sist.nee iI provided to the unemploy.d youth 
for lust.ined employment. The scheme wu started during 
1993-94. Youth between 18-36 y .. ,. who ar. m.tric 
puaed or f.iled or ITI paued or undergone Government 
Iponsored technical cou,. .. for • minimum duration of 6 
months .nd whoae annual ineome doel not .xc .. d 
Rs.24,OOO and upto Ra.24,OOO per annum of parenti of 
beneficiary .nd permanent r .. ident in the .re. atleast for 
3 yea,. are eligible for .Iistance under this echeme. 
While 15% of the project cost subject to a c.lllng of 
RI.7,500 is given .. lublidy, the beneficiary would have 
to provide 5% of the project coat .. margin money. Under 
this scheme, loanl for projects costing upto RI. 11akhl are 
provided as per the interest rate directlv .. illued by RBI. 
The .ssets created out of loan wi. be the leeurlty anit no 
third party guar.ntee/colateral Is nee .... ry under thil 
scheme. The loan is repayabl. within 3 t07 ye.rs after 
initial moratorium of 6-18 months. 

(c) Information indic.tlng stat.-wise detals of the 
number of youths who have b .. n provided fln.nclal 
auistanee under PMRYduringthelutthree ye.,1 is given 
in the enciDIed Statementl I,ll and III. 

( d) Targets are not fixed in terma of financial "Iistanee 
under theacheme. However, phYlicalt.rgeta forthe current 
year h.ve not been indlc.ted to the banka. 

State""'" -, 
Prime Min"e". Rozgar Yojana for Educated Unemployed Youth (PMRY) 

Programme Y.ar 1995·96 

Name of the Stat" No.ofe .... No.of c .... No.ofc .... 
Union T erriIory Target S.nctioned Dilburaed 

2 3 .. 
Andhra Pradesh 31900 29795 24081 

~nach.IPradelh 300 256 228 

Aaaam 10125 8039 7786 
Bihar 22150 17100 12738 

Gujarwt 8500 10477 88UI 
Goa 550 51" 409 
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2 3 4 

Haryana 7480 9026 7268 

Himachal Pradeeh 2100 2570 2351 

Jammu I Kuhmir 3152 2657 1692 

Kam.aka 1noo 15895 13445 

Kera" 16000 14236 12651 

Maharuhtra 35900 40122 31938 

Manipur 4000 1278 1149 

Madhya Pradesh 27058 30592 23325 

Meghalaya 550 534 391 

Mizoram 250 250 215 

Nagaland 300 295 292 

Orissa 8310 7941 5961 

Punjab 15000 15312 12369 

Rajasthan 14000 10017 7073 

Sikkim 260 161 144 

Tripura 1300 1433 695 

Tamil Nadu 22870 18312 14999 

Uttar Pradesh 42613 34498 28820 

West Bengal 25950 11635 7384 

NCT of Delhi 1550 4337 2554 

Andaman & Nicobar 100 82 72 

Chandigarh 150 1n 162 

Dadra & Nagar Haveli 150 188 1n 

Daman & Diu 100 44 29 

Lakshadweep 50 35 35 

Pondicherry 500 404 341 

Not Specified 11 7 

Allindie 321360 289233 229698 
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.,.,.".", -II 

Prime Minist.r'. Rozgar yo;en. for EdUCllted Une",,1oyed Youth (PMRY) 

Pr0gr8mme Yea, 1996-97 

Name at the Statal No.oIC .... No.oIe .... No.ofe .... 
Union Terrilory Target Sanctioned OilburMd 

Andhra Pradesh 31900 28319 19336 
Arunachal Pradesh 450 296 287 
Aasam 15000 8626 7355 
Bihar 22150 17354 14M3 
Gujarat 8500 9505 8447 
Goa 550 485 398 
Haryana 7200 8260 6370 
Himachal Pradesh 2100 2409 2250 
JarMlU & Kashmir 3500 1256 710 
Kamataka lnoo 15908 11897 
Kerala 15000 14599 12708 
Maharaahtra 35900 37333 31201 
Manipur 3000 20.7 1527 
Madhya Pradesh 27050 31548 22091 
Meghalaya 825 495 4ot5 
Mizoram 375 225 197 
Nagaland 450 317 301 
Orisaa 8250 7361 4469 
Punjab 8600 9817 8063 
RajMthan 10400 10189 7396 
Sikkim 200 125 102 
Tripura 1950 1376 826 
TamiiNadu 21800 15294 11076 
Uttar Pradesh 35813 33622 27113 
WMI Bengal 22900 3742 6368 
NCT at Delhi 4550 1883 1038 
Andaman & Nicobar 100 81 58 
Chandigarh 150 148 117 
Oadra & Nagar Haveli 150 173 131 
Oaman& Diu 100 24 19 
L.aIc8hadwMp 50 36 31 
Pondicherry 500 284 211 
NOC Specified 18 13 

All India 307163 260155 201700 
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sr.t.",.nt -/II 

Prime Minl8te". RozglJr Y~n. for Education Unemployed Youth (PMRY) 

Programme yea, 1997·98 (Provisional) 

Name of the Statel No. of Cases No. of Cases No. of C .... 
Union Territory Target Sanctioned Disbursed 

Andhra Pradesh 34200 22121 11405 

ArunachalPradalh 300 117 26 

Assam 13400 5233 1210 

Bihar 21500 12358 6606 

Haryana 6300 5927 3130 

Gujarat 12600 9754 7898 

Goa 600 305 205 

Himachal Pradalh 2300 2297 1748 
Jammu & K .. hmir 3500 2384 1157 

Karnataka 22000 14392 6829 

Kerala 16000 8958 6330 

Mllharashtra 42600 349n 24856 

Madhya Pradesh 31500 28553 10738 

Meghalaya 550 251 84 

Mizoram 400 11 ~ 

Nagaland 450 58 5 

Orissa 9250 6429 700 

Punjab 9000 8525 4864 

Rajasthan 14300 11583 5284 

Sikkim 100 62 23 

Trlpura 1300 404 124 

Tam" Nadu 2nOO 13318 7223 

Ut1ar Pradesh 45200 33765 21342 

West Bengal 23000 3804 1935 

NCT of Delhi 4700 963 505 

Andaman & Nlcobar Islands 100 47 37 

Chandlgarh 200 161 70 

Dadra & Nagar Haveli 50 75 67 

Daman& Diu 50 31 30 

lakahaclwHp 50 38 26 

Pondlcherry 500 363 160 

Not Sepecifled 3272 1996 

All India 345000 230555 126842 
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Memorandum by All India RegloNlI RUrill Bank 
Employ... Auocl8llon 

617. SHRI VILAS MUTTEMWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the All India Regional Rural Bank 
Employees Association has submitted a Memorandum to 
the Government suggesting inter-a/iaformation c:I a National 
Rural Bank of India by amalgamation of 196 regional rural 
banks in the country apart from other demands seeking 
pay parity & other service conditions etc; 

(b) if so, the details 01 the demands made by the 
Association; and 

(c) the reaction 01 the Government thereto and present 
status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
I=INANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (c) 
Various Associations of the employees of Regional Rural 
Banks (RRBs) like All India Regional RuralBank Employees 
Association (AIRRBEA) have been raISing a number 01 
demandsfromtimetotime. Thedemandforlormallonol a 
National Rural Bank 01 India (NRBI) by way 01 amalgamallon 
of all the 196 RRBs in the country was considered by the 
Government, Reserve Bank 01 India (RBI) and NatIOnal 
Bank for Agriculture & Rural Development (NABARD) 
some lime during the year 1992-93. Aher conSidering a 
number of alternative models for rastructuring of RRBs, 
including setting up of a National Rural Bank, it was 
decided to revamp the RRBs by cleansing of their balance 
sheets on a "Stand Alone" basis. Accordingly, 151 out 01 
196 RRBs have been taken up during the period 1994-98. 
for comprehensive restructuring including cleansing up of 
their balance sheets and infusion 01 Iresh capital. An 
amount of Rs.774 crore has been provided by the Central 
Government lor this purpose as budgetary support. The 
objective 01 this exercise has been to transform the presently 
weak and ailing RRBs into financially viable and effective 
instruments 01 decentralised rural banking 

Detection of F.D. Account In Al18hab11d Bank 

618. SHRI JANG BAHADUR SINGH PATEL' Will the 
Minister of FINANCE be pleased to refer to the reply given 
to Unstarred Quastion Nos. 2186 and 1744 dated December 
6.1996 and August 1,1997 respectively and state' 

(a) whether the information has since been collected; 

(b) if so, the details thereof and thellC1ion laken by Ihe 
Government thereon; and 

(c) if not, the reasons therefor and the !ime by which 
it is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KAOAMBUR M.R. JANARTHANAN) : (a) Yes, Sir. 

(b) Central Bureau of Investigation ha. informed that 
during the investigation in case No. RC.22(A)196-Pat, a 
number of benami accounts in Ihe different branches of 
Allahabad Bank were detected and a separate 
·Disproportlonate Auets" Ca.e has been registered vide 
RC. 79(A)l96-Pal. CBI have informed thatthey have nOl yet 
completed investigation. 

R .. erve Bank of India h .. informed that during the 
period 1 1.19931030.6.1997,600 bank officials at public 
sector and 90 officals of private sector banks were found 
guilly lor opening bank acco~nts without observing the 
necessary formaliti ... DUring the last thr .. years ended 
30th June, 1997, three accounts in Federal Bank Ltd., one 
account in Karnalaka Bank lid., one account in Karur 
Vysya Bank lid . three accounts in Jammu & Ka.hmir 
Bank lid., one account in Vyaya Bank lid and one 
account IS Bank of Madura in whICh c .... of opening I 
operations 01 the account aher the dem .. e 01 the account 
holder were detected The banks have taken appropriate 
action lor recovery 01 the amounts and initiated 
departmentaVcrimmal action. 

(c) Does not arise. 

Strlk_ by Bank Employ •• 

619. SHRI MOHAN RAWALE Will the Minister 01 
FINANCE be pleased to state 

(a) the number 01 limes the employ .. s and officers 01 
the nationalised banks and also of Relerve Bank of India 
went on counter-wide strike during the I .. t three years; 

(b) the tOlallo18 suffered during the penod of strike, 

(c) the reaction of the Government to frequent strikes 
resorted to by bank employees, and 

(d) the measure. taken or proposed to be taken by the 
Government to ensure that the bank employees do not 
paralys. the banking .ector any more? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JAHARTHANAN): (a) Indian 
Banks' Association (IBA) h .. reported that while the award 
employe.s r.sorted to strike on levan occallonl during 
the last three years, the officer employee. w.nt on .trike 
thrice during the lut thr .. year •. Re.erve Bank of India 
(RBI) h .. Iiso reported that it. Cluallle".,loy ... went on 
An India strike once in 1996. 
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(b) to (d) IBA and RBI have furthe, reported that it i. 
dlffer.nt to ...... the monetary 10 .. to the bank and allo 
the loa. to the trade and indu.try. All concerned 
authoritlea make effort. to avert strike. whenever a strlk. 
~immlnent. 

rr,.".tion) 

620. SHRI RAVINDRA KUMAR PANDEY: WUI the 
Minister of FINANCE b. pl .... d to .tate: 

(a) whether the Union Government hay. decid.d to 
.top central ... latence to the Stat.. having financial 
irregulariti .. ; 

(b) if '0, the number of State. in the country which 
have be.n found having financial irr.gulariti .. ; and 

(c) the criteria laid down by the Govemment .0 far to 
identity .uch Stat .. ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) . (a) to (c) C.ntral Assistanc. is b.ing r.l.as.d to 
the State Government. by Central Gov.rnment for 
financing the annual plans of the Stat.s. Th.r.for., its 
releue ia linked with the plan performance of the Stat.s. 
If there ia ehort1all in plan expenditure, proportionate cut is 
made in the Central Assistanc •. Central Assistance has 
no( be.n Itopped to any Stat •. 

So far .. financial Irregularities are concern.d, under 
Article 151 (II) of the Constitution of India, Comptroller and 
Auditor General of India is required to submit the Audit 
Reports of the Stat .. to the Governor of the State who shall 
cau.e them to be laid before the State Legislature. After 
the Audit Report. are laid onthe Table of State Legialature; 
the.e are required to be d~cUNed and examined in detail 
by the Public Account. Committee and Committee on 
Public Undertaldnga of the State. These Committee. submit 

To(allnveatment 
made upto 

Inveatmant Income 
during the year 

Total InvMtmanta 
mtldeupto 

Inveatmant Income 
during the year 

1994·95 

1424 

169 

19G4·95 

1529 

179 

NATIONAL 
1995·96 

1712 

213 

ORIENTAL 
1995·96 

1890 

~9 

their Report. to the State Legi.lature giving their 
recommendations after detailed .xaminatlon of ttle matter 
report.d. 

[Enfllish) 

LoauofGIC 

621. SHRI MANIKRAO HODLYA GAVIT : WUI the 
Minist.r of FINANCE be pl.ased to stat.: 

(a) wh.th.r all the four subsidiaries of GIC are incurring 
louel; 

(b) if so, the details ther.of for the last three y.a,., 
subsidiary-wise and the r.asons therefor; 

(c) the remedial measure. taken by the Govemment in 
this r.gard; and 

(d) the amount Invest.d by each subsidiary of GIC so 
far and annual income earned th.refrom during the last 
three y.ars? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) Th. 
General Insurance Corporation 0/ India and Its four 
subsidiary companies have been producing ov.raU profits 
ev.ry year except for one year in 1995-96 when one of the 
subsidiaries, namely, Orientallnaurance Company Ltd., 
incurred a net loss of Rs.45.96 cror .. due to increase in the 
manag.ment .xpenses on account of wage r.vislon and 
h.avy losses sustained in the motor portfolio. 

(c) Th. motortariffs hav.b •• n revieedw .•. f. 15.2.1998, 
as recommended by the Tariff Advisory Committ ... 

(d) Th. requisite information, as furnished by the GIC, 
IS as under: 

(Amount in crores 0/ Rup.es) 

NEW INDIA 
1996-97 1994·95 1995-96 1996-97 

2029 3257 3739 4254 

252 342 433 448 

UNITED INDIA 
1996-97 1994-95 1995-96 1996-97 

2165 1889 2230 1590 

282 212 281 314 
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T_k Force of An.nct.I Autonomy to Stat •• 

622. DR. T. SUBBARAMI REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Gevernment have decided to set up a 
task force to work out the modalities for devolution of 
financial powens to the States; 

(b) if so, the time by which the Committee has been 
med to submit its report; and 

(c) the main points referred to the Committee? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) Yes, Sir. 

(b) In terms of the Notification constituting the Special 
Task Force it was to make its recommedation within 4 
weeks from the date of Notification. The said time has now 
been extended to 31st July, 1998. 

(c) The Task Force will examine and recommend such 
measures as would enable the States to raise more 
resources including by additional or altematlve means. 
and also devolution of additional financial powers to the 
States of the Union 

Smuggling of Goods 

623. SHRI SUSHILKUMAR SHINDE' Will the Minister 
of FINANCE be pleased to state 

(a) whether the attention of the Government has been 
drawn tothe news items appearing in the Hindu$lan Times 
dated January 1 .1998 Capioned 'OpEln border is IImuggler~ 
delight" inviting attention towards the rampant smuggling 
through Hong Kong-Nepal -Delhi route by abusing the 
Indo-Nepal Trade Treaty; 

(b) if so, the facts of the matter reported therein; 

(c) the details of smuggled goods seized at Indo-Nepal 
border during 1997-98, so far; and 

(d) the steps taken to effectively curb such smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) ; (a) and (b) 
Yes. The Government has seen the news item mentioned 
by the Hon. Member. The facts of the seizure case 
highlighted in the news item are as under: 

~ing on a tip-off, the officers of New Custom Hou ... 
Deihl, on 30.12.97. seized 14 packages alongwlth the 
Matador van used for carrying them belonging to one MIs 
Pawan Cargo Forwarders, Shankar Market, Connaught 
Place, New Delhi, while being transported for booking of 

the .ame to variou. destinations In the countrY through 
Indian Airlin ... Th ... packag .. w.r. found to contain 193 
cellular phonee of different foreign mak .. alongwlth the 
acee •• orie. and computer parts, collectively valued at As. 
1.08 crores. From the evidence availabl. it app.ared that 
these goods had been prima facie, smuggled into the 
country and arrangement. were being made for their 
distribution to varioue c.ntr •• in the country. Two pensone 
namely, Shrt Umashanker and Shrl Ravlnder Kumar, partner 
and .mplovee r .. pectively of the said Cargo Forwardens, 
were arr .. ted. In their respective atatemente recorded 
under Section 108 of the Cuetome Act, 1962, th.e. p.nsons 
had inter alia, disclosed that theee computer parts and 
Cellular Phones were smuggled from Nepal by the land 
route. 

The news item also refers to modUli operandi of Nepal 
based.mugglens importing various foreign made electronic 
gadgets and other items Into Nepal by using the transit 
fac~ities under "Indo-Nepal Treaty for transit and trade" 
and then diverting them to India through large open border 
for 5&le in various grey markets in India at cheap.r rates 
than r.gular customs cleared goods. 

(c) The details of smuggled goods seized at Indo-
Nepal border dUring 1997-98, so far are as under: 

(i) No. of cases (595 

(ii) Value of goode seized Rs.S673.(1 lalms 

(III) Nature of seIZed goods Ball bearings Chinese 
silk fabrica & yarn, gold, 
electronic goods, carda-
mom. cinnamon etc. 

(d) The Government is seized of the Issue of reported 
diversions of third country goods from Nepal to India and 
necessary effective preventive measures are being taken 
to curb smuggling across the Indo-Nepal bord.r. Steps sre 
being taken to bring the rsporta/detected cue. of 
smuggling to the notice of H.M. Government of Nepal 
during bi-Iateral talks for appropriate corrective measures 
In the next operational level talka at the lavel 0/ Director· 
General 01 the two countri .. , .cheduled on 15th/16th 
June, 98, this issue would once again be diacu .. ed. 

Ineoma laxlexel .. duty a,,..,. 

624. SHRI G.M. BANATWALIA Will the Mlnleter of 
FINANCE be pleased to state: 

(a) the total amount of arr.ans 01 income tax and 
exe'-e duly during the lut three financial y.a,., till date 
State-wiae/Clrc:"·wiae ; and 

(b) the stepe being taken for exp.dltious recovery of 
the.e arreare? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
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AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAr~) : (a) and (b) 
The Information· is being collected and will be laid on the 
T able of the House. 

{Translation] 

625. SHRI BACH I SINGH RAWAT' BACHDA': 
SHRI P.R. KYNDIAH: 
SHRIMATI JAYANTI PATNAIK: 

WUI the Mini.ter of COAL be pleaaed to atate: 

(a) whether the Government have directed the coal 
companiea to take up adequate aafety meaaures to check 
the number of caaultiel In the coal mine. accidents;. 

(b) if 10, the number 0/ accidents taken place in the 
coal mines in different States under different coal 
companlel during the laat three yeara; 

(c) the specific lafety measures adopted in the coal 
min .. during the above period; 

(d) the detail. of action plan proposed to be chalked 
out to provide adequate safety to the workers in the coal 
min .. in the near future; 

(e) whether the Government have received any 
complaintl in regard to illegal and unscientific mining 
going on In collieries; and 

(f) if 10, the action takan so far in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DlllP RAY)' (a) Vea, Sir. 

(b) AI reported by the Coal Companies, the number 
of accidents that r .. ulted in fatalities in the Coal Mines of 
Coal I ndia Limited (Cll) and Singareni Collieries Company 
Limited (SCCl) during the I.at three years are as below: 

State 

Allam 

Bihar 

We., 
Bengal 

Mahar.shtra 

Coal 
Company 
2 

NEC/CIL 

BCCL 

CCL 

ECl 

ECl 
BCCl 

WCL 

Number of Accidents 
1997(Prov.) 1996 1995 

3 4 5 

2 

29 26 30 

14 17 18 

2 0 2 

18 19 17 
0 2 0 

4 5 3 

2 3 4 5 

Madhya NCl 1 2 2 
Pradeah SECL 17 12 21 

WCl 7 4 7 

Or.la MCl 6 7 9 

Uttar Pradesh NCl 0 3 

Sub Total CIL 100 96 113 

Andhra SCCL 35 28 18 
Pradesh 

Total Cll+SCCl 135 124 131 

(c) In addition to compliance of the statutory 
requirement 0/ the Mines Act, 1952 and Coal Mines 
Regulation, 1957, some of the specific measures adopted 
during the above period are: 

(i) Conducting periodic safety audits of mines and 
monitoring of the safety status of mines through 
the Internal Safety Organisation of Coal 
Companies and Trade union members of CIL 
Safety Board; 

(ii) Prior safety clearance of the Coal Production 
districts before commencement of production; . 

(iii) Introduction of Scientific method of roof support 
through Rock Mass Rating (RMR) and increased 
use of roof bolting/roof striching and replacement 
of timber supports by Steel supports; 

(iv) Preparation of emergency organisation plans for 
every mine and conducting of mock rehearsals; 
and 

(v) Review of safety performance of mines by tripartite 
bodies having workers representatives like CIL 
Safety Board, Standing Committee of Safety in 
Coal Mines etc. 

(d) Some of the measures being taken by the Coal 
Companies to provide adequate safety to workers in the 
near furture are: 

(i) Continued thrust in the implementation of roof! 
side support techniques in underground mines; 

(ii) Thrust on inspections of mines more frquently by 
senior executives of Internal Safety Organisation; 
and 

(iii) Training and retraining of workpersons and 
lupervisors and increasing their safety awareness 
through periodic safety campaigns. 

(e) and (f) Coal mining in the organised sector is 



259 Written Answers MAY 29,1998 to Qu.stions 260 

carried out scientifically and In accordance with the various 
statutes laid down in this regard. However cases of Illegal 
mining by anti social elements occur from time to time. 
Control of illegal mining is squarely a law and order 
problem which can be tackled only by the respective State 
Governments acting through the local administration. 
However. some of the steps taken by the coal companies 
to check illegal mining are as below: 

(I) Close liaslOn IS kept with the district and Stale 
atuthorities for co-operation in curbing Illegal 
mining 

(ii) Regular patrolling by security forces In the leased 
areas of the coal companies. 

(iii) Surprise check/raids of illegal mining sites by 
security force. 

(iv) Cases 01 illegal mining are brought to the nolice 01 
dIStrICt authorities and complaints lodged with 
local police. 

(v) Illegal mining sites are dozed & filled up wherever 
leasible to stop access to the coal seams 

[English] 

Bank Fraud_ 

626 DR. BIZAY SONKAR SHASTRI Will the MinISter 
01 FINANCE be pleased to state 

(a) whether the cases of frauds continue to take place 
in the banks unabatedly and the CBI has liled FIRs In many 
cases of bank frauds' 

(b) If so. the number of cases of frauds that have taken 
place In the publIC and private sector banks during each 01 
the last three years. bank-wise: 

(c) the details 01 cases In which the CBI has Iiled FIRs 
and the present status of all such cases; and 

(d) the steps t<lken or proposed to be taken by the 
Government to check the cases ollrauds in the banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AN~ MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR MR. JAN ART HANAN) : (a) to (d) The 
Information is being collected and will be laid on the Table 
of the House. 

[T ranslalion J 

Reserve. of Coal 

627. SHRI AJIT JOGI : Will the Minister of COAL be 
pleased to state: 

(a) the names of mines of Coal India Limited and its 
anc~liary Companies in which the shortage in reserve of 

coal was found during the last three years at the time of 
insepetion; 

(b) the details of the action taken by the Government 
in this regard: and 

(c) the steps taken by lhe Government to prevent 
recurrence of such incidents in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) (a) A Itst of coal mines of 
Eastern Coa"ields limited (ECl), Bharat Coking Coal 
limited (BCCl) and Central Coa"ields Limited (CCl), the 
subsidiary companies of Coal India Limited (CIL). where 
coal stock shortage was detected in 1994·95, 1995-96 and 
1996-97 Is given in the enclaeed atatement. M par 
inlormatlon received Irom CI l the audit 01 coal inventory for 
1997-98 has not yet been completed. 

(b) and (c) Whenever any coal stock shortage beyond 
the permISsible limit of 5% of the book stock .. detected. 
the concerned subsidiary company of Cil lake. action 
againat the Officials responsible for the shortage. In order 
to prevent recurrence of the stock shortages. phy.ical 
measurement of coal stock IS done every month by the unit 
level teams, quarterly by Ihe area level teams, bi-annually 
by the terms of subsidiary company Hqra. and annually by 
Cil teams Check measurements by survey or team 
Including surveyors from outside Cil are done In 10"". of 
the colheries haVing high stock. Mlf'listry of Coal had set up 
three Government Commlltees to inve.S!lgate Inlo atock 
shortage an BCCl. CCl and ECl On consld.rat~on of the 
reports "I the.e three committees. diSCiplinary actIOn was 
initiated agamst B large number of officers and In many 
cases penaltaes have already been ampoaed. In order to 
report the stock figures wrth the break-up of vendible stock 
and non-vendible stock. a format h .. been preacribed by 
the Ministry of Coal for adoption in the annual accounts of 
, 995-96 and onwardl of each subsidiary and of ell also 
The format requtres the Cil and ita lublidiari .. to give 
proper explanatIOn for shortages. Cil h .. allo been adv .. ed 
by Minastry 01 Coal to review the progr ... 01 inquiries In 
stock shortage calel at every meeting of the Board of 
Directors of each subsidiary. Thia review goal inlo the 
reasons of the recu:,ence of atock shrotage in particular 
coUleries and evolve special measures. In addition to 
disciplinary action, to reduce the Incidence of stock 
shortage. Cil has also been directed to review the annual 
position of stock shortages and Inquiries In all the 
sub.idlaries In the meeting of the Cil's Board of Directors 
when the annual accounts are put up for being adopted. 

St.t.",.nt 

Ust of coal mmes of EeL, BeCL and eeL where coal 
stock shortage beyond 5% 01 book stock took place in 

1994-95.1995·96 and 1997-98 

E .. tern Coalflelde Llmhed 
1996-97 

Mandherboni. Nakrakonda. Gopinalhpur. Moira. 
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Oalurband, S Samla, Kapasara, S Spur, Khandra, C L 
Jambad, Lachipur, KK OCP, Ratlbatl Project, Chaputkhas, 
W.Kendra OCP, New Kenda, NabakaJora, Nutandanga, 
Anvilnagar, Kuardih, Tirath, Pure Searsole, Bhanora, 
Bhanora, WIB, KalIdupur, Ardhagram, Ghusick, KO Seam, 
Madhlapur. 

1995·96 

Madhaipur, Pandeyuhwar, South Samla, SSpur, 
Tirath Kurdlh, Ratlbati, Chapuikhaa, Mithapur, Kunustoria 
Poidlh, Khairllbad. 

1994·95 

Pandayeshlllar, Oalurband, UG, South Sam la, 
Madhaipur, DalurbandOCP, J Palutha~, Gangaramachak, 
Kumardihi A, Kurnardih B, Tilaboni. Bahnora, Khandra, 
Slduh, CL Jambal, Lowerkenda, Madhushdanpur, 
Madhujore, Para,cole, Khas Kajora, Lachipur, 
Ghanuhyam UG, Belbend, NlSearaole, Kunustoria, 
Parasia. 6 & 71ne. Chapuikhas, Ardhogram, Bhanora A, 
Bhanora Wut, Kalipahari, Ghusik R. Methani, Narasmunda, 
Parbella, Dubeshwari. Mohanpur, Barrnuri, Shyarnpur B. 

8 .. ,.. Coking Coal Umlted 

1996·97 

East Katra, Kustore, Ganhoodih, G OCP, Maheshpur, 
Jogidih. Balihari, Laikdih Deep, Victoria West. 

1995·96 

Mudldlh, North Tisra, South Tisra 

1994·95 

Moodidih, Kankanee, Tetulmari Bastacolla, Bera, 
Dobari, Ganhoodih, Kulama, Kuya,G OCP, N. Tisra, S 
Tiara, Jeenagora, Jairampur, Muraidih, Jamunla OCP, 
Balihari, Bhagaband, Hurlladih, Basantimata 

Central Coalfl.lda Llmlt.d 

1996·97 

Lapanga 

1995·96 

Sir aka UG, Argara, Kathar3, S Dhord Kalyani 

1994·95 

Bhurkuna, Lapanga, Saunda, A Karanpura, K 
Karanpura, Sayal 0, Urirnari, Gidi 'A' Religara, Sirka UG, 
Sirka OC, Rohini OCP, Churl, Karkata, Shok OCP. 
Tetarlkhar OC, K Oewarkhand, Swang & Plpradih, 
Goyindpur (P), Kathara, Jarandih, Dhori, N.S. Dhori, Amlo, 
Kalyani, Tarmi, Dhori-K, Glridlh OCP, Kabrlbad PDSlTAN. 
Kuju. Seemra, Sugla, Pundi, Topa, Pindra. Sarubera, NR 
Sinding, Chinpur Siding. 

{English] 

Import of Cardamom 

628 SHRI MULLAPALLY AAMACHANDAAN: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the price of cardamom has fallen during 
1997·98 ; 

(b) whether licence has been given for importing 
cardamom; 

(c) if so, the details of the countries from which import 
of cardamom is proposed and quantum thereof; 

(d) whether the Government are aware that a large 
quantity of cardamom is being smuggled into India from 
countries like Nepal; and 

(e) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTEA OF COMMEACE (SHAI 
RAMAKAISHNA HEGDE) : (a) Yes. Sir. 

(b) and (c) Cardamom being a consumer item, its 
import Is not permit1ed except against an import licence. 
Details of import of small cardamom during last two years 
are given below: 

Year 

1995·96 

1996·97 

1997·98 

(Up to Nov. 97) 

Qly(MT) 

26.00 

28.00 

22.00 

Value (As. Lakhs) 

20.75 

45.40 

36.09 

DGCI&S, Calcutta. 

Import are mainly from Singapore and Myanmar. 

(d) Growers of Cardamom have represented to the 
Government that small cardamom is finding its way illegally 
into India. 

(e) Concerned Customs authorities and their field 
formations have been alerted to prevent any smuggling of 
cardamom from Nepal into India. 

Induetrlal Policy for North-Eastern Region 

629. SHAI NRIPEN GOSWAMI : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether there is any proposal under consideration 
of the Government to formulate a separate Industrial 
Policy for the North·Eastem Region; 

(b) if so, the details thereof alongwlth the salient 
features of the policy; and 
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(c) the time by which the final decision ia likely to be 
taken in thie regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT): Ca) to (c) A new indust'" policy for the North 
Eastem region was announced by the Government on 
December 24, 1997. Details of the Poicy are given In the 
encloeed Statement. 

New Industrial Policy and other conce.ion in the 
North-Eastern Region 

The Govemment has approved the new Industrial 
Policy and other Concessions in the North Eastern Region 
which inter alia envisage the following: 

A. Development 01 Industrial Infrastructure 

(i) Govemment has approved that entire expenditure 
on the growth centres would be provided .. 
Central assistance, subject to a ceiling of Rs. 15 
crorel. 

(ii) In respect of the 110 centres the funding pattern 
would be changed from 2:3 between GOI and 
SIDBI to 4: 1, and the GOI funds would be a grant. 

B. Transport Subsidy Scheme 

(i) The Transport subsidy scheme will be extended 
further in .ofar as N.E. States are concerned, for 
a period of another 7 years i.e. upto 31st March, 
2007. 

C. Fiscal incentives to new industrial units and their 
substantial expansion 

(i) Government has approved for converting the 
growth centres and IIOCs into a tax free zone for 
the next 10 yea,.. An industrial activity in these 
zones would be fr .. from income tax and excise 
duty, for a period of 10 year. from the 
convnencement of production. State Govemments 
would be requested to grant exemptions in respect 
of Sales Tax and Municipal Tax. 

(ii) Industries located in the growth centre. would 
also be given capital invest!Mnt .ubsidy at the 
rate of 1S% of their investment in plant and 
machinery, subject to a maximum ceiling 0/ As. 30 
lakha 

(iii) An interest subsidy of 3% on the working capital 
loans would be provided for a period 0/ ten years 
aftar the commencement of production. 

(iv) Similar benefits would allo be extended to the 
new industrial units or their .ubstential.xpansion 
in other Growth centr.. of IIOC. or industrial 
estateal parks/export promotion zon ... et up by 
the States in the NE region. 

D. R.luation of PURY Norm. 

(I) The PMRV would be expanded" lCape to cover 
areas of hortlcuhure, plggery, poullry, f.hlng, 
Smell tea gardens, etc. So as to cover all 
economically viable actlvhi ... PMRY would have 
a family Income ceiling of Rs. 40,000 per unum 
for eech beneficiary along with hlelher .pouae 
and upper age limil wII be relaxed to 40 y.rs. 
Project. coeting upto AI. 2 Iakha In other than 
busin .. s sectors wi. be allglble for .. latuce. 
No colateral will be inslated for projecta coetlng 
upto As. 1 lakh. Group financtng upto R •. SIekh. 
will be eligible. Scheme will have a sub.1dy 
component • 15% with an upper callng of 
R •. 15,000. Tha margin money may vary from 5% 
to 12.S% of the project coat to make the .ubeldy 
and m.rgln contribution at 20% of the project 
co.t. PMRY would continue to have 
Entrepreneurship Training Component _ perthe 
exlating rate. 

E. Other IncentivN Propond 

(i) A co,.,.henelva ineurance acheme for industrial 
units in the North East will be de.igned in 
con.ultation with Generalln.urance Corporation 
of India ltd. and 100%premiumforaperiodof 10 
years would be aut.idIMd by c.,traIGovemment. 

(ii) A one time grant of R •. 20 cror_ wII be provided 
to the North Ea.t Developmant Financial 
Corporation CNEDFI) by the Central Government 
through NEC to fund techno-economic studies for 
industria. and infr_tructure best .uled to this 
region. 

Export Bt, .... 

630. SHRI MADHAVRAO SCINDIA: 
SHRI KRISHAN LAl SHARMA: 

WAlthe Mlniaterof COMMERCE ba pleased to stat.: 

la) whether Government had worked out a medium 
term export strategy for the next thr .. yea,. and announced 
it in January thie year; 

Cb) if so, the deta. thereof; ud 

(c) the step. taken to i""lement and enforce the 
strategy? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Ve., Sir. 

(b) The Mlniatry has prepared a Medium term atrat. 
covering .ectoral and directional aspeete for achieving a 
targeted export level of US • 80 to 100 bliion by the year 
2002 and to IChlew 1% .ha,. In world nportI. The 
.ectoral strategy discu.... .ectOl' apeclflc "'u.. and 
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auggeeta varioua meuurea to improve trade in the .. 
.. ctor •. The directional atrategy auggeata a apecial focus 
on the emerging market. in Africa, Latin America, and CIS 
countr.a. 

(c) Exlm policy announced recently hu focuased on 
procedural .Impliflcatlon and strengthening of export 
promotion achemes. An Integrated programme for 
promoting exports to Latin American countries has been 
launched. A reduction in intere" rate on export credit has 
been launched. A redcution in intereat rate on export credit 
has been effected to reduce the coat of export-finance. 
Special me •• ur.. have been taken to enhance the 
production ben for exports. Export promotion is an ongoing 
activity and measures are taken in consultaiion with trade, 
industry and export promotion organisations. 

H .. lth Care '.ellltl .. for Coal Mlnee Worker. 

631. SHRITATHAGATA SATPATHY: WilitheMinister 
of COAL be pleased to state: 

(a) the ateps taken by the Government to provide 
health care facilities to the workers engaged in coal mining 
activities; 

(b) the number of hospitals/dispensarias and mobile 
health van. etc., prOYided by the Government to different 
coal min .. under different coal companies forthe purpose; 

(c) whether adequate health care facilities are not 
available tothe workers of Mahanadi Coalfields Ltd.(MCl); 

(d) if so, the reasons therefor; and 

(e) the ateps taken to provide adequate health care 
facilities to the workers of MCl? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Coal India Ltd., through its 
subsidiary companies is responsible for providing health 
care facilities to allthe workers through a chain of hospitals 
and dispensaries spread over the coalfields. Workers are 
also referred to outside hospitals for specialised treatment 
when such facilities is not available in the company's 
hospitals, Regular monitoring of workers' health is carried 
out through periodic medical e)(amination. In the last few 
years various special/super special facilities like 
neonatology, Dialysis unit, ICU, TMT and Holder Monitor, 
Neurosurgery with whole body CT scaner unit, Endoscopy 
unit, laparoscoplc Cholecystectomy, Physio Therapy unit 
etc, have been inatalled at various hospitals of CIL. 

(b) Number of hospitals, dispensaries and mobile 
vans provided by Cil and its subsidiaries II as under: 

1 , No, of hoapitals 

2, No, of dispensaries 

3, No, of Mobile Health Vans 

86 

434 

11 

(c) Adequate Health care facilities are available to the 
workers of MCL. 

(d) and (e) Does not arise, in view of reply at 'c' 
above. 

Gro .. Domestic Product 

632, SHRI AJOY MUKHOPADHYAY: Will the Minister 
of INDUSTRY be pleased to state the details of Gross 
Domestic Product (GDP) by Public sector and private 
sector industry, separately, during the last three years 
excluding small scale sector? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : The details of Gross Domestic Product by public 
sector and private sector industries, during the last three 
years are estimated as under: 

Gross Domestic Product 

Year 

1994-95 

1995-96 

1996-97 

Public Sector 

231764 

263957 

294050 

(Rs, in Crore) 

Private Sector 

636255 

742329 

855165 

Upgradlltion of Bangalore City 

633. SHRI K.C. KONDAIAH : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have taken any decision 
to declare Bangalore City as • A-1 City' for the purpose of 
granting House Rent Allowance of 30 percent of the basic 
salary to Central Government employees based in 
Bangalore; 

(b) if so, the details thereof alongwith criteria adopted 
in this regard; 

(c) if not, the reasons therefor; 

(d) whether the Central Govemment Employees Unions 
have also requested in th:s regard;and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M,R, JANARTHANAN) : (a) to (e) A 
City/town can be classified as A-1 if it has a population of 
50 lakhs or more, Bangalore City does not fulfil this 
condition laid down by the Fifth Central Pay Commission, 
It cannot, therefore, be cla..c:sfied as 'A-1' for the purposes 
of grant of House Rent Allowance. 
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Integnded Handloom VIII. Development Scheme 

634. SHRIMATI SURYAKANTA PATIL : WBI the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government propose to cover more 
villages under the Integrated Handloom Village 
Development Scheme in Maharaahtra during the current 
year; 

(b) if so. the details thereof. diatrict-wiae; and 

(c) the number of persons Hkely to get employment 
under the scheme? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) No. Sir. The Integrated Handloom Vilage 
Development scheme has been discontinued with effect 
from 1.4.1997. 

(b) and (c) Does not arise. 

New Bank Branchea 

635. SHRI RAJVEER SINGH . Willi the Minister of 
FINANCE be pleased to 51ate 

(a) whether the Govemment propoee to open new 
branches of Banks during 1997-98 in various States 
particularly in rural area of Uttar Pradesh; and 

(b) if so. the State-W\S8 details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Decisions to open new branches of banks are not taken by 
the Govemment but by the banks concerned and with 
authoriaationa from Reserve Bank of India (RBI). Since the 
banks concerned take decisions to open branches based 
on current commercialconaiderations it may nOl be possible 
to indicate how many such branches will be opened during 
the year. 

Foreign Direct InVMtrnent 

636. SHRI A.C. JOS : Win the Minister of INDUSTRY 
be pleased to state: 

(a) whether the recent decision to if11)OM sanctions 
against India for conducting Nuclear T .. t is likely to affect 
the Foreign Investment inflow to the country; 

(b) if so. the detaNs thereof; and 

(c)thestepabeingtakenbytheGovemmenttoremedy 
the .ituation? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (c) The perception of foreign investors to 

economic .anctiona are not yet fully clear, but as of now 
the I""act of .ancflon. on the flow d foreign direct 
invMtment 18 not ... n to be 'Ignllcant. The ongoing 
efforts for promotion of foreign direct Inveatment (FOI) In 
the country. whenever nece •• ary. would be focuased to 
build up and support inv .. tor •• confidence and inltllliv ... 

Voluntary dlecloa ... of Income 8c:hemI 

837. SHRI P. SANKARAN: Will the Minister of 
FINANCE be pieased to state: 

(a) the total amount converted to 'Whille Money' due to 
Voluntary Dillclosure of Income Scheme; .... d 

(b) the State-wiae break up d the .. me? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE ( BANKING . REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) The total 
amount of unaccounted income declered under Voluntary 
DiKlosure of Income Schame. 1887 Ie Rs. 33,339.03 
creres. 

(b) The details of total InCome declared under YOIS. 
1997 h.. b .. n meintained Chief Commiaaion.r of 
Incorne-tax-charge wile and the fig ....... mentioned .. 
in the Statement encloaed. 

S.No C.C.I.T. Charge. T at .. Amount Declared 
(in cror.) (inR~ ... ) • ,. Ahmedabad 3.253.00 

2 Bangalore 2.425.07 

3. Bhopal 1.019.56 
4. Calcutta 2.3H.52 
5. Chandigarh 2.013.69 
6. Chennai 2.n8.00 

7. Cochin 448.45 
8. Delhi 4.152.83 
9. Hyderabad 1.749.00 

10. Jaipur 926.26 
11 . Kanpur 1.208.00 
12 Lucknow 738.00 
13. Mumbal 6,500.70 
14. Patna 871.95 
15. Pune 2,858.00 

Total 33,339.03 
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lIobtIlutton at C.pIt8l 

638. SHRI RATILAL KAUDAS VARMA: Will the 
Minister of FINANCE be ple .. ed to atate: 

(a) whether keeping in view the threats bV various 
countries for imposing various types of sanctions, the 
Government Intends to take concrete ateps for decreasing 
the foreign Ioenaand mobiI.etlon of capitalthrough national 
sourc .... well .. inviting NRls by providiflg them various 
incentiv .. ; 

(b) if .0, the details thereof: and 

(c) if not. the reuon. therefor? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) In the back drop 01 .anctions, it is 
Important to kHP in mind that net external asaistance 
(including official grant.) conetitute.I ... than 3 percent of 
India's net capilalfunnatlon Domeatlc savings have always 
played a very important role in India's growth and will 
continue to do so. As per latest available data Gross 
Domestic savings 88 percentage of Gross Domestic 
Product (at market prices) have risen from 22 percent in 
1992-93 to 25.3 per cent in 1995-96, and further to 26.1 
percent in 1996-97. With sound macro economic policies, 
thIS is expected to maintain Its uptrend. 

In conformity with the liberal investment policy being 
followed,equlty investment up to 100 percent by NAlsl 
OCBs has been permitted in high priority induatries. Foreign 
equity inv .. tment in mining (3 categories of industries) has 
aiso been allowed up to 100 percent for NAls/OCBs. The 
existing ceiling of 24 percent for aggregate portfolio 
investment limit for NAIa/OCBS/Flis can be raised to 30 
percent 01 the issued and paid up capital 01 the company 
with approval of the Board of Directors. 

Compnhenalve pa.n for Software Sector 

639. SHAI K.S. AAO: Will the Minister of COMMEACE 
be pleased to state: 

(a) whether the Government have prepared any 
comprehensive package for the software sector, particularly 
for export; 

(b) if .0, the details thereof Indicating inter-alia the 
volume of loftware export during the last three years; 

(c) whether his Ministry has taken up the matter with 
the Ministry of Finance for providing e .. y credit to the 
loftware exporters; and 

(d) if 10. the details thereof? 

THE MINISTER OF COMMERCE (SHAI 
RAMAKRISHNA HEGDE) : (a) and (b) Government have 
identified the computer .oftware aector a. a thrust sector 

for export. To tap the full export potential in thit area, 
various ma .. ures are taken from time to time. Th .. e 
constitutesetting up of Software Technology Park Schema, 
zero import duty on Computer software, income tax benefit 
under Section 80 HHE and Simplification of the existing 
procedures etc. To remove any road blocks from this 
policy and coordination point of view, the matters are 
discussed in the Export Promotion Board. 

To give further momantum in this direction, Prime 
Minister also has announced publicly that India should be 
made a Global information software in the world within 10 
years. In pursuance at this statement, suggestions have 
been invited from the industry. Further, the recent Exim 
policy has reduced the cei~ng of EPCG scheme to As. 10 
lakhs and above. 

The details about the export of computer software 
during the last 3 years are as under: 

Vear Exports 

1995-96 2650 

1996-97 4113 

1997-98 6800 

(Rs. crores) 

Growth t%) 

80 

55 

65 

Source: Electronics and Computar Software Export Promotion 
Council. 

(c) and (d) The financing problems faced by software 
units were discussed with the concerned authorities from 
time to time. To finalise guidelines for sanction of working 
capital to software units, based on our suggestions, Reserve 
Bank of India has set up a Working Group under the 
leadership of the Stale Bank of India. 

Irrelewn! Excl .. RuIN 

640. SHAI VILAS MUTIEMWAA : W~I the Minister of 
FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item capioned "MOF panel to look into 
irrelevant excise rules" appearing in the Economic Times 
dated April 23, 1998; 

(b) if so, the reaction of the Government to the 
observations made therein and facts of the matter; 

(c) the present statlls of the progress made by the 
committee so far; and 

(d) the time by which the task is expected to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PERSONNEL, PUBLIC GAIEVANCES AND PENSIONS 
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AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
CSHRI KADAMBUR M.R. JANARTHANAN) : Ca) Yes, Sir. 

Cb) Despite rationale_ion of Tariff and .implification 
of procedur .. , the pr .. ent scheme of collection of Central 
Excise duty invoIv .. considerable interface between the 
excise officials and the ......... which otten leads to 
misuse of authority and in some cases, becomes the cause 
of harassment, corruption and collusion. The Gov.rnment 
has appointed a two member Committee - Shri S.V. Iyer, 
former Special Secretary to the Govemment of India, as 
Chairman and Dr. Amlta Mitra, Secretary G.neral, FICCI, 
as Member of this Committee so that they may suggest a 
new system where there is les. interface, which is 
transparant, acceptable to assessees but at the same 
time, interest of revenue is safeguarded and where 
collection is rebust and stable. The observations made in 
the news item refers to different provisions of Central 
Excise rules which will be reviewed by the commit1ee. 

(c) and (d) The Committee nas been taking evidences 
from trade interests and the Central Excise Department 
and is expected to complete the task by the end of October. 
1998. 

Package to Revive Economy 

641. SHRI R. SAMBAS IVA RAO' Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are studying a package to 
revive economy; 

(b) if so, whether the Government have been examining 
the way to boost Government investment in infrastructure 
as weD a. to create a conducive environment for promoting 
private inv.stment in this sector; 

(c) if so, the extent to which the Governm.nt have 
been able to study the packag.to revive economy: and 

(d) if so, to what ext.nt .conomy has b •• n revIVed? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (d) The National Agenda for Gov.rnanc •• 
cI.arly stat •• government. resolve to continu., r.apprai.e 
and revitalise the reform proc .... The GDPgrowth would 
b. rai •• dto 7 -8 p.rcent bracket, fiscal and revenue deficits 
would be controll.d. The decision making proc ••• would 
be orient.d to give primacy to r.moval of un.mploym.nt 
and to accelerate dev.lopment in infrastructur. particularly, 
.nergy & pow.r. 

Money laundering ewar ..... 

642. SHAI MUKUL WASNIK: Will the Minist.r of 
FINANCE be pleased to stat. : 

Ca) the detail. of the recomm.ndation. made by the 
UN eont.ence on Money Laund.ring Awar.n ••• for 
South andllouth-W.st Asia; and 

(b) the r.action of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PEASONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHAI KADAMBUA M.A. JANARTHANAN) : (a) Th. 
recommendetiona made by the UN Conference on Money 
Laundering Awarene .. for South and South-W .. t Asia are 
given in the Statement encloHd. 

(b) These recommendations are under activ. 
consideration of the Governm.nt and will be kept In view 
while consid.ring our approach to the propossd Mon.y 
Laund.ring I.gislation. 

United N.ions Conference 011 Money Laundering 
Awaren ... ra;'ing for South and South-West Asia 

New Delhi 3-5 March 1998 

With representation from. 8angaJadesh, India, Iran, 
Maldives, Myanmar, Nepal, Pak;'tan, Sri Lanka and 

Thailand 

Stal. should ratify Ihe United Nations Convention 
against Illicit Traffic in Narcotic Drug. & 
Psychotropic Sub.tanc .. , 1988 and take steps to 
implement it. proviaions regarding mon.y 
laundering and Ihe proceeds of crime. In drafting 
their legialation Stat .. should have regard to the 
standards .el out in the 40 recommendations of 
the Financial Action Tuk Force; Ihe Council of 
Europe Convention on Laundering, Search, 
Seizure & Confiacation of the proc .. ds of Crime, 
1990; the CouncH of the Europ.an Communities 
Directive of 10 June 19a1 on prevention of the 
use of the Financial .y.tem for the purpose of 
money laundering, and other relevant international 
instruments. 

2. In order to give maximum affect to anti-money 
laundering me.ur .. , Stat ... hould endeavour 
to extend the range of predicate offen ... (being 
those which are to be regarded in law as giving 
rue to the proceed. of crime for the purpoee of 
money laundering legielalion) beyond thOM 
connected with drug trafficking, to include In their 
legislation. wide a range • poeaible. In thia 
connection, regard may be had to,the language 
of the interpretive Noteto FATF recommendation 
114, which .peaks of "all offences that generete a 
'ignificant amount of proceeds." 

3. In order to securs the ccioperation of the financial 
.ector, and the confidence of the public, in anti 
money laundering me .. ur .. , stats .hould be in a 
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pOi It ion to ensure that information provided by 
financial Institutions to law enforcement or other 
bodies designated by legislation should remain 
confidential except insofar as It is needed for the 
pursuit of bona-fide Investigations and 
prosecutions, or other lawful purposes. 

4. In addition to the traditional banking institutions, 
antl-money-Iaundering measures should apply 
as far as Is practicable to non-bank financial 
institutions and other professionals or enterprises 
which may be used for money-laundering. 

5. Professional associationl should be urged to 
exclude from their membership those who are 
involved in money laundering. 

6. There is a need for more information, relevant and 
of high quality, to be made available on anti-
money laundering training and technical 
aulstance which is available to states, as well as 
better coordination of such training among 
providers, at both the bilateral and multilateral 
level. In this regard, States support the initiative of 
the United Nations Global Programme against 
Money Laundering in using its ImoLiN Bulletin 
Board as a means of advising on and coordinat;on 
training and technical assistance initiatives. 

7 As many States in the region are now in the 
process of drafting relevant legislation, tbey should 
consider authorising their draftsmen to work 
together to promote tothe greatest extent possible 
the harmonisation of their legislative provisions in 
order to maximise the level of cooperation between 
them in investigations and prosecutions of relevant 
offences. One way to accomplish this, which 
State Ihould consider, would be for States to 
meet together in an appropriate form to compare 
their draft legislation with a view to ensuring 
uniformity where possible, having due regard to 
the circumstances and sovereignty of each State. 
Such a forum might involve expert advisers from 
relevant international organisations orfrom other 
Itates with experience in such legislation. 

8. States should consider measures which would 
make alternative remittance systems, where they 
are not prohibited, (Hawala, etc.) sl<bject to the 
same anti-money laundering rules as other 
financial institutitons, forthe purpose of preventing 
their abuse by money launderers. In formulating 
such measures, states should seek to harmonise 
them with those of others in the region, and 
having regard to the language of FATF 
recommendation #9. States outside the region 
should be urged to examine the feasibility of 
discouraging or restricting the promotion of Hawala 
type remittance sylltema, including such promotion 
in their advertising media. 

9. States should consider setting aside a portion of 
the value of the criminal assets they confiscate to 
support anti-money laundering training and 
technical assistance programmes. 

10. Wherever possible subsequent to initial training 
and experience, such further training Ihould be 
based upon a "train the trainers" approach to 
ensure a greater and more cost-eHective, spread 
of knowledge and experience throughout the 
region; and such training should extend beyond 
law enforcement and encompass other relevant 
sectors such as the financial and legal!judiciaJ. 

11. Money laundering should be included as a topic 
in training programm& in all relevant public and 
private sector institutions. 

12. Government and international organsiations 
should take measures to sensitise the public 
legislators, policy makers and the media with 
regard tothe dangers posed by money laundering. 

13. States should work toward establishing a 
machanism in the region to promote coordination 
of and contact between their existing and furture 
money-laundering control agencies, with a view 
to maximising cooperation and the timely 
exchange of information. EXisting groups aimed 
at enhancing cooperation in the eHort to fight 
money laundering, such as the Asia Pacific Group 
and the Egmont Group, should be encouragedto 
meet on a regular basis in the region. 

14. Where staff of financial institutions are foundto be 
negligent in failing to report suspicious transactions 
to the appropriate authorities, States should have 
the ability to levy regulatory and/or administrative 
sanctions against such staff or their institutions 
as an alternative to criminal prosecution. 

15. States should consider the use of special 
investigative techniques such as the controlled 
delivery of proceeds of crime. 

16. States should cvnsiderthe sharing of confiscated 
assets with other cooperating States. 

17. The United Nations through its appropriate 
agencies or bodies, is invited to consider the 
formulation of a specific convention relating to 
money laundering and the proceeds of crime, 
covering all offences that generate a significant 
amount of proceeds. 
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(EngJiM] 

..... (InlemJprion.) 

SHRI BIKRAM DEO KESHARI (KaJahandi) : Sir, I 
want to talk on the agricultural crops of Orissa. 

MR. SPEAKER: You wi. get perm'-ion on MondIIJ· 

12.01 hra. 

PAPERS lAID ON THE TABLE 

Annual Report .... ,...,... by the Government of the 
wor_ ell tM ........ 1 .... llnduatr. C."..,...on 

L ......... DeIhl torlhe,.. 1111&-87 N. 

(Eng/l8h] 

THE MINIST~ OF INDUSTRY (SHRI SIKANDER 
BAKHT) : I beg to lay on the Table • 

(1) A copy each or the following papers (Hindi and 
English versions) under sub·section( 1) or Section 
619A of the Companies Act. 1956: 

(a) (i) Statement regarding review by the 
Government of the working of the National 
Sma. Industries Corporation Umited, New 
Delhi, for the year 1996-97. 

(ii) Annual Report of the National Sma/lladustries 
Corporation Limiled. New Delhi, for the year 
1996·97. alongwilh Audiled Accounts and 
comments or the Comptroller and Auditor 
O ... eral thereon. 

[Placed in Library. See No. L T 208198) 

(b) (i) Statement regarding review by the 
Government of the working or the Omnibus 
Industrial Development Corporation of Daman 
and Diu and Dadra and Nagar Haveli Limited, 
Mali Daman, for the year 1996-97. 

(ii) Annual Report of the OlMilus Industrial 
Development CArporation of Daman and Diu 
and Dadra and Nagar HaveN Limited. Moti 
Daman. for the year 1996-97. alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Two statementa (Hindi and English veraiona) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library. Se. No. LT 209/98) 

(3) (I) A copy of the Annual Report (Hindi and English 
Versions) of the National Council for Cement 
and Buirding Materiala. New Delhi for the 
year 1996·97. along with Audited Accounts. 

m 

(iI) Statement (Hindi and Engl"" version.) 
r-aarclng Review by the Government. of the 
working of the Nation .. CouncH for Cement 
and Building M ... ri.... New Deihl. for the 
year 1981-97 

(Placed in Lbrary. S .. No. LT-210198) 

(4) (I) Acapy of the Annual Report (Hindi and English 
versions) of the Indo German Tool Room, 
Ahmedabad. for the year 1996-97 alongwith 
Audiled Accounts. 

(iI) Statement (Hindi and Engli8h versions) 
r-aarding Review by the Government. or the 
working of the Indo German Tool Room. 
Ahmedabad. tor the year 1996-97. 

[Placed in Library. S .. No. LT/211/98) 

(5) (i) A copy of the Annual Report (Hindi and Englillh 
versional of the Indo German Tool Room, 
Indoor. tor the year 1996-97. alongwith 
Audiled Accounts. 

(ii) Statement (Hindi and English versional 
regarding Review by the Government, of the 
working CJI the Indo German T 001 Room. 
Indoor. tor the year 1996·97. 

[Placed in Library. s .. No.L T ·212/98) 

(6) (i) AcopyaftheAnftUaiReport(HindiandEnglish 
veraIona) of the Cantral Tool Room, Ludhiana. 
for the year 1996-97, alongwith Audited 
Accounts. 

(ii) Statementa (Hindi and English veraion.) of 
the regarding Review by the Government. or 
the working Cantral Tool Room, Ludhiana. 
for the ye.r , 996-97. 

[Placed in Library. Se. No.LT 213198) 

(7) (i) A copy of the Annual Report (Hindi and English 
versional of the Central Tool Room and 
Training Centre. Bhubaneswar, for the year 
1996-97, alongwlth Audiled Accounts. 

(ii) Statement (Hindi and Engli8h veraions) 
regarding Review by the Government. of the 
working of the Centr.' ToolRoom and Training 
Cente. Bhubanea.r. for the year 1996-97. 

[Placed In Lbrary. S .. No.LT -214198) 

(8) (I) A copy of the Annual Report (Hindi and EngJilh 
versiona) of the Central Inetltute of Tool 
Design. Hydersbad. for the year 1996-97. 
alongwlth Audited Accounts 
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(ii) Statement (Hindi and English versions) 
regarding Review of the working of the Central 
Institute of Tool Design, Hyderabad, for the 
year 1996-97. 

[Placed in Library. See No.L T-215/9S) 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room and 
Training Centre, for the year 1996-97, along 
with Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government 01 the 
working of the Central T ('01 Room and Training 
Centre, Calcutta, for the ye.r 1996-97. 

[Placed in Library. 5 .. No. L T-216/9a) 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indo-Danish Tool Room, 
Jameshedpur, for the year 1996-97 along 
with Audited Accounts. 

(iI) Statesment (Hindi and English versions 
regarding Review by the Government, 01 the 
working 01 the Indo-Danish Tool Room, 
Jameshedpur lor the year 1996-97. 

[Placed in Library. See No.L T-217/98) 

(11) (i) A copy olthe Annual Report (Hindi and English 
versions) 01 the Indo-German Tool Room. 
Aurangabad, lor the year 1996-97 along with 
Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government 01 the 
working 01 the Indo-German Tool Room, 
Aurangabad lor the year1996-97. 

[Placed in Library. See No. LT.218198] 

(12) (i) A copy olthe Annual Report (Hindi and English 
versiol)s) 01 the Central Institute 01 Hand 
Tools, Jalandhar, lor the year 1996-97 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government 01 the 
working 01 the Central Institute 01 Hand 
Tools, Jalandhar, lor the year 1996-97. 

[Placed in Library. See No. L T -219/98) 

(13) (I) A copy of the Annual Report (Hindi and English 
verlions) 01 the Indian Institute of 
Entrepreneurship, Guwahati, lor the year 
1996-97 alongwith Audited Accounts. 

(iI) Statement (Hindi and English verlionl) 
regarding Review by the Government of the 
working of the Indian Institute of 
entrepreneurship, Guwahati, for the year 
1996-97. 

(1~) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

[Placed In Library. See No. LT. 220/98) 

(IS) A copy 01 the Annual Report (Hindi and English 
versions) of the Controller-General 01 Patents, 
Designs and Trade Marlca for the year 1996-97, 
under section155 of the Patents Act, 1970. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed in Library. See No.LT-22119S) 

(17) A copy of the Annual Report (Hindi and English 
versions) of the Controller-General of Patents, 
Designs and Trade Marks for the year 1996-97, 
under section 126 of the Trade and Merchandise 
Mark Act,19SS. 

(17A) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (17) above. 

[Placed in Library. See No. LT-22219S) 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Electronics Service and 
Training Centre, Ramnagar, fcx:the year 1996-
97 alongwlth Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Electronics Service Training 
Centre, Ramnagar, for the year 1996-97. 

[Placed in Library. See No. L T-223198) 

(19) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Design, 
Ahmedabad, for the year 1996-97 alongwith 
Audited Accounts. 

(20) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (19) above. 

[Placed in Library. See No. L T -224/9S) 

(21) (i) A copy of the Annual Report (Hindi and English 
Versions) of the process and product 
Development Centre, Agra, for the year 
1996-97 alongwith Audited Accounts. 
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(ii) Stat.ment (Hindi .nd English Version) 
regarding Review by the Gov.rnment of the 
working of the proc.aa .nd product 
Development Centr., Aura for the y.ar 
1996-97 

(22) (i) 

(Placed in Lbrary .s.. No.LT-22S198) 

A Copy of the Annual R.port(Hindiand ~nglish 
versions) of the institute for DeSign ~f 
Electrical Measuring Instruments, Mumbal. 
for the ye.r 1996-97 alongwith Audited 
Accounts. 

(ii) St.t.ment (Hindi and English versions) 
regarding Review by the Government of the 
working ofthelnstitutefor Design of Electrical 
Meuuring Instruments, Mumbai, forthe year 
1996-97. 

(23) (i) 

(Placed in Library See No. L T -226198) 

A copy of the Annual Report (Hindi and English 
vanNona) of the C.ntral Pulp and Paper 
R .... rch lnatitute, Saharanpur, for the year 
1998-97, alongwith Audited Accounts 

(ii) A copy of the "eview(Hindi and English 
versions) by the Government of the working 
of the Central Pulp and Paper Ruearch 
Institute, Saharanpur, for the year 1996-97 

(24) (i) 

(Placed in Library. Saa No. L T -227/98) 

A copy of the Annual Accounts fHindi and 
English versions) of the Coir Board, Cochin. 
for the y.ar 1996-97 together with Audit 
Report thereon, under sub-section (4) of 
section 17 of the Coir Industry Act. 1953. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
Audited Accounts of the Coir Board. Cochin 
for the year 1996-97. 

(25) Statement (Hindi and English versions) showing 
reasons for delay in laying the paper. mentioned 
at (24) above. 

[Placed in Library. Saa No. L T -228198) 

(26) A copy of the Notification No. S.O. 788 (Hindi 
and English vereions) published in Gazett. of 
India dated tha 20th November, 1997 notifying 
the Me .. ers Madhya Daah PlIPara Limited, Nava 
Bharat Bhavan, Cotton Market, a. a mill 
producing naWiprint under .ub-section (6) of 
HCtion 3 of the EIHntiai Commodities Act,19SS. 

(PIKed in Library. Saa No.LT-229198) 

(27) (i) A copy of the Annual Report (Hindi and 
Eng&'h versions) of the Automotive R .. earch 

(28) 

Auoclation of Indi., Pun., for the ye.r 1998-
9.7 aIongwlth Audited Accounts. 

(H) Stat.ment (Hindi and Engllah v .... Ion.) 
reg.relng Review by the Government of the 
working of the Automotive R •••• rch 
Maoci.tion of Indi., Pun. for the y •• r 
1996-97. 

St.tement (Hlndl.nd Englah V.raiona) .hawing 
r •• sons for delay in laying the PIlP .... mentlon.d 
at (27) above. 

[Plac.d in Library. 5 .. No. L T -230198) 

(29)(1) A copy of the Annual Report(Hlndl.nd English 
varalona) of the Khadi .nd VIIIag.lnduatriea 
Commiuion, Bomb.y, for the y.ar 1996-97 
under .ub-HCtlon (3) of aaction 24 of the 
Khadi and Village Industrie. Commiaaion 
Act,19S8. 

(ii) Stat.m.nt (Hindi and English v.r.ion.) 
regarding Review by the Gov.nm.nt of the 
working of the Kh.dl .nd Village Induatries 
Comrniaalon, ~ay for the year 1996-97. 

(30) (i) 

(31) (i) 

St.t.ment (Hindi .nd Engl~h v.r.ion.) 
ahcMlmg re88OMfor delay in laying the papers 
m.ntion.d at (29) abov •. 

[Placed In Lbrary. S .. No LT-231/98) 

A copy of the Annu.1 Accounts (Hindi and 
Engliah V .... iona) of the Kh.di .nd Vilag. 
Indullriea Commieaion, Bombay, forthe y •• r 
1996-97 togeth.r with Aucit Report th.reon, 
under .ub-aection (4) of Section 23 of the 
Khadi and Village Indullriea Commiasion 
Act,1856. 

(ii) Stat.ment (Hindi and English v.raion.) 
regarding Review by the Gov.rnment of the 
Audited Accounla of the Kh.dI .nd Vil.g. 
Indullriea CommiNion, Bomb.y, for the 
year18H-97. 

(32) St.t.ment (Hindi and Englah v .... ion.) showing 
reuons for delay in laying the P.rs m.ntlon.d 
at (31) abov •. 

[Plac.d In Library. S .. No.L T ·232188) 

AnnuM Report, Ann .. Account and Review by the 
GOIMfJUMIII on tM working GI .... T .. a_rei, 

Calcutta for tM Y.... 11M-t7 "c. 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On behalf of Shri Rarnakrlahna Hegde, I beg to 
lay on the T.bI. : 

(1) (i) A copy of the AMuaI Report (Hindi and Engli.h 
Ver.iona) of the T •• Board, Calcutt., for the 
year 1996-97. 
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(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Tea Board, Calcutta, 
for the year 1996-97, together with Audit Report 
thereon. 

(1i1)A copy of the Review (Hindi and English 
ver.lona) by the Government of the working of 
the Tea Board, Calcutta forthe year 1996-97. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. LT-233198) 

(3) A copy each of the follow:ng papers (Hindi and 
Engliah versions) under sub-section (I) of section 
619A of the Companies Act, 1956: 

(a) (i) Statement regarding Review by the 
Government of the working of the State Trading 
Corporation of India Limited, New Oelhi. for 
the year 1996-97. 

(ii) Annual Report of the State Trading Corporation 
of India Limited, New Oelhi for the year 
1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-234198) 

(b) (i) Statement regarding Review by the 
Government of the working of the projects and 
Equipment Corporation of India Limited, New 
Delhi, for the year 1996-97. 

(ii) Annual Report of the Projects and Equipment 
Corporation of India Limited, New Delhi, lor 
the year 1996-97 alongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-235/98) 

Annual R.port of the Ahmedab.d T.xtll. Industry's 
R •••• rch A •• ocl.tlon, Ahmad.bad for tha yaar 
1996-87, Annual Report oftha Bombay T.xtlle R .... rch 

Auocliltlon, Mumb.1 for the year 1996-87 ate, 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): I bag to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English varsions) of the Ahmedabad Textile 
Industry's Research, Association, Ahmedabad, 
for the year 1996-97, alongwith Audited 
Accounts. 

(iI) A copy of the Annual Report (Hindi and 
English versions) of the Bombay Textile 
Research Association, Mumbai for the year 
1996-97 alongwlth Audited Accounts. 

[Placed in Library. Sae No. L T 236198) • 

(iii) A copy afthe Annual Report (Hindi and English 
versions)of the South India Textile Research 
Association, Coimbatore, for the year 1996-
97, alongwlth Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and 
English Veraions) of the Northern I ndia Textile 
Research Asaociatior., Ghaziabad, forthe year 
1996-97, alongwith Audited Accounts. 

[Placed in Library. See No.L T 237/98) 
(2) A copy of the Review(Hindi and English versions) 

by the Government on the working of the 
Ahmedabad Textile Industry's Research 
Association, Ahmedabad; Bombay Textile 
Research Association, Mumbai; South India 
Textile Research Association Coimbatore and 
Northern India Textile Research Association, 
Ghaziabad for the year 1996-97. 

[Placed in Library. See No. L T -238198] 
(3) A copy of the following papers (Hindi and English 

Versions)under SUb-section (1) of section 619A of 
the Companies Act, 1956 : 

(a) (i) Review by the Government of the working of 
the Cotton Corporation of India Limited, 
Mumbai for the year 1996-97. 

(ii) Annual Report of the Cotton Corporation of 
India Limited, Mumbai forthe year 1996-97, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT-239198] 
(b) (i) Review by the Government of the working of 

the National Handloom Development 
Corporation Limited, Lucknow, for the year 
1996-97. 

(ii) Annual Report of the National Handloom 
Development Corporation Limited Lucknow, 
for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptrollor 
and Auditor General thereon. 

[Placed in Library. See No. L T -240/98] 
(4) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute of 
Fashion Technology, New Delhi for the year 
1996-97 alongwith Audited Accounts and 
Comments of the comptrollor and Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government olthe working of 
the National Institute of Fashion Technology, 
New Delhi, for the year 1996-97. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library. See No. LT-241/98] 
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(6) (i) A copy of the Annual Report (Hindi and 
English version.) of tha Wool Research 
Association, Thane, for the year 1996-97 
alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
Veraiona) by the Government of the working 
of the Wool Research Association. Thane. 
for the yeer 1996-97. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers 
mentioned at (6) above. 

[Placed in Library. See No. LT -242198) 

NalHlcetlon Under CoIMge Act 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : I beg to lay on the Table: 

(1) A copy each 01 the following Notifications (Hindi 
and English verSions) under sub-section (3) of section 21 
of tho Coinage Act, 1906: 

(i) The Coinage (Standard Weight and Remedy) of 
commemorative coins 01 FiftV Rupees containing 
Silver Fifty percent -Copper Forty percent. Nickel 
Five percent and Zinc five percent) and Fifty paise 
(Ferritic Stainless Steel) coined to commemorate 
the occasion of "Fiftieth Year cI Independence 
(1947-1997. Rules. 1997. published in Notification 
No.G.S.R. 453(E) in Gazette of India dated 4th 
August. 1997. 

(ii) The Coinage (Standard Weight and Remedy of 
Ferritic Stainless Steel Coin 01 one Rupee. Fifty 
paise. Twenty Five paise and Ten paise containing 
Iron eighty three percent and Chromium seventeen 
per cent) Rules 1997, published in Notification 
No. G.S.R. 642 (E) in Gaze"e of India dated 7th 
November, 1997. 

[Placed in Library. S .. No. LT- 24Y98) 

Annual Report and Review by the Government on 
the worldng 01 Cement Corponllion of India Ltd., 

Haw Deihl for the year 1996-97 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On baha" of Shri Sukhbir Singh Badal. I beg to 
lay on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) oI.ection 
619A of Companies Act. 1956: 

(i) Statement regarding Review by the Government 
of the working of the Cement CorporatIOn of India 
Limited, New Delhi, for the year 1996-97. 

(ii) Annual Report of the Cement Corporation of India 
Limited, New Delhi, for the year 1996-97 alongwilh 
Audted Accounts and comments of the Comptroller 
and Auditor General thereon. 

(2) Statement (Hindi and E"9Hah verelon. ) showing 
reuona for delay in laying the papers mentioned 
at (1) above. 

[Placed '" Library. S .. No. LT-244188) 

12.03 hra. 

BUSINESS OF THE HOUSE 
{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OFTOURISM (SHRI MADAN LAl KHURANA): 
With your permission, Sir, I riae to announce that 
Government Bu.ine .. during the week commencing 1 st 
June, 1998 will conli8t of : 

1 . Consideration of any item of Government Buain .. s 
carried over from today's Order Paper. 

2. Discuaion on the Statutory Re.olution. Heking 
disapproval of the following Ordinance. andcon.ideralion 
and passin~ of the Bills replacing the.e Ordinances. 

(a) The E •• ential Commodities (Amendment) 
Ordinance, 1998 

(b) The Finance (Amendment) Ordinance, 1998 

3. Discussion on the Statutory Resolutions .eeking 
disapproval of the following Ordinance. and consideration 
and passing of the Bills replacing theM Ordinance., as 
passed by Rajya Sabha: 

(a) The Employees' Provident Fund. and 
Miscellaneous Provision. (Amendment) 
Ordinance, 1998 

(b) The Payment of Gratuity (Amendment) Ordinance, 
1998 

(c) The Merchant Shipping (Amendment) Ordinance, 
1998 

(d) The Repr .. entalion of the People (Amendment) 
Ordinance, 1998 

4. General Discussion on Railway Budget for 1998-89. 

5. DiSCUSSion and Voting on Demands for Exce •• 
Grants (Railway.) for 1995-98. 

6. Discu.sion on the StatuI Paper on Railways. 

7. COMideration and passing of the Prasar Bharali 
(Broadcasting Corporation of India) Amendment, BIR, 
1998. 

(Translation] 

PROF. PREM SINGH CHANDUMAJRA(PatlaIa) . Mr. 
Speaker, Sir, the following Itema may be included In next 
we.k'. list of busine .. : 

After the devaluation of ruP" to the level of R •. 31 to 
Rs.39 against the dollar. Last year, • had been stilled by 
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the Government thet the rupee had been occupying a 
higher value pOlltlon for quite a long tlm6, hence this 
devaluation w .. el.ential. Now that the exchange rate 
has been rationalised, it will help in boosting the trade and 
improving the financial position. However a discussion is 
required on the sltuetlon arising out of further devaluation 
of rupee as a result of economic sanctions imposed. 

SHRI BACHI SINGH RAWAT 'BACHDA' (AImora): Mr. 
Speaker Sir, the foHowlng Items may be included in next 
week's list of business: 

1. Need to enhance the capacity of very low power 
TV. transmitter relay centres located at Didihaat, Dharchula, 
Jaurasi, Ranikhet in Uttar Prade.h and to set up ten new 
low power TV transmitter relay centres in the current 
financial year. 

2. Need to regula rise the services of daily wages and 
extra departmental postal employees working in Central 
Border Road Organisation. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, the following items may be included in next 
week's list of business: 

1 , The ordinary salt has been compulsarily replaced 
with the iodised salt, this ban should be lifted. 

2, More funds should be allocated for the maintenance 
of National highways in Rajasthan. 

12.07 hr •. 

ELECTIONS TO COMMITIEES 

(i) Marine Product. Export Development Authority 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On behaif of Shri Ramakrishna Hegde, I beg to 
move: 

"That in pursuance of Section 4(3) (c) of the Marine 
Products Export Development Authroity Act, 1972 and 
Rule 4(2) of Marine Products Export Development 
Authority Rules 1972 , the members of this House do 
proceed to elect. in such manner as the Speaker may 
direct. two members from among themselves to serve 
as members of the Marine Products Export 
Development Authority, for the remaining term of the 
Authority i.e. upto 23.11.1998, subject to other 
provisions of the said Act and the Rules made 
thereunder." 

MR. SPEAKER: The question is : 

"That in pursuance of Section 4(3) (c) of the Marine 
Products Export Development Authority Act, 1972 and 
Rule 4(2) of Marine Products Export Development 

Authority Rules 1972, the members of this House do 
proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve 
as members of the Marine Products Export 
Development Authority, for the remaining term of the 
Authority i.e. upto 23.11.1998, subject to other 
prOVisions of the said Act and the Rules made 
thereunder ." 

rfuJ motion was adopted. 

(It) Rubber Board 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On behaif of Shri Ramakrishna Hegde, I beg to 
move: 

• That in pursuance of SUb-section (3) (e) of Section 4 
of the Rubber Act, 1947 read with rule 4 ofthe Rubber 
Rules 1955, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members 
of the Rubber Board, subject to other provisions of the 
said Act and the Rules made thereunder:" 

MR. SPEAKER: The question is : 

"That in pursuance of sub-section (3) (e) of Section 4 
of the Rubber Act, 1947 read with rule 4 of the Rubber 
Rules 1955, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members 
of the Rubber Board, subject to the other provisions of 
the said Act and the Rules made thereunder." 

The motion was adopted. 

(ill) CoHee Board 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT: On behaif of Shri Ramakrishna Hegde, I beg to 
move: 

"That in pursuance of sub-sec:tion (2) (b) of Section 4 
of the Coffee Act, 1942 read with rule 4(2) of 
the Coffee Rules, 1955, the members of this House do 
proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to aerve 
as members of the Coffee Board for the remaining 
term of the Coffee Board commencing from the date of 
notification by the Government, subject to other 
provisions of the said Act and the Rules made 
thereunder" . 

MR. SPEAKER: The Question is: 

"That in pursuance of sub-section (2) (b) of Section 4 
of the Coffee Act, 1942 read with rule 4 (2) of the 
Coffee Rules, 1955, the members of this House do 
proceed to elect, In such manner as the Speaker may 
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direct, two members from among themselves to serve 
.. members of the Coffee Board, for the remaining 
term 01 the Coffee Boani commencing from the date 
of notification by the Government, subject to other 
provisions of the said Act and the Rules made 
thereunder, • 

The motion was adopted. 

(IY) Agricultural and Proc .... d Food Products 
Export Development Authority 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On behalf 01 Shri Ramakrishna Hegde I beg to 
move: 

" That in pursuance of SUb-section (4) (d) of Section 
4 of the Agricuhural and Processed Food Products 
Export Development Authority Act, 1985, the members 
of this House do proceed to elect, in such manner as 
the Speaker may direct, two members from among 
themselves to serve as members 01 the Agricuhural 
and Processed Food Products Export Development 
Authority, subject to other prOVisions of the said Act." 

MR. SPEAKER: The question is : 

"That in pursuance of sub-section (4) (d) of Section 4 
of the Agricuhurai and Processed Food Products 
Export Development Authority Act, 1 985, the members 
of this House do proceed to elect, in such manner as 
the Speaker may direct, two members from among 
themselves to serve as members 01 the Agricuhural 
and Processed Food Products Export Development 
Authority, subject to other provisions of the said Act " 

The motion was adopted 

(v) Tobacco Board 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On behalf of Shri Ramakrishna Hegde I beg to 
move: 

"That in pursuance of Section 4 (4) (b) of the Tobacco 
Board Act, 1975 read with rule 4 (1) of the Tobacco 
Board Rules, 1976, the members of this House do 
proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve 
u members of the Tobacco Board, subject to the 
other provisions 01 the said Act and the Rules made 
thereunder ," 

MR. SPEAKER: The question is . 

"That in pursuance of Section 4 (4) (b) of the Tobacco 
Board Act, 1975, read with rule 4 (i) of the Tobacco 
Board Rules, 1976, the members of this House do 
proceed to elect, in such manner as the Speaker may 
direct two members 'rom among themselves to serve 

as members of the T obaeco Board, subject to other 
provisions of the said Act and the Rules made 
thereunder,· 

The motion w .. adopted, 

(vi) T .. B.,.rd 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On behalf of Shri Ramakrishna Hegde I beg to 
move: 

"That in pursuance of Section 4 (3) (f) of the Tea Act, 
1953 read with rules 4( 1 ) (b) and 5(2) of the Tea Rules, 
1954 the members 01 this House do proceed to elect, 
in such manner .. the Speaker may direct, two 
member. from among themselv .. to .erve .. membar 
of the Tea Board, subject to other prOVisions of the 
said Act and the Rules made thereunder, n 

MR. SPEAKER: The question Is : 

• That in pursuance of Section 4 (3) (f) of the rea Act, 
1953readwith rules 4(1 ) (b) andS (2) of the Tea Rule., 
1954, the members of the HOUle do proceed to elect, 
in such manner aa the Speaker may direct, two 
membera fromamongthemeelv .. to Hrve .. members 
of the Tea Board, subject to other provisions of the 
s8ld Act and the Rule. made thereunder .• 

The motion w .. adopred, 

(vii) SpIce. Bo.rd 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : On baha" of Shri Ramakrishna Hep, I beg to 
move: 

"That in pursuance of Section 3(3) (b) of the Spices 
Board Act, 1986, reedwtlh rules 4(1 ) (b) endS (2)ofthe 
Spic .. Board Rules 1 &87, the members of this Houae 
do proceed to elect, in such manner .. the Speake, 
may direct, two members from among themeelvaa to 
.erve as member. 01 the Spice. Board, subject to 
other provisions 01 the said Act and the Au .. made 
thereunder, " 

MR. SPEAKER: The question Is : 

• That in pursuance 01 Section 3(3) (b) of the Spices 
Board Act, 1&86, read with ruin 4(1 ) (b) and 5(2) of the 
Spices Board Rules, 1987, the membera of thll Hou .. 
do proceed to elect, in such manner .. the Speake, 
may direct, two members from among themeelv .. to 
.erve aa members of the Spices Board, subject to 
other provisions 01 the aald Act and the Rul .. made 
thereunder, " 

The motion .... adopted. 
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(viII) Central SIlk B~rd 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): I beg to move: 

" That in pursuance of sub·section (3) (c) of Saction 
4 of the Central Silk Board Act, 1948, the members of 
this House do proceed to elect, in such manner as the 
Speaker may direct, four members from among 
themselves to serve as members of the Central Silk 
Board, subject to other provisions of the said Act." 

MR. SPEAKER: The question is : 

"That in pursuance of sub·section (3) (c) of Section 4 
of the Central Silk Board Act, 1948, the members of 
this House do proceed to elect, in such manner as the 
Speaker may direct, for members from among 
themselves to serve as members of the Central Silk 
Board, subject to other provisions of the said Act." 

The motion was adopted. 

[English] 

MR. SPEAKER: Now, we shall take up item No. 17. 
The Railway Budget. Shri Nitish Kumar. 

Before that, the Minister of Defence, Shri George 
Fernandes will make a statement. 

SHRI DIGVIJAY SINGH (Banka): Now that the 
Railway Minister is on his legs. The budget should be 
presented The entire country is waiting for it. 

12.15 hr •. 

[English] 

ST ATEMENT BY MINISTER 
Pakistan'. Nucl .. r T.st 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): Mr. Speaker, Sir, Indian Seismic 
observation centres have recorded at 1546 hours on 29th 
May, 1998 the event of an underground nuclear explosion 
in Pakistan's Chagai Hills Zone. Observations recorded at 
multiple centres indicate a likely yield of about ten kiloton 
TNT equivalent. If there were more tests than one, then the 
tests were simultaneous and successive teets were of 
smaller yield than the first one, Our Government had 
anticipated such an event and this was already factored 
into our planning of our defence strategy. It is, however, 
unfortunate that Pakistan has chosen to declare the teet 
"INDIA specific.' 

[English] 

MR. SPEAKER: Now, the Railway Ministerwill present 
the Railway Budget for 1998·99. 

12,18 hra. 

RAILWAY BUDGET-1998 -99* 

(Translation) 

THE MINISTER OF RAILWAYS (SHRI NIT ISH 
KUMAR): Mr. Speaker, Sir, I risa to present the Budget 
Estimates for 1998·99 for the Indian Railways. Theee 
Estimatee reflect certain decisions taken by the Government 
after I presented an interim Budget tothis august Hou .. on 
the 25th March, 1998. 

Introduction 

In the last faw months, Sir, I have had the opportunity 
of looking at the Indian Railways from close quarters. I 
have formed certain perceptions about their rola, the 
present state of their health, the problems they face and 
the possible solutions. I would like to share the.e 
perceptions briefly with the Hon'ble Members. 

Besides being a symbol at national integration, the 
Indian Railways are both a barometer and a principal 
determinant of the economic and Social health of the 
nation. At this juncture, when the country is poisad for 
significancy higher economic growth, Indian Railways 
cannot fail to match that growth. People must therefore 
know certain facts about the Railways·especiaUy what the 
Railways can do, what they are unable to do and why. The 
Status paper laid by me in the House two days back is an 
attempt to bring out these facts. 

On this occasion, I would like to highlight a faw of the 
basic issues that confront the Indian RaIlways. Sir, it is we" 
known that Railways have a number at intrinsic advantages, 
they are six times more energy· efficient, four times more 
efficient In land use and significantly superior from the 
standpoints of environmental impact and safety as 
compared to road transport. The rail mode is certainly 
cheaper for medium and long distance movement at 
passengers and freight traffic. Indian Railways therefore 
should occupy reality is otherwise. Railways' market share 
of both freight and passenger traffic, has declined from 
89'-0 and 80% respectively in 1950·51 to 40% and 20% as 
of now. I feel that this is an undesirable trend which has to 
be arrested and reversed, from the national point of view 
as well as the Railways' own. 

Obviously, development of the Raillway System has 
not kept pace with the general progress of the coutry. The 
massive investment needed for this have not materialised 
because of the declining share of the Capital from the 
General Exchequer which supported Railway development 
and because of Inherent limitations of Railways to generate 
adequate resources intemally. DUring the last 12 years or 
so, Railways have become increasingly dependent on 
borrowed funda, which tends to depress their resources 
capacity. Tha result is that Rai/ways are adding to their 
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shelf of projects-both of a commercially viable nature and 
otherwise-th.ir outstanding value being in the r.gion of 
Rs. 35,000 cr. Railway projects which would be m .. ningful 
from the socia-economic angle or from a commercial 
viewpoint are large and require long p.riods to yield 
returns. Limited r.sources being spread thinly over a large 
nufri)er of projects leads totime andcost overruns, .tfectlng 
adversely their financial viability. 

Railways ... elooked upon sometimes u a commercial 
organisation and .ometimes as a vehicle for fulfilment of 
social obliqations. The la"er role requires them not only to 
make investments which are unremunerative or loss making 
but also to provide subsidised services. mostly in the 
passenger segment and to some extent by carrying 
.... ntial commodities below cost . Input cost. we constantly 
riSing and a major addition has occurred with the 
implementation althe recommendations of the Fifth Central 
Pay Commission. Complete freedom to fix tariffs .0 as to 
meet the costa and generate adequate resources tor the 
Plan has generally not been available to the Railways 
Especially in recent years. there has been no ma,ar revision 
of passenger. fares. Cross- subsidisstion through freight 
traffic is growing and right now any further increase of 
freight tariff wi. mean a serIOus risk of losing traffic. Unlike 
many foreign railways which receive the Government 
.ubsidies for public .ervice obligations. Indian Railways 
do not enjoV specific compensation fortheir unremunerative 
operations. 

Wllh persistent .hortage of resources for investment. 
Indian Railways transport output. being .queezed out of 
an increasingly inadequate asset base. The system IS 
feeHng the strain, particularly in Its high density corridors 
R.liability of assets is affected and it is becoming 
increasingly ditficu. to.lIStain growth and quaHty 01 Railway 
.ervice. on these .ector •. 

Sir, I heve outlined some of the problems Railway. 
will continu. to strive to effect improvements wherever 
needed, but the fundamental so/ution, to my mind, seerne 
to lie in subatantiatly enhanced leve. of investment. I .hall 
greatly appreciate the views 01 the Hon'ble m.mber. and 
look forward to these in the cour.e of the debate on the 
Budget. 

Economy and Au.terlty Meuure. 

511', in this context I would like to mention about the 
.conomy and austerity m.aaur .. that I propose to pursue. 
There have b.en sam. comments r.garding lav.h 
expenditure in c.rtain area. such aa h<»pitality, publicity, 
advertis.ments, inauguration ceremoni." and the like. 
While I realise that aU81erity in these areu may not resuh 
in sub.tantial saving, a climate of restriant is a deairable 
objective in it •• 1f and may lead to bet1er financial efficiency 
in gen.ral. 

A major part of the revenue of the Railway. go to meet 
the maintenance and operating expenses. It win, therefore, 
be our endeavour to en.ur. that expendlure Incurred is 

.trictly n .. d-baed whether It is on fu.l, mat.rlals, staff or 
in oth.r ar.u. Th.re wi. be r.newed .mph .. l. on the 
etticient utilisation of ... at., wh.th.r they ar. rolling 
stock, signals track, equipment, line capacity. or manpower. 
The monitoring proc.dur .. that are in place will be put to 
the full .. t ua. and ifl1)rovad wh.r. requir.d. Prudence in 
spending, in the areas aI cOMb'uction activity and purchu. 
of mllteMis will also receiv. great.r a".ntion. " cost-
effective management of .... ta is vital to the financial 
health of the system, the pr.vention of wastage and 
leakage of r •• ources through accident, piI.rage. ticket Ie .. , 
travel and other malprectic •• IS .. important. I shaU.eek 
to make improvement. in these are ... 

R8Itw.y Recruftment ao.rd (ARlie) 

Sir, the working of the Railway Recruitm.nt Boarda, In 
the recent put, came under s.ver. criticism. I have 
reviewed their functioning and d.cld.d th.t the 
administratIVe set up 01 the RRBs and proc.dure for 
recruitment should be throughly revamp.d .0 .. to lone up 
their working and ensur. thaI candidates 01 quality and 
merit are selected for railway .ervlCes WIth due r.gard to 
the prescribed rules 

I have already initiated .everal me .. ur.. In thIS 
dll'ection A Railway Recruitment Control Board (RRCB) 
has been set up in the Railway Board lor is.uing po/icy 
Ins1ructlons to RRBs In man.r.connect.d with recruitment 
and to oversee their implement.tlon AI RRBs WID functlOl1 
under the direct control of RRCS Sev.ral other procedural 
steps have also been taken 10 .neur. that the recruitment 
process _ streamllnad and there. tranapareney. I hope 
that th.se measur .. wiD help lhe youth 01 the country get 
a fair chance to join railway s.rvlCes on mer.. Recruiting 
the right people will. In turn. help the RaifwayslO providing 
safe. secure. punctual and rehable •• rvlCes 

Performllnceln 1817-11 

I am glad to report that In the financial year 1997·98 
that haa luat ended, the Railway hav. mov.d lIbout 42930 
million tonnes 01 originating revanue earning traft IC. agatnal 
the target of 430 million tonn .. and 20 miDion tonna 
higher than the prevlOU. y .. r·. loading Th ... the third 
Succe .. iYe y .. r when Indilln Railways have reg"er.d 
around 20 million tonnes or more of incremental rev.nue 
loading. Cumulativ.1y Ihe Railway. have echiev.d a 
record of over 64 milion tonn •• of incr.mental loading 
during the put thr .. years P .... nger traffic regist.r.d a 
growth of about 5% during the y.ar. In financial re.ub an 
ellC ... of RI. 1.470 cr of rec.ipts over expenditure was 
anticipated in the Revised El1tmat.. The final accounts 
lor the y.ar are under compilation and IndICations through 
apprOximate figures are that there may be a marginal 
variation Plan exp.nditure is expected to b., more or INS 
clo.e to the ReVised Estim8l .. , that .. Rs.8,403 cr. 

Pa..,.., 8ervtcea 

Sir, th.,. Ie an ev.·lncreulng preseur. for nlW 
p .... ng.r trains, Incr .... d frequency and extended run 
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of trains bett.r quality of .. rvIce, new halts, .tc. Due to 
Incr .... of populMion Md the objectlv. to 8Chlev. high.r 
rat .. of .conomic growth, mov.ment of p .... ngera .. 
well .. freight Ia bound to Incre .... Th. Railways' "".r of 
p.a .. nger aervices hu generally lagged behind the 
demMd and the r ... on for this is the lack of capacity and 
conetralnt In resources to enhance It. Without sacrificing 
the claima of freight traffic which Is vital to thelivu of the 
p.opl. and the growth of the national.conomy, Railways 
have been able to reapond to p .. s.nger ne.de In a 
subetMtial manner. 

In line with the ebove approach. It is proposed to 
introduc. the following additional train sf'rvlc ... 

i. Bhopal -Hazart Nizamuddin Express 

ii. Varanaa! -Kurla Expr ... 

iii. Bhagalpur- Patn. Int .. city Express 

iv. Madural-Coimbator. Expr ... (MG) 

v. Guntur-Sacunderabad Expr .. s 

vi. Manga!ore-Kurla Expr ... (via Konkan Railway) 

vi. Tiruchchlrappalli-Howrah Expr .. s (trl-W .. kIy ) 

viii. N.w D.lhi- Muzaffarpur Swetantrata S.nani 
Expr.ss viii Ballia and Ghazipur (bi we.kly) 

ix. Sealdah-n.w Coochbehar Uttar Banga Expr.ss 
(bl weekly) 

x. Bangalore- Visakhapatnam Expre .. via Guntakal 
(weekly) 

xi. Kurla -Howrah Super D.luxe AC Express (W.ekly) 

xii. Kurla·Nagpur Super Deluxe AC Expr ... (W •• kly) 

Frequency of the following trains will b. Incr .... d: 

i. 702917030 Hyd.rabad • Cochin Express from 
3 days a we.k to dally. 

ii. 486314864 Marudhar Expr.ss from 4 days a week 
to deny. On the additional thr .. days train to b. 
routed viii Faizabad 

iii. 5209/5210 Amntsar-Barauni Janseva Expr.ss 
from 3 days to 5 day. a w •• k 

iv. 271512716 Nand.d· Amritsar Expr ... from 3 days 
to 5 days a we.k 

v. 8603·8604 - 8605·8606 Ranch-D.lhi SWarna 
Jayantl Expre .. from 2 days to 4 days a week 

vi. 633916340 Mumbai· Nagercoi! Expre .. from 3 
days to 4 days a w •• k 

vy. 840&18404 Pun- Ahmedabad Expreufrom 3 day. 
to 4 days a we.k. 

viii. 5219/5220 Kurla- Darbhanga Express from 
2 days to 4 days a w .. k 

ix. 9047/9048 Surat - Patna Expr .. s from 1 day to 
2 days a w .. k 

x. 1031/1032 Pun.- Howrah Express from 1 day to 
2 days a week 

xi 1029/1030 Pune-Howrah Express from 1 day to 
2 days a week 

The run of the following trains will be extended: 

i. 6683/6684 Mangalore·Palghat Express to 
Tiruchchirappani 

ii. 9759/9760 Delhi- Jaipur Intercity Express to 
Jodhpur 

iii. 3447/3448 Dadar- Bhagalpur Expr .. s (four days 
a week) to Guwahati once a w .. k 

On completion of gauge conversion the foHowing 
improved broad gauge services will be provided: 

i. Bandra- Bikaner Express 

ii. Jorhat-Guwahati Express 

iii. Jodhpur·Ahmedabad intercity Express 

iv. Tiruchchirappalli· Chennai Pallavan Express 

v. Chennai- TiruchchirappallfRockfort Express 

vi. Bijapur· Hotgi Passenger ( 3 pairs of Push· pull 
services) 

vii. Express train between Secunderabad - Hubli 

viii. Viliupuram- TlruchchirappaHi pus.nger (3 pairs) 

ix. Tiruchchirappalli· Lalgudl Passenger 

x. Extension of 52&1524 Kacheguda· Mahbubnagar 
Pasaenger to Dronachelam 

xi. Ext.nsion of 535/536 S.cunderabad • 
Mahbubnagar Passenger to Kurnool Town 

xii. Extension of Purna· Mudkhed Passenger to 
Adilabad 

On compl.tion of New Lines following train servic .. 
will be introduced : 

i. Bhubaneswar-Rourkela Expr .. s viii Sambalpur 

ii. Talcher- Sambalpur Passenger 
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Mm Line EMU .. rvic .. wIU be .tatted on the following 
.. ctiona: 

i. K .... pur· Shikohabad 

ii. Durgo Bilupur 

iii. M.naol· Jhajh. 

iv. Purulia· Bardhaman 

DMU Services wiN be introduc.d on the following 
.ection. 

i. Daund· Pun. 

ii. Tiruchchirappalli ·Karur 

iii. Buxar· Danapur· Patna 

iv. Mhow-Indore (MG) 

v. Petn.· Rajgir 

Rail Bus Services will b. start.d on the following 
sections: 

.i. Turnaar Road - Tirodi 

ii. Silchar· Jiribam (MG) 

iii. Junagarh- Dhari (MG) 

Th. following trains will b. div.rt.d Ilia the Konkan 
Railway: 

2617/2618 Hazrat Nizamuddin - Mangafor. Mangala 
Expreu 

6333/6334 Thiruvananthapuram- Rajkot Expr.ss 
(Weekly) 

6337/6338 Cochin - Rajkot Express (W •• kly) 

6335/6336 Nagercoil· Gandhidham Expr .. s (W •• kly) 

In addition to introduction 01 n.w trains and incr.as. 
in frequ.ncy of existing s.rvices as detailed abov., I 
propose to give a major thrust to augment the loads of 
p .... ng.r trains. so that th.re is incr.as. in p .... nger 
carrying capacity p.r train. Load of .xisting popular train. 
will be increased to 24 coach.s on •• Iect.d rout ••. By this 
measure. availability of p .... nger carrying capacity will 
increase up to 25 % p.r train. This augment.tion wiR help 
the common man as .xtra •• cond cl ... coach .. wlR b. 
avallabl. per train. Baa.d on the .xp.ri.nc. gain.d. w. 
will b. moving towards running of trains with 26 coach •• 
thi8 y •• r. 

With the incr .... in the AC-2 Ti.r clas. servic .. to 
cle.rtop .... ng.r pref.r.nc •• RaHway hav.b .. n phuing 
out Fir.t Clue •• rvices. But th.re is a cli.ntele who. for 

r.uon. of health or oth.rwls •• mila the FIr.t CI .... In 
order to m •• t this gap. I have decid.d that .uch 
accommodation should be revived to a limited .xtent. A 
n.wdeeignofcompoaitecoachlspropoHdtobeintroduced 
gradually. forming part of the aecond clal.aleeper coachee. 

Sir. the Hon'bIe M.mb.r. will be happy to h.arthat the 
Railway propos. to introduc. a new type of hlgh-8pMd 
train with apeclal f.atur •• of comfort. In this year of the 
Golden Jubilee of Indla'a Independenc., it wi. a.rv. the 
p .... ng.rs to and from the city of the Golden T.,.Ie, 
Amrit .. r. connecting N.w D.lhl. It wtnb. calledth. Swama 
Shatabdi Expre .. and will be in lieu of the existing N.w 
D.lhi· Amrit .. r Shatabdi Expre ... 

In order to provide a facility of inatant rea.rv.tlon to 
that s.gm.nt of our rail customers who have to plan th.ir 
joum.y. at short notic •• to meet .mergent personal or 
busin.ss n •• ds. an innov.tiv. "talkar .ch.m. w.s 
launch.d last y.ar on an .xp.riment.1 ba.is. It .nules a 

• pass.nger with a photo identlty-card to get confirmed 
booking during 24 hours before the dep.rtur. of the train 
on paym.nt of a surcharg.: Th. sch.m. has prov.d 
popular and .ucc.ssful 'In curtaUing the tout menac •. 
AIr.ady in fore. on 20 Shatabdi and sup.rfut tr.ins to and 
from the five metropolitan citi ... It is propoa.d to b • 
• xt.nded to aII.up.rfaat train. during this financial y.ar. 

Enhanced FIIe"HI .. for Senior CH~ 

I am glad to announc. that S.nior citlz.na will now b. 
entitled to a conc.uion of 30 % as .gain-' 25% available 
to th.m in second clua and this facility will further b • 
• xtended to include an clas •• s and an traina including 
Rajdhani and Shatabdi Expr ...... 

Un.mploy.d youth att.nding int.rviews for s.lection 
to C.ntral Gov.rnment joba will be giv.n fuU conc ... ion 
in s.cond class on production 01 a c.rtlfi.d copy of call 
lett.r and application. 

Th. facility of advancing or postponing the date of 
journey is pre •• ntly available only on confirmed tick.ts. 
This is b.ing .xt.nded to waitliat.d IRAC p .... ng.'. alao. 
Furth.r. for the conv.nience of waltll8ted p ... engera. 
r .. ervation charg .. will a/ao be collected along with the 
far •• so thatth.y do not have to pay separately on the train 
in case th.ir accomodation is confirmed. 

Refund proc.du, .. ar. soon to b •• 1""lIled .0 .. to 
make it po .. ible for a p .... ng.rto get r.fund nol only from 
the tickat iaeulng station but aleo from Zonal raHway 
h.adquart.rs of .ny station where h. depoalta the ticket. 

Medical faelHlIe. 01 R.llway hoapltale ar. b.lng gIv.n 
to lic.nc.d port.ra .. outpatlenta. In recognition of the 
important s.rvic. th.y provide to the p .... nger.. Th.r. 
is y.t anoth.r .maU.ectlon of people who provld ••• rvic. 
to the p .... nger.. the lic.nced .hoe·.hlne boy. who 



297 Railway Budget 1998-99 8 JYAISTHA, 1920 (SAKA) Railway Budget 1998-99 298 

mostly come from the weakest strata of society. In 
pursuance of our commitment towards social uplittment, It 
is proposed to ex1end to them the facility of outpatient 
treatment in Railway hospltais. 

Tourlam 

Sir, the Indian Railways have taken major initiatives in 
the sphere of tourism promotion in order to help the 
country attract around five million foreign tourists per year 
by 2000 AD. I have decided to introduce a tourist train 
"Bo~ Parikrama" on the Buddhist Circuit linking Saranath, 
Bo~hlilaya and Rajgir. 

Arrangements have 'been finalised to introduce two 
tourist trai"s In collaboration with private sector on the 
following circuits :-

i. Delhi - Jaipur - Agra - Gwalior - Jhansi - Varanasi -
L~c;know - Delhi, and 

ii. Bangalore - Mysore- Chennai - Kodaikanal Road -
Kanniyakumari - Thiruvananthapuram - Cochin -
Uettupalayam - Bangalore. 

A tourist train from Delhito Alwar hauled by the world's 
oldest working steam locomotive named" Fairy Queen' 
has become popular and has found a place in the Guinness 
Book of Records. The frequency of the service is proposed 
to be increased from once a month to twice a month during 
the tourist season. 

Foreign tourists visiting India with the Euro Train 
Explorer pass sold through worldwide outlets can now 
exchange it for Indrail pass for travel on Indian Railway 
trains. 

In order to further widen access to Indian Railways 
network, a strategic alliance has been formalised with Air 
India and Indian Airlines for sale of Indrall passes through 
the worldwide distribution network of these air carriers. 

Cat.ring Service. 

Hon'bla members have expressed their concern, time 
and again, on the need to improve catering services on 
trains and at stations. I would like to inform the House that 
special emphasis is being given to handling of food, 
storage and service in hygienic conditions apart from its 
quality. Improvement of "on board" catering services is 
allo a priority area and eight more trains will be provided 
pantry car services during the current year. 

To strengthen and professionalise catering services, 
a corporate entity, styled as the Indian Railway Catering 
and Tourism Corporation has been proposed tobe formed. 
It will provide necessary control and direction to catering 
lervicee on traine 81 well as at stations. The proposals 
formulated for this purpose is under the consideration of 
the Government and a decision will be taken soon. 

Comput.rlutlon of P .... ng.r Reeerv.tlona 

Over the last decade, computerised reeervation 
facilities have been provided at 339 locations covering 
almost 95% of the total reservation workload. Networking 
of computer system has been established between Deihl 
and Secunderabad and will soon be ex1ended to cover 
Mumbai, Calcutta and Chennai. 

To help a wider section of the travelling public, the 
provision of compuerised reservation is being ex1endedto 
stations where 200 reservation are required in a day, 
instead of 300 at present. 

Punctuality 

Punctuality of mail and express tmins has improved 
over the year. Further improvement required major inputs 
for the provision of overlapping rakes to enabla restoration 
of passenger rake links to their schedules whenever 
dislocations take place. Higher allocation is being provided 
for this purpose in the current year. Steps have also been 
taken to strengthen the machinery to monitor late running 
of trains on a realtime basis. Divisional Railway ManEgers 
are being directed to keep a special watch. 

Freight Traffic 

While bulk long distance freight will continue to be the 
mainstay., thrust has been given to winning back non-bulk, 
less than trained traffic back to rail from road by the multi-
model route. Container Corporation of India (CONCOR) 
has been strengthen with a new Domestic Division in this 
effort to reverse strengthen with a new Domestic Division 
in this effort to reverse the trend of declining market share 
of freight traffic. 

MOUs have been signed to introduce innovative 
transportation packages in collaboration with private sector 
enterprises in the form of "road railers" and roll-on-roll-off" 
services. 

To improve the quality of service to the trading 
community and to boost the volume of international cargo 
movements, CONCOR has acquired state-ol-the-art 
container flats capable of operating at a speed of 100 
kmph. This will reduce transit times significantly and provide 
a much needed fillip to the country's export drive. 

Safety 

Sir, the greatest challenge the railways are facing 
today is the restoration of the intrinsic heaith of the system 
so that safe transit is provided to passengers and freight. 
A train accident is a matter of deep concern and anguish 
to US. I would like to assure the House that safety Is an area 
of paramount concern where no compromise will be made. 
Investments specifically needed for ensuring safety will be 
given overriding priority. The technology inputs required 
and the rehabilitation of overaged aS8ets are being given 
due importance. 
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Sir, human f.ilure account. for nearly 70% of train 
accidenta. With a view to addressing this problem effectively, 
RaihNya .y.t.matically provide training .nd counselling 
of staff connect.d wiIh train op.rations and monitor their 
perfonnanc.. It Ia •• 0 propos.d to provide technical 
safeguarda to check human faHur., as far as possible. For 
instanc., Raway ar. exploring the possibility of instaning 
a pilf.r-proof auxiliary warning .ystem that can prevent 
collisions, which r .. ult in the loss of precious lives. 

Hon'ble members have been expressing concern over 
the incre .. ing incidents of theft and other criminal activities 
on the railway premises .. well as running trains. The 
popular perception is that the RaNways are r .. ponsible for 
providing security to paasengers and their belongings. 
However, this is not the legal position. According to the 
Constitution, policmg on the Railways ia the responsibility 
of the State Govemments. It is the Govemment Railway 
Police (GRP), functioning under the State Gov.rnmentl, 
that has to ensure the security of the railway p .... ngers 
and their belongings. We do realise that the present stat. 
of affairs is not very satisfactory. Railway Protection Forc. 
(RPF) which is primarily meant for protection of railway 
property is in constant touch with the GRP to ensure safe 
travel of ra~way passengers. 

Railway have commenced a process of streamlining 
the functioning of RPF to make it more effective. The 
measures taken include modernisation 0/ communications. 
security gadgets and weaponry, provision of adequate 
transportation, computeriaation, upgrading of training 
facilitieletc. Specific additional budget provision has been 
made for this purpose. 

Konkan R_tway Corporation (KRC) 

Sir, I share my joy with the House that the Konksn 
Railway line has been made fully operational and was 
dedicated to the Nation on the first 0/ May. 1998 by the 
Hon'bIa Prime Minister. This 760 km line is a truly remarkable 
achiev.ment of the country in the field of railway 
construction. It has greatly reduced the distance and travel 
time to Kerala and coastal Karnataka from the north.rn and 
westem parts of the country and I am lur. it w~1 contribute 
immensely to the economic development of the west cout. 

This unique engineering feat included the conltruction 
of 20 major viaducts, of which the tallest measure about 64 
metrel; boring of 92 tun nell for a total length of 83.60 
kilometres, th.longest tunn.1 being 6.5 kilom"r ... It is. 
tribute to the .ngineering I~ of KRC that the Maharahtra 
Road Development Corporation Umi1.d have leIect.d 
ttt.m _ the agency for tunn.lling work on the propMd 
Mumbai-Pun.-Expresaway. 

The final C08t of the KRC project is likely to b. in the 
region of As. 3 ,550 cr. of which RI. 1,033 cr. is the 

financing cost (int.reat during construction) of borrowing 
from the market. Th. rep.yment of loan. and Indirect 
during the curr.nt y •• r Is of the order of Re. 455 cr, h wli 
b •• ome time before the freight traffic on the Mne bulda up 
suffciently to .nable KRC me.t It. obligation •. Under the 
circumstances, Indian R.ilways have decld.d to gIv. th.m 
lom.toan ... iat.nee. Provlaion for thla h .. been made In 
the Budget. 

AM .. I Plan 1811-81 

Sir, in the interim Rallw.y Budget I had placed the plan 
outlay at As. 8,300 cr. int.ndlng to incr .... 1t .0 .. to meet 
the inv.stment needs bett.r. I am happy to atat. that it 
stands raised to As. g,500 cr. r.pr ... nting.n appreciable 
Incr .... ov.r the Revised Estimat. of last y.ar. Thi. has 
been mad. posalble through an incr .... in the int.rnal 
resource compon.ntto As. 4,400 cr. mainly because of the 
poetpon.ment of pensionary and oth.r b.neflt ... a result 
of Gov.mment's rec.nt decision to rala. the age of 
r.tir.ment from 58 to 60 yearl. Raifways have .Iso been 
helped by an incr .... in the Capital from the General 
Exch.quer by Re. 369 cr above the interim Budget level. It 
is now Rs. 2,200 cr. Additionally, the market borrowing 
compon.nt has be.n slightly enh.nc.d, to R •. 2,900 cr. I 
am hopeful that. further addition to the plan outlay may 
become posalble in the cours. of the y.ar and, in any cue, 
that outlay. in the coming y .. rs of the Ninth Plan will be 
such as to infuse a n.w vigollr and direction to ra"way 
Investm.nta. 

Sir, Railways have a large .heH of projecta involving 
enormous outlay acroes the various Plan head. that stand 
for different typ .. of project •. Reeourc ••• r. by no means 
unlimited and inv .. tm.nt. h.v. tobe guided by prudence 
in aelectlon and prioritiaation In funding. An att.mpt hea 
been made to maintain a careful balance b.twun the 
claims of .xtenslon of the .y.t.m to aerv. new ar ... , on 
the one hand and, on the other, the compelling needs of the 
sy.tem for enhanced capacity, modem technology and 
better s.rvice to the u.er., Including the ai-important 
dim.nsion of safety. 

Keeping these considerationl in vi.w, additional 
emphu. is being given to cert.1n plan heads. As compar.d 
to the g.neral incr .... in the pl.n outl~ this y .. r, in 
p.rcentage t.rm., th.r. wi. be high.r .nhanc.~nt. for 
certain plan h.ada. For new lin .. , the outl.y Ia raiMd 
Significantly from about R •. 370 cr. in last y .. ,'. R.vised 
Estimate to AI. 500 cr. an incr .... of 35%. In view of the 
importanc. of doubling 01 track for incre .. lng line clIPaclty, 
the aaocation for this plan h .. d h .. been ralHd by 88% 
from AI. 272 cr to Rs. 510 cr For traffic f.clHties the 
aHocation hu been r.laed from about As. 146 cr. In lut 
yea", ReViled Estimat. to R •. 220 cr .• n Incr •••• of 50%. 
P .... nger Am.nlties rec.iv. an Incr ... ed .Ioc.tion of 
25% taking it to AI. 100 cr. Eor a higher rat. of progr ... of 
track ~ircuiting and oth.r ••• ty worka, the .11oc.tlon h .. 
bun Incr ... ed by 62% in the Sign.1 & T .lecommunication 
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Plan h.ad to Rs. 350 cr from As. 222 cr. in lut y.ar'. 
Revis.d Estimat •. In view of the n •• d to •• tup progr.ss of 
Metropolitan Transport Project. in the cltie. of Mumb.i, 
CheMai and Calcutta, the allocation hu b •• n placed at 
Rs. 250 cr. with an incr .... of 65% ov.r the previous year. 
Adequat. incr •••• h.v. b •• n made in oth.r important 
Plan heads lik. Track R.n.wals, Workshop. including 
Production Units etc. Under the Gaug. Conversion PI.n 
h.ad, which had r.c.iv.d v.ry signHicant allocations in the 
recent years,th. outlay provided is sufficient to maintain 
the progr.ss of ongoing works with due r.gard to their 
prop.rty. For optimal utilisation of plan funds, the various 
works in each of the Plan h.ads have b •• n prioritised so 
that works that are approaching completion and works 
which are important from the operational viewpoint are 
adequately funded. N.w works have been added very 
selectively . 

New Linea 

Sir. I am happy to stat. that Railways have completed 
construction of the Jogighopa-Goalpara line. The 
Naranarayan Setu, a rail-cum-road bridge over river 
Brahmaputra, coating approximately Rs. 300 Cr. an 
outstanding achievement of Indian engineers. It was 
inaugurat.d by the Hon'ble Prime Minister on the 15th April 
1998. This lin. will provide the vital rail link between the 
north and south banks of the Brahmaputra. Railways have 
also completed the construction of a new line from 
Nishchintapur to Kashinagar, a part of the lakshmikantapur 
-Namkhana new line projects. 

In 1998-99. Railway will be completing work on Angul-
Maneswar portion of the Talcher-Sambalpur new line 
project, thus completing the entire project. Similarly, by 
construct in g Goalpara-Guwahati new line, the entire project 
of Jogighopa- Guwahati new line will be completed this 
year. The Panihar - Khajuri sector of Guna - Etawah line 
will also be completed this year, thus connecting Guna and 
Gwalior. 

Railway will also make efforts to speed up work on 
the Udhampur-Srinagar-Baramula line; this will depend 
upon the State Government making available the required 
land. 

Sir, with a view to developing infrastructure in the 
backward areas, the New Line projects of Ranchi to 
Kod.rma via Hazaribagh and Barkakana, Daoghar to 
Dumka and Raichur to Gadwal have been included in the 
Budget. Th.s. works will b. tak.n up for .x.cution aft.r 
the nec.ssary approvals are received. In order to promote 
int.rnational tourism and ke.ping in vi.w the n •• ds of the 
Buddhist tourists in particular, the work of linking Rajgir to 
Gay. by a line from Rajgir to Tilaya via Hisua as w.1I as the 
r.storation of Fatuah-Islampur railway line has been 
includ.d in the Budg.t. 

Gauge Converalon 

In 1998-99, Railways .xp.ct to complet. the gauge 
conversion of following s.ctions: 

Section Km. 

Mudkhed- Adilabad (BOLT) 162 

Narkatiaganj -Gorakhpur 151 

T ambaram-Tiruchchirappalli 303 

Tiruchchirappani-Dindigul 93 

BayyappananhalU-Yesvantpur 17 

B.bupeth-Balharshah 11 

Solapur -Hotgi 15 

Sheosagar - Moranhat 36 

Mariani - Jorhat 22 

Total 810 

... (Interruptions) 

Sir, h is proposed to take up gauge conversion of 
Gandhidham- Palanpur and Thanjavur - Villupuram 
mainline. Hon'ble members will be happy to know that the 
Bankura - Damodar river railway line, which was earlier 
own.d by a private company, has already been purchas.d 
by the Railway and it has now been decided to conv.rt this 
line to Broad Gauge. These projects are included in the 
Budg.t and can be taken up after the necessary approvals 
are received. 

Doubling 

In 1997-98, Railways have completed about 160 km of 
doubling projects. In 1998-99, another 284 km on various 
sections are proposed to be doubled. 

Hon'ble members will be happy to know that doubling 
of Korba - Gevra Road and lucknow - Suhanpur and 5th 
& 6th lines of N.w Delhi - Tilak Bridg. have been included 
in the Budget. This will ease the traffic flows and create 
additional capacity on some of the saturat.d s.ctions. 

Electrification 

During 1997-9tJ, 445 route km. of railway track was 
electrHied , bringing the total length of .lectrHI.d rout.s to 
13,962 km. EI.ctrHicatlon of 2,300 km. has been targeted 
for the IX plan Including un.l.ctrified Kharagpur -
Visakhapatn.m section of Calcutta- Ch.nnal route, Amb.l. 
- K.lk. and the Sit.rampur - Mughaisarai sections. In 
1998-99, .Iectrificatlon of 500 route km. is .nvis.ged. For 
this a provision of Rs. 340 cr. has been made Inthe Budget. 
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TrackR ..... 1 

An amount ci R.. 1,~ cr. has been provided In the 
Budget tor Track Renewalthia year as against Rs. 1,223 cr. 
in the Revised Estimates of last year. The emphasis will be 
on carrying out track renewal on the important foutes 
carrying fat or heavy traffic. The effort will be eliminate 
overdue renewall in A,B and C routes on priority during the 
IX Plan period. 

Suburblln Trllneport Syatem 

Sir, nearty two-thirds of Railway Passengers travel on 
the suburban systems c:A the cities c:A Calcutta, Chennai. 
Delhi and Mumbai, which have come under immense 
pressure. They need to be strengthened urgently. I shall 
mention here briefly the improvements being made. 

A survey for the extension of the Calcutta Metro to 
Garia haa been completed and a study for ita extension 
from Dumdum to Ban.:kpore is in progress. A survey for 
extending the C4tcuIar rUway from Princepghat to Majerhat 
is in progre ... It haa ... eady been decided to electrify the 
section from Dumdum to Tala Junction. EIec1r'ication of 
Ranaghat- Gede and Ranaghal-Bongaon sections has 
been taken up. Elec:1rfication 01 Barasat -Hasnabad section 
has been included in the Budget. The project will be taken 
up after the necesaary approvals are received 
(Interruptions) 

Extenaion of the Mass Rapid T ranail System in Chennai 
from Luz to Velacheri has been taken up in coordination 
with the T emU Nadu Govemmant who have agreed to bear 
two- thirda c:A the cost beeides providing Government land 
available along the alignment free c:A cost. In addition. 
convers~ of the MG suburban System to BG is allo being 
Included In the Budget with the participation by Tamil Nadu 
Government. The commitments. however. will be mede 
after the necessary approvals are received. 

A technical Cell in the Railway Board is being set up 
to a .... t the Deihl Metro Rail Corporation in technical 
matters. 

For improving the conditions of travel for the vaat 
number of raM commuters in Mumbai, twelve-car rakes are 
being progreaaively introduced. Track. Signals and power 
supply are being improved to permit augmentation of 
services. A number 0/ studies of majorprojectsfor additionlll 
lines are already in progress and this year it has been 
decided to finance the quadrupling of Borivall-Virar HCtion 
from budgetary re.aurcu sinee the SOL T sche;" .. rlier 
envisaged for this wu noC succes"ul. (Interruptions) A 
Memorandum of Understanding (MOU) between the 
Ministry of Railways and the Government c:A Maharaahtra 
has b .. n signed for the formation of a Public Sector Unit 
called M~ai ~y. Vikaa Corporlllion Limited (MRVC) 
for executing pr0jeC:t8 In Mumbai .... 

Conaldering the reqUNta received from the Hon'bIe 
members and from the Stllte Govemrnenta, I have dedded 
t;) take up severalsurveye In the Budget for 1 ___ . 

I. Following surveys in the auburban sectlona .e 
being taken up : 

up 

a. Study of an Inter-model transport ayatem for 
Bangalore 

b. Techno- Economic study for identifying Inputs 
required for commuter traffic In Deihl and National 
Capital Region 

II. The fonowing surveys for New Lin.a are being taken 

a. Deoghar-Suttanganj 

b. Ghuguli-Pharenda via Maharajganj 

c. Aga"ala-Sabroom 

d. Ujjain-Ramganj Mandi via Ghatia, GhonaaIa, Agra 
and Sua?er 

e. Madurai-KoCtayarn 

f. Hyderabad-Raichur 

g. Kaithal-Yamuna Nagar via Karnal 

h. Rajanandgaon-Jabalpur 

i. Extenaion c:A Etah-Baran line up to Shahjahanpur 

j. Updating survey for linking Hutinapur 

k. Urai- MahobalHarpaipur via Rlllh 

I. Tohana-Abohar via Shuna and Fatehabad 

m. Hamirpur-Hamlrpur Road 

n. Daniawan-Shekhpura via Chandi. Blharsherlt and 
Barbigha 

o. Rail Anklng-T onk 

p. Metro Road-Ajmar 

q. Rail linking c:A Pushkar 

III. Surveya for conversion of the following lin .. to 
Broad geuge are being taken up : 

a. Kalol-Kadl-Kotuan 

b. Chk:klbaiapur-Kolar 

c. BocInayakkanur-Madurai 

d. Madural-Colmbatore 
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IV. Survey. for doubling the folowlng lin .. ar. being 
tlken up: 

a. Gaya-Klul 

b. Del~,i-Ahmedabad 

c. Bandel-Kalwa 

d. Hunllbad-Baruat 

..... (Interruptions) 

fWlw., Production UnIIa 

The periormance 01 our production units has a great 
bearing on our tofaltfanaport capacity. All production units 
achieved1heir targeted outtum in 1997-98. In fac1, most 01 
them record their beet-wer periormance. It is a matter 01 
satisfaction that five 01 our Production Units have secured 
ISO 9001 al\d 9002 certlication. I am allo happy to inform 
the House that WhHI & Axle Plant, Bangalore, was 
presented the "Golden Peacock A.warr!' for quality. 

Public Sector Undertllldngi 

I would now like to review the working of the public 
sector undertakings under the administrative control of the 
Ministry of Railways. In 1996-97, IRCON International 
Limited regiltered a tumover of Rs. 467 cr. and a profit 
before tax of Ra. 43 cr. (Interruptions) It earned foreign 
exchange worth Rs. 42 cr. completing various projects in 
Angola. Nepal, Malaysia and Tanzania. Rail India Technical 
and Economic Service (RITES) also showed good progress 
with a turnover of RI. 135 cr. in 1996-97, its overseas 
bUliness being Rs. 55.6 cr. Container Corporation of India 
(CONCOR) registered a healthy traffic growth of 18.4 0/0 
during the year 1996-97. The Corporation's total turnover 
increased from Ra. 389 cr. in the previous year to Rs. 534 
cr. in 1996-97. Indian Railway Finance Corporation (IRFC) 
earned a profit of Rs. 102 cr. in 1996-97 (Interruptions) It 
moblised a total of about RS.2558 cr. in the domestic and 
international market in 1997-98. 

R .... rch, Oealgnaand Standarda Organlutlon (RDSO) 

RDSO functions as consultant to the Indian Railways 
in technical mattera. The important projects in hand include 
development of railway girder bridge sleepers in advance 
composites. retrofitment of air spring in the existing DC 
EMU bogies, fibre signalling and communication. solid 
atate interlocking and BG high apeed coaches. 

In orderto give a fillip to R&D, the budget proviaionfor 
research projects of RDSO has been enhanced from 3 cr. 
in 1997-98 Rs. 10 cr. in 1998-99 Plan outlay. 

Role of Railway Labour Federatlona 

Industrial relations on Indian Railways continue to be 
cordial. The established fora viz. Permanent Negotiating 

Machinery (PNM) , Departmenta' Council (DC) I Joint 
COMultative Machinery (JCM) and participation of Railway 
Employ ••• in Management (PREM) play.d an effective 
role in relolution 01 issu .. through meaningful dialogue. 

Indian Railways have bHn providing excellent medical 
services to ita 8f11)Ioy ... through a network of 122 hospitals 
and 670 diapenaar •• spread allover the country. Railway 
Health Services have contrbuted aignilicantly tothe overaD 
performance of the Railways by kHping the health, morale, 
and productivity 01 the Railway employee. at high levels. 
Railways also fuDy participated in the nation-wide 
campaigns for .radication of Polio and Family Planning. 

WeIf ... of other BKkward CI ..... 

Indian Railways have always taken a lead in looking 
after the interests of weaker sections of the society. As 
Hon'ble Members are aware, associations repruenting 
the interests of Scheduled Castes and Scheduled Tribes 
have been in existence on the Railways at the Divisional, 
Zonal and RaHway Board levels for the past several years. 
In the same spirit, last year some facilities have bHn 
extended to associations of the employees belonging to 
other Backward Classes to repr ... nt their grievances at 
the Zonal and Divisional levels. I have now decided to 
facilitate the formation of the Associations representing 
the interests of OBCs at the Railway Board level also. 
Further. it has been decided to extend to the OBC 
associations at the Railway Board, Zonal and Divisional 
levels all the facilities given to the All India SC/ST Railway 
Employees Associations. 

Sporta 

The periormance of Indian Railway on the national 
sports scene during 1997-98 was exceMent, Railways won 
as many as 30 national titles out of a total of 37, an all-time 
high by any sports organisation in the country. While a 
large number of railway sports persons won Gold Medals, 
two of them also won the coveted Arjuna Award. 

Indian Railways have traditionally been on the forefront 
of promotion of sports. They provide job security and a 
congenial environment for sports persons who have already 
attained national and international status, as well as facilities 
for budding sports persons to develop their talents. 
Accordingly, Indian Railways will actively scout for the top 
sporting talent in the country to join the Railways. As 
regards the other category, recruitment will be done 
through open advertisements to ensure equal opportunity 
and transparency. 

In keeping with the spirit of promotiofl of sports by 
Indian Railways, it has been decided that the "Railway 
Sports Control Board" will be renamed as "Railway Sports 
Promotion Board." 
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BudgetE ........ 1 .... 

I shall now deal withth. Budget EMimIit.sfor 1998-99. 

On the basis of fr.ight traffic projection of 450 million 
tonn.s and pas.enger growth of 5 % over 1997-98, the 
Gross Traffic Receipts at the current fares and freight rates 
were estimated at R •. 31.022cF:·inthe interim Budget. This 
figure is retained. 

Ordinary Working Expense. had b .. n provided in the 
int.rim Budget at As. 23.370 cr. Since then. the rates of 
T AIDA and Running Allowance have been revised. The 
I~act of these r.visions is quite substantial. assessed at 
Rs. 836 cr. This additional requirement is proposed to be 
met partialy by an additional provision of Rs. 350 cr. and 
the balance is proposed to be met by effecting savings in 
certain ather areas of wortdng expenses. Thus. the Ordinary 
Working Expenses are revised upwards to As. 23.720 cr. 
from As. 23.370 cr. 

The appropriation to Pension Fund which was placed 
at Rs. 4,000 cr. in the interim Budget. has been reduced 
to As. 2.218 cr. mainly in view of a substantial reUet in 
pensionary payments due to enhancement of retirement 
agefromS8to60years. On the other hand. in order to plan 
for renewal and replacement work. at a higher level. the 
appropriation to the Depreciation Reserve Fund is placed 
at As. 2.473cr. Blcon'1Iared to As. 1.SOOcr of appropriation 
supplemented by As. 800 cr. from the balance in the Fund. 
as per the interim Budget .... (/nre"uptions) 

With this, the T atal Working Expenses wiD amount to 
As. 28,411 cr. leaving Net Traffic Receipts of As.2.611 cr. 
A sum of Rs. 372 cr. is estimated by WWI of Net Miscellaneous 
Receipts. and thus Net Revenue would amount to 
Rs.2.983cr. A higher provision of Rs 1.7n cr. as ag.inst 
As. 1.756cr. inthe interim Budget. has been made towards 
the Railways' dividend liability due to the upward revision 
of Capital from General Exchequer. In the result. the 
Exc ... · of receipts oyer expenditure works out to As.1.206 
cr. As I mentioned earlier. the Railway. 'Plan outlay of 
Rs. 9.500 cr has an internal resources component of As. 
4.400 cr. Out of this. Rs. 1.656 cr. is to be met out of the 
"Excess', which is insufficient to the extent of Rs. 450 cr. 

Sir. I am sure that the Hon'bla Members from all 
sections of the Hou.e fully recognise it to be in the long 
term interests of the Railway System that it. operational 
and financial strength are not only maintained but also 
enhanced. Generation of adequate internal resource. for 
the Railway Plan is a must. which implies that the tariff must 
inevitably rise with the rising .nput costs. This has certainly 
been the case with freight tariff. which has in fact reached 
a level over which any further increase would be a .evere 
burden on the economy as well .. the rail users. h entails 
a serious risk of aloes of railway'. market share. a risk that 
18 not desirable both for the Railway. and the country. On 
the contrary. the pricing of passenger .ervices has b"n.o 
moderate as to require increasing amounts of cross-
.ub.idisation from freight earnings. Such a pattern of 

prICing;' not .ustainable. I MI not, for a moment, 
undereetimating the n.ed for ch.ap transport for the poor 
.mong the railway p .... ng.,... Keeping that human. 
objective in view. I am reluctantly conatralned to ma.":. 
certain revisions in the fares for pauenger travel. 

It is proposed to incr .... the far .. of Second CI ... 
(Ordinary ) by Re. 1 for distance. up to SO km, to 100 km. 
R •. 3 from 101 km to 300 km and R •. 5 from 301 km 
onw.rds. Sir. I would like to mention that 80% of the 
pas.eng.rs of this class travel In the distance zone 011 to 
50 km will pay just one rupee more. 

13.00 hra. 

The f.r.s 01 both Firat CI ... (Ordinary) and Steeper 
Clus (Ordinary) will be Incr.ued by RI. 6 for dietancee 
upto 750 km, Rs. 10for dlstanc .. from 751 kmto 1 ,500km 
and by Rs. 2Cffor distance beyond. Hera again 90% of the 
p .... ng.,.. 01 the" cI ..... travel up to 750 km. and will 
pay only As. 5 more. 

The commuters of metro cities depend h.avlly on the 
.uburban rail servic •• and moet of them are low wage 
earners. Knping thie in view, I propose to Incr .... the 
Monthly Se .. on Ticket far.s only by R •. 5 for journey. up 
10 SO km. by Rs. 10 for dlstanc .. between 51 km and 100 
km and by As. 15 for dlstanc .. beyond. Sinc. Sea.on 
Ticket holders make. on an average. 50 joum.ys in a 
month and approximat.1y 80 % 01 th.m trav.1 up to 50 km. 
the increase in th.ir cui worb out to only 10 paise per 
Journay. 

For Mail I Express train •. Sir. I propou to incr .... the 
far .. marginally. The incr.as .. In Second C .... wiN b. 
R •. 5 for distanc. up to 500 km. rising In step. to Rs. 25 
for 2.501 km onwards. Similarly. in SIeep.r CI ... the 
incre .... wIN b. from RI. 10 to 45. K.eplng view the fact 
that mostly the lower Income group uae th ... two ct ..... 
lor long distance Journeys. the Incr .... hal been kept to 
Ih. minimum. The fare. of high.r cl ... es are howev.r 
being increas.d by higher amounts - RI. 20 to Rs. 60 in 
First Clas. Mail I Express and AC Chair Car C ..... R •. 40 
10As 120inAC3Tier.byR •. 60toAs 180inAC2tierand 
by As. 180 to AI. S40 In AC First Clus. Bedrola wi. be 
supplied free in AC lotier Clus 

The far.s for Rajdhanl and Shatabdi expr .. 1 train. 
are proposed to be increased by 20% In all the cia ..... 

The far .. for Metro RaN, Calcutt .. re alao propClled to 
be inc'.ased by R •. 1 for 1 km to 5 km dlstanc.s, R •. 2 for 
6 km to 10 km distanc .. and RI. 3 for distance bayond 10 
km . As regardl MRTS Chennal. I propoae to ravlse the rat. 
of .xistlng .urcharge of SO pals. to Re. , In Second clus 
~er ~ ... enger. The lurcharge wiD b. Rs. 2 per p .... nger 
In First class. 

In order to meet the incr.","g cOlt of comput.ria.d 
r .. ervatlons, I propOH fo Incre .. e chargee by AI. 6 for all 
clua ... 
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Th. suppl.mentary chargea fot' superfut traina Is 
also proposed to be r.vil.d from the existing As. 5-25 to 
As. 10-50. 

Th. prics of platform tickst is propos.d to b. fix.d at 
Rs.3. 

Sir, the parcel fr.ight rat.s for n.wspape,. and 
magazines have not been r.vls.d for s.v.ral yea,.. Th. 
rat.s for magazinl4 ar. now propos.d to b. incr .... d by 
20% bu1 newspapers win not b. affected. Parc.1 and 
Luggage rate. of all oth.r commodlti .. are proposed to b. 
revi .. d upwards by 5% Banana traffic mOVing In train loads 
wHI be given conca .. ion at the .~ing lev.1 on the r.vised 
rat.s. 

As far .. fr.ight rat .. ar. concerned,,, I m.ntlon.d 
• arli.r th.r. is prectlcally no scop. to make a gen., al 
increase at this polf1~ of time. I propo •• to make only af.w 
marginal adjustments, involving a slight incr.ase in some 
cases and slight reduction in oth.rs. 

I propos. to adjust the fr.ight rat.s for Coal in shorter 
distanc.s marginally- the incr.a •• b.ing in the range of 
about 2% at diff.r.nt distance up to 500 km. Ther. will be 
no incr.as. b.yond 500 km up to 1500 km and a r.duction 
of 1% b.yond 1,500 km, Iron ore, manganese and other 
common or.s, timb.r, Soda, ash, rubber crude and caustic 
soda, which are at pr.s.ntly having relativ.ly low 
classifications for charge, are propos.d to b. mov.d up by 
one st.p. 

R.lief was .arli.r granted to Ste.llndustry by reducing 
the claasfication for Iron or St.el t.mporarily from Class 
230 for trainload and Clus 250 for wagon load to Class 
210 for train-load and class 230 for wagon load r.spectiv.ly. 
This r.li.f will continu •. 

To make the rail rat.s attractive ov.r middl. and long 
distanc.s. I propose to adjust the taper of rat.s for Coal. 
Cement, Iron or St •• 1 such that the rates will reduce at 
longer distanc.s, by about 1 % to 2% This, I hope, will not 
only give a boost to the core sector, but will also enable this 
sector to off.r more traffic. 

In order to off.r furth.r relief to the industry and 
agricultur., I propose to reduce the classification of 
Limestone, Dolomite and Gypsum by one step. 

C.rtain commoclltiesllk. foodgrains .dible salt, urea, 
edible oils, Keros.ne, liquid p.troleum gas etc. have been 
.x.mpted in the past from Incr .... in fr.ight rates. In th.se 
cas.s the .xemptions are propos.d to b. continu.d with a 
view to avoiding a burd.n on the common man and the 
agricultur. S.ctor. 

Railway are also examining a sch.me of discounts on 
substantial off.r of assur.d additional traffic, I hop. this 
sch.m. will be w.lcom.d, 

Sir, th.s. proposals will b. eff.ctlv. from 20.6.1998 

(Railways) - 1995-96 

and are expected to yield Rs. 450 cr during the remaining 
part of the curr.nt financial year, just so that the gap in the 
r.source. fot' the Railways' Annual Plan can b. bridged. 
This will b. a small step in the right direction, of limiting the 
.xt.nt of cross-subsidy to pass.nger s.rvic.s by freight. 

Sir, I d •• m it a unique privU.ge to be pr ... nting the 
Railway Budget in this golden jubil.e vear of ind.pend.nt 
India. Th •• ncourgement and motivation that I have receiv.d 
from the Hon'ble Prim. Minist.r, Shri Atal B.hari Vajpay •• 
ji has been a source of inspiration for me. I am ind •• d 
grateful for his guidance. Indian Railways is a gr.at 
organisation that draws its str.ngth from valuable traditions. 
I am confident that with these str.ngth and with the patriotic 
det.rmination of railwayrnen at aillev.ls to contrlbut. th.ir 
best sHorts, Indian Railways will contlnu. to playa notabl. 
rol. in the economic prosperity of this great country and it • 
p.ople. 

Sir, I look forward to the support of Hon'ble Memb.rs 
to meet the challenges before the Indian Railways. 

With these words, Sir, I comm.ndth. Railway Budget 
1998-99 to the House. 

... (Int,muptions) 

13.10 hr •• 

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS) - 1995-96 

[English] 

SHRI NITISH KUMAR: I beg to present a stat.ment 
( Hindi and English versions) showing the Demands for 
Excess Grants in respect of the Budget (Railways) for 
1995-96. 

[Placed in Library. See No. LT-246198) 

.... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, in protest, 
I walk out. 

13.12 hra. 

(At this .stage Shri P. C. Thomas left the House.) 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, we 
walk out in protest. 

13.13 hr.. 

(At this stage Shri Tathagata Satpathy and some other 
Hon. Members left the House) 

MR. SPEAKER: Hon. M.mb.rs, pleas. go back to 
your seats. 
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11.11"h .... 

FINANCE (AMENDMENT) Bill, 1998-

(Englialt) 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): I beg to move for leave to Introduce a BHI further 
to amend the Finance Act, 1978 and the Finance (No.2) 
Act, 1996. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a BYI further to 
amend the Finance Act. 1979 and the Finance (No.2) 
Act,1996. 

The motion ..... adoptfiJ. 

SHRI YASHWANT SINHA: I introduce'· the BiR. 

13.'3~hra. 

STATEMENT RE: FINANCE (AMENDMENT) 
ORDINANCE· Laid 

(English) 

THE MINISTER OF FINANCE (SHRI YASMWANT 
SINHA) : I beg to lay on the Table an explanatory statement 
(Hindi and English versiona) showing reasons for ""mediate 
legislation by the Finance (Amendment) Ordinance, 1998. 

(Placed in Library. See No. LT· 247198 J 

(English) 

SHRI SOMNATH CHATTERJEE (B~r) : The Private 
Members should not talk to the affic.s in the Official 
Gallery from the House. This is against the rules of the 
HOUH. 

13.14 hra. 

The Lole Sabha then adjoum.d for Lunch till thirty 
minut .. put Foult •• n of the CIocJc. 

14.31 hr.. 

Th. Lole Sabha re· .... mbl.d an.r Lunch at Thlrty.on. 
Minut .. put Foult.en of the Clock. 

(SHlilI BENI PRASAD VEAIIM in the Chair) 

• InIroclIced will lie ~1dIIIoI1 or lie PreeIdInl 
- Pubbhed In lie (Ju .... of India ExtrllOl'cirwy. Pert· II , 

SectIon-2 dIded 21.5 .• 

14..11" tva. 

ESSENTIAL COMMODITIES 
(AMENDMENT) Bill -. 

{English} 

MR. CHAIRMAN: Shrl Surj. Singh B.ma. to move 
for leave. 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AfFAIRS 
(SARDAR SURJIT SINGH BARNALA) : Sir, I beg to move 
for I .. ve to introduce a Elil further to amend the ESMntlai 
Commodities Act, 1955. 

MR. CHAIRMAN: The quMlion is : 

• That leave be granted to Introduce a Bill furth.r to 
amend the Euential Commodillee Act. 185S." 

Th. motion we. adopted 

SARDAR SURJIT SINGH BARNALA : I Introduce' the 
Bill. 

14..31~h .... 

STATEMENT RE: ESSENTIAlCOMMODITIES 
(AMENDMENT) ORDINANCE· Laid 

(English] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDARSURJIT SINGHBARNALA): Sir, I beg to lay on 
the T.,18 an explanatory statement (HindI and Englilto 
versions) showing reasone for immediateteglaiatlon by the 
e...ntial Commodittee (Amendment) Ordinance. 1808. 

(Placed in u,rary. See No. LT· 247·A /88) 

14.32""'. 

DISCUSSION UNDER RULE 193 
A ........... ' T ... In PoIIhrll.,. Contd. 

{English} 

MR. CHAIRMAN: Shrl Valko. 

DR. SUBRAMANIAM SWAMV (Madural) Mr. 
Chairmen, Sir, are you permitting me or "at? 

/T.",,,./atiOll} 

MR. CHAIRMAN: Dlscuulon II being held under Rule 
103. 

. , .. (Int.rruptlo".) 
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[EngliMI) 

OR. SUBRAMANIAN SWAMY : Sir, I am on a pOint of 
order. 

MR. CHAIRMAN: Under what rule are your raising 
your point of order? 

OR. SUBRAMANIAN SWAMY : Sir, the rule is 376. 
The point is very simple. T oday's papers say that T rlnamool 
Congr .. s h .. suspended its support to the Government. 
Now, I hear that the Blju Janata Oal has withdrawn support. 
Does this Government enjoy majoirty or not? They should 
clarify at leut that. Such reports of withdrawal of support 
have come. We would like to know from the Minister of 
Parliamentary Affairs does the Government have majority 
support or not? 

MR. CHAIRMAN: There is no point of order. Shri Vaiko 
to speak. 

{Translation] 

SHRI MOTILAL VORA (Rajnandgaon) : The 
Parliamentary Affairs Minister is present and the Minister 
is also there .. (Interruptions) 

[Eng/ish] 

DR. SUBRAMANIAN SW AMY: May be they are having 
a Cabinet meeting for that. 

[ Transl.tion] 

MR. CHAIRMAN: The Parliamentary Affairs Minister 
is present and a Minister is also present in the House. 

.... (Interruptions) 

DR SHAFIOUR RAHMAN BARO (Moradabad) : You 
may ask the Minister to give a reply ... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OFTOURISM (SHRI MADAN LAL KHURANA): 
No way, Swamy ii, your wishes are not going to be 
granted ... (Interruptions) You are not going to be Finance 
Minister ... (Interruptions) This is one Swamy that we have 
here and then there is another Swamy outside also 
... (Interruptions) 

DR. SUBRAMANIAN SWAMY : You should greet the 
two with folded hands, otherwise you'll fall on bad times 
... (Interruptions) 

[English] 

SHRI R.S. GAVAI (Amravati) : Sir, I want to raise a 
point of order under Rule 376 (2), which says that: 

"A point of order may be raised in relation to the 
business before the House at the moment." 

Y uterday, at the suggestion of the Leader of the 
Opposition, it was decided that both the Motions should be 
taken up together. 

SHRI VAlKO (Sivak .. i) : How can you apeak when I 
have been asked to apeak? Mr. Chairman asked ~ to 
speak. 

SHRI R.S. GAVAI : I am not speaking. I am only 
seeking a ruling over my point of order. 

[ Translation] 

MR. CHAIRMAN: Nowthe dlacuuion has started and 
no point of order is taken up during the dlacuaaion. 

.... (Interruptions) 

MR. CHAIRMAN: You can apeak only when the 
discussion comes to an end orthe Member yields. Nowthe 
discussion has commenced 

.... (Interruptions) 

(English) 

SHRI R.S. GAVAI : Sir, he is on his legs and he is yet 
to start his speech. 

MR. CHAI RMAN: Under what rule are you raising this 
point of order? 

SHRI VAlKO: Mr. Chairman, Sir .... (Interruptions) 

SHRI R.S. GAVAI: Sir, if he is making hiupeech, then 
what about my point of order? 

MR. CHAIRMAN: What is your point of order? 

SHRI R.S. GAVAI : Please bear with me and you may 
give your ruling either in favour of it or against it. According 
to Rule 376 (2) : 

"A point of order may be raised in relation to the 
business before the House at the moment." 

Item No. 123 says: 

" Further discussion on the statement made by the 
Prime Minister In the House on the 27th May,199S 
regarding recent nuclear tests In Pokhran raised by 
Shri Indrajlt Gupta on the 27th May, 1998" 

Yesterday, the hon. Leader of Opposition has raised 
the issue of tests conducted by Pakistan. Now, the 
discussion on both these things should be tagged together , 
that la, the tests conducted by India and Pakistan. The 
motion should be on these lines, otherwise It will be an 
unilateral Motion. As per the conscious decision taken by 
the House yesterday, atthe end of this Motion, we can add 
the words "and the nuclear tests conducted by Pakistan." 
It was dscided in the House that these two Motions will be 
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taken up together, but .. It 18, it is an isolated Motion. 

SHRI VAlKO : ~ir, there is no point of order because 
there is no other Motion before the House. 

[T,."./a,IoiI} 

SHRI MADAN LAL KHURANA: There is no motion 
before the Houee ... (Interruptions) A discussion is being 
held regarding the statement made by the Prime Minister 
." (Interruptions) 

MR. CHAIRMAN. Yesterday, when discussion was 
being held under Rule 183, the reports cam. that Pakistan 
has a180 conducted neclear tests. This discussion was to 
be concluded yest.rday its.H, however, it has been 
ext.nded for one more day. Now the Members who are yet 
to speak can express their views in the light of new 
developments . 

{English] 

SHRI R.S. GAVAI • Sir , the subject maner 01 this 
Motion is about the recent nuclear tests in Pokhran. What 
about the discussion on the after- effects 01 the t.sts 
conducted by Pakistan? It is very relevant here. 

[Translation] 

SHRI MADAN LAL. KHURANA: The present discUSSIOn 
is being held in that very context .. (Interruptions) 

MR. CHAIRMAN: Whenever you get the chance to 
speak, you may mention it at that time. The discussion has 
b .. n extended for one more day in view 01 the new 
developments . 

[English] 

SHRI VAlKO: You have made your poiont. 

SHRI R.S. GAVAI: You start your speech and I will 
make my speech after that. 

SHRI VAlKO: Mr. Chairman, Sir, thank you very much 
for the opportunity given to me. The nuclear tests conducted 
by Pakistan at Chagai region in the province of Baluchistan 
at 1546 hours yest.rday and the subsequent action and 
attitude of the Pakistani Government, particularly the 
aggressive speech or the stat.ment of the Prime Minister 
of Pakistan, Shri Nawaz Sharif, vindicated and justified the 
nuclear testa that India conducted at Pokhran on 11th arId 
13th May. 

Y e.t.rday, at odd hours at 2.10 a m. our High 
Commisaioner in Islamabad, Shri Satiah Chandra was 
woken up and called to foreign office and he wu told that 
India had a plan to attack the nucl.ar installations. Our 
High Commissioner corr.ctly dismissed it a. ablurd and 
malicious. 

Our Hon. Pr •• id.nt of India also .xpr .... d the .am. 
opinion calling It ab.urd and malicloua. 

The tutl w.re conducted and the Pruldent of 
Pakistan, Shri Raflq Tarar declared a state of emergency 
under the pret.xt of a threat of external aggression to the 
security of Pakistan. 

Things take very fast tum and the Pakistan officials, 
Army Officiall and Foreign Ministry .pokuman informed 
that the long range Ghaurl mis.11e • already being capped 
with nuclear warheads to give a befitting reply to the 
adv.ntures by the enemy. So, the Ghauri missile is being 
capped with nuclear warh .. ds. 

When you take into account all the.e thinge together, 
one thing. very clMrthat they could not have manufactured 
a bomb ovemight. They have been at if for y .. r •. Shri 
Nawaz Sharif himieH has Itart.d tbat from the year, 1974 
they ar. at it. 

I would lik. to drawth. anention of the hon. Members 
01 this House to the atat.mflnt of Dr. Abdul Qadir Khan, who 
is called the fath.r of Islamic bomb. He gave an Interv18w 
on 1 at March, 1987 to a foreign joumalI8t who happened to 
be an Indian. In that interview which wu publilhed In Th. 
Indian Expreu at that time, I do remembet a debate took 
place in both the Hou ... of Parliament over that. In that 
statement. he laid' America knOWI it and that what the 
CIA is saying about our poss ... ion of bomb is correct" So 
fOl' year. they have been manufacturing and they have 
been at iI. They were planning to hev. nuclear bombs. 
Th.y were making all the preparation. and yesterday .tI.r 
the tests w.re conducted. the Prime Minister of Pakistan 
had aU pr8l8. for China. He has .aid that China is the time-
tested fflend of Pakistan and ha. allo Itated that they are 
proud of China. It seems they have communicated to China 
prior to the conducting of the test 

Sir. ev.n af1er ,11th ... Ulings, all the.e int/amatory 
and aggr ... ive epeechee of k Pm. ~ rousing 
passionl, h. offe,. fOl' talk, India hu all along been trying 
to negotiate with th.m, to prepare for talka. But we lhould 
not forget one thing thllt the Paklatan Govemment is 
prepared for tab on one condition that the Kashmir 
question Ihouid b. settled fir.t and then only other things 
should be discussed. They are not prepared for talks even 
about the sponsored terrorI8m through the lSI in our 
country; their diabolicalatte""tI to deatablliH our country. 
Are we prepared to hand ov.r Kuhmir on a Plattor? 

y .. terday, our hon. Horne Minietar wu referring to 
the r.port of the Task Force on Terrorism and 
Unconventional Wart are of the U.S. Congre ... the report 
prepared by Mr. Youssef Bodanslcy, who it the Editor of the 
Jane'l Defence Weekly. He h .. produced many books 
allo. I do not want to repeat what Shri Advani Stated. But 
I would Uke to quote from thla document which " very 
relevant at th. point of time. I quote: 

• Thil clearly Indlcat.s that the Pakistani Govemment 
h .. bravelydilpltlyedltsnucl .. rcapablflty .... Paklatan 
is really in a po.ltlon to strike a heavy blow against 
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India tKrough It. nuclear capability". The strategic 
logic of u.ing the nuclear fectorto otf.et any deficiencias 
in conventional military power has b .. n the corner 
• tone of Pakistan'S nuclear strategy.· 

Again, the queation of Kashmir come I here. Qazi 
Hu .. ain Ahmad, the Chief Senator, urge~ the Pakistan 
Government to -declare a Jehad on India to get back 
Kuhmir. He .aid: 

"Let us wage Jehad for Kashmir. A nuclelV-armed 
Pakistan would deter India from a wider conflict" 

Now, We know what Pakistan', AQf.nda is. When they 
declared that they should wage a Jehad. that was supported 
by all sections in the Parliament in the debate in Pakistan. 
Today. allthe pollical partiel in Pakistan are lupporting the 
line taken by the Nawaz Sharif Government on this. They 
are united in that in their parliament. But we are not united. 
I do not want to find fault with our hon. Members. Even Shri 
Chidambaram pointed this out that we are divided. Of 
course. parliament may be divided. Political parties may be 
dIVided. But here in India the people are not divided over 
the issue. They are with the Government. That is the fact. 
We cannot bury the fact. The people of this country 
throughout the length and breath of thil great country are 
overwhelmed with a sense of pride They are overwhelmed 
with a sen.e of joy. with a sense of confidence. and with a 
sense of joy. That IS the fact. But that has not been 
reflected in this parliament. At this hour. we have to stand 
as one, we have to express our view. 

Sir. I will be falling in my duty if I do not pay tributes 
and express my vast congratulations from the core of my 
heart, convey my greetir,gs and applause to our scientists 
and engineers. 

MR. CHARIMAN : Please conclude. 

SHRI VAlKO: I have started just now and you are 
ringing the bell. 

{Translation} 

MR. CHAIRMAN: Twenty minutes have passed. 

{English} 

SHRI VAlKO: Our scientific deserve all honour for 
their spectacular achievement. This is the finest hour in 
this country, this is not an hour of concern because history 
is going to pay the glowing tributes to Shri Atal Bihari 
VaJpayee for his correct, courageous, foresighted and 
commendable decision to give the green signal to our 
scientists. Our scientists have used our own indigenous 
technology for this nuclear test. 

I will quote Dr. Chidambaram from his interview to the 
Frontline dated 5th June where he said, "what we have 
done now is a test, a whole series of explosive devices. 
One can say, almost of all possible types which includes 

a fission device of advance design, a thermo-nuclear 
device .... I do not think, Pakistan has used this device. 

MR. CHAIRMAN: Please conclude . 

SHRI VAlKO: I have to speak from the Government 
side. I have to hit many of the questions. 

MR. CHAIRMAN: Many Members have to participate 
in this discussion. 

{Translation} 

SHRI MADAN LAL KHURANA: You have given 30 to 
50 minutes to the members who have spoken so far. 

M R. CHAI RMAN: This discussion has to be concluded 
today itseH. 

SHRI MADAN LAL KHURANA: All right, it will be 
completed today. Please allow him for some more time. 

{English] 

SHRI VAlKO : Our technology is an indigenous 
technology. The political analyst and the former Director of 
the GIA stated yesterday that Pakistan'S davices are of 
Chinese technology. Hon. Members from the other side 
mentioned in their speeches that there was no threat to 
India from China. Particularly, hon. Shri Chidambaram 
said, "there is no threat from China and the Government 
has made Shri George Fernandes, the Defence Minister, 
a pawn to invent a threat." 

Mr. George Fernandes, referred to the Fifth, the 
Seventh and the Eighth Reports of the standing committee 
on Defence for the year 1995-96. I want to quote from the 
Fifth Report. It says: 

" China is likely to remain a primary security challenge 
to India in the medium and long term. The enhancement 
of missile capabilities are an immense help to Pakistan's 
missile programme and are serious security concems 
to India ." 

Hon. Shri Indrajit Gupta was the Chairman of the 
committee which presented the Fifth Report. All these 
reports indicate that there' is threat, a primary security 
challenge from China. 

Hon. Shri Natwar Singh referred to 1962 conflict. He 
said: "AII.these 2000 years, there was only one conflict and 
no indepth study has been done as to why it happened." 
Hon. Shri Chidambaram also stated about the 
circumstances under which the war broke out and the 
circumstances are still surrounded in controversy. We 
should not forget the fact that Pandit Nehru, Ihe apostle of 
peace, was for peace with China. 

He advocated the slogan of Panchsheel at Bandung. 
We were not for militarisation. We were not for 
weaponisalion. All our resources were meant for developing 
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industry, agriculture and to bring prosperity in India. But 
what happened? In 1 "62 ,when they crossed our border 
and their cannons roared, Nehru's world crumbled. He was 
the molt disappointed man. All his dreams shattered On 
the floor of this very House, on the 8th November, 1962 in 
his speech, he said: "China had betrayed us and we were 
not at all prepared for that" Sir, had we prepared ourselves 
at that time, they would not have crossed our border. 

Sir, likewise, manufacturing a bomb or possession of 
nuclear weapons IS not meant for any aggression. is not 
meant for any striking. But it wiN be used as a deterrent. 
Take for example, wars. All the wars were fought In the 
world after the dropping of bombs at Hiroshima and 
Nagasaki in 1945. No two nuclear powers fought with each 
other. The wars were between either a nuclear power and 
a non-nuclear power or between two non-nuclear powers. 

We have got a bitter experience in 1962 with one of our 
neighbouring countries. We are for better relationship with 
China even today. But at the same time. you should not 
forget this unless we prove our might. unless prove our 
strength, peace is not possible. 

Sir, you take the case of Ashoka. He was the Apostle 
of peace only after the Kalinga war. After the Kalinga war. 
there was no rebellion in the country. Nobody dared to 
touch the country. He proved the might In the Kahnga war 
Likewise, we have to prepare ourselves. That will be a 
deterrent. One country is an overt Nuclear Power State 
and the other country is a covert Nuclear Power State That 
was the communication given to Mr. Bill Clinton by the 
Government of India. There IS nothing wrong in it That IS 
the fact, we have to accept the fact. We cannot foHow an 
ostrich policy. So, when they are very strong and when 
their intentions are malicious, we have to be strong and we 
have to prove our might. _ 

We are global peace. It is we, who took the initiative in 
1954 for total disarmament; again in 1955 and in 1958 to 
ban the nuclear weapons It is we who had taken the steps 
for total disarmament. So. let us take the initiative here. We 
had already ratified the Biological weapons Convention 
and Chemical Weapons convention. We are for that. Althe 
sametima, we h::lveto keep our Army powerful. Sir, I would 
quote a kural of Tiruvalluvar about the kingdom of the 
country. It says: 

'Pada; Kudi Koozh Amaitohu Natpu 
Arana Aarum Udayam Arasaroul Er" 

He describes about the kingdom of the country, the 
Army, wealth, people, council ~ Ministers, friends and 
foes. If a king possesses all these things, he is the lion 
amongst the kings. So. the first requirement is the Army. 
So, you have to prove your strength. Unless you are strong 
you cannot bring peace. 

Sir, people are talking about Vietnam . Yes, of course, 

for twelve yea,., Vietnam fought. But they had got the 
umbrella of China & USSR. Had they got a bomb, even the 
United States would not heve fought with them even for 20 
seconds. 

Therefore, we hllYe alao to equip OUI'Mtv .. with this 
potential weapon. This Is not meant for any aggr ... ion . 
The fact is that the nuclear threat Is there. Our neighbour 
is already equipped with nuclear weapone. Have you 
forgotten that they have suppHed all the technologies to 
Pakistan? TheIr Ghauri missile wea launched on April 6. 
That was the warning signal. And again they are going in 
for "Ghaznavr miseile. You see, they have mi8chieviously 
namedtha.e mlaalles as "Ghaurlo and "Ghaznavr' . They 
already have the bOmb. They were in poseealon of bombs. 
Just now they have tested them. 

Now. we have proved to the worfd that we are also a 
Nuclear Power, Nuclear Weapon State. But that does not 
mean that we are going in for arma race and people are 
tempted to aay that we have started arma race. 

15.00 hra, 

We ahould not echo what ia stated in Ielarnabad. We 
should not reflect what ia st .. ed in Pakistan. We have not 
started it. Already they are poueaing the weapona. We are 
safeguarding ouraelves againat any eventuality. Now our 
poailion IS very clear. Therefore. we have clearly atated it 
in the paper given by the Government: The NAM Ministerial 
meeting held at Cartagena hu reilerated their cal on the 
conference of Disarmament... 

: 
SHRI P. C THOMAS (Muvattupuzha): I am on a point 

of order. S,r. The smaller parties do not get time at the end 
of the dIScussion 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(SHRI M. THAMBI DURAl): Shrl Valko Is from one of tha 
smaller parties 

SHRI P C THOMAS. Shri Vaiko's party ia much bigger 
than mine. 

MR. CHAIRMAN. What is your point of order? 

SHRI PC THOMAS: The smaller partiea do not get 
time at the end of the discuasion to ventilate their f .. Hngs 
. Shri Valko's party has been given about haN an hour. lam 
very gratefultor that. My point is that when he Is given hall-
an-hour, my party. which ia one third of hie party'a aize, 
may be given one-third of that time.Bacauae, otherwille I 
do not get time at the fag end. I spoke lUI time for two 
minutes In a very hectic manner. 

MR. CHAIRMAN: Pleue ait down. This Is no point of 
order. It is left to the d .. islon of the Chair. 

SHRI P. M. SAYEeO (LaklhadwHp): He h .. made 
a suggettion. His tuggeetlon may be taleen note of . 
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MR. CHAIRMAN: His suggestion has been noted 
down. It is in the records. 

SHRI VAlKO: India was one 01 the countries that 
appealed to the International Court of Justice on the issue 
that there exiated an obligation to pursue in good faith and 
bring to a conclusion negotiations leading to nuclear 
disarmament In all its aspects urlder strict and effective 
international control. 

MR. CHAIRMAN: Please conclude now. 

SHRI VAlKO: I will take only two more minutes. The 
so called five nuclear powers are not prt'apared to destroy 
their stockpile of nuclear arms.That is the point. All the 
stockpiles are to be destroyed under the international 
supervision. For that, let us take the initiative in the United 
Nations. We have got all the moral right. From a position of 
strength let us say that a!lthe nuclear arms be destroyed, 
all the arsenal be destroyed. For that let us take the 
initiative. 

At the same time, taking the threat senerio or the 
challenge sene rio for our security from our neighbours, we 
have toequip ourselves with the strength and might. At this 
hour let us stand together. I would like to appealto our Hon. 
Members, totheleaders of the political parties to come out 
of the political barriers. to come out of the parochial 
considerations to support the Government. I did go through 
all the debates held in the year 1984 in both the House of 
Parliament. There was no dissenting voice. There was not 
even a sarcastic word against Madam Gandhi. All the 
parties gave support to Madam Gandhi In the year 1971, 
when there was a controversy about Bangladesh war, 
when the foreign countries were accusing us of meddeling 
In the internal affairs of Pakistan, it was Shri Atal Bihari 
Vajpayee who greeted Madam Gandhi as the Durga of 
India. Of course, he was fighting a political battle at that 
time. This is the approach we have been having. 

MR. CHAIRMAN: Please conclude. You have taken 
more than thirty minutes. 

SHRI VAlKO: I would like to ask you whether you tried 
it in 1983. Shri Venkataraman, former Defence Minister 
who later become the President 01 India, has written in a 
letter it is public knowledge- that they were for a test and 
they were preasurised not to undertake it. Is it a fact that 
when Shri Narasimha Rao was the Prime Minister of the 
country, Government of India triedto conduct a test 1 .Again 
due to the interference of America, because their spy 
satellite detected that something was going on in Pokharan 
and expressed their dissent, they developed a cold feet 
and backed out. 

Is It a fact 1 So far, there is no denial from their side. 
Why did you try it in 1983 and again in 19951 For what 
reaaona have you kept the nuclear options open 1 The 
scientists, they say, have collected the data. The knowledge 
of the first generation acientists should go to their next 

generation. For that purpose, Shri Vajpayee has given the 
clearance. That was the point. They have collected the 
data. With the indigenous technology, we have conducted 
our test . .... (lnte"uptions) , 

MR. CHAIRMAN: Please conclude. 

... (Interruptions) 

SHRI VAlKO: Atthis juncture, I would appealto all the 
hon. Members here and aM the political parties to support 
the Government. We stand as one with one voice to 
express solidarity and support. I commend the decision 
taken by Shri AtalBihari Vajpayee. Thank You. 

SHRI PURNO A. SANGMA (Tura): Mr. Chairman, Sir, 
the 11th, the 13th and the 28th May, 1998 will go down in 
the history oIthe SUb-continent as sad days. By thoughtless 
and competitive nuclear testing India and Pakistan, in their 
Golden Jubilee Year of Independence, have landed 
themselves in a tragic arms race. 

The reasons and the timings 01 Pokhran tests have 
been questioned by previous speakers from this side. So 
far no convincing answer has come. Forthelastfiftyyears, 
India has followed a well established nuclear policy which 
was based on national consensus and the policy was to 
keep the nuclear option open. Therefore the choice before 
us was restraint or exercising that option. Till the 11th of 
this month since 1974, all the successive Governments 
and successive Prime Ministers have exercised restrained. 
If it is a choice between restraint and exercising the option, 
to exercise restraint is much more difficult. According to 
me, credit goes tothose Governments, credit goestoth06e 
Prime Ministers who have opted forthe much more difficult 
choice of restraint. To indulge in adventurism is a very easy 
job. I do not know what is great about this. I do not know 
where is the credit for that and why that restraint was 
exercised by the previous Prime Ministers. After all, we had 
the capability! 

As far back as 1964, Dr. Homi Bhaba declared that 
India could make a nuclear bomb in just eighteen months. 
In any case, I am happy that inspite of all the euphoria 
among a section of the ruling party,tne Prime Minister Shri 
Atal Bihari Vajpayee was gracious enough to admit that 
whatever they have achieved was not the result of fifty 
days of BJP-led Government; it was, In fact, the achievement 
as a result of the Policy followed by the succesive 
Governments. 

The Prime Minister in his statement, has said: 

"In 1974 we demonstrated our nuclear capability. 
Successive Governments thereafter have taken all 
the necessary steps in keeping with that resolve and 
national will to safeguard India's nuclear option". 

I must compliment the Prime Minister. Inspit8'Of the 
fact that some people have claimed this as "Hindu Bomb", 
inspite 01 the fact that some people have celebrated this as 
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"gaurav diwas" inspite of the fact that some people have 
described the previous Prime Ministers as •..... though I do 
not wantto use this word, I am constrained to use this word. 
Shri Vajpayee was good enough to admit that this was not 
the resuh of the efforts of the fifty-day Government but 
because of the fifty years of hard work. 

In this respect, I would like to join the whole House in 
offering my salutations to Pandit Jawaharlal Nehru, Lal 
Bahadur Shastr~ Indira Gandhi, Rajiv Gandhi, our scientists, 
computer specialists, engineers and their cohorts in the 
defence services for their dedication and splendid 
achievements. 

Sir, I was talking about the restraint. Why successive 
Governments andsuccessive Prime Ministers hadto resort 
to restraint? Is it because those Governments were not at 
all concerned about the national security? Is it because 
those Governments were never concerned about the 
integrity of India? Is it because those Governments never 
cared to build up our defence forces? No. 

Aa far as my party is concerned, we are second to 
none in defending the territorial integrity and sovereignty of 
this country. It was the congress party which was 
responsible lor freeing this nation from foreign rule. We 
were very much concerned about the national security. but 
then Governments believed that the security and Integrity 
of the nation does not lie in possesing a bomb alone. The 
integrity and sovereignty of the country can be well protected 
by making the economy sell-sufficient; by eradicating 
poverty and unemployment; and by giving the people 
drinking water. These were the priorities of the Govenment 

Why have we been talking about secularism? As far as 
we are concerned, we know thatthe principle of secularism 
is much more stronger than any atom bomb in safeguarding 
the territorial integrity of this country. I do not want to go into 
the details. I think Shri I. K . Gujral. the former Prime 
Minister, hu very nicely described the reasons why the 
previous Governments, including himseH, did nol opt for 
exercising that option. 

He said in an interview and I quote: 

"Ammunition alone do not meke a country I1rong 
Otherwise, North Korea would have been a power 
today and the Soviet Union would not have collapsed. 
In my balance sheet, economic development was 
more important." 

That sums up the reasons why the previous 
Government did not choee to exercise the nuclear option 
and exercised restrained. 

When we see in newspapers and when we hear 
different Ministers talk in different ways, we are unable to 
underl1and what was the jul1ification 'or going in for the 
nuclear tests. What was the basis? W .. there any policy 
framework ? Was there any doctrine in it? There was 
nothing. 

• ExpI6lg8d as ordered by !he chair 

Many nuclear tuts have been conducted .arUer. 
Whenever Governments had gon.for nuclear tests .arller, 
they had gone with certain principlu and with certain 
doctrines. For example In 1974 when Mrs, t'ldlra Gandhi 
decided to go in for the first test, her det;lne w .. very 
simple. The doctrine was that a test was meant tor paac.tul 
purposes. That was the doctrine of the congr ... party and 
of Mrs. Indira Gandhi in 1974. 

When France went in for the first nuclear t.st, it had a 
doctrine. That doctrine was 'proportionate deterrence.' 
When China went in for the first test, itl doctrine weI 
'overall security environment In the world', and the principle 
was 'no-first-use. That was the doctrine. 

But when we went forthe Pokhran t .. t on th.' 1th and 
13th of this month, the Government is not able to tell UI 
what was the doctrine and what was the baals. From the 
utteranc .. of different Ministers particularly from the letter 
the Prime Minist.r addr .... d to Pruident Clinton, to other 
Heads of Govrnments and to other Heads of Stat .. we 
came to know that the doctrine was 'security environment 
from neighbouring countries, particularly the two countries, 
the threat from China and the threat from Pakistan' That 
was the doctrine. Is It a doctrine? I am happy that the 
Government has realised today that that doctrlne- the 
doctrine of naming the country- was not good because the 
Defence Minister spoke about the Pakistan tut b.tore 
lunch and objected that the Pakistan test was India-
specific He condemned that doctrine also. He disowned 
Pakistan's doctrine, when his own test was Pakistan-
SpecifIC and China-specific 

Today the Defenc. Minist.r of this country comn and 
tella what Pakistan haa done was wrong because their 
doctrine was wrong. What was the doctrine? The doctrine 
was India-specific. 

Do you think that the world is not list.ning to U8, the 
world is not watching UI, the world is not ob .. rvlng us? Is 
it way that a great country like India should behave? Is II the 
way that the Government should run ? On the dllY ot 
Confidence Motion. from this very I.at. I had specifically 
expressed my doubt and concern. I had .. Id that I was nol 
worried about the stability of th. Vajpayee Government: I 
waa more WOffied about how this Government will govern 
this country. Governance was the main ie.u., And today. 
we ... how this Government is rullngthie nation. However, 
I do not want to go Into an points. So many points have 
been made earlier 

SHRI JAG MOHAN (New Delhi): The point II, you are 
now saying that' Q74 explosion was a peac.tut exploeion 
and for peaceful pUrpoeH. How would you reconcile It with 
the statement made by Shri Shiv Shanker that w .. In 
r .. ponse to the situation Hk. 'he on. that w .. created 
when Pre.ident Nlxon .. nt the US warship. You readthll 
statement and you read your statement and th.n you kindly 
reconcile a to what is the stand of the Congr .. s Party 
This is the bail: confusion In my view which I would like you 
to clarify 
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The other point which I would like you to clarify is this. 
After the CTST, after the indefinite extension of the NPT, 
has not the world situation changed in which a nuclear club 
was sought to be created, a power cartel was sought to be 
created from which India would have been permanently 
excluded and we would not even have the right to that 50-
called option? The option would have also lapsed after 
some time when the Treaty was confirmed. Would you 
kindly clarify that point? 

SHRI PURNO A. SANGMA : If you remember, in 
1974, the Government of India under Shrimati Indira 
Gandhi, not only had a doctrine but she had also done 
enough of diplomatic work. Before it was decided, Shrimati 
Gandhi took not only the country and the concerned 
people into confidence, but also took so many other 
friendly countries into confidence. That is the difference. 
And 1974 doctrine was for peaceful purposes and today, 
you are going in for weaponisation. I am coming to the 
question of weaponisation vis-a-vis CTBT and NPT. You 
have completely gone against the principles for which 
India stood for so many years. You have broken those 
prinCIples and reasons on why we refused to sign the 
CTBT. 

SHRI JAG MOHAN India also stood for non-
monopolisation of powers. 

SHRI PURNO A. SANGMA . Every reason has been 
broken by you. I am coming to you. Just listen to me. For 
your own information, I am coming to your weaponisation 
programme. Now that this has been done and it cannot be 
undone .... 

MR. CHAIRMAN: Shri Sangma, please wait. 

15.25 hra. 

Announcement Re: Postponement of Private 
Members' Business 

[Eng/ish] 

MR. CHAI RMAN : At the leaders' meeting held today, 
it had been decided that the Private Members' Business 
fixed for today may be postponed and taken up on 2nd 
June, 1998. Accordingly, the Private Members' Business 
will now be transacted on 2nd June, 1998. 

Shri Sangma, you may please continue now. 

... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, the House 
has to agree to this decision. 

MR. CHAIRMAN: I think this announcement is 
sufficient. 

... (Interruptions) 

SHRI P.C. THOMAS: Even if the BAC agrees, the 
House has to agree with it. 

MR. CHAIRMAN: It has been decided so in the 
leaders' meeting. 

SHRI P.C. THOMAS: The House has to agree to it. 
Sir, please take the sense of the House so that the House 
may agree to it. 

SHRI MADHUKAR SIRPOTDAR (Mumbai North-
West): The House should not be taken for granted. Even 
if it has been decided in the leaders' meeting, it should be 
placed before the House and the opinion of the House 
should be taken. It is necessary, Sir. 

MR. CHAIRMAN: Is it the opinion of the House that 
Private Members Bill be taken on 2nd of June? 

SEVERAL HON'BlE MEMBERS: Ves Sir. 

DISCUSSION UNDER RULE - 193 

Recent Nuclear Test In Pokhran- Contd. 

15.27 hrs. 

[English] 

MR. CHAIRMAN: Now, Shri Sangma may continue. 

SHRI PURNO A. SANGMA (Tura): Now, the country 
having resorted to that policy of exercising its option, I 
would only like to know how this Government is going to 
handle the consequences. How are you now going to deal 
with its effects? Have you applied your mind? I am asking 
whether you are applying your mind. It is a very uncharitable 
question to ask because of yesterday's experience. What 
happened yesterday? On the one hand, you said you knew 
everything that was happening in Pakistan. You knew 
everything that was going on in Pakistan except that they 
had already tested their neclear bombs. You did not know 
that. Even the Prime Minister of this country came to know 
first. That is the reason why I am asking this particular 
question. Has the Government started exercising how you 
are going to deal with those situations? What will be the 
consequences? we know that number one consequence is 
the retaliation that came from Pakistan. How they have 
reacted is the first consequence. 

Yesterday, I was talking to some children. It struck me 
very much. They said: ·Sir, the people are talking about 
national pride that India has become a nuclear power, 
where is the pride in it?" I said: "Why?" If India has become 
as powerful as the United States of America, yes, we would 
feel very proud. But we have become as powerful as 
Pakistan is. Till yesterday, we were a superior country. 
The whole world knew that India has superiority. We had 
a leading role in the international community. Buttoday, we 
have become same. We have a nuclear device. They also 
have a nuclear device. Where is the differflnce between 
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[Shri Pumo A Sangma) 
Pakistan and India? A small country like Pakiatan and the 
biggeat democracy in the world -India - have now ~een 
equated. Where is the national pride In It? .... (Int.mJptloM) 

MR. CHAIRMAN: Pia ... do not interrupt. 

.... (lnt.rruptions) 

SHRI CHET AN CHAUHAN (Amroha): It is a ",...age 
of VNakneaa. 

SHRI PURNO A. SANGMA: For your infOl"lMtIon , it 
is the weak people who show their strength. Th. strong 
people never show their strength. Our power need nat be 
our muscles which need nat be demonstrated. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): Sir, the difference between the two countries is 
that, today, there is a state of national emergency In 
Pakistan and we in the best traditions of democracy are 
discussing it. This is the difference. 

, 
SHRI PURNO A. SANGMA : Shri Sinha, I never said 

that it was my view ..... (Interruptions) I am only talking 
about what children told me. I am only telling you the 
children's perception. I am not saying that. (Interruptions) 
Your's is a great Government' . (InterruptIOns) 

This is a serious debate. PIe .. e anow me I am 
expressing my opinion. 

MR. CHAIRMAN: PIe .. e sit down. 

SHRI MADHUKAR SIRPOIDAR (Mumbai North· 
West): Sir, here is my only simple question. Shri Sangma, 
you are expressing on behalf of some children .. We would 
like to know your opinion. That is very Important 
..... . (Inte.-ruptions) 

MR. CHAIRMAN: Please sit down. 

( TransllJtion] 

SHRIMATI JAYASEN BHARATKUMAR THAKKAR 
(Vadodra) : The matter, which has been recognised al 
national and international level (Interruptions) Children 
have felt a sense of pride in this regard. (Interruptions) 
Such an issue should not be taken in this way 
..... (Interruptions) 

[English] 

MR. CHAIRMAN: Please sit down. 

SHRI PURNO A. SANGMA : Mr. Chairman, Sir, the 
conHquences are, ul have said, firstly, u is evident from 
the reaction of Pakistan, how it would lead to a nuclear 
arms race and how it would disturb the peace and stability 
of the region; secondly, how It would affect the regional 
cooperation, that is thl! SAARC and what would be the role 
of India in SAARC? Thirdly, how would India, today .. it 
stanek completely isolated from the International 

Community, play Its diplomatic role? How are VN going to 
deal with that situation? I~ant countriM llketh. Unltatd 
Stat •• of Ameri:a have charged India with playing a role of 
duplicity, I am coming to that. It Ie vary if11)ortant point that 
I would Ike to make Ind that la, how Am.ricl Ia charging 
India of playing a rol. of duplicity! 

SHRI VAlKO (Slvakui) : Do you endorM the opinion? 

SHRI PURNO A. SANGMA: It is baaed on your 
behaviour .... (Int.rruptioM) 

MR, CHAIRMAN: Pie ... do nat interrupt, 

[T,.ns/atJonJ 

SHRI RAJVEER SINGH (Aonla) : I want to know 
whether some conflict. hav. developed In congr ... party? 
Yaaterday, Plwarll haa atlt.dthat ..... (lnt.rruptloM) Mr. 
Chairman, Sir, whether conflct. have cropped up in 
Congr ... party ... (InterruptioM) Yaaterday Shalad Pawarji 
had atatedthal he want.d to g,v. an aeMa ... (InterruptlOM) 
What doea • mean? (Interrupt/or,.) I f .. 1 that they.,. 
oppoeing their laeder ... (InterruptioM) 

SHRI SHARAD PAWAR (Baramati)· I will give the 
same opinion . (Interruptions) 

MR. CHAI RMAN· Sinhaji. the merrOer. 01 ruling party 
should remain peaceful 

MR. CHAIRMAN: There should be no int.rruptions 
In the speech 

. (Interruptions) 

MR. CHAIRMAN· Pl .... have some patience . 

. (Interruptions) 

MR. CHAIRMAN: Now you 81. In ruling party and you 
should have some patience 

.. (Interruptions) 

MR. CHAIRMAN: A •• rious dlecu.1on Ie being held 
in this House. You .hould nat try to make II non-.erIoua 
You ara in the ruHng Plrty. you must "-ten to It car.f~ .0 
that proper reply to it could be given . 

[Eng/;'h) 

SHRI PURNO A. SANGMA: I am )uat lilting out the 
consequences on. by ona ...... (Int.rruptlo".) 

[T ,.."./atJon J 

MR. CHAIRMAN: From your party Slnh.,1 Ie alltlng 
hare. Sangmaji Ie replying to hla quaatlon. Howthla HouI. 
will function if you lose patlenc •. 

..... (lnt.rruption.) 
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MR. CHAIRMAN: If members from the ruUng party 
loae patience, how this House will function. You should be 
more tolerant. 

..... (Interruptions) 

{English} 

MR. CHIARMAN: Please sit down. 

(Translation) 

SHRI RAJVEER SINGH: It is all right that we should 
maintain peace. But the qu .. tion is that the message is 
being conveyed outside this House. . .. (Interruptions) 

MR. CHAIRMAN: Pleas. take your s.at. Now whatever 
you say wiD not go on record. 

..... (Interruptions)" 

(English) 

SHRI PURNO A. SANGMA: How is it going to affect 
the bilateral relations with our neighbours, particularly with 
China? I would like to know as to how the Government is 
going to handle that. What is the final stand of the 
Government on CTBT. Thehon. Memberoftherulingparty 
has already raised that question and I would come to that. 
More importantly. Shri Yashwant Sinha, the han. Finance 
Minister. is here and I would like to know from him as to how 
he is going to handle the effect of this on the economy of 
this country. We are waiting for his Budget. I would discuss 
much more at the time when the General Budget would be 
discussed. But certainly I would expect Shri Sinha to tell 
the country as to how he is going to meet this challenge of 
sanctions. 

Mr. Chairman, Sir, coming to the arms race, the Prime 
Minister in his atatement, in para 14 of the statement, which 
hu been laid on the Table of the House, stated and I 
quote: 

"India shaa not engage in arms race. India shall not 
subscribe or re-invent the doctrine to the Cold War." 

I do not know how the statement was made by the 
Prime Minister aI this country. I would like to know whether 
the statement stands valid even after Pakistan has gone in 
for five nuclear tests. 

I would like to know from the Government as to 
whether this statement remains valid or not. If it remains 
valid, I do not know whether the Government has control 
o"er what is going on. What is the scenario? I would like to 
briefly share this with the House. We already know what 
Pakistan has done after our nucleartesl.l am not going into 
it. What did Mr. Clinton say? President Clinton told Mr. 
Nawaz Sharif. to help them work together to guarantee 
Pakistan's security. This is what Mr. Clinton has said, that 
is Amarica will guarantee Pakistan's security. This is the 
o Not Recorded. 

reaction of Prasidant Clinton. The United States 
... (lnterruptions) I do not understand why they are 
interrupting like this when such a serious issue is being 
discussed . 

SHRI AJIT JOGI (Raigarh): Such a serious debate is 
going on. Why is he giving a running commentary? 

(Translation) 

MR. CHAIRMAN: If he yields, you can ask. 

(English) 

SHRI PURNO A. SANGMA: I think Shri Sinha would 
clarify it. What was the reaction at Mr. Clinton? What did the 
US Secretary of State say? .... (Interruptions) 

SHRIBHUBANESWAR KALlTA(Guwahati): How can 
you aHow him ? 

MR. CHAIRMAN: No, I am not allowing him. Please 
sit down. 

.... (Interruptions) 

MR. CHAIRMAN: He is not yielding. Please sit down. 

(Translation] 

SHRI H.P. SINGH: Please give me two minutes time. 

MR. CHAIRMAN: Why two minutes time may be 
given? He is a senior Member and had been speaker 
earlier. You must listen to him. 

[English] 

SHAI PUANO A. SANGMA: The US Secretary of 
State, Mr. Madeline Albright has said and I quote: "US 
would respond to Pakistan's security concern." We have 
reports that already talks and negotiations are on between 
the authorities of the United States at America and Pakistan 
for transfer of technology. There is a strong move and it is 
almost certain that the Pressler (Amendment) Act. which 
was blocked in 1990. is going to be scrapped in order to 
supply F-16 Jets to Pakistan. I know that the Government 
has this information but I am sharing it with the House. 
There have been visits from Pakistan to China, We do not 
know what did they talk but we all know what indications did 
the Prime Minister of Pakistan in his broadcast to the 
nation give. He praised the longstanding. time- tested 
friendship between Pakistan and China. I think these are 
the things which the country should take note of. 

There are widely published reports that Pakistan is 
seeking solidarity of the Islamic world in the matter of 
containing nuclear India. The self-styled Prime Minister of 
PoK. Mr. Sultan Mehmood Choudhary, has already been 
received in the Foreign Office and Commonwealth Office 
of the British Government. These are the signals the 
Government should take notice at. This is what is happening 
in Pakistan. We all know what is happening in our State, I 
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do not think I should repeat the pro-activ. action of the 
Hom. Minister, Shri Advani. We have heard him so many 
tim ... We have heard him yesterday also. I do not want to 
repeat the way he wam&d Pakistan. 

My very trusted friend, Mr. Khurana, is not here now. 
H. said • "India is ready to fight a fourth war with Pakistan. 
Let them tell us the time and place and we will show what 
India is and whet my Government is." 

The signals which should corne to us, I have told you. 
The signal which was going to Pakistan, I am saying now. 
It is vltry important as far as arms rac. is concem.d. Dr. 
FarooqAbduHah. the Chief Minister of Jammu and Kashmir, 
said, "Time for talks and n.gotiations is over. We should 
take a tough decision now: This was the signal which was 
going from India to Pakistan. Shri Ashok Singhal. on 
23-5-98, said, 'What isthe alternative. if Pakistan continues 
to abet terrorism in India? It will not b. wrong to attack and 
silence Pakistan." .. .(Intfmuptions) Shri Pramod Mahajan 
said, 'Nuclear tests are not for academic purposes .. 

[TraMlation] 

SHRI RAJVEER SINGH . What is wrong in it ? 
(Interruptions) 

[English] 

SHRI PURNO A. SANGMA : Okay, I will not take VHP 
supremo's narne. 

[T raMlation] 

SHRI CHETAN CHAUHAN: The name of a person 
who is not present here, can not be mentioned here. 

{English] 

SHRI PURNO A. SANGMA. It can be. You can quote. 
Do not worry about the rules. I was Speaker here: I know 
the rules. I was Speaker earlier. 

SHRI RAJVEER SINGH: Please tisten to others as 
you had been Speaker earlier (Interruptions) 

{English] 

MR. CHAIRMAN: Please, let him continue. 

SHRI PURNO A. SANGMA. Then. I corne to China. 
We all know that China has claimed that India is in 
occup~lon of 90,000 sq. km. of their territory. They has 
also said that MacMahon Line is illegal. On the 14th of this 
month. China has accused that Indian tests w.r. a braz.n 
contempt for world efforts at teat ban. that the t .... w.re 
airn&d at hegemony in South Asia and that India has 
slander&d China by branding. it as a nuclear !torer.. Thil 
was the signal from China. 

1&.42 hra. 

[SHRI K. YERRAHNAIDU In the Cha., 

What was the signal from Ru.sla? Russia deacrlbed 
India as h.r strat.gIc partn.r and declared that sh. is 
willing to recognise India a. a nuclear weapon Stet. 
provided .he joinsth. int.rnational non-prollf.ration regime 
that includes CTBT NPT .• tc. 

Th •• e w.r. the signals going on from on. plac. to 
another, And Prime Minist.r say.," India aha/I not engage 
in an arme raee. India shaa not .ubecrh to or ralnvent the 
doctrine of cold war." I do not know how he Ie going to stop 
it. I personally do not know. They have to chang. their 
attitude. It is very much required. With the kind of aggrasaive 
postur.s that the Gov.rnment Is maldng towards Pakiltan 
and the kind of approach that they ar. taking towards 
China-I do not want to r.fer to what the Oefenc. Minist.r 
had said, etc. -they had betterb.caretul of whatth.ytalk. 
I do not know why the Ministers of this Gov.mm.nt ar. 80 
fond of talking. Pie .... for God's &aka, let them stop 
talking. And when th.y talk. they should do so after they 
think about things s.nsbly. It is not easy to run a gr.at 
country like India. What we cannot afford to indulge in is 
lavish croas talks. It is being done lavishly and it il not good 
for the country. 

Yesterday, the Prime Minister of Pakistan had off.r.d 
that Pakistan was willing to hold talks and that Pakistan 
was willing to offer a 'no war Pact'. Of course, Indian 
Government had suo motu .aid to Pakistan that India was 
w~~ng to offer 'no first us.' agreement to Pakistan. 

It is a good sign. Please persuade th.m. 

I was in Pakistan in NOIIember lut to attend the 
Conference of Speaker. and the Parliamentarians of the 
SAARC Region. Th. theme of the Conf.ranc. was on 
'people to p.ople contact' Wh.n I met some of the 
Intellectuals of Pakistan in Islamabad they w.re very 
happy. Shri Jaswant Singh was with me. I am happy to t.n 
you h.r. that on. of the gentlemen In Pakistan asked: ' Mr. 
Sangma, do you know who is the moat popular politician of 
India in Pakistan?' I asked him:' How do I know?' He said: 
• The most popular politician of India In Pakiftan was Shri 
Atal Blhari VaJpayee.· Pie ... clap .... , (Int.rruptlon.) 

{Translation] 

SHRI K. NATVAR SINGH; Pi .... Clap. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL) : It is not our cultura to 
clap on a lie b.ing told .... (Interruptlo".j 

{Engl;'h] 

AN HON. MEMBER: This is childish.,. (Int.mlPtiofll) 



333 DlM:u .. lon un", 8 JYAISTHA, 1920 (SAKA) Rule 193 334 

SHRI PURNO A. SANGMA: I asked him: " why? " I 
asked him: "How?" .... (Interruptions) How ia it that Shri 
Vajpayee is so popular in Pakistan? They said that today 
you are having a Conference on people to people contact, 
but thil procels 01 people contact between India and 
Pakistan was started by Shri Vajpayee when he was the 
Foreign Minister of India. He went to Pakistan. He liberaJised 
and Itreamlined the visa procedure. He made the procedure 
for getting vila easy so that people from Pakistan could 
come to India and people from India could go to Pakistan. 
That was the initiative taken by Shri Atal Bihari Vajpayee. 
That is why he was called the most popular politician in 
Pakistan. Aher 11th of May, I do not know as to what is the 
popularity of Shri Vajpayee in Pakistan. That, of course, I 
cannot say. 

SHRI SOMPAL: He is strongly popular now. 

SHRI PURNO A. SANGMA: I think you came back 
from Islamabad last night. (Interruptions) 

I can tell you that I met a large number of people of 
Pakistan. I met the Prime Minister, Mr. Nawaz Sharif; I met 
the then President of Pakistan; I met the Speaker and the 
Members of Parliament in large numbers. Each one of 
them had told me that India and Pakistan have wasted 50 
years in conflict. Let us forget the past; let us go ahead the 
next 50 years; let us concentrate on development and 
progress. Why do we quarrel? 

I VISited the Karachi Club In Pakistan. I was surprised 
to listen to the intellectuals. Almost 150 intellectuals were 
there. Each one of them had something to speak about 
India - Oh! my brother was a Brigadier; my uncle was in 
Navy; my father was in India. Why did they tell me? They 
did so just to show how keen they are to improve their 
relationship with our country and how they are willing to 
coma closer to India. I do not Know why we have spoiled 
all this. 

MR. CHAIRMAN : Shri Sangma, you have already 
taken 45 minutes. 

... . (Interruptions) 

SHRI JAG MOHAN (New Delhi): You have said that 
what allthoae people asked you and what you told them. 
Did you ask them why for the last nine years they have 
been sending terrorists to Kashmir? The stand of the 
Congress Party itself is that they have been aiding and 
abetting terrorists in Kashmir. Did you ask any of those 
intellectuals why they have been indulging in it? Is it an 
Indication of friendship and people to people contact. 

SHRI PURNO A. SANGMA: I am talking about the 
people of Pakistan. I am not talking about the Government 
of Pakistan, please. I am only narrating my interaction with 
the people of Pakistan. I am not talking on behalf of the 
Government of Pakistan. 

Well, with China, in 1962, we had war. We cut off our 
diplomatic relationship with China. When was the diplomatic 

dialogue started? It was started in 1979. By whom? Again 
by Shri Atal Behari Vajpayee. The first Indian dignitary to 
visit China aher 1962 war officially was Shri Vajpayee, the 
then Foreign Minister of India andfromtherethings started 
with Rajiv Gandhi's visit, with the President's visit and so 
many other things. For the last many years we have been 
trying to improve our relationship. We have been trying to 
build up., what you call, our confidence building measures. 

I have visited China twice. I met President Jhiang 
Zemin there. When he came to India, I had a very long 
discussion with him. I met so many of the Chinese leaders 
in Beijing. When we have been talking, how to build up 
these confidence building measures, how to establish this 
mutual trust, let us forget other disputes, keep them aside 
and concentrate on economic cooperation in the interest of 
both the countries. With so much of pain, with so much 
effort, we have been trying to build up that relationship. 

And what happened? What happened to those efforts? 
Today, with the simple action that you have done, I do not 
know -I have a lot of points to make and the time is short, 
but I would come to CTBT because at least this point, I do 
not want to miss - how are you going to handle CTBT. We 
would like to know aboutthis. Different people are speaking 
in different ways. 

Shri Pramod Mahajan says on the 13th of May, 
"Government has no intention of signing CTBT for now." 
Shri George Fernandes, on 18th of May, says, "The country 
would be willing to discuss eTST as nuclear weapon 
State." I do not know what he is going to discuss, whether 
it is discussable or not. I know very little about CTBT. 
Jaswant Singh on 18th of May, the same day, said," We 
shall offer a meaningful discussion with key interlocutors of 
CTBT" 

SHRI SOMNATH CHATTERJEE (Bolpur) : What does 
Shri Brijesh Mishra says? 

SHRI PURNO A. SANGMA: I am reserving him for 
something else because I do not want to take the name of 
one person many times . 

In para 19 of the Prime Minister's Statement, let us see 
what is said. It is important, I think we should read it : 

"Subsequent to the tests, Government have already 
stated that India will now observe a voluntary 
moratorium." 

Of course, he has withdrawn it last night, I heard him 
on Television. Why do they have to say that? They claim 
to know everything that is going on in Pakistan. They knew 
that Pakistan was going to have the test. After having 
known all these, the Prime Minister stated that they were 
observing voluntary moratorium. But after that, yesterday 
he suddenly said before Television, "No I have to review 
the moratorium." Why do they do that? 

" It has also indicated willingness to move towards a 
de-jure formalisation of the Declaration. The basic 
obligation 01 the CTBT are thus met." 
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What doN that !'Man? They are going to sign. How are 

they going to sign? Have we really applied our mind? 

When CTST was discussed here, the House was 
unanimous that we shall not sign CTST. That was the 
consensus - not consensus, unanimity in the House. Our 
policy towarda CTST is also based on national consensus. 
And today the Prime Minister makes a statement, without 
even taking us into confidence, without even discussing it 
in Parliament, that we have met all the ob~gations and we 
are ready to sign CTST. 

Why did we oppose CTST? We opposed CTST 
because we wanted it to be really comprehensive. Has it 
become comprehensive after these tests? We took a 
position that it is not comprehensive. Now, has it become 
comprehensive after these tests? Secondly, we said that 
it should be non-discriminatory. We said: 'Vou have your 
weapon and you are not allowing others to make weapon. 
We do not agree to that. This is discrimination. 'Now, India, 
having got it, wants to discriminate all the rest. What is the 
difference between thOlle countries and India? So far you 
have said that it should be non-discriminatory Now you are 
also going in for discriminatory. The third one, which is the 
most important point, is that CTST should be within 
disarmament framework and that we should have a time 
bound programme on disarmament. Vou are talking about 
non proliferation. You are not talking about disarmament. 
India insists on disarmament. Vou have refused to sign 
CTST because it did not contain a programme for 
disarmament. Now, because you have tested it. I do not 
know howyou have suddenly said that we are going to sign 
it. You are against armament, stock pile of weapons. Even 
the programme is very clear. 

Shri Jaswant Singh has said: "The question of 
weaponisation is implicit in the tests themselves. The 
demonstration by India is the capability to weaponise and 
deploy weaponised programme in different system of 
delivery." This is what Shri Jaswant Singh has said. 

Now I wanted to quote Shri Mishra, somebody wanted 
to hear his statement. He has said that the tasts establish 
proven capability for a weaponised programme. This is 
whatthe Principal Secretary to the Prime Minister has said. 
I have already quoted Shri Pramod Mahajan, who said, " 
Tests are not meant for academic purposes." 
... (Interruptions) 

SHRI SOMNATH CHATIERJEE (80lpur) : Which date 
are you quoting? They are changing it every day 
.... (Interruptions) 

SHRI PURNO A. SANGMA: Ves, they c~,ange it but 
on the spirit they are quite consistent. 

Dr. Kalam has said: "India's weaponisation programme 
IS now complete." Dr. Chidambaram, Chairman of the 
Atomic Energy Commission , said : • India will explode 

;I 

more nuclear devices to horn the weaponry It has 
developed." 

I do not want to quote the statement of Shri George 
Fernandes. In thelut debate, he vehemently spoke against 
weaponsation. I have the entire proceedings with me here, 
Mr. Chairman, Sir, as you have already rung the bell, I am 
not,quoting it. 

How is it that on the one hand you are going to sign 
CTST and on the other you are going ahead with 
weaponisation programme? I really do not know, You owe 
an explanation to this country as to what Is your final stand 
on CTeT. We would like to know this ..... (Int,muptlons) 

SHRI CHAMAN LAL GUPTA (Udhampur): No signing. 
That is the programme . ... (lnterruptions) 

SHAI PUANO A, SANGMA: Okay. That means, what 
the Prime Minister has stated was wrong?". (Interruptions) 
It is not a verbal statement. It is a written statement laid on 
the Table of the House ... (lnte"uptiotv) 

SHAI CHM..1AN LAL GUPTA: He has never said that 
we are going to sign it .... (Interruptions) 

SHRI PUANO A. SANGMA: It is a written statement 
laid on the Table of the HOU8e. I am sorry, the Prime 
Minister should consult you before he speaks. why has he 
not consulted you? .. (Interruptions) 

MR CHAIRMAN' The Government wHI reply to him. 
Why are you unnecessarily interrupting him? 

16,00 hra, 

SHRI PUANO A. SANGMA: Sir, I have no time to 
speak on the policy of duplicity. But I can apeak on the 
sanctions only. Shri Venkaiah Naidu said that they are not 
bothered if sanctions are imposed. The Prime Minilter 
said: "Sanctions cannot and will not hurt us. India wUI not 
be cowed down by any such punitive steps." 

Shri Pramod Mahiljan asks, 'how'? He said: • He does 
not care because In any cue India is 85 percent self -
sufficient." could they achieve this 85 percent seH-
sufficiency in 50 days? He has forgotten that portion, Of 
course, I have quotations from everybody. 

Sir, I demand, through you, that the Government 
should present before this House a full document on socio-
economic cost and the implications of the tests. I have a lot 
of figures to tell the Finance Minister, Maybe, the Finance 
Minister would not agree. I have a long list of aids and 
monies.flowing into India from different countries, They 
have been stopped due to imposition of .anctions, I am 
reserving ~ for the debate on the GeneraISudget., ; would 
only like, if not by the Prime Minister, at least , the Finance 
Minister to pre.ent before this Hou.e a fuR docu!'Mnt on 
socio- economic cost and the-Implications of Pokharan 
tuts on account of sanctions. 
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[Translation] 

SHRI VIJAY GOEl : Mr. Sangma, you should have 
spoken about the test conducted by Pakistan. Mr. Nawaz 
Sharif has used strong worda against us but you have not 
spoken any1hing aboutthat .... (/nterruptions) Mr. Sangma, 
it appeared as if a spokesman from some other country 
wu speaking as you did not speak a single word about the 
teat condut.1ed by Pakistan. 

[English] 

MR. CHAIRMAN: Please sit down. 

SHRI K NATWAR SINGH (Bharatpur): Please tell 
your Prime Minister to answer. Tell Shri Vajpayee to 
answer. Please tell him ..... (Interruptions) 

MR. CHAIRMAN: Please keep silence. 

{Translation] 

SHRI SHANT A KUMAR (Kangra) : Mr. Chairman, Sir, 
the tests conducted at Pokhran on 11 th and 13th May have 
evoked different reactions among the countrymen and in 
this House. In my view the entire nation has moved 
towards self respect and self-sufficiency after conducting 
the nuclear test. Some countries were disturbed by our 
nuclear tests. The countries which have monopoly in this 
regard wanted that India should stand before them begging 
for its security. They started worrying as these tests has 
suddenly elevated the position of India. India now stands, 
at par with those countries, however, going by the tone of 
the speeches of some of the Hon'ble Members from that 
side, I feel that they are upset with this development. It 
makes me unhappy. 

Mr. Chairman, Sir, the test conducted by Pakistan 
yesterday have justified our tests of 11th and 13th May. My 
friends from the other side were repeatedly asking as to 
what was the needfor nuclear tests? Perhaps Pakistan has 
answered their queries. 

I was listening to respected Sangmaji. He has talked 
about prinCiples. Mr. Chairman, Sir, principles have their 
own improtance but in the event of a war we require 
weapons. I would like to remind the House of 1962 war, 
the wounds of which have not yet helped up. I remember 
that after this war I wrote a voluminous Hindi book "Himalaya 
Par lal Chhaya." At that time also people were talking in 
the same tone that what is the need for the preparation of 
war. We have our own principles and we are not going to 
attack anybody. We all are friends. But at the same time, 
on one hand China was preparing for the war and on the 
other hand, slogans of 'Hindi - Chini Shai - Bhai' were 
being raised in India. China built its roads into the Indian 
territory using its own machinery but Indian Government 
never got an inkling about it. Our countrymen were busy 
in raising the slogans· Hindi - Chini 8hai - 8hai". 

Mr. Chairman, Sir, what could be more shameful that 
a road was constructed on our land and the Government of 
India came to know about its exiatence only when it was 
inaugurated. In 1962, we were not preparing for war but 
China was preparing for war. When China invaded our 
territory, no doctrine came to our help and India hadto face 
an ignominious defeat. We had to vacate Tezpur, the entire 
nation was mourning over the deaths of soldiers and even 
today thousands of acres of our land is under China's 
possession. We cannot forget that defeat of 1962 war. 

I would like to mention one more thing that India 
cannot afford to have another 1962. Mr. Chairman, Sir, in 
1962 also the same language was being used and these 
people were in power and they were not prepared for war. 
The people who supported preparation for war were called 
"Jungju." We cannot forget the defeat which the country 
had to face at that time. The country went backward by 1 0 
years due to aggression in our Himalayan Region at that 
time, the wounds of which have not yet healed up. We 
should not forget this thing. Today what is the situation of 
India? The Scenario at our twin borders is that China has 
become a super power. It has got atom bomb. Tibet has 
been eclipsed. Please excuse me for saying than the 
Britishers were more intelligent than the then Congress 
government. They had the power to annex Tibet. But they 
kept Tibet as buffer state between India and China. But we 
have handed over Tibet to China and as a result boundaries 
of both countries are touching each other. Today China is 
a super power and its boundary touches with that of India. 
China occupied thousands acres of our land during 1962 
war and the lok Sabha had also passed a resolution in this 
regard at that time and even after 35 years this matter has 
not been taken up with China. 

China is helping Pakistan in the development of missiles 
and nuclear bomb. This super power is situated across the 
Himalayas on our border. We have had three wars with 
Pakistan. Yesterday, many things were said here. Proxy 
war in Punjab and Jammu Kashmir has already claimed 
about 40,000 lives and we had spent crores of rupees in 
curbing terrorism. Now Pakistan has conducted nuclear 
test. With the help of China they have build one factory in 
Fatehganj to develop missiles. They have developed 
'Ghauri' and they are developing 'Ghanzi' which makes 
their intension clear. Even in such a situation our friends 
are repeatedly asking us as to what was the need for these 
tests. 

Mr. Speaker, Sir, I thinkthatthe nuclear tests conducted 
on 11 th and 13th May is a right step taken at a right time. 
This decision is not only based on the national security's 
point of view but it was essential for achieving self-
sufficiency also. Some countries do not want to see India 
as a super power, and, therefore they are worried. But the 
security of the country cannot be mortgaged. We cannot 
protect our country by taking help from outside. In view of 
the scenario that exists around us, we should achieve self 
sufficiency to defend our borders. In this connection, I 
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would IIU to read a f.w lin .. frOfl'l the editorial in the 
'Tfi)un.': 

• The whole nuclear question has to b ••• en in th.light 
of the t.ct that today many nuclear-tipped mis.lles 
target the h .. rt of India or can do 10 in a matt.r of 
mlnut... India h.. to have ad.quate deterrence 
against any adventurism. Th. threat perception is not 
theoretical. India h .. had to suffer the ignominy of 
getting Its noae bloodied by a country which claimed 
to be its brother. With the bitter experience stUI 
rankling thr .. and a half decades later. it just cannot 
afford to lower it. guard. Nuclear weapons can be an 
.ffectiv. bulwark against any misplaced venture." 

[Translation} 

I would like to say that this nuclear test is a fight step 
taken at a right time because n.ither we can mortgage our 
security nor we can beg lor help Irom other country. This 
i,..,ortant decision has been taken at a right time. One 
historic attempt has been made to arouse the self respect 
of India. On the thr.shold 01 the 21st century. India is no 
more an insignificant country. India has achieved a stalus 
and like.ome oth.r countries. it has also b.come a super 
power. Today this massage has gone across the world. 

Mr. Speak.r . Sir. I feel that this incid.nt is one of the 
historic incidents of this century. The glory which India 
could not achieve during the last 50 years. Shri Atalji has 
made it possible in just 50 days. No one can forget this 
achievem.nt. The statement of Unit.d Nation's Secretary 
General 5hri Kofi Annan is very important in which he has 
said: 

{English} 

"You cannot have an exclusiv. club whose members 
have nuclear weapons and are refusing to disband it, 
and ten others now not to have it. Th. nuclear powers 
ne.dto rethink and set an .xample for other nationals:' 

{Translation] 

Now this feeling is growing throughout the wrold that 
this monopoly should be ended. U.S.A. had start.d with 
this programme in 1942. It isthe only country and also the 
'irst country to have used the atomb bomb and today they 
are advising other countries not to use the atom bomb. I 
, .. I that the sole purpose behind the approach of U.S.A. 
towarda all the treaties be itthe N.P.T. or C.T.B.T. is that 
it should be able to keep the atom bomb and no other 
country should equal it. India has the potential of becoming 
a super power. It is a part of the conspiracy to prev.nt India 
from becoming a super power. This government has dealt 
an effective blow to this conspiracy. Now it is proved that 
this conspiracy h .. been blown to bits as a r.sult of 
nucl.ar .xplosions conducted on 11 th and 13th May at the 

beh .. t of Shri Atal Blhari Valpay.e. Exc.pt for a few 
develop.d countri ... ttl •• mall.r countries are pl .... d 
over this dev.lopment. I would lik. to r.ad out a f.w lin •• 
from the articl. of Shrl J.N. Dixit : 

{Englltlh} 

• I have notic.d in my int.ractlon with Asian, African, 
South Am.rican diplomats, what.ver th.ir 
governm.nts' formal stance, an undercurrent of 
satisfaction that a developing country ov.rturned 
discriminatory pressure and .... rt.d its .elf-r.lianc. 
and technological achievem.nt." 

{Translation} 

Many countries are ple ... d that a dev.loping country 
has dared to break this monopoly. Furth.r 5hri J.N. Dixit 
has stated: 

[English] 

·We should not d.a1 wilh the t.sts as an end in 
~hemselves, but proc.ed to make the capacity we 
have attained deployable both in terms of 
w.aponisation and delivery system. Th.re is no need 
to be def.naive: 

(Translation] 

Mr. Chairman. Sir. U.S.A. huconducted 1 020 tests till 
date; they have ev.n used the atom bomb, yet they want.d 
10 prevent India from becoming a super power. Our country 
has taken a very crucial st.p against such an attempt. 
Th.re is nothing new In deliv.ring sermons, talking of 
sacrifice or raising the issue of humanity and morality, for, 
all this has been said before 1962 also and this is what is 
being said today also. How.ver the world mov .. forward 
on the basis of ground r.allties. M.r ••• ntiments do not 
make the world go round. I am reminded 01 th.lln .. from 
'Kurukshotra' by Ramdhari Singh Oinkar ji wherein, in the 
course of enlightening Oharamaraj Yudhishthira, It hu 
been stated that when one's s.lf-r •• pect is und.r attack, 
the definitions of virtu. and vice get changed. The poet 
.ays: 

Chhinta ho swatlla koi, Bur tu 
tyaag tap s. kaam Ie, yeh paap hai. 
Punya hai vichchinna kar dena us., 
Badh raha teri taraf jo haath hai.· 

. This is the tr,,!h of life and no country can ev.r deny 
thiS truth. Mr. Chairman, Sir, Hon'hIe Sangmaji and many 
othe~ members have spoken. I do not want to go into the 
detBiI. Some members tried to create an atmoephere of 
fear; some members us.d disappointing tone;.ome oth.r. 
sp~ke. of the troubl .. it wUI bring In its WIIk., but the nation. 
gain VICtOry only if th.y dar. and have a strong will-power. 
F.ar and panic do not .nable .lth.r a person or a nation to 
emerge victorious in life. 
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The Issue of economic lanctionl hal be.n rai.ed, It 
will be dlscu •• ed in detail but a. per my information, the 
Gro •• Domestic Product of India for the year 1995-96 i. 
As, 11,19,000 crore and the aSlistance received in the 
form of all types of government and non-government loan 
grants till the end of 1995-96 amounts to Rs. 12.163crore 
It is only 1.01 "0 in all and the share of the countries 
imposing sanctions is a mere 0.5"0. No amount of sacrifice 
or penance is too great when it comes to the security and 
self respect olthe country. These economic sanctions are 
negligible. There is no need for us to panic or worry about 
it. Under the changed economic conditions and the new 
economic policies, money will flow in the form of external 
assistance and foreign investment. Hence I feel thai there 
is no need to be concerned about it. We should keep in 
mind that the world cannot ignore India which has such a 
vast market and great potential for capital investment. In 
case anything undesirable were to happen, I do not think 
that the country needs to be unduly concerned about it. As 
for the issue of economic sanctions, I feel that they were 
bound to be Imposed. There was a time when we could 
never imagine that we should tTy to be on equalfootlng with 
these countries. We should try to be seH- sufficient. It was 
not expected of the U.S A to shower flowers or currency 
notes or otherwise praise India for having conducted the 
tests. In fact, it should have been their problem and it 
should have been a matter of concern for those countries. 
It is quite natural and there should be no need to feel 
concerned about it 

Mr. Chairman, Sir, I am highly concerned about one 
point, though, that it appeared as if the tone of debate and 
the thinking of the House might change after the statement 
made by the leader of the Opposition. When such a test 
was conducted in the country in 1974, the entire country 
realised behind the then Prime Minister, however, the 
situation is not the same today. 

I am unable to understand the reasons therefor. 
Yesterday when he made such a statement, I felt that this 
might bring a change in thinking but again we are witnessing 
a tone of opposition. Criticism is being made just for the 
sake of criticising us. In case Bharatiya Janata Party would 
have been in the opposition and you were sitting on the 
treasury benches, we would have supported this step and 
would also have joined the celebrations in view of the 
advancement being made by our country towards self-
sufficiency from the point of view of security of the country. 
No other moment of national pride can possibly surpass 
the present moment. 

It was asked time and again as to why the tasts were 
conducted and what was the need therefor? I have kept all 
the facts before you. Shrl George Fernandes has correctly 
stated that we had to conduct the tests as you did not do 
it. There is one more special feature In this context that 
such a step was taken because a courageous leader has 
taken over the charge. The leaders having the courage to 
take decisions are at the helm of affairs. You have already 
taken such a step in 1974 for which you deserve to be 

congratulated. However, thereafter such occasion. have 
also arisen and only recently a statement of Shri 
Venkataraman has been published that when he was the 
Minister of Defence, it was decided to conduct the test at 
Pokharan, A tour was undertal(en, site was selected and 
even the date was decided but then it was thought that the 
other countries, the world over, might be displeased and 
that is why the teats were not conducted ultimately, What 
can be more regrettable than this? If the tests were not 
essential for the security of the country, why was such a 
plan formulatetd and if at all such tesls were easential, why 
were they cancelled out of fear of displesure of some 
country? We were developing missiles, but the plan was 
shelved fearing the wrath of aome other country, By doing 
so, the security of the country was sought to be pledged. 
Hence I beUeve that many a times you could not take right 
decisions at right time. This time, such leaders are in 
ctulrge who took this decision in view of the security 
concerns and this decision was taken at this time because 
e strong leader having the courage to do anything and 
everything forthe security of the country has arrived on the 
scene and he has taMn such a decision, Our friends were 
in such a position that they were unable to take any 
decision at times. The plans are drawn up and then they 
are given up fOf one fear or the other. This was your 
position. However Shri Atal Bihari Vajpayee took a firm 
decision in view of the security of the nation and gave the 
go ahead fortestingthe bomb at Pokharan and consequently 
the cat was out of Pakistan's bag yesterday, It is good in a 
way that it will be easier to face the challenge posed by 
known rather than the hidden arsenal. 

A point was raised repeatedly by the Members speaking 
from the opposition benches that relations with other 
countries will became strained, Is there only one way of 
improving relationship with the other countries that one 
should get weaker? I fail to comprehend the logic of this 
argument. If we are taking measures to strengthen our 
country, how does it affect our neighbours? If a neighbouring 
country is affected even by this, it means that its intentions 
are not good. India wants to be strong from the point of view 
of security. India wants to gain self-respect and self 
confidence by strengthening itself in view of the threats 
posesd to it from those around it. In this context, this point 
was made again and again that our relations will be 
affected. So is it essential to weaken the position of our 
country in order to improve the relations? This argument 
does not hold water that India should not have anything to 
defend itself and such a tendency is a caUSE: for concern. 

In the end, I would like to add that it is good that our 
friends have congratulated the scientists. The entire nation 
is congratulating the scientists, technicians and the engineer 
as they deserve it also. Our friends rose to speak and 
congratulated the scientists, then the technicians and 
thereafter the engineers and then they stopped at that and 
did not say anything further, The next in line deserved to be 
congratulated were the government and Shri Atal Bihari 
Vajpayee. Could you not have congratulated them also? 
what was the reason for holding back? You were showing 
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your appreciation also but there was something tormenting 
your mind ... ome of our friends hay. admitt.d that they 
too wanted to go ahead with it. Th. point 0/ taking cr.dit 
has arisen In your mind and not in our mind. Wh.nev.r a 
cNclai declaton Is taken with regard to the d.f.nce of such 
a big country. taking cr.dit is not the for. most conc.m. II 
is true that on. mayor may not get cr.dIt at times for the 
work done by him. 

It was stated her. by someone from that side that w. 
conducted the nuclear t.st in 1974. and in 1975 we were 
deleated. It ill not the question of winning or losing. his 
good that the test was conduct.d Howev.r, you have a 
regret that inspite 01 conducting the t.st in 1974. you were 
unable to win. The question is not of tatcing credit In my 
view, the credit goes to sci.ntists. tectlnicians and 
Engineers. The work on this t.st inl.ad long belore 11th 
and 13th of May. Th. credit for the initial ion goes to you 
and aU. But you have in your mind thai the cr.dit must not 
go to Shri Atal Bihari Vapayee and his Gov.mment. That 
is why you ..... looking happier. but in fact th.r. was a 
feeling of frustration in your heart. I rem.mb.r a lin. from 
the song. 

"Tum itna jo muskura rah. ho. 

kya gam hai jisko chhupaa rahe ho." 

In the end. I would only lik. to say that it is the n .. d 
0/ the hour that the national security should be considered 
above the party lines. I would lik"0 congratulate Hon·bl. 
Shri Sharad Pawar for his y.st.rday·s statement . I would 
lik. to congratulat. him again. if his stat.ment cornes out 
to be true and this tr.nd proc.eds furth.r. Today wh.n 
Pakistan hae conducted the nuclear eJCP8rirnent, our country 
is facing a big thr.at. Considering thatth. wounds of 1962 
war have not yet h.a1ed up and in the pr •• ent situation. our 
prime concern is the issue of national security • the mesaage 
that should be convey.d from this Hous. is that the whole 
country ia united ov.r this issue. 

{English] 

SHRI I.K. GWRAL (Jalandhar): Sir. I am grateful to 
you for giving m. the opportunity to addreu this august 
House today. If I may say so. it is for the first time since the 
elections that I am acldre .. ing the House. I am acldre .. ing 
the Hous. at a moment wh.n I f •• 1 the situation so 
dem~nds that with aU s.riousn .. s and with aU application 
of mind. w. addr ... ed ours.lv.s to the iNu.s that are 
~~rging befor~ ~s. It is no us. emotionalising the iuu.; 
it .. no use raISing slogans about it. Matl,;red nations 
serious nations. analys. the situation and try to .volv~ 
po/icie. to meet them. 

I w .. inilially thinking of sp.aking ye.t.rday. If I had 
spoken yesterday, I would have addr .... d rny8.H to the 
iuues arising out of Pokhran-II. But today I am .peaking 
in a different background becau.e Pakistan also hu 

tested itI devicea. Therefore, when I talk today about 
the .. iMuea that have ariaen, I cannot but talk In ter,.,. of 
the immediate sltuationl that have come before ua. Th .. e 
are compound.d iuu .. , and the two test. have to be read 
together so that we are able to evolve a policy and come 
to .ome conclusions. 

There are Mveral iuu .. which involve both India and 
Paleiltan and, for .everal yeara, we have bean talking 
about them. For Mveral yeare, we have dllcu .. ed them; 
for .everal year we have been able to meet many of the 
dfficuhi .. that have bean confronted and thai some we 
hay. stHI to meet. 

At the momant , when I am .tanding here b.rore you, 
Sir. I .m reminded of a long hiltory. But I am not going to 
take your time to go into that ~,iltory. But II is allo not 
pauible to undo that history. It is no more pauille to 
discuss at the moment the Indo·Pakistan relationa in the 
context that exilted b.rore the two test. were made. 

B .... before I addr ... mye" to the subject ... uch . 
may I. filst of aI. join ,... 01 the HOUle in aJeo offering my 
homage to the aciant'" and the technologist. viewed 
purely in lCienaf'1C ter,.,.. I think, the Pokhran-II has proved. 
if any prod w .. really required for. that our scientists and 
our technologists are second to none in the world and they 
are a world - clau scientists themselv ... 

When I talk about Pokhran and I pay my homage and 
compliment the nuclear scient .... I pay my homage to the 
scientific community in totality. Science cannot be divided 
into parts. Even Pokhran ·11 would not have been poulble. 
if ather dimensions of the scientific growth had not taken 
plac •. It wu only a few month. beck that in your State 01 
Andhra w. had seen the spectacle of Sriharikota, how 
Indian sClenp' made us proud and how Indian scientilt. 
made us proud wh.n we w.re able to launch a latellite on 
our own. partic~arly when .ome monthl back or may be a 
year beck or two year. back. America denied its cryogenic 
engine to India. Here our people clid II the,.,.'" and we 
made this pouibJe. I am aware that more late.1ta are 
about to be launched by us and now we have reeched a 
stage wh.n many countri •• are approaching us to engage 
our S.rvlCes. 

I also wish to talk about the super-computer. You will 
kindly recall and the House will recall that the super-
computer w .. d.nied to us and here again our lCientiata 
and technologista made the .uper-computer themselv ... 
Not that they ma~. it th.msJeves , but al.o today there i. 
a market for it and many countr .. wtrich were otherwile 
proud ~ their scientlic achievemant. are In the queue to 
buy thIS auper-computer. Without thie super-computer 
nuclear dimension w .. not poalble and, therefore, whe~ 
I pay my h~.: I repeat·- that I f •• 1 that I pay homage 
to the ent"e aclentHic community. They had met the 
ehaRenge. before them and II were they who have turned 
eve~ denial illto an opportunity. Everything that wu 
denied, they turned Into an opportunity. 
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It was my modest effort and a dimension of homage 
that some months back, India for the first time we offered 
Sharet Ratna to a living scientist. 

When I talk of homage to India service I have to talk 01 
Nehru. But for his vision, but for his commitment to 
scientific growth, but for the way he led us and set up the 
lirst laboratories in this country and the way in which he 
spelt out his vision lor us, we would not have been where 
we are. When I pay homage to him, I am aIao reminded not 
only In terms of science -- Modern India would not have 
been modem India-- but for Nehru's, his visionary 
leadership 

In these 50 years that we have travetled, in this House 
itself you will recall and my friend Shri P.A. 5angma was 
presiding there, when we got togetnet' and lor nearly a 
week. discussed the plulles and minuses of our society. 
what we had achieved and what we had not achieved. At 
the same time, I think wellhoutd ask ourselves the question 
that if we lell short in .ome areas, what would be the 
expectations of OUI nation regarding our performance in 
the coming years? 

I teel an important policy of ours must encourage 
science: we must continue to assign ourlocussed attention 
to it. Science and technology must receive our attention all 
the time. Without scientific and technological growth, we 
will never be able to fulfil the tryst that Nehru spell out for 
us 

Science does not prosper in hot houses. Science does 
not prosper in the minds which are obscurantist Science 
doe. not prosper in those areas where minds are not 
modern. Science prospers only if your schools, colleges 
and universities provide a wide base like that of a pyramid 
and from there, generation after generation we produce 
.cientists who corne to the summit and when they reach 
there. they perform as they have done now. Iteel, therefore. 
that it is extremely important that we see to it that the base 
01 science education is extended. That will be the candid 
homage. 

We must see that in our schools and colleges there is 
a great deal of work is done tor the education of sciences. 
We also earmark more lunds for education. Since my 
friend, the hon. Finance Minister, is sitting here, I would 
request him to see that he earmarks a sizable amount of 
money for Scientific Research and Development. 

I said a little while ago that Science and Scientific 
attitudes do not ftourish unless your base for scientific 
temper is there. Pandit Jawaharlal Nehru often talked 
about it. May Ilay, In my own humble way, Sir, when I was 
a .. uming office of the Prime Mlnistership, I had drawn the 
attention of this nation to this. Scientific temper Is the base 
on which Icience and technology prospers and also 
Iclentlfic temper defeats obscurantism and andhvishwas. 
Unl ... you d.f.at andhvishwas, you cannot think in terms 
of scientific temper. 

May I say with some pain and some anguish one 
thing? when we are trying to glorify science, is it not acruel 
irony that we are thinking 01 building tamples, we are 
thinking 01 carrying the dust, and we are thinking in terms 
of encouraging obscurantism and not scientific temper? It 
is no use paSSing resolutions here. It is no use paying 
compliments here Irom that side and this side if it does not 
lead to encouragement of scientific temper. If you are 
going to turn scientific achievements into the temples, 
dusts and all these thing, then, I am very worried about the 
future of science in this country. Therefore, I hope thal if we 
pay any compliment and if the House decides to pass a 
resolution-which Iwould like to share-complimenting and 
paying homage to our scientitic community, we should say 
in the resolution that we want the country to encourage 
scientific temper. Therefore, unless scientific temper is 
encouraged, It is no use passing any resolution. As you 
know encouragment of scientific termper is also a part of 
the Directive Principles 01 the Constitution. That II what 
the constitution has said. That is what we must do. We 
must pay a great deal of attention to this aspect. 

Having said this, I think it is important for me to come 
andtalktoyou here how do I view the present situation. As 
I said a little while ago, I was thinking in a different 
framework yesterday. But today I am talking in a different 
scenario, in a different framework. I had, some time back, 
written two ietters to the hon. Prime Minister. There two 
letters were of 13th and 22nd May, after the tests were 
performed. When I saw the environment building up in the 
country, I thought it was my duty to write to him. I said 
several things in those letters. One of the things that I 
suggest was that for God's sake please see to it that the 
Governmant speaks in one voice. The Government was 
speaking in five voices, all divergent, all confusing, all 
giving different messages and those who listened to them 
were confused. I do not know whether those whom they 
addressed were confused or not. I urged the hon. Prime 
Minister twice to see to it that the Government speaks in 
one voice, and ensures that everything that is said in the 
name of the Government had the Prime Minister's prior 
clearance so that we know that these are the authentic 
words of the Government. Well, I don't know if any attention 
was paid to that or not. But I also suggested to him that he 
may kindly ensure that.. .... (Interruptions) The letters are 
here. But I will not try to read them. Atthe sametime,l had 
also suggested in the letters that he must see to it that his 
colleagues manifest and exhibit some maturity, maturity of 
thought, exhibit the majesty of the office thatthey occupied, 
and exhibit the dignity of the office that they adored. They 
were talking out of turn all the time creating a old type of 
atmosphere in the country. 

Sometimas jingoism was talked of, sometimes war-
mongering was talked of, sometime. challenges were 
given and sometimes raw emotions were roused as If 
overnight the country was on the brink of a war. I had also 
suggested to him that if we generate an atmosphere of war 
without the intention of going to a war, that can be extremely 
dangerous thing. For God's sake, take care of this. 
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I also wrote to him and suggested that India has one 

basic strength aI consensus. Since I had the privilege of 
being the Prime Minister and the Foreign Ministertor some 
time, I had practised the art of consensus building I do not 
have to ask for your credit But I think. we exhibited that 
consensus whether it was the CTBT or neighbours' 
relationship or the United Nations. We explained to 
everybody how consensus can be built. And I see in the 
Prime Minister's statement as also in the Prime MinISter's 
speech saying that he supported this. I say. for God's sake. 
please do it. Do not try to make it look as your Party's 
achievemer,t It is not your Party's achievement If you 
want to say that it is your Party's achievement and if you are 
thinking of elections. it is fine. 

I was very disappOinted when my learned friend Shn 
Jag Mohan whom I respect a great deal otherwise. tried to 
talk in partisan spirit 

SHAI JAG MOHAN (New Delhi)' No 

SHAll K GUJRAl You did it If you read your speech 
again. you will come to the same conclusion and you need 
not intervene now. The mam point. I amtryingto say IS that 
consensus is the strength of India. consensus IS the 
strength of a party I had requested the Pnme MInister to 
ensure that whatever polICies he was following he should 
try to build aconsensus I aisotold him when I met hlmthat 
there is a difference between consensus buildmg and 
'giving of information' There is a very vital difference You 
call the leaders of the parties and give them Information 
That is not consensus Consensus-building Involves 
fleXibility It Involves accommodation "involves effort to 
understand the other man's pOint of view. It Involves trying 
to understand what the other man is saying IS of some 
value or not. and he then either tries to persuade or tries to 
get persuaded Then only you can evolve a consensus 
But I say this with a great deaf of regret that even now. I do 
not see the process of consensus emerging partICularly 
after yesterday when new challenges were WItnessed 
Everybody is talking in a different tone and In a different 
context I think. this was the time when we should have sat 
together and evolved a consensus My fnend the Leader 
of the Oppostion. offered it yesterday What did he say? He 
said" If the challenge is grave. let us know it. let us 
understand the challenge "we understand the challenge 
perhaps. we will be able to come together' But there is no 
response. no consensus bUilding effort If you do not build 
consensus. how do you deal with the Situation? If attitudes 
are rigid. if attitudes are unaccommodative, if attitudes are 
un-appreciatIVe. If attitudes are that we know everything 
that we have achieved our glory, that we have arrived 
somewh~re where we do not need anybody, then I am 
sorry, thiS is not the way to carry the country forward 

Having said all this. I do not want 10 go into that 
controversy now whether we should or should not have 
performed the. test. It is behind us. The only thing I would 
say and I Hunk I am speaking with a full sen.e of 

r .. ponaibility having held the high oIfic .. , that there wu 
no HCurlty compu .. lon for doing the teat. I am saying this 
becauael wu the Prime Miniater. I am saying this becau .. 
I knew everything. lam saying this because in this country, 
only the Prime Miniatel is privy to certain ·secreta which 
nobody .... is. And I sey that with a unae aI reaponsa,illty 
that there wu no security compulsion for performing the 
test. 

The,. may be another conlideratlon. There may b. 
political conlide,ations. Tha,e may ba pertlsan 
consideratION. But security conaide,ation was definitely 
not there. When I handed ovar the country on the , eth of 
March, thera was no security challenge before U8. Why 
was it ncA there? It was not there becauu ever since' g87, 
a new situation hadarilenbeforeua.ln ,g87, what wu the 
lituation that had arilen? By 1987, we came to imow-- very 
credibly, very definitely, Shri Rajiv Gandhi was the Prime 
Min.ter-- that nuclear weaponry tec:hno&ogy had b .. n 
tranalerr.d to Palustan We knew II for certainly that 
AmerICa was looking aside. It. now III the documents of 
the Amerif;an Congress that America, II Gen. lie's time, 
had tned to look the other way primatily becau .. 
AfghanIStan situation was there Gen. lia was willing to 
accommodate the Amercan intervention II Alghan.tan 
through Palustan on two condition. One, that AmerICa 
would not demand democratization 01 the country and 
secondly. that AmerICa would not mterlere II the nuclear 
programme 01 Palustan. That. wtl,. Irom that day 
onwards tin 1993. Pressiar Amendment was note~torced 
But I must say II to the credit 01 Shrl R.,IY Gandhi He waa 
a committed to the denucleansation aI the world. He 
believed In iI. And. I think. In that. ha repre .. nted the Ipmt 
of India 

F rom Pan~ Jawaharlal Nehru. Indira Gandhi onwardl. 
every Prme Mlnllter·-" I may aay. In my humble opinion 
upto me -- we were commmed to denuclear.atlOn of the 
world We contmue to f .. lthat every country II tha world 
would be more secure" there • denuclear.allOn But at 
that time, RallY Gandhi had performed anothe, duty aile 
And. that duty was the duty 01 the Pnme M.".ter. H. 
performed /I very well And. without letllng out any lecret 
I would say that Shrt RaJiv GandhllnitJated the proc ... and 
that process had been well taken cale aI by h. IUCC ... orS. 
Indian secunty II very sale. that the Indian nuclear deterrent 
II absolutely credible and." the form that you needed to do 
the nucleartelts. We wanted to pr .. erve a deterr.nt a1Uhe 
lime 

In thIS House also. it had been dtlculMd and I want 
to say it again. that nuclear weapon II not a weapon aI war 
Nuclear weapon has never been us.d Nuclea, weapon 
can neva, be used and particularly by India Wllh ona 
nuclear berm on Hiroshima. what happened 7 With one 
nuclear berm on Nagasaki. what happened? Miltons and 
milll?"s of peopla died. Wa, the country wtth a gr .. t 
traditIOn. wa the country With proud CIVil_lion wa th. 
country with the great nama to refer to, cllt'lnot '~slbly 
halle a bomb whICh kills. In one droplthousandl aI ~Ia. 



Dlllcu./on under 8 JYAISTHA, 1920 (SAKAl Rule 193 350 

1 0,000 people or a million people. We cannot do it. Nobody 
h .. done It. 

I haYe lived In the Soylet Union for five years as 
Amb .... dor of India. I have ... n them acquiring the 
nuclear weapons. A .tate had come by 1979 when Shri 
Atal Behari Vajpay.e u the Foreign Mlniater was yislting 
Moscow. We were diacu .. ing the Nuclear Policy and we 
bolh had come to the concluaion that the Soyiet Union had 
enough arsenal to kKI the whole world nine time •. The only 
dilference was that America by that time could kill the 
whole world 13 time •. 

Do you want to kin the whole world nine limes? Do you 
want to kill the world 13 times? And, how can you kHI a 
person second time? This w .. the irony which uhimately 
destroyed the Soviet Union. Once you enter the nuclear 
weapons race, do not be under any wrong impr .. sion, Sir, 
and aU slogans of patriotic zeal that you might raise, no 
country hu been able to keep pace. The Soviet Union 
would not haye been destroyed; that civilisation and that 
'ISm' would not have gone, had they not joined this race. I 
wu the Ambuaador there and I saw to it when 25 to 30 
percent of their GOP was being spent on the nuclear 
weapons race. 

America was able to d .. troy them because they 
pushed them on and on this race. 'Your friend', both 
internal and external, have pushed you in this race. For 
God'a .ake, do not deceive youraaH. This is not valour, this 
is not bravery, this is only .eH- destruction. Once you enter 
that race. I do not know how you can possibly get out of it. 
I can sae the tragic con.equenc .. 01 the race. 

The Prime Minister haa aaid that we are a nuclear 
weapon Stata. I do not know. I take i1 at its face value 
becauN weapon has a certain meaning. If by that he 
meantthat we have a reliable deterrent, I accept it. If by that 
he meant that word is used in the senae that we have 
whatever we have, i1 is enough to take care of our security, 
I accept it. But, for God's sake, draw a di.tinction between 
weaponisation and mUitarisation. There is a great deal of 
diffarence betw .. n the two. 

I have a newspaper here of two days back where my 
friend and a le.ned man, tha Defence Minister had said 
that the weapons have already been handed over to the 
Army. I do not know what he is talking. If that has been 
done, God help u •. I .. k tha Prima Ministar to assura us 
hara that weaponi.ation do .. not maan militarisation, I 
want tha Prime Minister to give me an assurance and give 
an uaurance to this Hou.e and to the country that we are 
nol joining the nuclear weapons race, Countries In daspair 
can do it. Pakistan can be desperata. It is no damocracy 
like we are, It has no civilizational commitment that we 
have. It does not have a commitment to paaca that we 
have. 

Peaca, may I say, is not only a alogan, it is a policy. A 
policy framework ha. to be bum on the peace. Only then 

can you possibly think in terma of that. I would only like to 
say that I am not talking in a voice 01 panic. Nobody can 
tell me, nor need you tell me that all those who differ are 
panicky and all brave men sit on oneslde. Nobody need tell 
us that we who had participated in the freedom struggle are 
panicky and tho.e who never participated in the freedom 
struggle are brave. Nobody need tell us that thOle of us 
who have run this country with great deae of zeal, 
commitment, enthusiasm and responsibility do not 
understand the country and they do. Nobody need teach us 
that lesson. Nobody need tell us that basically they 
understand. Please understand this. I beseech you to 
understand that nuclear weapons race, as I said and I 
repeat, has destroyed countries. Nuclear weapons race 
has destroyed civHlzations. I call them civilizations because 
in my perception Soviet Union was a civUization of a new 
type. You may differ with it, you may agree with h. But It 
was a civilizational approach. We have also seen that 
super powers have been destroyed by this race. We are 
no super power as yet. 

Therefore, let us be not deceiving ourseives because 
we must understand one thing. God forbid, and I say thrice 
God toroid if ever a nuclear war cornes, there can be no 
winner, there can be no loeer. Never give nuclear weapons. 
That is why heaps have been destroyed. That is wtey all the 
SALT Treaties and START Treaties have been signed. 
Why are they being signed? They spent billions of doHars 
on building them. Even this is not to our satisfaction. We 
wanted them to be destroyed more speedily. All the sarna, 
some people are doing it. Therefore, I would only say this 
thing. I urge the Prime Minister, when he addressed us to 
kindly respond to me. I hope he would respond and tell rna, 
tell you, tell all 01 us and tell the entire country that under 
no circumstances will India enter the nuclear weapons 
race. 

It is not a question 01 prestige; it is not a question of 
glory; but it is a question 01 a sense of responsibility; it is 
a question of commitment to the future of the nation; it is a 
question of commitment to our children and the future 
generations that are to come. 

I would like to add another point. You will kindly 
recall--you were a part of my Govemment-that for two 
years we made a gigantic effort to give a new twist to our 
foreign policy. That new twist was that India's foreign 
policy must not continue to be Pakistan - centric. That is 
why, it was not by chance that we stopped any polemic war 
with Pakistan. Unilaterally, we stopped responding to any 
of their provocative statements. I did not even respond to 
Nawaz Sharif's speech in the United Nations. It was not 
because we could not draft a speech; it was not because 
we could not use harder words; it was not because we did 
not have the rhetoric at our disposal. It was primarily 
because,l thought and I believed-and this House believed, 
because it supported me at that time - that India has a role 
to play in the world and since India has a role to play in the 
world, its policies must never be Pakistan-centric. These 
tests and counter-tasts are making you Pakistan-centric 
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once again because the House discuaaes it. Some hon. 
M.mbers aay, 'W. are more Powerful than Pakiatan; We 
a ... more courageoua than Pakistan.' What i5 Pakistan? 
Pakistan may or may not be anything. I am not .nterlng into 
that controversy. But India definitely mull not, In the 50th 
y.ar 01 its freedom, remain Paklstan-centrlc. Kindly 
und.ratand this. 

There is som. sort of a latent controverly··call ii, 
rivarly--going on betw.en America and China. Please do 
not let anybody play the China card on you. I do not know 
who In the Prime Minister's office draftadthat letter. I know. 
the Ministry of External Affairs did not draft it and I am very 
sorry that it did not because we have very competent 
membete. 9f the Indian Foreign Service in the Ministry of 
External Affaira. I do not know how on earth th.y wrote to 
President Climon and talk.d about China , playing into 
their hands, walking into a trap. For, p.r.latently, when I 
was in charge of the foreign policy, I have .. en to it that we 
did not play the China card and that nobody played the 
China card on us. We gave no one elM the chance to play 
the China card for us. We have done it now. We have 
annoyed China on one side. On the other, we have given 
a gle. to people in Washington and we do not know which 
way to go. My dear friend, Dr. Subramaniam Swamy II 
sitting here. He understande China more than I do. I hope 
he has not forgott.n China by nclw as he is too much 
interested In AIADMK. I think, when he talks, that is if he 
does, h. will tell us how dangerous it can be and how 
dangerous th. trap can be. Therefore, when you make 
you~ foreign policy formulations, ple .. e underlland this. 
Do not let others play this card on !la. Thla will do immense 
damage to us. 

With China, we have been carrying on a lort of a slow 
proceas, but a proc.ss which was ahowing some way out. 
Ther. is no use talking bravado. In 1962, something 
happened. Today, have we more 01 warriors becauae we 
have tested? They have t .. ted 45 timea. Doe. it make 
them more powerful? Can they use the nuclear weapon on 
you? Can you use your nuclear weapon on th.m? That 
I~ue does not arise. Why are you Inviting a war again. No 
wISe country invites a war. But h.re, I find that aome aOl1 
of a jingoistic environment has be.n created. We are 
competing with each other whoae languag. is mora 
Irrallonal, wnose rhetoric is more forceful and thul land 
ourselves In a mess. 

Kindly underslandthat weapon.ation II a very lerious 
ga~e. It needs sev.ral thinge. My dear friend Shri P 
Chldambaram had initiated and .pelt ~ut .ever~1 things 
He.understands finance much better than I do. Therefore' 
I will ~ot try to tell you how much money it will coat you t . 
do thIS. 0 

17.00h,a. 

But ~ .would like to tell you a thing. It. the lur .. t way 
of deralllOg yourse" from the economic progre ... The 

Economic Surv.y that wu plac.d h.... on the table 
yeat.rday made all of us think as to how to get away 'rom 
the problema that a ... staring at UI. The problema Iuch as 
thel.,..,act of non negotltione; the Impact 01 Europe talking 
In another language; the Impact of World Bank talking In 
dlfe",nt language; and the Impact of Japan talking In 
another language. Bravery 18 a very good word. But iMh 
Without hash is dangerous. That ie what I would Ike to My . 
We mult be very clear In what w. want to do. I hope the 
hon. Prime Minister und.ratandl the dmerenc. between 
weaponlntlonand mllitariaatlon. lhope,uheunderatanda, 
he would put his foot down. I do not know If a contingency 
plan has been worked out. " that hal b.en worked out I 
would like him to diacusa it with LIe. I am not laying that he 
should mak.1t public. But I definitely want him to diacU81 
It wItPI "., What III hla contingency plan? What Is his plan 
r.gerdinG diplomacy? h Ie beeallM may be we can help 
him. What is hie contingency plan regwding the economv7 
What is his contingency plan regading strategy? What Is 
his contingency plan for dealing with neighboun? Whlllis 
his contingency plan for dealing will the major ~? 

The Minister of Flnanc. Is 8ItMg here. pte.e 
unlMratand on. thing. I am not 80 much afraid 01 Mnc:tionl. 
But I am afraid of one thing. W. are an IMing the financial 
crisis in South· Eaat Aaia. It is not yet over. We are IMing 
how the cu"."cI .. can be manipulated. W. are I .. ing 
how liscal arrangemenI. can be distrubed. I want to 
Indonesia two years ago and I had gone the ... atter ten 
years. It.u doing wonderfully .... I went to Malayaia. 
It ... doing extrem.ty well. But what happened luddenly? 
They have got thelwltched. Th .. e people who control the 
Brettonwoods organlsationl and inlllilutiona can make you 
derail. God forbid, the rup .. Ilktel down further. God 
forbid, if our rupee also sUdel down Ike the Indon .. ian 
rupaiah, thole are bigger dangers than the lanctloM 
Some meuurel have to b. tak.n to I .. that It doe. not 
happen. Many thinge have bMn laid here which, I think, 
are very l"1lortant for UI to k.1p in mind. Think 01 a total 
Ilrategy. The llrategy papers or contingency pap.rs Ihould 
be Ihared with all of us. For God 'I lak. do one thing. I 
app.al to you in the name 01 the country, for God 'I lak. 
do not hype jingoiem; and for God 'I .ak. do not rouae 
passions. For God's sake do not cre.te a problem for 
ourselves. We do not want a war. W. WWtt pMC.ful 
development. W. want thie country to Clltch up with thOM 
countries whose rate 01 growth ie .1IY.n to .... per cent. 
I think the Minister of Finance would be much happier to 
pre.ent a Budget which can promiae t.n to twelve per cent 
rate 01 growth rather than p,...tntlng a au. which II 
trying to tighten our b.ltl. I hope the day wi come and It can 
come lubject to our wildom. Another danger lIallo th .... 
In our relation. with Pakiltan w. had luCCMded In bringing 
Kaahmlr down to bilateral lev •• of negotiationa. Our 
progr ... is very Ilow. W. might not hllVe aucceeded .. yet. 
But there Is every dang.r 0I1Ia intematlonaJilation again. I 
do nOl know what the diplomatic contingency plan lays 
~out it. I do not know what my worthy Prime Mint.ter who 
"allo th. Extemal ""an Mlnilter hu thought Ibout I; and 
I do not know whit kind of Intlattv. he II thlntclng of t.tdng· 



353 o.cuulon under 8 JYAISTHA, 1920 (SAKA) Rule 193 354 

I wu very surprised and cofused when the Prime 
Minister said yesterday that his stand had been vindicated. 
I am very confueed. Pakistan hu tested and he ,ays like 
thill. 

This afternoon, betore coming here Isawthe television 
where in the CNN quoting the Foreign Minister ot Pakistan 
said that Pakistan may test once more. It said that Pakistan 
'may' test once more. It that is the vindication, then Prime 
Minister would be doubly vindicated tomorrow. It they do 
the testing again, then obviously he will be more vindicated! 
And if they do it tor the third time, he would be vindicated 
thrice! What is the vindication about and what Is this 
vendicatlon 0/ ? He has taken this entire subcontinent into 
this race. What is this vindication tor? He has undertaken 
the test purely tor political reasons and not for security 
reasons and I say this with a great deal of conviction. 

The Prime Minister also said that we are a nuclear 
weaponl State. He must explain the details. What does he 
mean by a nuclear weapons State? This word means 
things to leveral people. That is why it is very important for 
us to understand the meaning of this word; then only we 
can possibly work out a detailed policy responses. 

Now, I come to what we can do and what should be 
done because Ido not think it is the duty only of the Prime 
Minister. We are also a part of the system; we also want 
thiS country to survive, we also want this country to 
prosper; and we also want tocontribute in getting out of this 
rut that you have got us in. I would also suggest atthe same 
time-I think, it might be helpful, unless the Prime Minister 
has reasons to believe otherwise -you to unilaterally declare 
no-first-use of nuclear weapons. We may unilaterally declare 
that we will never ule a nuclear weapon against any power 
which does not have nuclear weapons. 

He has also talked about moratorium. You may repeat 
it again and say it unilaterally. He also has to declare, as 
a part of our declared policy, that we do not believe in 
proliferation. This brings me to CTBT. I talk about CTBT at 
a later part of this address this afternoon because as this 
House knows, I have something to do with the CTBT policy. 
I presented to this House that policy, when I was making it. 
My approach added one dimension to our CTBT approach. 
We were talking all the time about denuclearisation as an 
ideology. I added the national security dimension to it. 

When I was discussing this with Mr. Clinton in 
September last year in New York, I asked Mr. Clinton to put 
himse" in my shoes. I was Prime Minister at that time, not 
sitting here. I asked him to look at the map of India and 
around us. I would nollpell outthe details here. I only wish 
that such should have been the scenario presented in the 
letter that the Prime Minister wrote. After listening to me for 
a while, Mr. Clinton said, "I understand." 

That was the approach that I have had when President 
Chirac came here. My friend, the then Finance Minister 
wu allo with me. I had the .ame approach with the Prime 
Minister of Britain. They ware all coming around and 

seeing our point of view. For God's sake, use your 
diplomatic skills to present your case well. We have a 
case; it is not that we do not have a case; it only needs 
doing well. 

Here I say this to all of us, including myself: "Let the 
voice of sanity prevail; let us talk of peace." This has been 
our commitment trom the first day when we became tree. 
We have Nehru's 'Tryst with destiny'. We have a reputation 
for peace-loving nations. For God 'I sake, preserve the 
reputation. At the same time, we must also revive our 
initiative and our commitment to denuclearisation. The 
world must be told that we want denuclearisation because 
then only every country will be secure and that India will 
also join them. 'you denuclearise, so shall we.' We have 
done it in the case of the chemical weapons. Nobody knew 
that we had chemical weapons when we signed the Treaty. 

As a matter of fact, my triends who are sitting there on 
that side criticised me. And Shrirnati Sushma Swaraj 
particularly did that. I hope that she holds a different view 
now. I told them that we will sign any treaty which meets 
our needs andwe will observe it. We have observed it. We 
have also observed the biological weapons treaty. We are 
also willing to observe this. 

I would like to say one thing more. With great deal of 
difficulty, with great deal of effQ.rt, with great deal of 
sacrifice, we have built a neighbourhood policy. Shrimati 
Sushma Swaraj had just gone to two such countries. She 
has seen the benefits of those policies. She has seen how 
Dhaka responds; she has seen how Sri Lanka responds. 
For God' 5 sake, do not dismiss it because some people, 
have given it my name. You can take the name also but 
piease sustain the policy, sustain the policy of building 
good neighbour liness and good neighbourliness rules out 
war. 

Pakistan has offered that they are willing to talk to us. 
Pakistan has said that they are willing to talk about a non 
- aggression pact. They want something more but we do 
not want to cut our size to their size. We do not have any 
ambition on Pakistani territory nor on Pakistan Polity. 
Within the framework of Simla Agreement, we are willing 
to talk about Kashmir also. I had said it and I had committed 
that with the consent of Shri Atal Behari Vajpayee. Please 
continue that so that the entire issue remains confined to 
the bilateral framework. If you do not do it and if Shri Jag 
Mohan is your advisor, then God help you because then 
Kashmir will gotothe United Nations and then you will have 
to go to New York. It will not stay in this SUb-continent. 

At that time, when we made an agreement with Shri 
Nawaz Sharif in Male, we had identified eight items. He 
said that we will talk on these eight items. And when I met 
him last, in Dhaka, in January this year, both of us agreed. 
I repeat - Shri Nawaz Sharif and I agreed that future 
discussions between our Foreign Secretaries will be on the 
basis that all the eight issues will be taken up together in 
one venue, in one place and in one building. We both 
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together gave theM fl'letructlone to our respective Foreign 
Seeman... Thill ahould b. auatained. B.fore I sit down. I 
hope that rrrt Iriende alttlng on that side for whom I have 
great r.apect and for lome of whom I have great love do 
not mind It and del not bluah. 

{Translation] 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) • 
Be a good neighbour here also . 

{English] 

SHRII. K. GUJRAl (Jalandhar). I would only say that 
conting.ncy plan should be worked out. I would repeat that 
the contingency plan should have a defined objective. The 
objective is peace; the objective is good neighbourliness; 
the objective is not entering into a nuclear weapons race 
and the objective is preHrvation of a situation. That task 
should be made easier by my friend, the hon. Finance 
Minister. He can definitely come heavy on us tomorrow. He 
can definitely do anything and the country will cooperate. 
But why, have that situation. if it can possibly be eliminated 
I would only say this that I wish an that happened yesterday 
-though was expected-had not happened. I also hope. that 
is something which is unfortunate but let us not turn into a 
calamity. 

With this appeal. I conclude. 

SHRI MURASOLI MARAN ( Madras Central). Sir. 
after listening to the speech of the former Prime Minister 
Shri I.K. Gujral, I am compelled to think that the tests and 
the counter tests are dangerous and foolish in equal 
proportIOns because Mahatma Gandhi, the father of nation. 
after Hiroshima and Nagasaki disaster, had described 
nuclear weapons as the most diabolic inventions of science. 
They are abhorrent weapons. But at the same time, I want 
to make use of this opportunity to congratulate the nuclear 
scientists and engineers who made the Pokhran - II poeaible. 

A lot of verb08ity--sometlm .. jingoistic and sometimes 
partisan--was used to de.cribe the bomb. Mr. Singhal of 
Vishwa Hin:iu Parishad has described II as Hindu bomb. 
But Mr. Sharad Pawar has immediately commented that 
such a description is a complete nonsense 

Who are the scientists who contributed to the 
Pokharan-II? Bharat Ratna Dr. Abdul Kalam, Scientific 
Adviser to the Minister of Defence, Dr. A. Chidambaram 
Chairman, Atomic Energy Commission and Dr. K: 
Santhan~m, Sen~ Scientist of DRDO are all Tamllian •. 
So, In a lighter vein, if they say that it is a Hindu bomb I 
would say that it is a Tamilian bomb or a Tamil b~b 
because it would be appropriate. 

AN HON. MEMBER: A TamHlan II allo a Hindu. 

MR. CHAIRMAN: Do not Interfere. 

SHRI MURASOLI MARAN: I am aaylng It In allghtar 
vein. It is not a Hindu bomb ..... (Interrupt/OM) W. we 
Tamllians also. 

SHRI VAlKO (Slvakaal) : As Tamillane, we ar. proud 
of II. I agree with you. 

SHRI MURASOLI MARAN: Thank you. For one., we 
ar. agr.eing. 

I have to congratulat. the hon. Prime Mlnm., for hia 
magnanimity with which he traced the hlatoric background 
of our nuclear programm.. "was Jawaharlal N.hru who 
laid the foundation for our nuclear option. H. p .... d away 
befor. China's fira! nuclear .xplOlion In 1964. That ut crff 
India's nuclear weapon debat •. Th.n Mr. Lal Bahadur 
Shutri ordered India'. nuclear elCPlOlion in 1965 but h. 
did not survive long enough. Flnaly. II was Mrs. Indira 
Gandhi and the auccauors of Dr. Homi Bhabha who 
conducted the flrat Indian .xploaion in 1974. Ev.n though 
Mrs. Gandhi caned it a peaceful nuclear .xpIoelon, india 
became from that day a potential nuclear weapon capability 
State. Then Mr. Rajiv Gandhi-av.n though h. co~algn.d 
for global disarmament-was pursuing thll option. Th.n 
came Mr. V.P. Singh and Mr Chandra Sh.khar who all 
gave atrong supporttothllprogramme. Mr. P.V. Naraalmha 
Raotock IIclOl.toa nucleartest in 19i5. H.atrength.ned 
the capacity to test at a ahort notice. So. the credll gou to 
him. Then. thanks to that affort. now we have camouflaged 
it The CIA could not detect It. 

Then,cameMr H.D DevegowdaandMr.lnderKumar 
Gujral. They did not teet it. Itwupoaableforth.m.ltwu 
within their reach to iasue a command to teat but retained 
the option to do so by not signing the CTBT. 

It is like a long relay rae •. Mr. Atal Biharl Vailay .. ran 
the lUI lap g.tting the baton from one Prime Minister to 
another Prime Minister, thu. making India IItI overt nuclear 
weapon power. So, whal Mr. Vljpay .. hu done IIlik. 
this. What nine pr.vioua Gov.rnmenta have not done 
since Mr •. Gandhi detonat.d ita first nuclear device 24 
years ago, has been done by Mr. Vailay ... 

But the queetion is why hull been at this time. Ishar. 
the perception of Mr. Gujral. Thera iI no ncurily COft'1)UIIion. 
Th.r. is no aecurlty challenge. That is why , The Econornllt' 
of England aays that it iI a brilliant dlv.rsion. Another 
commit is that it is a violent political coup. It IooUllk.that. 
It looks mor.poIllical. So, what 11th. nawHCUrity rationale 
behind Pokhran-II? It has tob. explained to ua. But there 
s .. rna to be nona becauee lhe RSS Secretary, Mr. 
Sudarahan , has let the ncr.1 out. He hM said, "Ewn 
duringth. 13-day t.nur. of BJP regime In 1996, we wanted 
to do II". Beca",. th.11m. was short, they did not do It. 
There il no ncutlly concem . They wanted to do It. They 
did It. How doee the wot1d look at UI? Thee .a pity. You 
have done it at a time When a 101 of danucle ... atlon II 
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taking place allover the world. This happened at a time 
when they have denuclearised siJC nuclear weapon potential 
StatN, namely, Brazil, South Africa, Argentina, Ukraine, 
Belarus and Kazakhstan. 

Twenty thou. and nuclear weapons were 
decommil.ioned at that time. The other countries, for 
example from T atwan to Iraq were all waiting to do thil kind 
of nuclear exploeions. Saddam Hu ... in and the mullahs 
of Teheran might go in for nuclear explosions. At this point 
of time we have done thi •. So, there is a feeling that we 
have revived the menace of a nuclear war. 

Sir, here iI a comment made by the 'I=inancial Times' 
of London which says and I quote: 

'The end to the Cold war has removed the menace of 
a nuclear war and therefore, the momentum to nuclear 
disarmament. India has now revived the menace.' 

Sir. we are guilty of reviving the menace of a nuclear 
war. What have we done? what has happened becausa of 
Pokhran II? The Government has reversed the time tested 
policy of our nuclear restraint which was supported by a 
national consensus. India's nuclear policy prior to 11 May 
was anything but a policy of nuclear abstinence and it has 
been blown off into pieces. 

The South Asian region has changed after Pokhran-II. 
India has changed. What has happened to the Gujral 's 
doctrine? Mr. Gujral had shown some letters from the 
British Prime Minister, Mr. Tony Blair and other dignitaries 
of the foreign countries wherein they have appreciated the 
benefits that we derived from out of the Gujral 's doctrine. 
They have mentioned the name of Itle ' Gujral doctrine'. I 
saw the letter written by Mr. Tony Blair to Mr. Gujral. 
Bangladesh was happy ; other smaller countries were 
happy: Sri lanka was happy. Even our Secretary level 
talks with Pakistan were going on as per schedule. A hot 
line was established between the Prime Ministers of these 
two countries. So, there was a thaw; everything was 
cooling down. But why did the Government choose to do 
it at this point of time? That is the question. 

Our foreign policy has completely changed. It has 
been over-turned. What has h'IIppened to the Simla 
Agreement? The Gujra! doctrine seems to have been 
thrown into the dustbin of history. I do not know whether 
we are still sticking to the Simla Agreement or not. I think, 
it is for the Prime Minister to give a reply. 

Sir, OUl' relations with Pakistan is at its worse since the 
'Operation Brasstack' Mr. Vajpayee went to China in 1979 
for normalisation of relations with China. Now, our relations 
with China are arguably at its worst since the 1960. What 
I would like hon. Prime Minister to do is to re-deline the 
foreign policy of India after the nuclear explosions of 
Pakistan and Pokhran-". 

Sir, Pakistan's action was not unexpected. We were 
fleXing our nuclear muscles and they were also doing it. 

The Newton's law has worked-every action will have a 
reaction, opposite and equal. They have done it. But we 
knew since 1987 that they have got a bomb and they have 
openly agreed about it. But now, what have they done? 
They have given the last turn to the screw-driver. They 
have got all the materials. We know from where they have 
got the materials. The Janes weekly has made it very ciear-
part is acquired; part is clandestine and part is developed. 
So, by begging, borrowing and stealing they have made a 
bomb. It is the culmination of a clandestine programme. 
What is the result? 

I would like to quote from, what is called, a very 
conservative newspaper, The Hindu. It says and I quote: 

"With Pakistan's detonation of five nuclear devices 
yesterday, indicating an Inevitable succumbing to the 
pressure of the arms race initiated b,. india under the 
stewardship of the VaJpayee administration, It is 
painfully clear that the region is heading lor a period of 
grave crisis. There is little doubt that the provocative 
and the chauvinistic attitudes struck by the Vajpayee 
Government have brought the country to the edge of 
a precipice'. This is what a conservative paper like 
The Hindu has written. 

DR.SUBRAMANIANSWAMY(Madurail: It is a Tamil 
paper. 

SHAI MUAASOLi MAAAN: No, it is not a Tamil paper. 
It is a paper closer to Dr. Subramanian Swamy. 

Sir, I am not going into the sanctions. We may say that 
the sanctions may affect Pakistan strongly and it may not 
affect us much. But that is not the point. Of course, 
Pakistan is a small country, It is small basket case. They 
have got a reserve of one billion dollar of foreign exchange 
which is equivalent to one month's imports. They may 
suffer a iot. It is a different matter. 

They are raking up some kind of a mania, national 
hysteria. They have declared some kind of an emergency. 
They are in a different direction. We cannot compare it. 

There are many war doctrines. The Prime Minister'S 
statement says that we donot intend to engage in arms 
race. Consciousiy or unconsciously, we are responsible 
lor an arms race; not an ordinary arms race but a nuciear 
arms race. It is taking place. We have triggered it. It has 
started and we do not know when will It end. As Mr. 
Chidambaram has said, it is not stockpiling alone. It is not 
just preparing a bomb and putting it under the basement. 
How many bombs do we have under the basement, It is not 
calculation. For every bomb there is a thing called Tritium 
which may go off after some time. We have to renew it 
every time. 

Not only that, the high priests of cold war have created 
a doctrine called MAD. that is the Mutual Assured 
Destruction. Unless one reaches that level, one cannot 
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stop producing It, So, we Ihould have enough bombs to 
Mtr~ the enemiea and the anemies also should h~ve 
enougt\tDdeatroy us, TIl both will get that kind of perception, 
we wiI not atop producing further bomb. There are sev~ral 
war doctrinel. Thia ia one of the doctrines. Are we going 
to folow that MAD doctrine? 

Nobody would wish to see a South Asian equivale~t 
of the Cuban missile crisis. We sawthe cold war. There IS 
aU round insecurity borne out of uncertainly that we saw in 
the early days 01 East- West cold war. It took some time to 
keep nuclear weapons under lock and key and to learn for 
the Western countries like America and the then SOY .. t 
Union as to how to communicate in a criaia. But here, our 
Defence Minister lays it haa been weaponised. Our former 
Prime Min.er has uked a clarification; if so, who is having 
the command, who is having the control. Is it the military 
General, Prime Minister or the Cabinet, we do not know. 
What is the decision making time? There is no buf1er 
between India and our neighbours. We do not have early 
warning system. According to our Home Mini8t." we ~re 
having proxy war. There ia te"orism. People are .c~ln.g 
here and shooting our people. We Ihould look at it m thIS 
context. Minor skirmishes can be contained but if mis-
calculations take place. the ultimate coneequence can be 
davasting. I would like to quote what a Pakistan Prol .. sor 
feels about the nuclear bomb. He is an Associate Prolessor 
01 Physica in Islamabad University. I quote: 

"The nuclear weapons are to be used in a war with 
India when conventional defence system fails to 
withstand the Indian superiority" 

He agrees that if the conventional weapon aystern fails 
they will pre .. the nuclear button. I again quote: 

"The message too is very clear. If in any future 
conflagration we find that our forces arelc.ing ground. 
we shall not hesitate to use whataver nuclear arsenals 
we have. It may be smaH. but it surely wiR cause a 
damage that cannot be acceptable to you. We allo 
know that you have a much larger stock 01 nuclear 
weapons, and that you can inJeed inflict much worse 
damage onto us, but our level of desperation is such 
that it is acceplable to us in comparison to a capitulation 
to your hegemony. 

A liltle mistake here and there can eully lead to havoc 
in the two countries. Should this be allowed?" 

The Pakiatani proleaor has asked this quution. I 
would like to ask the lame question. AlmaR mia-calcu"'ion 
will lead to nuclear destruction 01 this ancient civilization. 
It would not atop with that. There is inltability, a dangerOUI 
instability. They call it as not an ordinary inatabillty but a 
hair trigger inatability in any future criaia. 

In f 985, when the cold war was at itl peak, Pr .. ident 
Reagan and General Secretary Gorbachev met and made 

a declaration that a nuclear war could not be won and, 
therefore,ltahouldnotbelnltl8ted. Thatwutheleaonthe 
two superpowers have leamt. The challenge now Ie to 
make the lubeontlnet and the whole region tree d war ud 
conflict. The most urgent need II to avoid a nucl .. r war or 
even the threat of nuclear we&pOne. We .... ould avoid 
nuclear race. New Deihl needs to propoea comprehenelve 
negotiations and a whole range at Confldencl building 
mealure. with Paktetan on nuclear and conventional arms 
front •. 

What we should do now is very important. We cannot 
unscramble an omlette. We cannot go b.:k to the status 
quo. The teats have already takln place; Paklltan .. going 
to continue the lame. We have to think very deeply on 
what we hive to do now. I do not know why we have 
unneceasarlly invited China a/eo into thia troub". In thill 
connection, I would like to quote Mr. J.N. Dixit, a former 
Foreign Secretary. He Hid: 

" I wish we had not bean .0 apaclfic in mentioning 
China as the reason lor our nuc ..... weapon_lion. 
We have landed In u unnec...ary confrontationist 
stand with China . It ia ab801ute/y neceuary to bring 
our relations with China b.:k on the track. Eacalaling 
the current confrontatlona, which franldy has b .. n 
begun by us. wi. be detrimental to our mutual inter'" 
as we. II the regional stability.· 

We should give top priority to this. AI Mr. Gujral haa 
said, in 1993, China -- which waa an .:knowledged nuc"" 
weapon state even then -- ud India Ilgned an agreement 
to bring about peace and tranquility on the border baaed ~n 
the principle of mutual and aquallecurlty. It was done In 
1993 when Mr. P.V. Narasimha Reo was the Prime 
Minister. The principle 01 mutual aecurity now asau"," 
more credible dimension. Thle Ihould lead to greater 
underatanding and mutual r .. pact in .:cordancl wah the 
'Pancha Shear doctrine propounded 4<& ve.,. ago. 

I would requeat the Prime Ministlr to .. art the proc ... 
of concluding bUateral agrearnen.. and 'no flrat u .. ' 
commitment. between China ud India. China has luch 
an agreement with RUNia. So, we can a.o Mve 8UCh an 
agreement with China. Pakistan hu offered UI an 
agr .. ment, more than four yeara ago, not to .a.:k 
populalion centr .. and econorric cent,... Aeimiler propoeaI 
may be revived, even 1/ Pakistan contlnuu to rn.ke holt" 
atatementl. AI Mr. Gujral haa euggeated, we ehould atart 
talking with Pakistan. The nead of the hour .. to alrioully 
engage in negotiating confidence bui'*'g meuur .. with 
our neighboura. 

The world hal changld. Am.rlcan Pr •• ident, 
Mr. Clinton layl thai we ar. on the wrong ... 01 the hlatory 
and we cannot be conelder.d a nuolHr WNPOft ...... n Ie 
not pouble; they would Rot accept ue .. a nuclear weapon 
state. AI to who are they to lay eo, Ie a dIfIl"'" quaetlon. 
In the NPT, thl cut-off date for admInano. cI a nuclear 
weapon power Ie 1-'-'887. That Ie why Pree6dent ClInton 
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says that we are on the wrong side of the history. But the 
United States ehould underltand that history h .. changed 
, whether they like it or not. The myth that the world will be 
governed by the five nuclear paMrs has be.n blown to 
smlther .. ns. 

The NPT has left out countries Hke India, Pakistan, 
Israel and Cuba. We knowthat Cuba Ia not a party because 
of various reasons. Israel has already signed the CTBT. 
So, India and Pakistan are left. I think, inltead of imposing 
sanctions, the 10 called global order has to acknowledge 
the reality and include India and Pakistan and, if necessary, 
Israel also in the list of nuclear powers. The US. State 
Department officials have said that it is a difficult enterprise. 
It may be difficult but the Prime Minister should call for a 
conference of world leaders, or a world summit to consider 
nuclaar .ecurity for the entire world. The scenario has 
changed. Tomorrow Iran may explode a bomb; North 
Korea may explode a bomb: and it may be bombs 
everywhere. Therefore, for the nuclear security of the 
entire world, not just of this region, the Prime Minister 
shouldcaH for a conference or a world summit in view of the 
totally new situation that has arisen. 

They should evolve a phased programme 01 elimination 
01 all the nuclear weapons and evolve the security norms 
Special Envoys may be sent to all the countries. I would 

request the hon. Prime Minister to consider this. 

What is the question about CTBT? Several voices are 
heard about CTBT. The hon. Minister has given a 
commitmenttothe British Prime Minister, Mr. Tony Blair,l 
want to relICt this news item. 

"The British Prime Minister. Mr. Tony Blair conveyed 
what he termed the G-B's strong exception to India's 
nuclear tests and claimed that he-Mr. Tony Blair-had 
obtained an assurance from Shri Vajpayee during the 
telephonic conversation that New Delhi will st.art 
negotiations on the CTST and that the G-B countries 
were now awaiting delivery of commitments made by 
Shrl Vajpayee." 

We want to know as to what Is the commitment. 

Regarding the CTBT , the entire House rose like one 
man and opposed it. We opposed thesigning of the CTBT. 
Why? eecause it was not comprehensive; it was 
discriminatory: it did not address our security concerns. 
There was no time-bound programme of disarmament. We 
objected to the signing of the CTBT for these reas~ns. 
Now under the changed circumstances, we may conSider 
it. This is my personal opinion. I think, the han. Prime 
Minister should initiate a talk with the leaders of the 
oppostion and with the experts in the field. I think, ~oth~ng 
is out 01 consiaeration in the sense because the situation 
is very serious. Things have changed. If normalcy ca~ b. 
restored by our signing the CTBT, then ~ s~ould rec08~er 
it. There is nothing wrong in reconsidering it. Once again, 
I repeat. If ail our concsrns are duly addressed under the 

changsd circumstances, we can even consider signing the 
CTeT on the basis of consensus, it Pakistan also signs the 
CTBT. 

Our main and only concerll is peace. I am a Pacifist. 
Already we are spending two times more money for the 
military than for our education, primary health and s!)Cial 
services. What will happen to this kind of a arms race? 

According to Mr. N.N. Jha , Our Ambassador, a bomb 
may cost 78 mlHlon dollars per annum. It is umall amount. 
We can bear It but there are delivery sy.terns, stockpiling 
and other things also. I think, our prlorltle. wHI be deraHed. 
There is no doubt about It. 

Already the hon. Prime Minister says thatthe bombing, 
the experiment, the testing is the right of the one-sixth of 
the population of the world. Yes, it is very sweet to hear 
about it. But, what is the fact? where are the world's poor 
living? World's poor are living not in the Sub - Sahara, but 
they are living in South Asia; they are living in India has a 
third of the world's poor. Half of them are illiterates with no 
access to written word; and half of them are child labourers. 

India was already a great nation before May 11. It 
should have become even greater net ion if 40 per cent of 
its population did not live in absolute poverty. Therefore, 
I would reqest the hon. Prime Minister to de-escalate the 
tension, to have some kind of a peaceful atmosphere not 
only in India but also in the region and in the world. The 
responsibility is on his shoulders because they started It. 
They have triggered the race. Now, we should find a way 
out. We should discuss about the post-Pokhran situation; 
post- Pakistan test situation. Therefore, in this context, we 
do not know where we will lead to. They are talking about 
sanctions. I am also worried about sanctions. We can have 
bravado, but sanctions will also affect us. It may be in a 
small manner or it may not be as Pakistan may be suffering. 

One of the elder Statesmen of America, Dr. Kissinger 
has told in the CNN interview: 

'The long-term interests of both India and United 
States in the decades ahead coincide much more 
than they diverge. The United States should keep this 
convergence of interests in mind.' 

"'I-
There are also some friends of India in America. We 

do not have such support in the Congress, but we should 
make use of it. We should try to de-escalate the tension. 
That is my wish. I hope the hon. Prime Minister will initiate 
it. It does not mean that I am against security measures. 
We are secandto none in giving our lives, If necessary, for 
the security of the nation. But at the same time, westhis 
n'.cessary? We are guilty of initiating a nuclear arms race, 
wf\ich is not only dangerous to India, not only dangerous to 
thIs region but it Is dangerous tothe whole world. So, in the 
name of humanity, I plead with the hon. Minister to bring 
back normalcy--to de-escalate the tension. 
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I want to finish my speech with what hon. Minister of 
Tamil Nadu hu stated in the Assembly. He Hid: 

• Th.re can be a debate now about the correctness 
and the timing 01 the tests but when it comes to the 
question of India fecing danger from the rest of the 
world, the country win stand together transcending the 
political barriers.· 

SHRI C. GOPAL (Arakkonam): RespectedChairman 
Sir, hon. Prime Minillter I'Iaa submitted to this House India's 
Nuclear policy en the 13th 01 this month. India has 
conducted~tally five nuclear tests successfully. 

When that happened in India, what were the 
suggestions put forward by the politicians 01 our nation, 
particularly when this paper wu placed before this House. 
The hon. Prime Minister clearly stated, -We do not intend 
to use these weapons for aggression or for mounting 
threats against any country. These are weapons of self-
defence to ensure that India is not subjected to nuclear 
tests coercion. We do not intent to engage in an arms 
raee· That was the suggestion put forward by the hon 
Prime Minister. 

With regard tothe point raised in the papers that fNery 
person must talk about this in this House, I am also very 
happy on this occasion and on behaH of our leader Dr 
Puratchi Thalaivi, I deem it a great pleasure and pride to 
put on record my deep senee of appreciation to our hon 
Prime Minister in having taken ~he courageous decision. I 
say courageous decision, to conduct the nuclear tests. 

Some efficient and eminent leaders from that side 
have said that betore conducting the tests he did not 
consult any politician here. Sir, I would like to draw the 
attention 01 the Members 01 the other side that when In 
1974, under the Prime Mlnistership 01 Shrimati Indira 
Gandhi, nuclear test was conducted, she did not consult 
any politician at that time also. But now, they are raising 
this Question and they are accusing the hon. Prime Minister 
of not doing so, when he gets credit for all this. 

I would also like to draw the attention of this House 
about the intention in testing nuclear tests here in this 
nation. 

What was the opinion of the leader; 01 the Congress 
Party on the 11th and on the 13th? What is their opinion 
now, for the past ten days? I want to draw this knowledge 
before this hon. House. When the nuclear telts were 
conducted, what was the opinion of our scientists? Our 
hon. Prime Minister appreciated the Scientists alone. He 
did not take any credit for this teet. Our hon. Prime Miniet.r 
magnanimously has said: • All credit goes to the .ciant ... , 
to the engineers and to the p.rson. involv.d in th.s. 
activities. This. not for me.· He has clearly .aid thie. But 
some of the efficient and .mln.nt I.aders here, by way of 
political motivation, accused the Prime Minieter and nid: 
'No The BJP has issued sweetl. The BJP has got thie 
intention. "This is not true. The Prime Minister has cl.arly 

said to this nation that aa credit goa only to the Iclent_, 
engln .. ,. .nd the p.rsons Involved In th.s • .c:tlvitlee. 

Wh.t about the opinion of our .cI.nt_? Sir, the 
Atomic En.rgy Commislion Chairman, Dr. R. Chidambamn 
hu said: The thr.e teets conduct.d simultaneously did 
confu.. int.m.tional ob .. rv.,. but th.t was not the 
int.ntion. The multiple tat .. were done to sav. co.!.· This 
is the opinion 01 the Chairman of the Atomic Energy 
Commiuion. 

Two questions were put before this Hou.e now. The 
first question is about the timing of th.s. tests. Secondly, 
why did India go in for th ... test.? What about the opinion 
of our politicians? I will come to this point later. 

Th. form.r Chairman of the Atomic Energy 
Commillaion, Dr. P.S. Iy.ngar h .. said: ·'ndia should be 
look.d upon as.n .qu.' to five nuclear 51.te, 01 the world 
following Monday'. three nuclear test. at Pokhran. Th. 
conducting of th ... teltl W8I nec ... ary tor technologic.1 
and operational reason., the objective b.ing to lay the 
foundation of Inclta having a deploVable det.rr.nt capacity 
against pot.ntial threat •. India had alr.ady delayed this 
proc ... which had affected it. security· Thi. i. the opinion 
of our int.llectua. In India. 

The .minent and .fflClent leaders of the Congr ... 
Party have put forward th.1I ,uggeltions. Wh.t were their 
suggestions on the 11th? Th. Congr ... had is.ued on. 
page ... t.ment, .tt.r debr.1ons for more th.n a hour, 
largely apeaking 01 its uy role in formulating the country '. 
nucle.r po~ .nd how St\rirMtl Indira Gandhi .nd Shfl 
RajlV Gandhi w.re instrumental In shaping them. 

Shrimati Sonia Gandhi had al,o deput.d two 
persons·-Shri Natwar Singh and Dr. Manmoh.n Singh _. to 
contact the BJP immediat.ly. That wu the .t.8IMnt 
mad. by the Congress Party on the 11 tho on the •• me day. 
in Madras our Leader of Oppoaition, Shri Sh.red P.w.r. 
had praised the activities 01 our scientistl .. well as the 
nation's pride. In thesame way. our former Prime Minist.r. 
Shri I.K. Guiral had said "India has proved _. h. h .. not 
praised our scientists alon •.. that it IS second to none in 
the areu of hi- t.chnology.· 

Sir, what is th. point before thIS hon. HOUH now? 
. .. . (Int.rruptio~) 

SHRI HO. OEVEGOWOA(H .... n): H.h .... idthis 
In the Houn it.... (Int.rruption.) 

SHRI C. GOPAL : I will come to th.t lat.r 

Now, what Is the point before this hon. Hou •• ? It is, 
wheth.r thie nuclear teat. want.d for this n.tion or not. 

But how • it used? H. has clearly .aid that it will nol 
be used ag.lnlt other nation •. It • only .. ategu.rd for our 
nation. It is. cle.r point f~ the hon. Prim. Minlst.r. But 
what • your opinion? What is the opinion of the Congr ... 
leacle" about the .. t.". before Stili Hou •• ? Why wu it 
conduct.d in thl year 1iY"? I" the y •• r 197". it we. 
conducted under the Prime Miniltefshlp of c:;t"'meti Indira 
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Gandhi. At thattlme, It was .ald that even though India had 
been under constant pre .. ure from We.tem power., 
p4Iftlculerly, the Unlt~ Stat •• , It would alway. use its 
nuclHr programme for peaceful purpoe_. 

Sir. our Father of the Nation is Mahatma Gandhi. 
Nobody can deny It. He was a man of Minlsa. When he 
believed In the policy of Mm.., was he having a gun with 
him? why was the nuclear test conducted? Even though 
we are saying that it is only for peaceful purposes, why was 
this nuclear test conducted in the year 1974? 

I want todrawthe attention ofthe Oppostion Leader as 
well 88 eminent and efficient Congr.ss leaders to a latter 
written by the former President of India. In the year 1983, 
that is, during the Congress regime, our respected Indira 
Gandhi was the Prime Minister. In 1983, Shri Venkatraman 
wu the Defence Minister of our country. Now, he has 
written a letter to the hon. Prime Minister. What has he 
written in the Letter? Even in the y... 1983, all the 
arrangementa were mad4. for conducting underground 
nuclear wst. in India. The eminent leaders from the 
Congress side have cited so many things. Just now you 
were saying, without knowing anything. that the decision 
to conduct this nuclear test was taken only 10 days before 
It was coducted. 

Even in 1983, all the arrangements were made tor 
conducting underground nuclear tests but due to compulsion 
ot major foreign nations, the test was postponed. This is 
the statement by the former Defence Minister. It was not 
for peaceful purpose and it was not in accordance with your 
point. According to what he has statell now is that !lue to 
compulsion of foreign nations, it was postponed. 

What is the point behind it? What is your intention? 
The intention was that there was threat to the nation from 
Pakistan as well as China. But this tact was well- known 
to the nation. Anyhow, there must be satety to our nation. 
Even Shrimati Indira Gandhi thought of it. Shri Rajiv 
Gandhi thought ot it. But now you have become fortunate. 
That is why, you ara talking like this. That is why, you are 
not taking any interest in tha policy now. It is because whan 
tha credit goes to the hon. Prime Minister, you are not in a 
position to baar all these things. That is why, you are 
talking like this. 

I want to say one thing to the hon. Member, Shri 
Sangma. What is the personality of our Prime Minister? 
Even after the year 1962, ha was the perton who had 
created good relationship with China and Pakistan. He is 
such a person. Now, what is the position? He wants to 
sateguard India. That is why, such a good person is taking 
a good stand now. That is why, on behaH of All-India Anna 
DMK, I am appreciating it. 

I wantto say one thing. Is this nol a threet? Somebody' 
said, °noo. Pakistan has done it. Why should we bother 
about Pakistan? Let it do anything. Let it say anything. Let 
it fight tor Itself. We need not bother about Pakistan but we 
must safeguard our nation. Our intentions are correct. We 

are doing our activities within our nation. We are not 
aggressive against any other nation. Why Pakistan ehould 
do it? But Pakistan's intention is different. The American 
Intelligence Agencies have been quoted in the media here 
as saying that Pakistan is very close to a nuclear test. They 
are making final preparation to test. 

They said that it could happen at any time. It was vary 
precautiously given by the CIA some 20 days back even 
before our conducting the test. So, what was their intention? 
What were the intentions of Shrimati Indira Gandhi, Shri 
Rajiv Gandhi and of Shri Narashimha Rao? All their 
intentions are equal with our intentions now. The decision 
is made by our hon. Prime Minister. But you have become 
opportunist. That is why you are talking wrong things. 
Particularly, you are showing disinterest. 

This House is a very peculiar House. What are you 
talking? You are talking something outside and something 
else inside. You are taking a double- stand. It 1s nol good 
tor our nation. My humble submission to you would be to be 
cooperative and fight for other nations which are interested 
in the aggressive policy of our nation. Therefore, my 
humble request to you would be always to cooperate with 
the nation and support our Prime Minister's best activity. 

SHRI H. D. DEVEGOWDA (Hassan): Thank you very 
much, Mr. Chairman. 

The hon. Prime Minister is present in the House when 
I am addressing the House which is just a coincidence. I 
would like to express my sincere thanks to him. 

The hon. Prime Minister while replying to the Vote of 
Confidence Motion in the very same House had given a 
categorical assurance to this House that any important 
decision concerning the country will be taken as a 
conscientious decision. The same thing he had reitarated 
when he was replying to the Motion of Thanks to tha 
President's Address. 

The quastion of the nuclear test which was conducted 
by this Government under the leadership of Shri Atal 
Bihari Vajpayae is being cosidered. This issue has not 
come up bafora the Prime Minister for the first time. Just 
now the hon. Membar from Anna DMK has mentioned that 
in t 983 this mattar came up befora tha then Defence 
Minister Shri R. Venkataraman. In 1995 and in 1996 and 
in 1997 when Shri Narasimha Rao was the Prima Minister, 
when I was the Prime Minister then when Shri Gujral was 
the Prime Minister, it was considerad. 

Senior Member Shri Jag Mohan has mentioned that 
there was no courage for the previous Prime Ministers to 
take a decision. I v.ould like to just mention courage and 
conviction are not the issues alone when you are going to 
take a decision on an issue of this type. Another argument 
was advanced by some members that there was no need 
to take the Opposition into confidence or the House into 
confidence or to have any discussion with any leaders. 
This was one of the arguments by senior members quoting 
Pokhran.1 test by the late Shrimati Indira Gandhi. 
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IShri H.D. Devegowda) 
The poillicalsitulition in thie country ie totally dlff.r.nt 

today. V ... technically and numerically you hav. got the 
mandate of this House. 

18.00 hr.. 

On the day of the Vote of Confid.nc •• he had got the 
mandate of this Hous •. I do not dispute it. But I would like 
to remind the hon. Prime Minist.r that when we w.re 
heading acaolition with 13 political parties. on an important 
issue like CTST-the question was of signing the CTBT-th. 
then Minister of External Affairs. Shri 1.1<. Gujral approach.d 
Shri Atal Bihari Vajpaye •• approach.d the form.r Prime 
Minist.r Shri P.V. Naraaimha Rao. who was then the lead.r 
of the Parliam.ntary Party of the Congr .... Shri Chandra 
Shekhar and ourfriend and ... nior M.mber. Shri Somnath 
Chatterjee who is sitting her.. An these four or five 
important leaders were conaulled before we took a decision 
I am only mentioning how w. tried to take the Hous. or 
.v.ry political party into confid.nc. wh.n we decided not 
to sign the CTST in 1996. I would just like to recollect how 
we tried to function in a coalition Gov.mment. and your 
goodie" is also heading a coalition Gov.rnment with 18 or 
19 political parties. He has tak.n a deciaion He IS 

courageous and bold .nough. For that. I would congratulate 
him. 

Sut today, we need the cooperation 01 the House he 
needs the cooperation of the p.ople of this country to f ace 
the challeng. posed by our n.ighbours. Sir, to get our 
cooperation. he should aIao show his magnanimity. We 
were not courageous to take the decision. 

I wrote a Iett.rto him on 15th. The tests were conducted 
on 11th and 13th. I do not want to go into the letter which 
was written to the President Clinton as I do not want to take 
the time of the House. 

When the Defence Ministertried to make a provocative 
statement ~gainst China and against Pak.tan, particularly 
&gUlIt Chma, the Prime Minister's office issued a stal.ment 
00 May 6th whk:tl was reported : 

°In what app.ars to be a damage control ... rcile, the 
Government today r.it.rated its commitment to the 
proc ... of dialogu. for normalisation of r.lations and 
dev.lopm.nt of friendly, coop.rative and good 
nelghbourly and mutually b.neficial ti .. with China. ° 

In the statement issued here today, the oHicial 
spok.sman of the Ministry of Ext.mal Affairs .- the portfolio 
IS held by the Pr:m. Mm.t.r. --- emphasised the contInuing 
relevance of the flYe prrncrplee of p.acefu' coax .. t.nce 
Jomtly .nunciated by the two countries forthe development 
of the bilateral ties. I do not want to read the entire news 
whICh has appear.d. 

Sir. he ~th. Minieterof Ext.malAffairs in 1979, Not 
only aa the M,n .. ter of Ext.rnal Affairs, .ven as the L.ader 
of the C?pposilion. his contribution to the for.ign policy was 
appr.clated by the whole House, and ev.n as the Prime 

Miniet.r. we did not hav. any grou .. , But w. are aleo 
equally conc ... ned about the way In which things have 
b .. n handled Irom 18th March onwarda. We were not.o 
much competent or courageous to take declalon •. I wu in 
office for 11 months. 

Sir, what wa. the threat perception? The dispute 
between India and Pakletan over Kuhmir and the border 
drepute between India and China, u you have quoted in 
your lett.r, have b .. n there since thelut SO yea,.. Th .... 
is nothing new about it, The hon. Home Minister cited the 
reasons of militancy and insurgency. They are also not 
new. 

Sir. after the pr.ent Prime Minl8ter vlalted China in 
1979 as the then Minleter of Extemal Aftatrl. Shri RajIY 
Gandhi vieited China in 1988, and lublequently, Shri 
Naruimha Raoallo Yilitedthat country In 1993, When the 
Pr.sident of China vielted our country, I broke the protocol 
and I had myself gone to the airport to recelYe hm. I think 
that was fO( the lifllt time that a Prime Minieter cl the 
country had gone to the airport to rec.tv. the dignitary of 
our neighbouring country. I broke the protocol purposely 
and we entered into a Treaty. the Confidence Building 
Treaty. Whet had happened after that? The Prime Minister 
should enlighten the House. because he has got every 
materaal with him I do not want to say what the RAW report 
was. what the IB repon was. and what the Defence 
Intelligence saId. The Defence MinIster, Shri George 
Fernandes tried to cite the report. of the StandIng 
Committee on Oef.nce as a reuon lor this Those reporte 
are not the only b .. il for taking such a maior decision. 

Srr, durmg 1997·98, our trade with Chin. had gone up 
by $1 75 billion, if I am corr.ct Our trade with China had 
improved last year and our bitateralta/Iea wer. going on. In 
such a situation. can you cite the security threat as on. of 
Ihe major reuons lor taking thie courageous decieion 
y •• terday. the hon. Minilter tried to enlighten the House 
by saying that the Government wanted to put an end to 
insurgenc.y activities which are encouraged by our 
neighbourrng country. Pakistan. If they a,. goingto achieve 
that by showing the bomb today, w. welcome that 

Sir, the nuclear capability of th .. country was proved 
In 1974 Itself In 1974, when Madam Gandhi wuthe Prime 
Minister the lirst Pokhran Test was conducted. AI that 
lime, the Congress Party did not try to take credit by takmg 
the same from the test slle and go round the country. 
Madam Gandhi did not stoop to that level or Madam 
Gandhi had not asked her party to go and conltruet a 
temple there or a 'Shakti P •• th.· 

SHRI VAlKO' But eR the Op~ition polillcal partie. 
gave credit to her 

SHRI H.D. DEVEGOWDA: The Prime Minister ie here 
to reply if I hllYe .ald anything wrong. 

18.08 hr •. 

(MR. SPEAKER In the Ch.~ 
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I w .. hellding a colltion Government cona~ing of 13 
partiN and I had not secured a clear mandate. So, to take 
a deciaion on the CTBT, we had consulted aU the major 
poillicalparties and took them into confidence. In a changed 
political situation like this, If you want the cooperation of 
the entire country, the antire Opposition, you muat also 
have the magnanimity to t8kethe opposition into confidence. 
That ia what Ie neded . Why Is the Hous divided today? 
Where is the need for us to speak in two voic .. ? Are we not 
patriots? 

SON. LOR. KAMAL CHAUDHRY (H08hiarpur) : There 
are certain iuues in which officials.cr.cy is very important. 

SHRI H.D. DEVEGOWDA: Please do not distrub me. 
I have been litting in the back bench and I have never 
interrupt.d anybody. I wiU be the last person to do that. I 
fe.1 that I have got • right to tell this House where things 
have gone wrong. 

Sir, in eleven months, we tried to follow the policies of 
the prevIOUS Government. We tried to solve the Bangladesh 
issue and Ganga water issue with the cooperation of all the 
parties. We also tried to solve .ven the Nepal issue and 
Mahalaxmi Treaty. We triedto improve the relations with aU 
our n.ighbours. Even with Pakistan, the official lev. I talks 
began before I resigned on 7th April, 1997 ... (Interruptions) 

SHRI SATYA PAL JAIN (Chandigarh): Sir. the time of 
the Hous. has to be .xtfHIded ....... (Interruptions) 

SHRI H.D. DEVEGOWDA: There is no need for me to 
violate the ruling of the hon. Speaker ... (Inlerruplions) 

SHRI SHARAD PAWAR (Baramati) : Sir, please extend 
the time up to the Prime Minister's reply. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA): 
Sir, the time of the House hes to be extended. 

MR. SPEAKER: The tim. of the House is extended up 
to 7 p.m. 

SHRI H. D. DEVEGOWDA: Sir, some people try to 
argue the point regarding secrecy. Yes, secrecy is an 
important issue and is the most pivotal point. As per the 
press reports, on April 23rd a leader in Madhya Pradesh-
I do not want to take the name of the leader-said that be 
ready for the sanctions. They are patriotic because they 
can know these important and secret issues. We are not 
patriotic. The problem is this. 

SHRI SOMNATH CHATTERJEE (Bolpur): What is 
the level of that leader? 

SHRI H.D DEVEGOWDA: He is a Joint Secretary of 
a particular organisation. The chief of the organisation 
says that the nuclear weapon Is cheaper so why do you 
want to have conventional weapons like Bofors Guns, 
Sukoi-38, etc. He asks, why do you went to spend money 

unnecessarily on these weapons when the nuclear weapone 
are so cheaper? I am talking on the basis of the Pr ... 
reports. Otherwise, there Is no other agency for me to have 
the information. The senior most Members of this House 
from this side mentioned ... (Interruptions) 

SHRI RAJESH PILOT (Dausa) : The s.nior moat 
Member Is Shri Indrajit Gupta. 

SHRIINDRAJIT GUPTA (Midnapore): But I was also 
a Minister. So, that period is cut off. 

SHRI H.D. DEVEGOWDA: The mouth piece and the 
organizer of one of the newspapers highlights so many 
things. 

Sir, according to them, this secr.cy has to b. 
maintained, but how could all thes. organisations or the 
media highlight this? Please tell us how you .xpect 
cooperation from us if you have no confidence in us even 
to discuss this important issue and take us into confidence, 
which you have promised on the v.ry first day. You have 
not kept up your words and that is all I would like to say. 

How was this Pokhran-II test conducted? It was a 
hidden capability. I can only say that nobody has doubted 
about India's capability. Otherwise, wh.re was the n.ed for 
the superpower to fore. us to sign the CTBT? If they have 
considered that this country is not capabl., they would not 
have put so much of pressure on us. They know it. It was 
a hidden capability which we tried to maintain in the interest 
of maintaining our relations with our neighbours, especially 
in the sub-continent. Now, we have demonstrated that 
capability. We must complim.nt our scientists and th.r. is 
no question of two opinions on that. Ther. are some people 
who give different versions, but I do not want to enter into 
that controversy now. 

Our former Prim. Minister, Shri I.K. Gujral, has 
m.ntioned about some of the steps that he hadtak.n after 
I laid down his office to improve the relations with the 
United States U.K., and othercountri.s. Not only that, just 
haH- an- hour ago, he has also spelt out in this Hous. the 
d.tails of the bilateral discussions which took place between 
the Prime Minister of Pakistan and hims.lf. Att.mpts were 
being made to minimise the tensions. 

Now, with this test, w. have demonstrated our strength 
and capability. On the question of whether we are going to 
weapons., which is what the Def.nce Minister has said, I 
am not going to comment, and it is for the Government to 
decide on that. 

Sir, in the National Agenda for Governance -- I will try 
to cut short my speech because I do not want to make a 
lengthy speech on this - - you have made so many 
promises. I am not going to doubt your intentions. But 
today, how are you going to keep up those promises? 
When the hon. Prime Minister visited the blast site, he 
gave a new llogan." Jai Jawan, Jai Kisan "was the slogan 
given by Shri Lal Bahadur Shastri. The hon. Prim. Minister 



371 Discussion under MAY 29,1998 Rule 193 372 

[Shri H. O. Oevegowda) 
gave the slogan of " Jai Jawan, Jai Kisan and Jai Vigyan". 
You have .aid that 60 percent of the development grants 
would be provided for agriculture and rural development. 

Can you keep up the promise tomorrow? I would like 
to ask this question. 

I addre.sed a letter to the hon. Prime Minister when 
this matter came up before me. I do not want to reveal the 
discussion which took place between me and the two 
sci.ntists. Lot of secr.cy is th.r.. I do not want to r.veal 
that. When I took the ultimate decision not to give permission 
for the test. it was my primary concern because I am 
coming from rural areas and I am a farmer I do not hesitate 
to tell this. My primary conc.rn was to slove the protllem of 
the suffering rural muses of this country. That IS the 
reason which I have quoted in rrP( letter which I have wntten 
to you on 15th May. 

My friend Shri Mulayam Singh Yadav was tenlng 
certam details of OIoIr capability. Some of our friende try to 
question it and say that it is going to help our enemy 
Nothing is secret. Everything has pmted . what 18 China's 
capability and our capability and Pakistan's capability. our 
army size and our warheada and everything I do not want 
to repeat all these things. There IS nothing n.w. Today our 
country's position is known to others and the n.lghbourmg 
countri.s 'position is also known to us. 

You say that now damage is controlled. How and on 
what hnes is it controlled? What are the measures whICh 
you would lik. to take to control the damage? Please take 
us into confidence. We may differ In dicisions because of 
certain factorl which I have m.ntioned . It IS not a party 
issue Is it with your consent that your Party people have 
done it ? I am not going to elaborate Many of the Ministers. 
senior Ministers, and Cabinet Ministers have gIVen 
Statements and brought many points to your knowledge. 
You have addr .... d in your official quart.rs about the bold 
decision whictoyou have taken. I. it not a fact that you have 
done all this to take political mileage out of this so called 
euphoria that you have created? if you except the country 
should be togeth.r in fighting such a vital issue. then this 
type of shortsightedness is not going to help. I came to 
know that preparations are going on in Rajasthan for the 
erection of the temple. Is it there in the national agenda for 
governance? what is the promise which you have made? 
I am not gOing to raise my voice on the BJP manifesto. It 
is a Party manifesto But you have not got a clear majority 
for the smooth functioning of the Government You have 
drawn up your national agenda for governance. Is the point 
about temple construction included in that national agenda? 
Howcsn you expect us to extend our cooperation toyou on 
these i.sues? 

I would like totell the hon. Prime Ministerthattoday the 
Hous. is divided. There is no question of any hesitation to 
say this because of some of the events which have taken 
place during the last two months. Today if you want totake 

us into confidence, you spen out how the damage would be 
controlled and what are your atrategiea. By merely showing 
your bomb, you cannot expectthe neighbouring contrl .. to 
come to negotiating table. 

Mr. Prime Minister, by showing your bomb, whether it 
IS a big bomb or a small bomb, your cannot solve the 
boundary problem, the bomb of Kashmir, the protllem of 
the North· Eastern Stat ... 

When we conducted the election in Jammu and 
Kashmir, the,. was no death. Of coo,.e, there was only 
one bomb blast In the vaHey, that too in a thickly -populated 
area. The blast took place b.fore eight of the clock It was 
only just to see that sufficient voter. did not corne to the 
booths. As I said a little while ago, the,. was a bomb blut 
in 0I\1y one thickly· populated area In the val!-y. Nothing 
happened. 53 to 55 per cent polling took place 

Our hon. Home Minister laid y .. terday that in order to 
deal with the inaurgency and militancy problem, we MUit 
be either reactIVe or pro-active. I do not know whether the 
polICY of "proactive" is going to i,.,.,rove the situation in 
Kashmir or sotve the protllem with the bomb in your hand. 

Mr Prime Minister. you have got that CapKrty You 
have shown your capability to the whole world. With thIS. 
11 you can sotve iI. we will welcome it 

Lastly. I would only request the hon Prime Minister 
one thing. It IS for you to take the House Into confidence. 
it IS lor you to take the people mto cofidence II you want to 
take this issue on party lines. things are going tobe further 
worsened That is all what I would like to say. 

I thank you very much for having gtven me a chance 
to speak. 

SHRI K. YERRANNAIOU (Srikakulam) Mr. Speaker. 
Sir. at the outset I would like to say that I do not want to take 
much time of thIS House. Today, we are debating a matter 
of great significance-the underground nuclear testing. 

First 01 all. on beha" of myself and on beha" of my 
party. I want to convey our warm congratulations to our 
great scientists, engineers and technocrats for their 
achievement. In doing this, they have done us proud I am 
thankfultothe hon. Prime Minister allolO1' puningthe iaaue 
in a proper perspective. He said it categorically that the 
under-ground nuclear testing is an on -going policy. The 
credit goes to our scientists, engineers and technocrats 

T nere are two issues which are before us. Yesterday. 
Pakistan also tested Its devices In Pokhran, we tested the 
undergroud nucleartests on 11th and 13th May. Yesterday. 
the Prime Minister of PakIStan hadtaken into confidence all 
the political parti .. in that country. At th~ junctura, my 
party .trongly feel. that we cannot afford a divilion in the 
country on this issue. Some lapses are there. Whatever it 
may be, we feel proud of the achievement. The entire credit 
goes to the scientist. and other •. It is not a one-day job. 
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The former Prime Mlniater al80 had planned to do It. But, 
to lome .mnt, they had not tuen any decieion baing our 
foreign policV, b .. lng on the national coneeneus and 
everything. 

Prevlouely alto, in thie HOUle, we elaborately dilcuued 
the policy regarding the eTBT. The House was taken Into 
full confidence. Like that, thle time alao, we witnt to know 
one thing. After this, what ia the contingency plan that the 
Government h .. planned? People want to know about it. 
Some people are feeling that after the nuclear 
weaponiaation, what would happen tomorrow. Everybody 
in the world know. about the effect of the atomic bomb 
hurled on Hlroahima and Naguakt That ia why people 
want to know about the contingency plan on the economic 
side and In respect of our relatlonehlp with our neighbouring 
countries. My Party feels that we mUit maintain goot. 
neighbourly relations. Yesterday, our State Party unit alao 
passed a r .. oIut/on to maintain good relationl with the 
neighbouring countri ... 

There IS a common r .. olution. My hurft)1e appeal to 
the hon. Prime Minleter Ie that he Ihould take the opposition 
part I .. into confidence. We are unanimous on this iasue. 
At thia juncture, Pakistan hu alao gone in for an 
underground nulceer test. There is no difference of opinion 
at this stage In the House. We have got stalwarts and 
veteran pol/tlciane. My party's policy ia that you take a 
common view on the India's security pen:eptlon. We must 
congratulate our scientiats and other for this. The 
Government that takes a decision about such matter. 
normaHy gets the credit for It. The h~. Prime Minister has 
put the islue in a proper perspective. He warned his 
Ministers, lome individuals and organisationl for teking 
the credit for this. He laid that credit for thla goal to all the 
Icientiatl and engineera. We mUit give fuR support to him 
for thia underground nuclear test. It there is any differece. 
we must sort It out unanlmoully. Thank you for giving me 
this opportunity. 

MR. SPEAKER: The time aUottedforthis subject was 
Ilx hours and eo far the time taken by the hon. Members is 
11 hour. and 18 mintu... I think. aU the Members have 
Ipokln 

. (InterruptlOflsj 

SHRI PRAKASH YASHWANT AMBEDKAR ( Akola) : 
It was mentioned that Imaller parties would be given the 
chance at the end ... (Interruptions) 

SHAI MAOHUKAR SIRPOTDAR (Mumbai North-
W .. t): What happened to my Party? 

MR. SPEAKER: It Ia already 6.30 p.m. If you want you 
can lpeak for two mlnut .. each .... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR: I can give a complete 
liat of the time taken by each Member who spoke in the 
Hou... II It the way? Full time Ihould be given to all the 
Membe,. 

MR. SPEAKER: I have got a list of another five 
names. 

Shri Sirpotdar to speak. 

SHRI MADHUKAR SIRPOTDAR (Murnbai North-
West): Thank y6u very much for giving me this opportunity 
to express my viewpoint on this subject In this august 
Houee. These nuclear tests were undertaken on the 11th 
and 13th of May, 1998. This decision was welcomed by 
practically all the people of this country. I must congratulate 
the hon. Prime Minister of this country as well as the 
scientists Dr. Abdul Kalam, Dr. Chidambaram, Dr. Kakodkar, 
Dr. Santhanam and other technicians and engineers who 
have participated in this experiment. 

It is a matter of pride for our country that we have 
undertaken this test after 24 years. The reaction of some 
of the countries of the world was that they welcomed this 
test. Of course, the countries with vested interest countries 
have always condemned it as they want to help our 
enemies. 

I have been listening to the speeches of the hon. 
Members for the last two or three days. The main question 
posed by most of the opposition leaders was: What was 
the reason for Uftdertaking this test at this particular 
juncture? 

That was the basic question. Most of the Members 
welcomed this decision. But at the same time, while 
criticising this decision, Members have not taken the 
reference of the previous history of this country. I have got 
some records with me. When the similar test was undertaken 
by China in the year 1964, at that time the then Prime 
Minister, late Shri Shastri said: 

"India was the first country to foresee military use of 
nuclear energy simultaneously with its entry into the 
select club." 

At that time, Chine had said: 

"n detonated its first atomic bomb in 1964 that it would 
nat be the first use of nuclear weapon but hold them in 
reserves foreign counter attack." 

Thereafter, it is very important to note, during the Lok 
Sabha Debates on Foreign Affairs in November 1964, 
Members from different parties including some 
Congressmen had demanded achange In the Government's 
Atom Bomb Policy. So, that was the demand from some of 
the Members of Congress party also that this country 
should have the atom bomb. 

While reacting to this, sharing the concems of the 
Members of the Chinese blasts, Shri Shastri said: 

"The Government's present stand should not be 
regarded as a permanent one. No Govemment could 
afford to hava a static approach to this problem." 
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[Shri Madhukar Sirpotdar} 

This straightaway indicates that, this question was 
posed or was open tothe Government. Why I amelCPlaining 
it is that while criticising this Government. most of the hon. 
Members of this august House persistently raised this 
question a. to what was the nece •• ity of the.e 
tests .... (Interruptions) 

MR. SPEAKER: Shri Madhukar Sirpotdar, please 
conclude 

SHRI MADHUKAR SIRPOTDAR' What i. this. Sir? 
Then I will sit down like this? 

MR. SPEAKER We have to accommodate others 
also. 

SHRI MADHUKAR SIRPOTDAR' Sir. every speaker 
has taken not less thar 30 minutes I have just started 

. (Interruptions) 

MR. SPEAKER. There are three more speakers also 
So. please conclude 

SHRI MADHUKAR SIRPOTDAR' If thil is theldnd ot 
treatment. I win sit down 

MR. SPEAKER: You please conclude and sit down 

SHRI MADHUKAR SIRPOTDAR: I have to complete 
my tull speech. Then I will sit down 

MR. SPEAKER. Please conclude and then sll down 

SHRI MADHUKAR SIRPOTDAR. Sir. thIS way we 
become helpless. 

Sir. the then Pakistan Prime Minister. ShnZ.A. Bhutto. 
on 19th May. 1974 described India's nuclear explOSion as 
a dreadful and a threal. If you see the overall situation with 
Pakistan particularly and China after 1962. you will find 
that we have always been under the threat. 

My limple question to all the Members of this House 
is that how many persons have died. how many persons 
have been killed in Jammu and Kashmir? There is not a 
Single MP who has come out and said that he has got 
sympathy for those innocent people who have been killed 
by the extremists. When Shri Devegowda wanted to have 
elections in Jammu and Kashmir. at that time, I just asked 
him that question that 'Devegowdaji, it is a good thing that 
you are having elections in Jammu and Kashmir but ple .. e 
let me know as to when you are going to solve this extremist 
problem. That is very important. Everyday they have been 
killing our people. All innocent persons are being killed and 
on the other hand. we are always having negotiations to 
have peace. They are kHling and we are having negotiations I 

Is it the way that this problem is going to be ~oIved? My 
limple question to all the statement and lenior Members 
of Parfiament over here. who have been listening to the 

debate and h .. ring about al Ih .. problema. .. how we 
are going to ao"'- this problem. Now PtIIdIIMjalhrHlening 
us. People talk about Ghauri mule. Some people ctIII .. 
Gauri. The word is not Gauri, iI is named lIIt.r Mohammad 
Ghori who attacked this country .iIclaea limes and was 
def .. t.d. On the .eventeenth occuion wnen he an.ck 
this country, at that lime .omehow Prlttwlr'; Chauhan got 
intohiscustodyandh.wu~d. Thatiath.hlstory. This 
particular mls.iIe has been named aft.r that person. This 
givas the indication. Who was Gunl? Their next rniuile 
will be named att.r Ghuni. Why? What is the ,. .. on? 

Yast.rday alao when the bombe wer. bluted, wh.n a 
trial was undertak.n. that was known as India- .p.clfic. 
From our.ide not a .ingle person Hid that It was Paki8tan-
spacific. Wherefrom it h .. come? Yet we.,. .. yingallthia. 
Yast.rday the moment the information ClImB lifter 4 0' 
clock that actually they had undertak.n the trial of a 
nuclear bomb, people had become panicky ov.r h.r •. Our 
entlr. discussion was stopped in the Hous. andth. L.ad.r 
of the Opposition wanted the 1-4ou •• to adjourn for ha" an 
-hour It is r .. 1y the moat .urprising thing. Let them have 
not only one. but t.n test •. It they want to .xplod. th.m. 
let them do ao. Why .hould w. go penicky? What was the 
reason lor that? This is now I am looking at the problem. 

. (Interruptions) 

II you want to say something. you can stand up and 
speak. I have not Int.rrupt.d anybody's ~eech Slnc. the 
start of th .. debet. thr .. days back. (Interruptio".) 

A,it JOgijl.lamsaYlflgth •• am.thing. You can doth ... 
ther. is nothing wrong in II. But we can a.o chang. our 
policy and go on doing lik.this wh.n you speak. But, toth. 
extend possibl. we should k.ep patience W. had decided 
. if you r.member • last y .. r wh.n a Sp.clal S ... 1OfI was 
held that we should not do thiS. we should not ent.r the w.1I 
of th. Hou .. and everyoneslgn.d that understanding. But 
what have we been dOIng ov.r h.re? Why should we do 
this futile ex.rcise in this Hous.? We commit .omething 
and do aomathlng ..... Is iI the way we ara going to 
succeed in the parliam.ntary .yet.m? This is my qu .. tion 
Shri Sangma is .eat.d here. He was the Speak.r at that 
tme. 

Today when he was sp.aking In this House I thought 
he was not pleading for our country:on the oth.r hand h. 
wu pleading for China and Pakistan. That was my 
impre .. ion about his sp.ech He was crilicislng our 
country I do not know what happened to him. I can 
understand your SPirit Aft.r aU we ar. Indians. It w. ar. 
going to face any calamit}l, simultan.ously we .hould fac. 
the calamity. If we have don. something wrong. we can .It 
logether and find out some solution. But it does not mean 
Ihat wh.n th.re is a liv. t.lecast all ov.r the country end 
peopl. are watChing. The prop.r m •••• g •• hould go to 
them. II is not a prop.r thing. I would lik. to m.ntion this 

MR. SPEAKER: Pleas. conclud •. Should I thank you 
for your good sp.ech? 
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SHRI MADHUKAR SIRPOTDAR : SM Murtl Deora 
has given an Interviewsomewhere. In that interviewne had 
welcomed this particular taa1. He said, inatead of talking 
politically, the country should a1and united on such ia8Uee. 
That is the atatement made by Shri Murli Deora. I am very 
muchthankfulto him. Generally people expect this. It iathe 
right of the Members 01 Parliament to crltlciae other •. 
There is nothing wrong In It. But a me ... should not go 
to the country .. well .. abroad that we are divided. JU8t 
now Shrl Davegowda Mid that this House is dWIded. Why 
should we give such a lMUaga? " you want to do 
somllhlng, you do it, nobody atops you. After all II is your 
right. But It. not nacaaaary that when particularly there is 
a live telecast, when all the people 01 this country are 
watching the proceedinga, we should be careful. 

I wiJltrytofiniah. t have not taken up all the points only 
bacauaethe neceNBIY time was not granted (Interruptions) 
Thera is no need for you to worry about our party. Every 
party's situation is vwy bright. We are capable of taiking 
care of our own par1y. Do not worry. 

Some hon. Members have spoken about the Simla 
Agr .. ment. I would like to remind that only after the 
Signing of the Simla Agr .. ment was the nuclear test 
conducted in 1974. Where wae the Simla Agreementthen? 
No one critici.ed Shrimati Indira GandhI. Today. you are 
criticiSing only because this Government has taken the 
decision. Otherwise. they would have welcomed it. This 
IS something surprisingl 

Ever since our Independence, this country has landed 
in problems. One should not forget that activities are going 
on all over the country. As Shri Advani rightly said 
yesterday. the life of the people in this country is very much 
insec ure. A bomb blast may take place anytime, anywhere. 

MR. SPEAKER: Please conclude. You have taken 
fifteen minutes' time. There are three or four more hon. 
Members to speak. 

.... (Interruptions) 

MR. SPEAKER: In future, you will get more time. 

SHRI MADHUKAR SIRPOTDAR' Justice should be 
done to all. otherwise, I will read out the names of hon. 
Members who have spoken and spell out the timethat they 
have taken. 

MR. SPEAKER: Please conclude now. 

SHRI MADHUKAR SIRPOTDAR: This is not the 
proper way. Each and every hon. Member should get an 
opportunity to speak and express his views in this House. 

M R. SPEAKE R : We have to accommodate other hon. 
Members also. 

SHRI MADHUKAR SIRPOTDAR: Sometimes, some 
hon. Members and parties have been completely ignored. 
They have not been aHowedto speak. This is most improper. 

(Interruptions) I have heard the speech.s of aU hon. 
M.mb..... I have b •• n sitting here v.ry quietly and I ha.v. 
paid att.ntion very carefully. 

I know what Shri Indrajit Gupta spoke and what Shri 
Somnath Chatterjee spoke. I have noticed a negative 
eignal in those sp.eches. I have observ.d in their speeches 
a negative signal. It is b.cause they are worried about th. 
credit. That is the only point which I have obs.rved. If this 
crecit gON to this Govemment, they do not like it. Do not 
forget, when you were running the Govemment, we never 
said, thie credit is ours and 80 you should not get it.' On the 
ather hand, whenever your Governm'l\t-whether it was 
headed by Shri H.D. Deve Gowda or Shri I.K. Gujral--was 
toppled, we were prepared to support you. When Shri 
Gujral'e Government was brought down, at that time also 
we supported you. I do not know what happened to the Jain 
Commission Report. It has totally disappeared. This was 
how, we spent our valuabale time in this House on a very 
Wmsy ground. 

We should not forget about the entire country. We 
should not play politics when it comes to protecting the 
interests of the country. When we go out of this House, we 
may do that but we should not play dirty politics in this 
House. The nation is very important. Paramount importance 
should be attached to the nation and in the interest of the 
nation all of us should come together. We should servs this 
country together. That is my humble request to all hon. 
Members. Thank you very much. 

[Translation] 

SHRI ARIF MOHAMMED KHAN ( Bahraich ) : Hon. Mr. 
Speaker, Sir. first of all , I would like to congratulate our 
scientists, engineers and other people associated with the 
work of atomic research in the country. Inspite of many 
constraints and lack of facilities, which the scientists of 
other developed countries enjoy, our scientists and 
technicians conducted this nuclear test as successfully as 
conducted by the developed countries. It has definitely 
evoked a feeling of pride among the countrymen. A record 
has been created in the field of science and atomic research 
in our country. I would like to congratulate the Hon'ble 
Priime Minister Shri Atal Bihari Vajpayee for leading the 
Government at a time when successful nuclear test has 
been conducted. He is worthy of getting felicitations. My 
party has of course expressed some doubts and 
apprehensions in this regard which are not related to this 
scientific achievement which is the result of our scientists' 
hard work. These apprehensions are about some of the 
irresponsible statements issued by the organisations linked 
with the largest ruling party and some of their leaders. 

Today, hon'ble Shri Deve Gowda was speaking here. 
He mentioned about the divided opinion. Only those 
organisations, who themselves have issued such 
irresponsible statements are r.sponsible fOI it. I do not 
know whether it would be appropriate or not to name such 
persons in the House who say that those party workers of 
BJP who usedto approach us for consultation earlier, shall 
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IShri Arif Mohammed Khan) 
be approached by us now u they are in the Govemment 
at pres.nt. Some Ministers who are holding r .. ponalble 
posts in this Govemment have given some irresponsible 
statements which has definit.1y created a division in the 
opinion among the ma ..... It is true and everybody knows 
it Nobody is required to be briefed on this issue. 

This test is not an end in itself. Everyone within and 
outside the country knows very well that in the event of any 
threat to our country all citizens will stand united to face it. 
Therefore. do not try to teach anybody. If you try to 
communalise an achievement on which country f.els proud 
by saying that a temple will be constructed there, then you 
will be responsible to divide this country You are not doing 
this for the first time, it is your history to divide the country 
Mr. Speaker. Sir, I asssure you that if it is the matter of 
security of the country, I would have concluded atter gIVing 
congratulations, but h.re national honour is in question 
Yesterday. Hon'ble Home Ministserwas saying that phone 
calls were being received from our people living abroad 
that they were also feeling a sense of pride. If it is not a 
question of security but a matter of honour of the country. 
I would like to ask that just due to the tear of economic 
sanctions will it be appropriate to beg before any powerfu I 
country? You should tell them that we do not need th.., 
help. What kind of honour IS it when others are imposing 
economic sanctions and the Government andthe Adviser 
to Hon'ble Prime Minister is saying that . 

[Engltsh] 

'Economic sanction will not come In the way of Indo· 
US relationship.' 

{Translation] 

They are not only imposing sanctions but also abusing 
us. Sir, the spokesman of State Department described the 
statement of the Hon'ble Home Minister as foohsh and 
dangerous. 

[English] 

This statement is foolish and dangerous I am not 
going into the merits of the accusation. 

{Translation] 

I am not going into the question whether the statement 
is foolish one or not. But definitely I am not ready to let any 
spokesman or representative of USA to give such 
statements. If he is saying so, I would like to ask a question 
If you do not believe, I can show you that statement which 
hes been published in the newspapers dated 21st. I have 
already stated that I am not going into its merits. I am only 
saying that. 

[English] 

I can not give this right to the spokesman 01 the State 
Department of USA to describe the statement of the Home 

Minister of my country .. fooHsh and dangerous. That may 
be foolish, but he has no right to describe It al fooU.h. 

[Translation] 

I want to make a request through you that if you are 
concerned about national pride, then you please stand up 
against those who dare to call us fool. Ask them that we do 
not care about the economic sanctions but we cannot give 
them the right to call us fool. They should be ready to leave 
our country with beg and baggage. You may call back your 
ambassadorfrom these countries. Snap your ties with USA 
till an official appology is made by them. Shri Advani Ihould 
not be insulted like this. In fact, It is the insult of Government 
of India, not of Shri Advani. It is an attack on the self 
r.spact of our nation. As a citizen of India and as a member 
of Parliament, I cannot tolerate it. It is not his personal 
disrespect rather it is the national disr.spect. I want that if 
you really care for the respect of the country, you must 
stand and take action. You should state that however 
powerful the countries may be, we know how to deal with 
them. 

Hon'ble Prime MinISter, I am confident that you Will 
understand it better. Just go into the history. WhICh area. 
posed danger to the .ecurity 01 this country. Many yea,. 
ago, I had read a book but I do not remember the name of 
the author The book was' The last lword of Tipu Suitan.· 
The last chapte, at the book is very touching. The dying 
T ipu Suitan told hIS Prime Minister Purnalya that thll 
country would become slave only when danger come from 
WIthin the country. I only requ .. t the Prime Minister and 
would like to know from him. What steps have been taken 
by the Governm.nt atter getting into power to check the 
tntemal diYiaionl and to strengthen the national int.gration 
This can be attained through the 8pirit of brotherhood 
among the countrymen which can be spread through the 
feeling of oneness among them. In a society where cutelSm 
IS taught .Inee thousands of years by s.ying that 10 and 
so perlon II downtrodden so and so is untouchable or he 
belongs to the lower caste. thll SOCial order 

(Interruptions) 

[English] 

MR SPEAKER: Please conclUde. 

SHRI ARIF MOHAMMED KHAN Kindly permit me to 
speak, Sir 

I w,lI conclude shortly. A particular system has made 
thiS country w.ak. It is this SYlt.m which poe .. danger to 
our security. The agitationl with destructive tendenciel 
which are started in the name of temple or on some other 
pretext pose danger to the security of this country. 

19.00 hr., 

I would like toknowfromlhe government, through you, 
the .teps it has taken to check ,nternal dissenSions and to 
remove that weakn ... ? Through you. I would ~ke to give 
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on. suggeations. Hon'bl. Hom. Miniat.r is v.ry .xpert in 
taking out Rathyatr ... Taking out a rathyatra in Ayodhya Is 
nat an act of brav.ry but If you can take a rathyatra upto 
Mansarov.r, I wliialeosit along with him in a rath. May be, 
he do .. not have courag., but Shri Joahl who is sitting 
b.sid. him should muster courag. to hoiat a flag th.r •. 
After all Mansarovar Is on. of the holi.st places of this 
country. But it is underth.subjugation offor ••• rs." will 
b. appropriate if Shri Advani go .. th.r ..... (Int.rruptions) 

SHRI VIJAY GOEL (Chandni Chowk) : Is h •• p.aking 
on the nuclear issu ..... (Int.rruptlons) 

[English} 

MR. SPEAKER: Pleas. conclude. 

SHRI ARIF MOHAMMED KHAN: Sir, if th.y do not 
disturb me, I will conclud. in five minut.s '" (Int.rruptions) 

[Translation} 

SHRI RAJVEER SINGH (Aonla): You pl .... sp.ak 
on the subject ..... (Int.rruptlons) 

SHRI ARIF MOHAMMED KHAN: Mr. Speak.r, Sir. 
you pie ... just t.1I him that Shri Rajv •• r Singh is not 
conducting th.buain ... ofth. Hous., it is your respon.ibility 
.... (Int.rruption.) 

SHRI DINSHAW PATEL (Kh.da): H. is r.minding 
you th.t fir.t you fulfil the commitment which you have 
mad. to the people. (Int.rruptions) 

{Eng/ish} 

MR. SPEAKER: Pl .... take your •• at. 

[Transla,ion} 

SHRI ARIF MOHAMMED KHAN: Mr. Speaker, Sir, 
our friendl think that running the country is as easy a job 
as to arrange a parade in the morning with Kh.ki h.1f pants 
on. Wh.n w. dilcu .. about country's security then we 
have to consid.r the we.kn •••• s prevailing in our society 
so that we may come to know about the things which make 
us weak ..... (Int.rruptlons) 

[Eng/;'h} 

MR. SPEAKER: Pie ... wind up. 

SHRI ARIF MOHAMMED KHAN: I will just take two 
mlnut .. and I will conclude. 

[Translation} 

Hon'ble Barnala Saheb .poke In a very .motional tone 
about the incld.nts of Punjab. Through you I am asking one 
qu .. tion from Bam ala Sah.b that if some incld.nts of 1984 
can cr.at. rift among the p.ople. which is corr.ct also, 

then you please tell me whether country's security can b. 
ensured by manufacturing nucl.ar weapon? 
...... (Int.rruptions) 

PROF. PREM SINGH CHANDUMAJRA (Patlala) : 
You have said that what.v.r happ.ned in 1984 is correct, 
you plea ... xplain whether massacre In which thouaandl 
of p.ople w.r. killed ... (Int.rruptlons) . 

SHRI ARIF MOHAMMED KHAN : I was in fact, justifying 
your point of view and your f.efings .. (Int.rruptlons) 

Sir, let me finish my point, I had promised to conclude 
within two minutes. 

Since Shri Barnala Saheb is also an important part of 
this government, I would like to request him to considltr the 
f.elings of thoa. p.ople who witness.d the d.lTiilllition of 
a plac. of worship at Ayodhya in no tim. even wh.n the 
promin.nt lead.rs of Bharatiya Janata Party were pres.nt 
th.re ..... (lnt.rruptions) In that connection, I just want to 
say that .v.n today if some measures are tak.n to h. ... 1 the 
wounds th.n perhaps the division in the country can be 
remov.d. Ev.n If it cannot be r.moved and if the security 
of country is threatened then I believe that people of .ntlr. 
country will get unit.d and face the danger successfully. 

(English) 

SHRI PRAKASH YASHWANT AMBEDKAR (Akola): 
Mr. Speaker, Sir,l would not like tbgo Intothe postmortem 
of the expiosion. But , I think, we have to look at a situation 
which is going to develop after the explosions have taken 
plac. both in India and Pakistan. What worries me is the 
situation that we faced in some parts of the country, 
basically in the North- Eastern States. We have made 
China a target. We have also made Pakistan a target. We 
have said that th.re is an internal and external security 
problem with us. I think, this explanation given by the Prime 
Minister is unsuitable and unconvlnceable. Even last time, 
when they were in power for 13 days, they had made efforts 
to go in for nuclear explosions. Hadthey been in power for 
two days, I think, we would have had an explosion during 
that period itself. Whatever has been projected today as a 
security angle, I think, does not have any relevance. But 
the basic relevance, which I come to, is a theory that is 
being followed by the RSS. 

If you look at a map published in 1950, there was an 
agr.em.nt between Sardar Vallabhbhai Patel and the then) 
RSS President that they will be released on the 26 January, 
1950. Everbody was released. A book was released at that 
time. Even the map of the world was published in that book. 
Inthat book, the name of Pakistan was missing. The bordar 
of India was shown to be touching Afghanistan. 

May I know from the Prime Minister about it? Everybody 
has laid that whan he was in China in 1979, he made 
affortsto normalise the relations. Yes, h. made the efforts. 
But atthe same time , Shri Atal Bihari Vajpayee hadto leave 
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(Shri ParkMh V.h_n' AtnbIdkarJ 
China because China had decl8red a war on .ome other 
country. May I knowtromthe hon. Prime Minlaterthat when 
you are looking at China or when you are Ioolcing at 
Pakia'an, 'fitly are you malOng China a ,arget? la it a aort 
at personal revenge? It that is ao. then, I have my own 
doubts as to what we are going to achieve. The whole 
international scenario is going to change now. As soon as 
India hu exploded and Pakistan h .. a180 exploded. there 
are natioM in the world which are going to the same path. 
A new situation which is going to arise again. the NPT and 
even the CTBT will have no relevance as such in that 
situation. How do we look at the things? 

Then, I would like to knowfrom the Prime Minister that 
Pakistan has already declared that It is an lalamic bomb 
and we know from the reports that have emanated not only 
today but also for the I .. t manay ye.a that the Gu" 
countrie. have been making an effort to develop a nuclear 
weapon in that pan of the country. After thetrend of the cold 
war, new theori .. have b .. n circulated. The theoriea that 
have been circulated are that if there is a world war, it might 
be one on an issue of water or it might be on an iasue of 
civilization. , 

Sir, the opening speaker from the ruling side, Shri 
Jagmohan referred to civilization. I do not know what he 
means by civilization in this country. It is because we have 
many civilizations in this country and many things of 
civilizations . 

What is the thinking of the RSS? I do not know whether 
they are thinking in terms of a Muslim civilization war or a 
Hindu civilization war. This is a point on which I would like 
to seek a clarification from the hon. Prime Minister. 

Sir, the information that I have been getting is very 
disturbing. I would tike to know categorically from the hon. 
Prime Minister whether the Govemment is planning for a 
war some times in the month of June or July. If that is so, 
then let me point out that today the situation in the North-
Eastem region is such that the petroleum products which 
are to be stocked for a period of four months-because one 
cannot go to the North-Eastem region during the rainy 
season-have not even reached the North-Eastem region. 
If the Government is thinking in terms of any adventurous 
theory then let me point out that-from the other side, the 
country which has been identified as the first enemy by 
your Government-the things would go tothe waters that we 
have 'created; it would go to the ponds that we have 
created. 

The Government have never got culturally united with 
the people of the North-Eastern States. The Government 
have negleded the region. The Government have left out 
a tiger. Only, time will tell whether it is going to have teeth 
or It is not going to have teeth. It ill because, along the 
borde,. we are aurrounded by unfriendly countries. 

Sir, I would like to submit that the Government have 

.,.".d on. thing .. I nillollMd .. MV. '0 ". wIIh fill 
Government. We cannot.., •• In I tIff.ren, ••. But ,.. 
me &lao requelt the han. Prime Mlnilter that Irreepectlve 
of whether Internal difference. that we have in thll country, 
ple .. e show political atatllmanah., and try ~o .ettle them 
at a political level and then apeak In one VOIce. 

SHRI G.M. BANATWALLA (Ponnani): Sir, the Prime 
Minister was kind enough to invite me to meet him e.Her. 
At that time, I had given him our atatement. T odav, I have 
only one or two more polnta to add to II. 

Sir, Pakistan h .. detonated Is nuclear devic ... The 
entire world failed to disauade Paklatan from doing so. This 
is a dangerous situation. I only hope that it doea not lead 
to any race for nuclear weapons. Happily, our Prime 
Minister has said in his own atatement and I quote : 

-We do not intend to engage in arnw race.· 

Sir, I want to emph .. ise that this clear .tatement 
deserves due consideration and respect from the entire 
world including China and Paki8tan. Perhapa, we have atill 
to convince the world, including Pakistan and China, that 
we do not want any war. We are commIted to global peace 

Yes, we had our own nuclear t .. ts. We congratulate 
the scientists and all others for the succeuful COf1'IPJ.lion 
of those tests and lor bringing glory to the nation. We a180 
congratulate the Government for having given the gr .. n 
signal, the 'go ahead' to the scientiata to bring !hill pi to 
our nation. But it rnuat be understood that the goal of our 
nuclear policy is to be IIbIa to prevail upon the nucleer 
powers to corred their flawed thinking with r~ to 
having a non- nuclear world. 

That remains and that h .. always been the nuclear 
policy that we have followed. 

The Prime Mlnlater has put forward Nveral propolals 
for the world and even for Pakistan. Paklatan h .. also 
proposed negotiationa and tab. It is for the Prime Minister 
to react to iI. 

I would be falli(lg In my duty" I do not take atrong 
exceptions to and expre .. my deep Indignation at the total 
and utter mishandling of the poat-Pokhran-II scenario 
Time does not permit me to go into the details with re..,ec:I 
to them but there it was shocking to find In the poet-
Pokhran-II scenario, the Government speaking with different 
voices. Somebody pointed out unnecllaarily at China and 
other pOinted out unneceasarlly at Pakistan when the 
goals of our nuclear policy, .. I heve atated eartler, are for 
a global peace through nucle. control. It was aought to 
politicize and even communal.ethe achievement through 
talks about a temple at Pokhran. I do not want to go into the 
details 01 that. There were attempt. to pat on the back, 
have partly celebration. lor political exploitation of the 
glorloua achievement of our sciefttlata and ignoring the 
contribution. of the succe .. lve Government. .Ince 
Independence. " Is a fad. Pokharan-II would not have 
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been poasible without Pokhran-l. Pokhran-II would not 
h .... be.n possible without the nuclear policies 
8ucce .. ively foHowed by.U the Governments since the 
Independence. Shocking It was that intoxicated with the 
achievement, even responsible Ministers of the Govemment 
indulged into reckles. and provocative statements. One 
Minlater even challenged Pakistan to select the venue, 
day, time and eveythig for the fourth war. He u .. d a 
language that may suit a profe,,'onal wrestler but not a 
ruponllble politician or a Minister of a country that claims 
to be now a nuclear power. 

Sir, I must submit that I am afraid that the Pakistan's 
nuclear tests are a reaction to the utter mishandlinO of the 
poet-Pokhran-liscenario and the Gover~ment speaking in 
different languages, in different voices. 

I would now conclude with only one point. The hon. 
Prime Minister has stressed upon a policy of consensus. 
Beautifully the Prime Minister has said and I quote: 'It is 
vital to maintain the consensus al we approach the next 
millennium.' It is a beautilullanguage, well put and well 
expressed .entiments. I appreciate and welcome these 
.entiments. But then, Sir, has the policy of consensus 
really been pursued? That is the question. I do not know. 
You can enlighten me whether the offer about moratorium 
on further explosions which clo.es our nuclear options, 
was based on any consensus or not? I do not know. 
Yesterday, the Prime Minister even said, 'we will have to 
review this otter of moratorium on our further nuclear 
teats'. 

I do not know whether there was any consensus. 
musl, therefore, emphaSise that when we state that we 
follow a policy of consensus, we must really be true both 
to our worcls and to our actions and not have a unilaleral 
closure of options that may be available. 

There is the question of sanctions. I do not want to say 
much, from some of the protesting nuclear powers. I only 
want to say that we need not panic. The situation is there. 
But if any situation of any type whatsoever is forced upon 
the country, Insha Allah!, the country and its people will 
stand firm with determination, with faith and with iron unity-
let there be no mistake about thaI. That is with respect to 
any situation. Economic situation is also there. But let us 
know, if you have any blueprint of any strategy that needs 
to be followed and our cooperation will always by there. 

But then, I conclude by saying that really a policy of 
consenlus Ihould be followed and it is only through this 
policy that the country will be able to stand united and will 
be able to face any challenge that may come before us. 

SHRI PRAMOTHES MUKHERJEE (Berhampore WB): 
Thank you, Sir, for the opportunity given to me to express 
our view on the Prime Minister'S suo motu statement on the 
nuclear tests in Pokhran range. 

Thisla a very Important debate which is Initiated by our 
lenior-most leader Shrt Indrajlt Gupta as mover of the 

Motion on Prime Minister's statement in respect of nuclear 
teats in Pokhran range. Sir, I have heard many valuable 
speeches on the topic and I shall be very brief on my legs 
to express my views on this topic in such a grave situation. 

Sefore I enter into the depths of the national security 
calculus, I should express my thanks and gratitude; I 
should express my warm greetings and ovation and 
congratulations to the Indian scientists and engineers who 
have successfully conducted the nuclear tests in Pokhran 
range. I express my congratulations specially to Dr. A. P.J 
Abdul Kalam, Dr. Santhanam, Dr. Chidambaram and other 
scientists. It is really an endowment tothe nation by Indian 
scientists and engineers. 

Whether there was any threat from Pakistan or from 
China is a lost question today when Pakistan had 
successfully conducted nuclear tests in Saluch hilly region. 
The area of tension, the area of conflict, has been increased 
after the nuclear tests in Pokhran which Is followed by the 
nuclear tests in Baluch hilly region. This is a preparation 
not for proxy war, but war directly. The whole Indo-Pak 
subcontinent has been turned into a war zone and the 
preparation for war material is going on. This is not good for 
the mankind living in this subcontinent. 

I was listening yesterday, to the speech made by our 
hon. Home Minister Shri LX Advani. That was a very 
eloquent speech just to rouse the patriotism in defence of 
national sublimity or in the name of national security 
question. 

We are united. We stand for the defence of India's 
national sovereignty and security. Definitely, we are united. 

I wish to remind a very simple proposition. Emotion is 
good, but the reason is better. The patriotism is good, love 
for the country is good, but love for peace, love for world 
peace and love for the mankind is better. 

With your kind permission, I wish to refer to an incident: 
What is the message of Pokhran issue today? The message 
of nuclear tests in Pokhran region is very simple. India Is 
now a nuclear weapon State. The hon. Prtme Minister I 
have the highest regards for him-has claimed that India 
can .10W enter into the Nuclear Club as the sixth member. 
Today, Pakistan can also claim thatthey can enter into the 
Nuclear Club as the seventh membar. This is the arms 
race. This is the arms competition which is going on. 

With your kind permission, I quote from our famous 
poet, Annada Shankar Roy, a famous name in Bengali 
literature, a great personality and a great poet of Calcutta. 
He has termed the Nuclear Club as a Suicide Club and that 
has published in many papers. There was a Suicide Club 
in France. In France, Lords and Aristocrats Joined such a 
Suicide Club to commit suicide in a hilarious laughter and 
that was their bliss. Today, the nuclear weapon States 
joined the Nuclear Club to commit suicide In hilarious 
laughter in respect of their people. 
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{Shri Pramothes Mukherjee} 
Sir, to prepare for the nuclear teats or to join the 

nuclear club does not add tothe glory of the Indian tradition 
and culture. It is a complete departure from the principles 
of non- algnment, from the principle 01 nuclear disarmament. 
It is a cOfI1)lete departure. It is our opinion. 

MR. SPEAKER: Please conclude. 

SHRI PRAMOTHES MUKHERJEE: It is the opinion of 
many eminent persons that nuclear weapon alone cannot 
save the country from the crisis. What does the fall of the 
Soviet Russia indicate? That was a mighty State; that was 
a powerful nuclear weapon State. Why does it fall? why 
does it disintegrate in spite of having so many nuclear 
weapons in its arsenal? This disintegration 0/ Soviet RUSSia 
indicates that the people of Russia have no sy~athy for 
the nuclear policy ot the Govemment 01 Russia. What is the 
chief component of the national security calculus? Can a 
man be secure with a revolver? A man goes to sleep with 
the revolver beneath the pillow. Does it indicate the best 
structure of that man? A man sleeping in the kingdom of fire 
arms with only a revolver beneath the pillow is not security 
given to him. It is my opinion and I express my opinion that 
the national security is impossible without the economic 
security of the people. 

The money wasted for the nuclear tests or for the 
conduct 01 the nuclear tests can be invested, can be 
utilized for the restoration ot the economic security of the 
country. Only the economic security can give the people 
and a nation absolute national security. So, the question of 
national security should be settled, should be resolved fast 
and only the question of national security will 
come ..... (Interruptions) 

MR. SPEAKER: Please wind up. 

SHRI PRAMOTHES MUKHERJEE Yes, Sir. 

In 1974 , in the month of May, under the leadership 01 
the then Prime Minister, Shrimati Indira Gandhi an 
experiment was successfully completed. That was a brilliant 
experiment that was done in the name of the defence of 
national sovereignty. But af1er one year, in 1975 on 25th 
June. Emergency was declared by Shrimati Gandhi at that 
time to save the country from internal problema. The 
experiment was a prelude tothe declaration 01 Emergency. 
May I ask the hon. Prime Minister and the Government 
whether the nuclear tests in Pokhran are a prelude to the 
change 01 the system? 

Today. there are many discussions taking place in the 
country for the changeover or the switchover ot the 
parliamentary system to Presidentialform 01 Government. 
0088 it indicate that? It should not be a prelude. It is 
expected that it should not be a prelude. Be cautious 
pleue. 

So, I will be concluding by saying that the national 

security can b. pm.rved only after the economic lecUrity 
I. achieved. Thank you for the opportunity given to me. 

[Translation] 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE) : Mr. Speak.r, Sir, the long diacu .. ion on 
nuclear tests conducted by India at Pokhran ia about to 
conclude. lam grateful to the Hon'ble M.f1i)era who took 
part in thll debate. The Hou .. is unanimous in .xt.ndlng 
congratulations to the scientists, .ngin .. re, technicians 
and the Jawans of our Army for their significant contribution 
in conducting Pokhran t .. ta. • • 

Th.re is allO a conseneue that /I atte~ts ar. made to 
impose unreaaonable re.trictlons on our economic 
s~ereignty and if the inflow into our country of the aid 
coming from world organisations is stopp.d, then we wHI 
face the situation unitedly. 

Naturally. the need for conducting nuclear tests at 
Pokhran hu been question.d during the discussions 
here. I am reminded of 1974 wh.n discuuion was h.ld 
on Pokhran-I. At that time I was pr.s.nt, Comradelndrajit 
Gupta was also pres.nt. The.e were the two memb.rs who 
were present th.n allo and are pr .. ent today alao in this 
Houae. The worda utt.red by me during the debate in the 
Parliament at the time ot Pokhran-I tests in 1974 are no 
different from what I am saying today. Th. whole country 
had welcomed Indiraji's decision of granting permiasion 
for conducting the te.ts. Her declliOn was not a collective 
decision. She did not consult the opposition for conducting 
the tests but her decilion was right and walln the interest 
of the country's security. Her deciaion was aimed at giving 
an opportunity to our scient'-ts and, therefore. it was 
welcomed by all. I remember that Sm!. Indira Gandhi did 
not make any speech in the diacusslon which was held at 
that time. On her b.half, on behaH d the Government 
another Minister had delivered a speech. The whole country 
was satisfied. Just now a hint hu been given from our 
neighbour that In 1974 they ware not re.dy and. ther.fore. 
they were silent. but now they are r.ady. 

Some hon'ble Members have laid that Pakletan 
conducted the teats in r .. pone. to India's t .. tl. Is a 
nuclear test poulble within a short period of 16 days? 
People who ar. aware d the compl.xlti .. of conducting 
nuee/ar tests are present here and they will testify that no 
country can make preparation. for a nuclear t .. t within a 
fortnight. Thia preparation hu b.en going on for years 
togeth.r. Y est.rday, we conduct.d nuclear test and today 
thia newa hae com. that Pakietan hu conducted the t.at-
fHght of a long range miasM •. Our leadere ar. wall aware 
ot the time sinc. wh.n this preparation hu be.n going on. 
and they have prepared the country for It. It wu not so thai ~ 
I have decidetl in on. day and ta.t wu conducted. Today 
I want to rep. at what I had said earli.r that behind this • 
nuele.r test there Ie So. y.ars of r .. earch and hard work by 
our scientists and Jawans of our Army who kepI on working 
in the scorching h.at, hot sand and t.mp.rature as high a. 
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500 C and all this while they are motivated by theaentiments 
of defencing our country and enhancing the prestige of our 
nation. I do n't think that there Is any difference of opinion 
over this isaue !n the House. It is the characteristic of this 
country that whenever we have to face problem we forget 
all our differences. Ours is a democratic country--It is 
narural that people may have difference of opinion--

"Munde Munde matah bhinna" 

I was just going through a statement made by Shri 
Rajlv Gandhi in 1985, perhaps someone has quoted his 
statement. Whatever Shrl Rajlv Gandhi had stated on 11th 
October during the Press Conference in the Press Club, I 
would like to quote that: 

[English} 

"As I have said on a number of occaaions, we have to 
consider our security and there il no question of 
allowing New Delhi or for that matter any other city in 
India to be lattened out. We will not allow that to 
happen. What is even more worrying about Pakistan's 
programme is that we are fairly sure that at least part 
of the finances of this programme have come from 
other countries. Now what we worry about is that the 
nuclear weapon when developed will also have to go 
to the.e countries. I did not say that we are going to 
wait on your decision, on your response. For Pakistan 
to explode their device I said, that we have to take 
certain measures to protect ourselves. There are a 
number of measures, apart from making a nuclear 
weapon ourselves.' 

[TranslationJ. 

This is his statement given during the Press Conference 
in 1985. The Government was concerned and aware of the 
activities across the border. The super powers, who have 
stockpiled nuclear weapons, were not ready to destroy all 
their weapons under a timebound programme. That is why 
a unanimous decision was taken that we should not sign 
the CTBT, once we felt that the super powers of the world 
wanted to impose a discriminatory treaty on the world. It 
was leared that we would be isolated. 

At times, it becomes necessary to walk alone but our 
decision has to be correct and then it would not matter 
much if we walk in isloation. We kept our option open but 
it appeared from the reports that came in later that it would 
be necessary to take some action in this regard. The 
scientists were also consulted about the measures to be 
undertaken. We see the nuclear weapons as the weapons 
of destruction. They are useful only for the purpose of 
defence or self defence. Our opponents should realise that 
we possess the nuclear weapons so that they do not dare 
to attack us. Such a situation should be created and it will 
be created. We have been attacked thrice in these 50 
years. Our country is the messenger of peace. It never 
attacked anybody's land; it never attacked any country, 

rather it was subjected to attack. Infact we were 
dispossessed of our land. Now we are trying to get it back. 
We are holding negotiations and it is possible only through 
negotiations. However, the country having a population of 
hundred crore cannot be put into a situation wherein it has 
to depend on mercy of others for its defence. 

We are peace lOVing people and we want friendship 
based on justice and a friendship encouraging the mutual 
interests. India is a vast country. It is strong and also 
prosperous al compared to the neighbouring countries, 
still we never tried to take any undue advantage of our 
position. After all, this wal the essence of the Gujral 
doctrine but Shri Gujralshould not shy away from admitting 
the fact that his doctrine did not succeed in case of 
Pakistan and Pakistan did not give it any chance. The 
infiltration of the terrorists inside our country continued and 
the border crisis also remainaned unresolved. The talks 
were 011 and at this occasion, I would like to reiterate the 
proposal that we are ready to hold further talks with 
Pakistan. Pakistan is our neighbouring country, hence we 
should sit down together to iron out our differences but 
Pakistan is not ready to go along with the conseusus 
evolved at Dhaka orthe subjects adopted for discussion in 
the Dhaka Resolution. The Prime Minister of Pakistan has 
repeated his proposal of being prepared for having talks 
with India. It is a good thing and the talks should be held. 

I rememberthat once I had told a Pakistani leader that 
the history may change but the geography cannot be 
changed. Nowcan we alter this faclthat we are neighboUrs. 
It is good if we maintain friendly relations but if the friendship 
is broken, we cannot simply change the neighbourhood as 
we are bound by this geographical fact of being neighbours. 
On this occasion also, I would like to tell the friends of 
Pakistan. Many people go to Pakistan and have friendly 
relations with the people of Pakistan. After coming back, 
they tell us that the insecurity of Pakistan stems from the 
apprehension that India has not accepted the separate 
existance of Pakistan, although there are no grounds for 
harbouring such a feeling. The country was divided and 
Pakistan was formed. Nowthey should be happy, satisfied 
and gain prosperity. They should let us live in peace and 
both of us should work together to root out poverty, 
unemployment, diseases illiteracy not only from this region 
but from the face of the world. 

We also envisage a world free from nuclear weapons. 
Now why did India have to take such a decision? should we 
have ignored it yet again? Yesterday I told the journalists 
that I was not surprised at what had transpired. We knew 
that this was going to happen and we wanted to prevent it 
and that is why we took this step. However, it is being 
interpreted as if they conducted the tests only because we 
had conducted it. Does that mean that they were preparing 
for it all along? 

We are facing danger from some other quarters a180. 
That country sees us as its sale enemy and their nuclear 
tests are directed at us. 
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(English] 

India specific. 

[TranslatIOll) 

When our country conducts the nuclear tests and also 
raises its voice along with oIher nations with r.gard to the 
nuclear tests and also asks the super-powers to destroy 
their w.apons. in case. all this cannot b. done 
simultan.ously. it should be done in a phased manner. 
then it is stated that sincere attempts are nol being made. 
Casting doubts on our sincerity will nol h.lp. W. want 
Pakistan to join us in making this demand. It hu been 
stat.d rep.at.dly yest.rday that the nuclear w.apons are 
the weapons 01 destruction. so why coll.ctive measures 
are not tak.n to destroy the nuclear weapons? It is quite 
apparent from the widespread support len1 by the third 
world countries in vocal and not so vocal terms for our 
nuclear tests that a substantial part 01 the world and 
majority of people want perman.nt peace. They want a 
peace which is not violat.d by nuclear weapons. We would 
hke to play a role in it but we are also desirous 01 keeping 
our country saf •. The safety of the country and infact the 
safety of the world as a whol. are .qually important lor us 

But we should be heard. We should achieve such a 
position that others listen to us anentively. We do not want 
to create a situation in which we might hurt our Own 
interests. 

Shri Oeve Gowdaji is not pr.sent here 
..... (Interruptions) 

AN HON'SLE MEMBER: He is present He IS Sitting In 
the back seat. 

SHRI ATAL BIHARI VAJPAVEE: I am haVing a look 
at the 1996 manit.sto ot Janata Oal. Perhaps the Janata 
Oal which I am referring to is the one to which GowdaJi IS 
related. 

[Eng/ish] 

• We will formally give a pledge ot first non·use of 
nuclear capability against Pakistan." 

[Translation] 

We are ready to give this guarantee that we will not first 
use nuclear capability against Pakistan but later on it th.re 
is a need. then we will use that. But fonhat. first we have 
to develop our nucl~ar capability. 

This also lencls support to the argument that all political 
parties have a unanimous opinion on this iSlUe. When this 
was to be done? After whatever happened yesterday. 
there is no n.ed to give any reply. Who had taken this 
decision and who should take decision? It is for you to 
ponder OVer it. When some of my s.nior colleagues say 
that they w.re not aware of this. tt,.n this does not mean 
that I have no trust upon them. Therefor.. to talk of 

unanimou. o.ci.lOn or conaultalion iI nol prop~r. At Ihll 
time when nuclear t .. t had to be conducted, it wu not 
poaaible to have consultationa. Very limll~ people know 
about it. AI Advanji said y.sterday. everything get I.ak.d 
her •. the entire report of the commla.ion wu pubU.hed, 
but nobody could smell It. In foreign countr •• thi. is.u. 
has been a subejet of debata. It is aIao an indication of 
nation'. det.rmination. 

It .hows that it we want or the .ituation .0 demanda 
and th.re is a chall.nge before our country, th.n the 
people of this country ar. ready to make bigger .acritic.s 
and can take all precaution •. This laan achlevemen1. Thi. 
should b. duly acknowledged. 

I felt hurt wh.n an allegation wu levelled that thi. was 
don. for achieving political ••• ·int.r •• t •. I had .aid thil 
ear her and today I would lik. to rep.at that. I wu in the 
opposition for 40 y.ars and u a member of opposition my 
rol. has always b •• n appr.ciated and it has be.n .aid that 
I had not worked for party'. interest but I worked for 
country'. inter.st Now that I am holding the office of the 
Prime Minlater or have been chonn to hold this prMtigious 
offic., .hall I allow pettin ...... Ilahn ••• and the party 
int.r"', to com. in my way? I can never .toop to .uch a 
lev.l. 

May god .. v. m. from committing .uch a .in. Some 
decisions may be wrong. There can be two opinion. 
r.garding the time of a decision to be taken or noC to b. 
taken. but .inc.rily cannot be doubt.d. Why nuclea~ tast 
was conducted in 187 •. we did nola.k that. people of the 
country did not uk that b.cause it wu a right step. 
Anyone can take right step. Indiraji could have tak.n right 
step Our friends from the Congr ... had honoured Sm!. 
Indlraj' at the time of formation of Banglade.h. at the tim. 
ot th.ir lib.ratlOn. At that time we also honoured h.r. Entire 
country honour.d h.r. Aft.r that decision wu taken to 
condud .Iections. We did not crlticiz. thl •. We have not 
blamed anyone We said that Indiraji did a good work. My 
exad words were that an epoch t'l\aking .tep hu bee,' 
taken. If we los. the .Iection •. iI is alt right. the .Iection. 
are lost at tim.s and won at other times 

20.00 hra, 

Similarly the governments may come and pemment. 
may go But the coutry .hould be unlt.d. should attain 
prosperity with pride and should be able to protect iI. 
precious freedom How.v.r. this i. not the r .. pona.,Ulty 01 
a singl. party or gov.mment alon •. In the b.ginning of my 
sp.ech at Pokhran I had said that n.ith.r I nor my party 
take cr.dit for this. Whatever was don •. wa. done. in the 
country's int.r.st. I wu surpri •• d wh.n this question was 
rais.d that we had not work.d according to our national 
agenda. Concern I. b.ing .xpr •••• d about our nalional 
agenda We are plea.ed to know thaI there ar •• everal 
p.ople who are k.eping an .ye on our national ag.nda 
Th.y have join.d two parta of national agenda and hay. 
misint.rpreted it. Th.y will .ay that It Ia printed Uke thla. 
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But I wiJl.ay that it ~. not been printed correctly. In that 
there ar. thr.e isau .. ··Comb.t effectlven ... of Armed 
Force •. 

{English] 

·Th. .t.te of pr.p.r.dn.... morale and combat 
.ffectlven ... of the Armed Forc .. shall rec.lve early 
attention .nd appropriate r.medial action.· 

{Translation] 

In the next sentence. it hu been stated that· 

{English] 

·we will .stabli.h a National Security Council.· 

[Translation] 

and its detail has been given. In the end it has been 
stated. in fact. it should have been given in a saparate para 
to make the reading easi.r. However. but there should not 
be any difficulty in understanding the meaning. 

[English] 

·Towards that end. wa will re .. valuate the nuclear 
policy and exercise the option to Induct nuclear 
weapons.· 

[TraMlation] 

It do .. not mean that first of all armed forces will be 
strengthened. security council will be set up and after 
doing all this exercise 1/ the situation demands to do it 
tomorrow. and even then we respond in the negative with 
an argument that our armed fore .. are not weaponed and 
security council hu not been formed. Nobody can ascribed 
such a meaning but attempts are being made to do so. 
Injustic. h.s been don. to us. I do not know whether such 
a discuuion. consultation and meetings of scientists were 
evar held with the opposition on such as occasion. We 
fought the Bangladesh war. w. were also involved in war 
with China and conducted nuclear tests in Pokharan. But 
that wea nOlany obligation on anyone. But I regrett~~t .our 
scientist Dr. Chidambaram tail.d to convince our politICian. 
Shri Chidambaram. 

Mr. Speaker. Sir. many other qu .. tions we~e raised 
during the discuasion which lasted for a long duration. I am 
not going into the details of allth.s. points. We ha~.tak~n 
some decisions which have alr.ady been mentioned In 

brief. 

[English] 

We ar. disappointed that U.S. has displayed a I~ck of 
application of India's I.gitimate security concerns. I Wish to 
reit.rate Gov.rnment's commitm.nt to .ngag. with ~II 
principal int.rlocutor. in a r.sponsible d~alogue. We remain 
r.ady to discuss and .xplain our position. 

Sine. 11th May, fhe Government have taken certain 
initiative., which I am going to enUst here. 

1. W. are already observing a voluntary moratorium 
and are ready to consider and discuss converting 
it into a de jure commltmlllnt. 

2. We have volunteered to engage in negotiations 
onAFMCT. 

3. In~ia will undertake stringent controls on nuclear 
and miss H.· related technologies as wellea those 
relating to other weapons of maas destruction. 

We had already announced and r.lterat. our offer to 
discuA a 'No· First ·Use' agreem.nt with Pakistan and 
also with other countries bibtt.rally or in a multilateral 
forum. 

[Translation] 

Mr. Speak.r, Sir, the policy of the Gov.rnment is to 
maintain fri.ndly r.lations with China. China is our 
neighbouring country. Both the countries are in Asia and 
are big nations. It is required that both the countries 
maintain friendship accordingtoth. principles of Pancheel. 
There is some tension on the border issue. However, there 
is p.ace on the border these days. We want to solve the 
border issue through negotiations. Discussions continue 
butthese should progress speedily tofind out a satisfactory 
solution. The way China helps Pakistan, is a matter of 
concern. This help could be used against us. It is required 
that China should take note of ourconcerns. Both India and 
China should work together with mutual co-operation which 
is in the interest of both the countries, Asia and the world 
as a whole. An attempt has been made to create some 
misunderstanding on the question of some statements. 
Once distorted version of statements appears in the media, 
it is difficult to get the correct version find a place In the print 
media and then the spicy material find place in the h.adllnes. 
Our policy is of friendship, development and to maintain 
peace in this Asion region. Besid.s, preparing for own 
;ecurity, our aim is to remain friendly with all countries. I am 
::onfident that those who are our critics today, will have a 
change in their attitude tomorrow. We have conducted a 
test. we did not create a war hysteria in our country. When 
the test was conducted the atmosphere in the country was 
normal. I myseH visited Pokharan and remained there tor 
several hours. There was no radioactivity there. A n.ws 
appeared that cases ot nose bleeding have been reported. 
But tom whose nose and how much blood came out of It, 
nobody is there to answer such questions. 

Howeverthis news Item was publish.dv.ry prominently 
especially in the foreign countries. The soldiers are living 
there in those conditions. 

There is no danger of radio· activity . There is al.o no 
question of getting political mileage out of it. We wish to' 
make a progr .. s by formulating policies on the buis of 
cons.nsus evolved with the coop. ration of allthlll members. 
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IShri Atal Bihari Vapayee] 
I see it as my primary duty to effectively discharge the 
responaibility placed on my shoulders and everything else 
is lecondary to that. It is not the issue concerning a person. 
a tamily. a group, a community or religion. This country IS 
muhi-religious one. 

I was lurprised to hear yesterday a very provocatIVe 
speech delivered by the Prime Minister of our neighbouring 
country while addressing the nation on T.V. He was 
provoking his people. He did not think ~ crores of people 
living in the neighbouring country. Crore of people who are 
followers 01 Islam are citizens 011 ndia and they are enlOying 
equal rights. An attempt was made to create a hysteria 
Whenever a minor incident occurs and IS taken up by the 
media tor a debate and Irom the feedback, one comes to 
know that this is not correct and that line of thinking IS 
dropped. However. such an occasion will never arise when 
I will teel like provoking the people 01 the country by 
addressing them through television and II at all. such a day 
comes, I would Hke to assure you that I will quit the very 
same day. I have got this opportunity to serve the nation 
and I wish to utilise this time proper!» lor serving my nation 
and I am desirous of getting co-operation Irom all the 
quarters in this endeavour 

Some members had quoted Irom my speech delIVered 
at the time when Pokharan-I tests were conducted. I had 
stated therein that the SCientists and the soldiers had done 
their job and now it was upto the politiCians to do their brt 
By politicians, I do not mean only politICians but all the 
people. What is required IS that all 01 us should dIScharge 
our responsibilities. 

{English] 

SHRI SHARAO PAWAR (Baramatl) The Prime MInister 
of Pakistan has made a suggestion that Pakistan IS ready 
to discuss No-War-Pact with India. What is your thinking? 
Are you ready to discuss with other political parties also to 
take some definitive view on this? 

SHRI ATAL BIHARI VAJPAYEE : Thll is not a new 
offer. But whenever talkl were held, we reached the 
conclusion that they want No-War-Pact but only after the 
solution 01 the Kashmir problem, according totheir wishes. 
But if a new offer hal been made, we are prepared to probe 
it. 

SHRI SHARAD PAWAR : The suggeation h .. been 
made only yesterdl\Y. 

SHRI K NATWAR SINGH (Bharatpur) : May I 
respectfully ask the Prime Minister .. 10 how does your 
letter to President Clinlon find a place in 'The New York 
Times'? Who drafted the absurd lener l 

fT ranslatlon} 

SHRI ATAL BIHARI VAJPAYEE' Mr Speaker. Sir. 
such questIOns are being .. ked which I cannot answer 

20.14 hra, 

BUSINESS ADVISORY COMMITTEE 

{EnglISh} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRr MADAN LAL KHURANA) 
Sir. I beg to present the llrat Report 01 Ihe BUlin ... 
AdVISOry Committee 

MA SPEAKER: The Hou.e now atand •• dJOurned to 
meet on Mond.y at 11 00. m 

20,15 hra, 

The Lole S.bha then adloumed 'ill Eleven of 'he Clock 
on Monday. June 1. 199B1Jya.,ha ", 1920 (S.ka) 
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